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 LOK  SABHA

 Friday.  May  l,  959/Vaisakha  UM,
 88]  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {Mr  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Interim  Plan  for  Delhi

 पा
 +256  Shri  Rajendra  Singh:

 "Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Health  be  pleas-

 ed  to  state:

 (a)  whethe:  it  is  a  fact  that  the
 Town  Planning  Organisation  have
 drafted  an  interim  scheme  for  the
 location  of  the  various  industries  in
 Delhi;

 (b)  the  broad  features  of  mterum
 schemes;  and

 (९)  the  decisions,
 Government  thereon?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes,  Sir.

 (b)  A  statement  giving  the  re-
 quired  information  is  laid  on  the
 table  of  the  Sabha  [See  Appendix
 Vii,  annexure  No  101)

 (c)  The  recommendations  of  the
 Town  Planning  Organisation  have
 been  generally  approved  by  the  Gov-
 ernment  of  India  and  brought  to  the
 notice  of  the  Delhi  Administration
 and  Delhi  Municipal  Corporatian  for
 information  and  guidance.

 Shri  Rajendra  Singh:  Has  the  Gov-
 «ernment  any  idea  or  plan  as  to  which
 %  (Ai)  LSD,—!
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 type  and  size  of  industries  shall  ad-
 vantageously  be  moved  out  of  zone  A?

 Shri  Karmarkar:  Regarding  zone
 A,  the  note  that  is  appended  shows
 that—

 “This  will  cover  the  present  and
 the  future  urban  ereas  upto  55
 miles  from  the  centre  of  the  city
 including  the  present  high  density
 and  built  up  areas  adjacent  to  the
 core.  In  general,  no  new  industrial
 enterprise  should  be  permitted  in
 this  zone,  except  in  so  far  as  the
 Comprehensive  Master  Plan  may
 indicate  sites  for  industries  which
 by  virtue  of  the  small  size  or  ser-
 vice  character  may  have  to  be
 located  close  to  the  centre  of  the
 city.”

 Shri  Rajendra  Singh:  That  is  not
 my  point.  I  wanted  to  know  whether
 the  Government  has  any  idea  or  plan
 as  to  which  type  and  size  of  industries
 shall  be  advantageously  moved  out
 of  zone  A.  It  is  mentioned  here  in
 the  note.

 Mr.  Speaker:
 tries?

 The  existing  indus-

 Shri  Rajendra  Singh:  The  note  says
 that  some  of  the  industries  can  be
 advantageously  moved  out  of  Delhi
 from  zone  A  to  zone  B.  That  is  why
 I  want  to  know.....

 Mr.  Speaker:  The  hon  Member  ३5
 asking  about  existing  industries  which
 could  be  advantageously  moved  out
 of  zone  A

 Shri  Karmarkar:  So  far  as  the  ex-
 isting  industries  are  concerned.  they
 will  not  be  touched

 Mr.  Speaker:  It  appears  that  in  the
 atatement..
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 Shri  Karmarkar:  I  have  read  the
 statement.  I  wu:  read  it  again.

 “This  will  cover  the  present
 and  the  future  urban  areas  upto
 38  mules  from  the  centre  of  the
 city  including  the  present  high
 density  and  built  up  areas  ad-
 jacent  to  the  core  In  general,  no
 new  industrial  enterprise  should
 be  permitted  in  this  zone....

 It  does  not  make  any  mention  of  the
 existing  industries

 Shri  Rajendra  Singh’  The  §state-
 ment  savs—“except  in  so  far  as  the
 Master  Plan  may  :hdicate  we  Then,
 it  in  said

 “This  will  comprise  the  metro-
 politan  area  extending  from  I5
 miles  to  30  miles  from  the  core
 of  the  city  It  will  accommodate
 industries  which  can  be  moved
 out  of  Delhi  with  advantage”
 That  appears  m  the  statement.
 Mr.  Speaker:  The  hon  Member  only

 wants  to  know  whether,  in  pursuance
 of  this  that  it  will  accommodate  in-
 dustries  which  can  be  moved  out  of
 Delb:  with  advantage—from  zone  A
 to  zone  B—ithe  hon  Munster  or  the
 persons  m  charge  of  the  Plan  have
 already  settled  the  imdustries  that
 can  be  moved  with  advantage  to  zone
 B

 Shri  Karmarkar:  Not  yet.  They  are
 finalising  the  Plan  We  hope  to  have
 the  first  stage  of  it  by  the  end  of  May

 Shri  Ram  Krishan  Gupta:  From  the
 statement  I  find  that  3  broad  zones
 will  be  set  up  May  I  know  the  na-
 ture  and  details  of  the  industries  to
 be  set  up  in  each  zone?

 Shri  Karmarkar:  The  general
 nature  has  been  given

 Mr.  Speaker:  The  details  will  be
 worked  out  later

 Shri  Harish  Chandra  Mathur:  Suir,
 may  I

 Mr  Speaker.  I  am  really  sorry  that
 I  am  not  able  to  devote  my  attention

 all  the  10,000  questions  that  come
 In  the  first  instance,  all  of  them
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 must  be  treated  as  unstarred.  Hon.
 Members  may  study  one  or  two  and
 then  put  a  specific  question.  If  the
 whole  scheme  igs  placed  on  the  Table
 of  the  House,  how  can  I  allow  the
 scheme  to  be  debated  upon  in  this
 House?  If  each  hon  Member  puts
 only  one  question,  that  will  consume
 the  whole  of  the  Question  Hour.  All
 right,  I  will  allow  Shri  Mathur

 Shri  Harish  Chandra  Mathar:  This
 scheme  mentions  the  dispersal  of  in-
 dustries  to  the  extent  of  75  miles  May
 I  know  whether  it  28  the  intentaon  of
 Government  to  extent  the  area  of
 Delhi  to  75  miles  for  the  dispersal  of
 industry”

 Shri  Karmarkar:  It  is  not  the  idea
 to  extend  the  area  of  Delhi  It  s  pos-
 sible  that  there  will  be  satellite  towns
 But  this  relates  to  the  location  of  in-
 dustries  in  Delh:  and  roundabout
 Delh:  It  w  not  the  idea  to  extend
 Delhi  town  to  75  mules

 Mr.  Speaker:  What  the  hon  Mem-
 ber  wants  to  know  33  that  if  any  of
 the  industries  should  be  removed  to
 75  miles,  does  Delhi  city  cover  78
 miles  If  it  does  not  extend  to  75
 mules,  the  hon  Member  wants  to  know
 how  it  33  proposed  to  shift  these  in-
 dustnies  from  Delhi  State  to  some
 other  State

 Shri  Karmarkar.  The  idea  i,  that
 any  adequate  plan  for  Delh:  will  not
 only  require  the  consideration  of  the
 present  Delh:  city  limits  but  also  the
 surrounding  areas  But  the  plan  may
 extend  up  to  75  miles,  up  to  places
 wherever  the  influence  of  Delhi  can
 react  The  idea  is  to  give  a  good
 Master  Plan  for  Delhi  city,  without
 too  much  congestion  either  of  indus-
 try  or  other  things  That  is  why  it  is
 said  there—‘such  of  them  that  could
 be  moved  with  advantage’

 Mr  Speaker:  ‘Jt  means  that  tie
 Delhi  city  may  be  enlarged.  It  miy
 be  in  due  course.

 Shri  Ranga:  Then,  he  will  have  to
 negotiate  with  other  States
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 Research  Laboratory,  Hyéerabad
 +

 Shri  Subodh  Hansds:
 Shri  8.  C.  Samanta:
 Shri  RB.  C.  Majhi:
 Shri  ्  P.  Nayar:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  78l  on  the
 1th  December,  958  and  state:

 (a)  whether  the  new  insecticide
 ‘Citicide’,  developed  at  the  Regional
 Research  Laboratory  Hyderabad,  has
 been  fully  tected;

 (b)  if  so,  how  it  is  comparable  to
 D.D.T.;

 °2157.

 (c)  whether  the  production  and
 formulation  costs  have  been  worked
 out;  and

 (d)  if  so,  how  far  this  compares  with
 DD.T.?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No.

 (bd)  Limited  laboratory  tests  have
 inslicated  results  which  compare  fav-
 ourably  D.D.T.  under  simular  condi-
 tions.

 (c)  Production  cost  of  technical
 material  only  works  out  at  O61  nP
 per  lb.  Formulation  cost  is  not  known
 ag  the  formulations  have  not  been
 eormmercially  manufactured.

 (d)  Does  not  arise

 Shri  V.  P  Nayar:  I  just  want  to
 know  what  is  the  exact  composition
 of  Citucide?  I  mean  the  exact  com-
 position  just  like  dichloro-diphenyl-
 trichloroethane.

 Shri  Karmarkar:  I  am  told  that  the
 process  for  the  production  of  Citicide
 ततइ॑डड  of  passing  chlorine  in  tur-
 Pentine  in  presence  of  ultraviolet
 light  till  a  product  of  desired  chlorine
 content  is  obtained.  Sixty  per  cent  or
 more  of  chlorine  in  the  final  product
 results  in  an  active  pesticidal  com-
 pound  called  Citicide.

 ह 2  this  is  not  clear  I  cannot  help.

 VAISAKHA  i,  88i  (SAKA)  Oral  Answers  4392

 Shri  Subodh  Hansda:  From  the  reply
 of  the  hon.  Minister  it  seems  that  the
 cost  of  production  is  cheaper  than
 DDT.  May  I  know  what  steps  ase
 proposed  to  be  taken  to  have  the
 manufacture  on  a  commercial  scale?

 Shri  Karmarkar:  Citicide  has  been
 produced  on  pilot-plant  scale  in  a
 specially  designed  photochlorinator.
 The  question  of  producing  it  on  a
 larger  scale  is  under  consideration.

 Shri  8.  C.  Samanta:  May  I  know
 whether  any  effective  commercial-
 scale  production  is  thought  of?

 Shri  Karmarkar:  For  the  commer-
 cial  exploitation,  the  National  Research
 Development  Corporation  of  India
 is  negotuating  with  commercial  firms.

 Manufacture  of  Teleprinters

 Shri  Bhakt  Darshan:
 Shri  Kamkrishna  Reddy:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  739  on  the  9th  December,
 958  and  state  at  what  stage  is  the
 scheme  to  establish  a  factory  fer
 manufacturing  teleprinters  in  India?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  K.  Patil):  The
 preliminary  proposals  have  een
 worked  out  and  are  being  discussed.
 After  the  proposals  have  been  fina-
 hsed,  further  action  to  negotiate  with
 the  party  or  parties  concerned  will  be
 taken

 Shri  Ram  Krishan  Gupta:  What  25
 our  present  requirement  of  tele-
 printers  and  how  far  will  it  be  met
 by  this  factory?

 Shri  S.  K.  Patil:  It  is  expected  that
 during  the  first  two  years  it  will  be
 about  500  annually  and  the  maximum
 capacity  will  be  1,000,  है| अ  is  expected
 that  that  would  meet  our  require-
 ments.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  the  location  of  the  fac-
 tory  has  been  settled?  If  so,  which
 3  the  site  chosen’

 +
 Shri  Ram  Krishan  Gupte:

 2]  38.
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 Shri  S.  K.  Patil:  Even  the  factory

 and  who  is  going  to  collaborate  is  not  कादाद  बहुत  ज्यादा  है।  उनको  फायदा
 fixed;  much  less  the  location  of  it.  पहुँचाने  के  उर्दू  के  टेलिप्रिटर  बताने  के  लिये

 क्या  कदम  उठाये  जा  रहे  हैं  ?

 सेठ  गोविन्द  दास  यह  जो  फंक्ट्री  बनाई  द ८  oye  ००५२  WE  वर  ve] जा  रही  है  वह  सरकारी  फैक्ट्री  होगी  या  किसी  अमन,  कु
 व्यवसायी  की  होगी  जिसको  सरकार  यह

 om  eae  os  ‘,  wlgals सौपेगी  ?

 श्री  स०  का०  पाटिल  पअ्रभी  तो  यह  TD  5  yt  2  ४०७३  eng:  olan  5
 इरादा  है  कि  वह  पब्लिक  सेक्टर  में  होगी  ९०५  yore  S90)  WS  २ +र

 Shri  Heda:  May  I  know  whether  i  ७७  2)  tel  pa  ४  YS
 the  teleprinters  that  would  be  manu-
 factured  or  are  proposed  to  be  manu-  st  Ho  का०  पाटिल  :  भभी  तो  चू  में

 factored  [moe  bincnad  ie  tte
 'ेलिप्रिंटर  बना  नहीं  लेकिन  शायद  २०,  २१४

 also?
 बरसों  में  बनने  लगे  ।

 Shri  8.  K.  Patil:  Both  the  things  are  aft  भक्त  दर्शन  में  यह  जानना  चाहता

 being  taken
 into  consideration—that  हैं  कि  जिस  तरीके  से  वात  चीत  चल  रहो  हैं =  eae  ee

 उसे  देखते  हुए  माननीय  मंत्री  जी  का  क्‍या हुए  म  मं

 श्री  भक्त  दर्शन  भी  माननीय  मंत्री  अनुमान  है  कि  कब  तक  इस  बारे  में  फंसला

 जी  ने  कहा  कि  इस  के  बारे  में  बात  चीत  चल  हो  जायेगा  धौर  काम  कय  शुरू  कर  दिया

 रही  है  t  में  जानना  चाहता  हू  कि  किन  के  जायेगा  ।

 शाम  शह  बात  बीत  चुन  रही  है  1
 थ्नी  स०  का०  पाटिल  टेलिप्रिटर  की

 श्री  स०  का०  पाटिल  यह  जानकारी  चीज  कोई  कोर  आफ दि  प्नैन  में  तो  है  नहीं  ।

 मैने  Nee  दी  थी  चार  पाच  कम्पनिया  हैं  ny  इस  के  लिये  साथ-साथ  पैसा  चाहिए,  फाइनेन्स

 सीमेन्स  ऐंड  हाल्स्क  आफ  जमंनी,  क्रीड  ऐंड  एिपार्टमेंट,  कामस  और  इंडस्ट्री  डिपार्टमेंट

 कम्पनी  आफ  दिन,  प्रोलिवेटी  आफ  इटैली  भीर  किसी  देश  का  कॉलेवोरेशन  चाहिय  t

 fares  सीसाकुशो  आफ  जापान  श्रोर  टेली  टाइप  जैद  सब  का  मेल  होगा  तब  यह  चीज़  होगा  ।

 कारपोरेशन  आफ  अमरीतवा  इन  पाच  फर्म्स  लकिन  में  मानता  हु  कि  एक  वर्ष  में  कुछ  न  कुछ
 में  बातचीत  चल  रही  है  ।  शैरुआ्मत  हा  जायेगी  ।

 Shri  Assar:  May  4  know  whether  सेठ  गोविन्द  दास  प्रभी  मत्री  जी  ने

 fete  telereinters of  5  units  code  or
 कहा  कि

 यह
 टेलिप्रिटर  ऐसी  मशीनें  होंगी

 6  units  code?  जो  कि  अप्रेजी  के  सिवा  भारतीय  भाषाप्नो
 में श्री काम  ग्रा  सकेंगी।  तो  क्या  मत्री  जी  को
 यह  बात  मानूम  है  कि  टेलिप्रिटर  की  मशीनें
 मारतोय  माषामों  में  तभी  काम  ा  सकती  है

 Shri  K.  Patil:  That  is  also  a  mat-
 ter  under  consideration.  हु

 थ्रो झ०  मु०  तारिक  श्रीमन्‌,  में  यह  जब  उन  के  लिए  नई  टेलिप्रिटर  लाइनें  भी
 जानना  चाहता  हू  कि  क्या  हुकूमत  को  इल्म  है  भारतीय  भाषाओं  के  लिए  रिजर्व  की  जायें  ।
 कि  पू  पी०,  पजाब  और  करमौर  या  दूसरे  जे  पूरी  योजना  बनाई  जा  रही  है  उस  में  क्‍या
 इलाको  में  उर्दू  के  झवबार  झपते  हैं  जिन  की  इस  बात  का  भी  ध्यान  रक्‍्खा  जा  रहा  है  कि



 Oral  Answers 74395

 हिन्दी  झौर  न्य  भारतीय  भाषाझी  क  जो
 टेलिप्रिटर  बनें  उन  के  साथ  साथ  टेलिप्रिटर
 लाइन  भी  बिछाई  जायें  i

 शी  स०  का  बादिल

 suggestion  for  action.  हम  ध्यान  रखेंगे  |

 भ्रमी  स्थिति  ऐसी  है  कि  शायद  इग्लिश  और

 हिन्दी  ही  के  लिए  एक  टलिप्रिटर  से  काम  न
 चले  और  श्रप्रजी  के  लिए  भनग  टलिप्रिटर
 लगाना  पडे  ।  अभी  इस  का  ही  निणय  नहीं
 हुआ  है  ।

 It  is  a

 Sugar  Production

 +>
 (  Pandit  D.  N.  Tiwary:

 Shri  Raghunath  Singh
 Shri  Ram  Krishan  Gupta:
 Shri  Sarju  Pande:
 Shri  Bibhuti  Mishra.
 Shri  Aniradh  Sinha:

 Will  the  Minister  of  Food  and  Agri-
 calture  be  pleased  to  state:

 (a)  whether  the  yield  of  Sugar  in
 1958-59  season  has  gone  down  as
 compared  to  1957-58,  season;

 (b)  7  so  by  what  percentage,  and

 42159.

 (९)  the  reasons  for  the  same”

 The  Minister  of  Food  and  Agrical-
 tare  (Shri  A.  P  Jain):  (a)  Yes,  Sir

 (b)  About  four  percent.
 (९)  Shorter  duration  of  crushing

 season  and  lower  recovery
 Pandit  D  N.  Tiwary:  What  is  the

 amount  of  shortfall  in  the  production?
 Shri  A.  M.  Thomas:  The  estimate  is

 that  m  1958-59.  the  production  would
 be  roundabout  39  lakh  tons  Last
 vear  it  was  about  978  lakh  tons

 Pandit  D,  N.  Tiwary:  May  I  know
 the  reasons  for  this  shortfail?

 Shri  A.  M.  Thomas:  The  reasons
 have  been  given—shorter  duration  of
 crushing  season  and  lower  recovery
 The  fall  in  production  during  this
 year  has  been  marked  an  western  U  P

 VAISAKHA  vn,  882  (SAKA)  Oral  ‘Answers  74396
 where  the  production  dechned  by
 about  88  lakh  tons  as  compared  to
 1957-58

 Shri  Raghunath  Singh:  What  is  the
 production  of  sugar  this  year?

 Shri  A.  M,  Thomas:  It  is  roundabout
 9  lakh  tons.

 Shri  Ram  Krishan  Gupta:  May  1
 know  the  names  of  the  States  n  which
 the  yield  has  gone  down?

 Shri  A.  M.  Thomas:  As  I  said,  in
 western  UP,  the  9९११  has  gone  down
 because  there  has  been  diversion  of
 cane  to  टपा  and  khandsart  manufac-
 ture  It  has  gone  down  in  Rajasthan and  Madhya  Pradesh  mainly  due  to
 lean  crops  Besides  in  South  India
 the  production  has  fallen  by  about
 30,000  tons  in  Andhra  Pradesh

 Shri  C.  9.  Pande.  The  target  ior
 the  Second  Plan  was  almost  25  laka
 tons  Two  years  back  the  production was  20,42,000  tons  This  year  it  has
 gone  down  to  39  lakh  tons  What
 steps  are  proposed  to  be  taken  by  the
 Government  so  that  the  target  may  be
 reached?

 Shri  A.  M.  Thomas:  The  production i3  dependent  on  several  factors:
 length  of  the  crushing  season,  quality of  the  cane,  prices  of  other  competing commodities  such  as  gur  end  'chond-
 sare  etc  -  Several  sttps  are  leing
 taken  and  because  of  those  steps  there
 has  been  considerable  increase  m  pro- duction  in  certain  areas  The  increase
 in  yield  has  been  marked  m  the  deve-
 loped  zones  but  there  have  been  other
 backward  areas  and  so  when  we  take
 the  average,  it  appears  to  be  less  It
 cannot  be  said  that  the  production  has
 not  gone  up

 करी  विभूति  मिश्र॒र्म  जानना  चाहता  2
 कि  चूकि  सन्‌  १६५६  में  शुगर  वा  प्राइक्शन
 ज्यादा  था  पिछले  वर्ष  कम  ह््प्रा  फिर  इस
 साल  झौर  कम  हुआ  ता  क्या  सरवरर  कोड
 ऐसा  कदम  उठाना  चाहती  है  जिस  में  कि  हमारा
 शगर  का  प्रोडक्यान  बढ़  सके  -

 Shri  A.  M,  Thomas:  It  cannot  be
 said  that  the  corresponding  figures
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 show  a  dechne  In  1955-56  it  was
 8  62  lakh  tons.  In  ‘1956-57  there  was
 a  record  production  of  20  29  lakh  tons;
 that  was  a  good  year  for  us  as  far  as
 the  enture  agricultural  production  was
 eoncerned.

 Shri  Basappa.  The  yield  of  cane  in
 the  south  is  greater  than  in  the  north
 What  steps  have  been  taken  to  in-
 crease  the  number  of  sugar  factories
 m  the  south?

 Shri  A.  M.  Thomas.  We  know  that
 the  entire  targeted  capacity  for  the
 Second  Plan  has  been  hcensed  but
 there  has  been  some  difficulty  because
 of  the  lack  of  foreign  exchange  :n
 regard  to  certain  co-operative  sugar
 factories  This  question  has  been
 answered  a  number  of  times  and  all
 possible  steps  are  being  taken  to  find
 the  necessary  machinery  by  import
 of  a  certain  portion  and  also  by  manu
 facturing  some  portion  here

 Shn  Bibbuti  Mishra:  May  I  know
 whether  3  ३35  a  fact  that  the  vameties
 of  sugarcane  are  not  so  good  and
 therefore,  the  yield  55४  going  down?
 Do  the  Government  propose  to  intro-
 duce  better  vaneties  of  sugarcane”

 Shri  A  M  Thomas:  Better  variety
 has  been  introduced  mainly  because  of
 the  efforts  of  the  Sugarcane  Com-
 mittee

 Shri  B.  K  Gaikwad:  May  I  know
 the  number  of  factories  State-wise
 and  in  what  States  the  yield  of  sugar
 has  gone  down?

 Shn  A  M.  Thomas  I  have  aiready
 answered  that  question  I  am  not  in  a
 position  to  give  the  State-wise  break-
 up

 Mr.  Speaker.  Let  him  put  down  a
 separate  question

 Shri  B  K  Gaikwad.  I  just  want  to
 know

 Mr.  Speaker:  I  just  want  to  avoid
 that  There  25  no  meaning  nthe
 hon  Member  asking  such  a  broad
 question  as  how  many  sugar  factories
 are  there  and  in  which  States,  ete
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 Shri  B.  K.  Gaikwad:  I  want  to  know
 the  State  where  the  yield  has  gone
 down

 Mr  Speaker:  He  has  already  ans-
 wered  3६

 Shri  Heda.  Are  the  Government
 aware  that  the  general  impression
 created  in  the  country  35  that  the  pro-
 duction  of  sugar  is  much  less  and  that
 38  one  of  the  factors  contributing  to
 the  high  level  of  sugar  prices  and  if
 so  what  steps  are  the  Government
 taking  to  clear  this  :mpression®

 Shri  A.  M.  Thomas:  It  cannot  be
 said  that  the  production  is  much-less
 Of  course  there  have  been  reports
 that  there  i8  less  production  this  year
 and  that  might  have  been  one  of  the
 reasons  why  prices  are  on  the  increase
 in  certain  areas  But  the  Government
 are  taking  proper  steps  by  regulating
 the  release  from  tbe  factories  and  also
 by  reserving  a  certain  percentage  of
 production  to  be  disposed  of  accord-
 ing  to  the  directions  of  the  Govern-
 ment  We  have  also  fixed  the  ex-~
 factory  prices  in  certain  areas

 International  Civil  Airport  at  Deithi
 +

 #2369,J  Shri
 D  C  Sharma:

 at  Sardar  Iqbal  Singh:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  refer
 te  the  reply  given  to  Unstarred  Ques-
 tion  No  99  on  the  4th  December
 2958  and  state  the  progress  made  so
 fay  in  estabhshing  an  Internatronal
 Civil  Airport  at  Delhy?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohinuddin)  It  has  not
 been  possible  to  take  a  final  decision
 so  far  on  the  question  of  establishing
 a  separate  International  Civil  Air-
 port  for  Delhi  In  the  meantime,
 Palam  will  continue  in  jomt  use  by
 the  IAF  and  the  Civil  Aviation
 Department  and  3६  is  also  being  deve-
 loped  for  yet  transport  operations

 Shri  D  C.  Sharma:  May  I  know
 what  are  the  obstacles  in  the  way  of
 taking  decision  soon  when  there  i3
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 go  much  congestion  of  traffic  at
 Palam?

 Shri  Mohinddin:  I  am  afraid,  Sir,
 the  impression  of  the  hon.  Member
 that  there  38  congestion  may  be  far
 from  actual  fact.  There  35  not  much
 of  congestion,  and  there  is  no  incon-
 venience  for  the  time  being  in  the
 joint  use  of  Palam  by  the  IAF.  and
 by  the  Civil  Aviation.  As  regards  the
 final  decision  whether  a  new  Civil
 Aviation  airport  should  be  establish-
 ed,  of  course,  that  may  take  some
 time

 Mr.  Speaker:  Next  Question

 Seth  Govind  Das  (Jabalpur):  May  I
 put  one  question,  Sir?

 Mr.  Speaker:  No,  Hon.  Members
 are  going  on  making  suggestions  as  to
 what  ought  to  be  done  by  the  Govern-
 ment.  It  was  asked  as  to  whether
 the  Palam  Airport  is  not  actually  con-
 gested  Hon,  Members  will  go  and
 gee  for  themselves

 सरदार  wo  सि०  सहगल  असल  बात
 बह  है  कि  चुकि  वहा  पर  कजैशन  है  तो  क्‍या
 गधर्नमेंट  कोई  उसके  वास्ते  एक्सपर्ट स  की
 कमेटी  मुकरंर  करने  के  लिए  तैयार  है  ?

 अध्यक्ष  महोदव  कजैशन  नही  है  इसलिए
 कमेटी  की  जरूरत  नहीं  ।

 सेठ  गोजिन्ब  दास  अध्यक्ष  महोदय,  में

 शक  सवाल  पूछना  चाहता  हूं
 ?

 झ्रध्यक्ष  महोदय  जी  नही  |

 There  As.  no  end  if  we  go  on  like
 this  Every  question  is  made  :mpor-
 tant

 Workers  in  Hirakud  Dam  Project

 *236l.  Shri  Panigrahi:  Will  the’
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  657  on  the  27th
 September,  958  and  state:

 (a)  the  present  strength  of  work-
 ers,  work-charged  and  other  staff
 working  at  Hirakud;
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 (b)  how  many  of  the  825  retrench~-
 ed  work-charged  persons  have  been
 absorbed  in  employment  since  the
 उफ  September,  1058;  and

 (c)  whether  any  of  these  retrenched
 persons  have  been  absorbed  in  Danda-
 karanya  project?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  On  the
 Ist  April,  1959,  the  strength  of  work-
 charged  and  othe:  staff  was  7,908.

 (b)  and  (c)  A  statement  explain-
 ing  the  position  38  laid  on  the  Table
 of  the  House  [See  Appendix  VII,  an-
 nexure  No  02]

 Shri  Panigrahi:  We  were  told  that
 the  Nomstry  carried  on  direct  nego-
 thatsons  with  the  Chambal  and  Nagar-
 junasagar  projects  authorities  to
 employ  a  certain  number  of  the  per-
 sonnel  retrenched  from  the  Hirakud
 project  In  the  statement  no  such
 figure  35  available.  May  I  know  what
 ig  the  latest  position?

 shri  Hathi  The  Chambal  and
 Nagarjunasagar-projects  have  taken
 certain  machineries  from  the  Fhrakud
 project,  and  whenever  machineries  are
 transferred  from  one  project  to  an-
 other  the  personne]  handling  those
 machineries  are  alto  transferred  to
 that  Project

 shri  Panigrahi:  We  were  also  told
 by  the  Ministry  that  they  have  sent
 forward  a  list  of  the  different  cate-

 gories  of  people  declared  surplus  in
 the  Hirakud  project  to  the  Danda-
 karanya  authorities.  But  2n  the  state-
 ment  the  hon  Deputy  Minister  says
 that  he  has  no  mformation  whether
 the  Dandakaranya  project  authorities
 have  given  employment  to  any  of
 those  persons  May  I  know  whether
 Government  knows  the  exact  position
 with  regard  to  the  employment  of  the
 surplus  personnel  of  Hirakud  project
 m  Dandakaranya

 Shri  Hathi:  It  is  not  that  the  Minis-
 try  has  no  information.  Against  Dan-
 daksranya  project  it  xs  shown  ‘nil’  in
 the  statement  227  persons  have  been
 absorbed  in  the  Bhilai  Steel  Project,
 85  persons  in  South  Eastern  Railway,



 14401  Oral  Answers

 4  persons  in  the  O2]  and  Natural  Gas
 Commission  and  32  persons  in  the
 Directorate  of  Agriculture  and  Food
 Production  Orissa  That  means  a
 total  of  328  persons  have  been  ab-
 sorbed  out  of  825  persons

 Shri  Supakar:  The  statement  gives
 only  the  figure  in  cespect  of  the
 Bhila:  Steel  Project.  May  I  know
 whether  the  Government  took  any
 steps  to  get  these  people  absorbed  in
 the  Rourkela  Stcc]  Project  and  whe-~
 ther  the  Rourkela  Steel  Project  autho-
 rities  were  willing  or  unwilling  to  take
 some  of  these  persons  m  their  organi-
 sation?

 Shr  Hath:  Yes,  Sir  The  number
 of  persons  employed  through  the
 efforts  of  the  Director  of  Rehabil-
 tation  and  Employment  attached  to  the
 Hirakud  Project  325  328  Other  have
 left  us  They  have  not  sought  em-
 ployment  through  this  Directorate
 Many  of  them  have  been  absorbed  m
 the  Rourkela  Project  also

 Shri  Supakar:  Sir,  I  had  put  a  defi-
 nite  question  I  wanted  to  know  whe-
 ther  the  Government  as  Government
 made  any  attempt  to  absorve  these
 Persons  m  the  Rourkela  Project  and
 how  far  they  have  been  successful.

 Shri  Hathi:  Yes,  Sir,  we  have  made
 attempts  In  fact,  we  write  to  almost
 all  the  projects  nearby  Attempts  are
 being  made,  _  selections  are  being
 made  and  people  have  been  absorbed.
 This  relates  to  a  particular  number  In
 September  the  number  was  825,  and
 the  details  given  here  are  only  about
 that  particular  number,  not  all

 Shri  Ranga:  As  the  hon  Deputy Minister  puts  it,  the  system  appears  to
 be  fool-proof,  but  may  we  know
 whether  actually  Government  are
 trying  to  follow  up  the  progress  m
 this  matter,  find  out  from  time  to
 time  from  the  various  projects  how
 many  of  these  people  are  being  ab-
 sorbed  and  how  many  of  them  are  not
 yet  accommodated?  I  would  hke  to
 know  whether  any  responsibility  in
 this  respect  has  been  charged  on  these
 employment  exchanges  also
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 Shri  Hathi:  Yes,  Sir.  A  special

 officer  has  been  attached  for  these
 mver  valley  projects.  His  business  is
 to  tour  round  the  various  projects,
 circulate  the  lst  of  surplus  men  to
 the  various  projects,  to  have  an  in-
 terview  of  these  people  and  absorb
 them  wherever  they  can  fit  in.

 Shri  Surendranath  Dwivedy:  Am  I
 to  understand  from  the  reply  of  the
 hon  Minister  that  only  28  persons
 out  of  a  total  of  825  sought  employ-
 ment  through  the  Directorate  of  Re-
 habilitation  and  Employment  and  the
 others  went  on  their  own?

 Shri  Hathi:  Out  of  825,  only  these
 people  sought  employment  through
 this,  the  others  found  employment  on
 their  own

 Shri  Panigrahi:  This  is  only  about
 the  workcharged  staff  May  I  know
 what  is  the  surplus  personnel  so  far
 as  the  regular  staff  in  Hirakud  ws  con-
 cerned?

 Shri  Hathi:  I  have  not  got  the
 figure  about  the  regular  staff

 पर्चियमी  यमुना  नहर,  दिल्‍्खी

 *2262  शी  नवल  प्रभाकर  क्या
 सिधाई  शौर  विद्युन्‌  मंत्री  यत  जनानों  को
 कृपा  करेगे  कि

 (क)  दिल्‍ली  में  पश्चिमी  यमुना  नहर
 की  बढाने  की  योजना  में  प्रव  तक  क्‍या  प्रगति

 हुई  है,  प्रौर

 (ख)  यांद  काई  प्रगति  नहीं  हुई  है
 नो  देरी  के  क्‍या  कारण  है  o

 सिचाई  झोर  विद्युत  उपसत्री  (भरी  हाथी  )
 (व)  तथा  स्व)  उक्त  योजना  पर  अभी
 काम  शुरू  नही  किया  गया  है।  भ्रभी  तक  ता
 प्रोजक्ट  रिपोर्ट  केन्द्रीय  जल  तथा  विश्युत्‌  प्रायोग
 में  तकनीकी  जाच  के  लिए  भी  नहीं  गहूची  है  1



 34403  Oral  Answers

 की  नवल  प्रभाकर  श्रीमन्‌,  गया  इसका
 प्रारम्भिक  सर्वेक्षण  हो  चुका  है  ?

 Shri  Hathi:  That  is  being  done  by
 the  Punjab  Government

 st  awa  प्रभाकर  श्रीमन,  क्‍या  में
 जान  सकता  हु  कि  यह  जा  नहर  निवाली
 जायगी  तो  यह  दिल्ली  वे  निस  भाग  में  से

 होकर  गुज़रेगी  ?

 Shri  Hath:  I  can’t  say  We  have
 not  got  the  project  report  I  can’t
 give  any  details  unless  we  get  the
 project  report  itself

 Ch.  Ranbir  Singh:  May  I  know  the
 target  date  for  the  completion  of  the
 remodelling  programme  of  the  Wes-
 tern  Yamuna  Canals,  and  the  money
 required  for  it?

 Shri  Hath  It  is  provided  in  the
 Second  Plan  Rs  i425  lakhs  have
 been  provided  for  the  entire  Plan
 period  The  project  report  has  not
 been  received,  and  therefore  I  cannot
 say  when  it  will  start  and  when  it
 will  be  completed

 eh  भक्त  बहान  क्या  पजाब  की  सरवार
 न  केन्द्रीय  सरवार  को  कोई  सूचना  दी  है  कि

 इसकी  प्राजकट  रिपांट  मजन  में  इतनी  दरी
 क्या  हो  रही  ह  +o  जब  प्राजक्ट  रिपॉर्ट  ही  नहीं

 पहुंची  तद  उस  पर  काम  कब  शुरू  हांगा  ?

 Shri  Hathi:  Actually,  Sur,  this  35
 being  done  in  consultation  with  the
 Delh:  Admunistration  The  Superin-
 tending  Engineer,  Western  Yamuna
 Canal  is  stationed  here  and  he  works
 mm  consultation  with  the  Delhi:  Adm-
 nistration

 Ch,  Ranbir  Singh.  Is  the  hon  Minis
 ter  aware  of  the  fact  that  about  one-
 third  of  the  remodelling  programme
 has  already  been  completed  and  some-
 thing  like  Rs  2]  lakhs  has  been  spent
 on  the  scheme’

 Shri  Hathi:  That  is  not  about  the
 Western  Yamuna  Canal
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 Ch.  Ranbir  Singh  The  remodelling
 scheme

 Shri  Hathi:  That  is  not  under  the
 present  scheme,  which  is  known  as  the
 Gurgaon  Tunnel  Scheme

 Seasoning  of  Bamboo  and  Thatch
 Research  Dehra  Dun

 a  a
 {  Shri  Barman:

 2163,  Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:

 Wul  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state

 (a)  the  main  researches  finalised  so
 far  by  the  Forest  Research  Insti-
 tute,  Dehra  Dun,

 (b)  the  stage  at  which  bamboo  and
 thatch  seasoning  has  reached,  and

 (c)  the  method  adopted  by  Gov-
 ernment  for  extension  of  research  re-
 sults  m  the  rural  areas  where  they
 would  be  useful?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A  M  Thomas):  (a)
 to  (९)  A  statement  is  placed  on  the
 table  of  the  Sabha  [See  Appendix
 VII,  annexure  No  303]

 Shri  Barman:  In  reply  to  part  (b)
 of  my  question,  :t  has  been  stated  on
 page  9  of  the  statement  that  no  work
 has  been  done  on  bamboo  by  _  this
 institute  I  beg  to  submit  that  we
 personally  visited  this  institute  some
 three  or  four  years  back,  and  we
 were  shown  a  demonstration  where
 some  hquid  chemical  was  injected  in-
 side  the  bamboo  by  which  they  said
 that  the  durability  of  bamboo  will
 be  at  least  twice  aS  much  as  it  38
 otherwise  They  showed  us  also  a
 graveyard  infested  with  white  ants
 where  they  had  put  treated  bamboo
 posts  side  by  side  with  untreated
 bamboo  posts  We  have  seen  so
 much  work  with  our  own  eyes  Then,
 how  2s  it  that  the  hon  Deputy  Minis-
 ter  says  that  no  work  has  been  done”

 Shri  A.  M  Thomas:  It  is  not  a  ques-
 tion  of  no  work  being  done  As  far
 as  the  Forest  Research  Institute,
 Dehra  Dun  ts  concerned,  :t  3s  only  a
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 minor  item  and  iat  is  not  an  import-
 ant  problem  Not  only  that.  It  has
 also  been  fourd  as  a  result  of  ex-
 periments  that  in  the  case  of  amboo
 seasoning  the  best  method  of  season-
 ing  bamboo  35  to  stack  it  m  an  open
 manner  under  shade  in  a  well  venti-
 lated  shed  It  takes  three  to  six
 months  to  dry  Spht  bamboo  dries
 much  faster  than  the  whole  bamboo
 That  is  the  general  conclusion  to  which
 the  institute  has  come  There  is  no
 special  technique  for  seasoning  thatch

 Shri  Barman’  Will  the  Munister
 kindly  enquire  whether  this  bamboo
 treatment  was  undertaken  or  not  and
 how  much  expenditure  was  incurred
 and  whether  that  has  now  been  given
 up?

 Shri  A.  M.  Thomas:  We  have  ‘the
 information  given  by  the  hon  friend
 I  will  certainly  enquire  nto  this
 matter

 Shri  C.  Samanta:  May  I  know
 whether  the  dissemination  of  the  re-
 sults  of  researches  is  made,  and
 whether  these  researches  are  being
 conducted  through  the  Ministry  of
 Community  Development  also”?  I  do
 not  find  it  in  the  lst

 Shr:  A  M  Thomas:  In  fact,  the
 umplementation  of  the  various  results
 that  have  been  obtained  from  the
 Research  Institute  783  not  really  the
 function  of  the  Institute  It  ७8  only
 a  research  organisation,  but  all  the
 same,  we  have  taken  certain  steps  to
 popularise  the  activities  of  the  Insti-
 tute  such  as  these  attractive  kiosks
 are  being  prepared  which  wil]  contain
 important  exhibits  of  this  Institute,
 popular  booklets  depicting  the  activi
 ties  of  the  various  branches  of  this
 Institute  are  beg  printed  both  m
 Hind:  and  Enghsh  Mlustrated  leaf-
 lets  on  the  important  processes  de-
 veloped  at  the  Institute  are  bemg
 printed  both  in  Hind:  and  Engbsh  and
 distributed  Films  are  also  shown
 Arrangements  are  also  being  made  to
 organise  industrial  visitors  week  The
 popular  products  of  this  Institute  are
 also  being  sent  for  permanent  display
 t  various  industrial  and  educational
 centres
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 Shri  Ranga:  The  hon.  Minster  said
 that  it  is  only  an  insignificant  item  of
 research  or  work  of  this  Dehra  Dun
 Institute  In  view  of  the  fact  that  his
 own  State,  Kerala,  and  the  States  of
 Assam,  Manipur  and  Tripura  are  so
 much  dependent  upon  bamboo  cul-
 ture  and  bamboo  economy  and  also
 thatched  roofs,  may  I  know  whether
 the  Government  would  be  good
 enough  to  give  it  a  little  bigger  place
 than  what  they  seem  to  have  given  to
 this  research  and  see  that  something
 38  done  in  order  to  increase  the  dura-
 bility  of  these  materials?

 hri  A.  M.  Thomas:  I  would  cer-
 tainly  appeal  to  my  fnend  to  go
 through  the  statement  It  is  a  ten-
 page  statement  which  will  depict  the
 various  activities  that  are  being  car-
 ried  on  m  the  Research  Institute.  I
 only  said  that  27  the  set-up  of  the
 various  activities  of  the  Institute,  re-
 search  into  this  particular  branch  of
 bamboo  seasomng  and  other  things  3s
 only  a  minor  item  _  I  have  also  said
 it  38  not  an  important  problem  as  far
 as  the  Research  Institute  is  concerned.
 Of  course,  the  umportance  of  bamboo
 in  states  hke  Assam  and  Kerala  8
 realised

 Mettur  Tunnel  Power  Scheme

 *2164,  Shri  Nanjappa:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  any  proposal  has
 been  received  from  Madras  Gov-
 ernment  regardmg  Mettur  Tunnel
 Power  Scheme,

 (b)  of  so,  what  is  the  estimated
 cost  of  the  scheme  and  the  _  electric
 power  which  will  be  generated,  and

 (९)  whether  this  scheme  will  be
 umplemented  during  the  Second
 Five  Year  Pian  period?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)-  (a)  Yes,
 Sur

 (b)  The  present  proposed  scheme
 provides  for  the  installation  of  two
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 units  of  50  MW  each  utilismg  a
 discharge  of  10,000  cusecs  for  66
 per  cent  of  the  year,  te,  from  July
 to  January,  but  the  civil  works  lke
 tunnel,  surge  tank,  etc,  are  proposed
 to  be  built  for  the  ultsmate  utilisa-
 tion  of  20,000  cusecs,  so  as  to  make
 provision  for  the  installation  of  two
 more  units  each  of  50  MW  its  esti-
 mated  cost  is  Rs  5988  lakhs

 (९)  The  scheme  is  not  included  in
 the  Second  Five  Year  Plan

 Shri  Nanjappa:  May  I  know  whe-
 ther  the  scheme  has  been  submitted
 to  the  Planning  Commussion?

 Shri  Hathi:  This  scheme  had  been
 sent  to  the  Central  Watcr  and  Power
 Commussion  for  technica)  scrutiny

 Shri  Nanjappa.  May  I  know  whe-
 ther  the  Project  Advisory  Committee
 at  least  mspected  the  site  and  made
 any  report?

 Shri  Hathi:  No  If  the  hon  Mem-
 ber  means  the  technical  advisory
 committee  of  the  Planning  Com-
 mission  that  has  not  inspected  it

 Parchase  of  Landing  Craft  Tanks  by
 Forest  Department,  Andaman

 °2I65.  Sardar  A.  8.  Saigal:  जया
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state

 (a)  whether  the  Forest  Depart-
 ment  in  Andaman  purchased  two
 old  Landing  Craft  Tanks,  in  ‘1956,

 (b)  whether  these  are  in  com-
 mission  or  out  of  order  at  present,

 (ce)  if  so,  the  cost  of  such  replace-
 ment,

 (d)  whether  the  bull  plates  of  one
 of  these  Landing  Craft  Tanks  were
 changed  after  its  acquisition,  and

 (९)  the  amount  of  los<  caused  to
 the  Government  by  this  deal  and
 officers  responsible  for  it?

 The  Minister  of  Food  and  Agricul-
 tere  ((Shri  A.  P  Jain):  (a)  Yes

 (b)  One  Landjng  Craft  Tank  is  mn
 commission  The  other  :s)=s.under
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 annual  survey  at  the  Marine  Dock-
 yard

 MA  total  expenditure  of
 Rs  1,83,699  has  been  incurred  on  re-
 pairs  of  both  the  Landing  Craft
 Tanks

 (6)  Some  bull  plates  of  both  the
 Landing  Craft  Tanks  were  changed
 an  addition  to  repairs  to  their  engine
 after  acquisition

 fe)  The  Government  have  suffered
 no  loss

 Sardar  A  S.  Saigal:  May  I  know
 whether  it  is  a  fact  that  the  life  of
 the  craft  had  already  finished  when
 it  was  purchased?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A  M  Thomas):
 They  are  old  landing  craft  tanks  pur-
 chased  from  the  Indian  Navy,  and
 not  from  any  third  party  or  something
 hke  that  Extensive  repairs  had  to  be
 done  and  these  have  been  done  I
 have  already  stated  the  cost

 Sardar  A  S.  Saigal:  For  how  long
 wi  Ss  8  Andaman  run?

 Shri  A  M  Thomas  I  cannot  say
 what  would  be  future  prospects
 Since  it  has  been  overhauled  I  think
 it  will  have  a  pretty  long  period.

 Dr  M.S  Aney:  What  was  the
 price  paid  and  what  is  the  cost  of  re-
 pairs?

 Shri  A  M  Thomas.  The  price  paid
 was  Rs  1,23,280 6  nP.  to  be  exact,
 and  I  have  already  stated  the  cost
 which  has  been  incurred

 Sardar  A.  8.  Saigal:  May  I  know
 what  were  the  immediate  causes  for
 Purchasing  these  crafts  when  they
 were  old?

 Shri  A  M  Thomas:  I  have  men-
 tioned  the  cost  for  only  one  craft
 ‘The  figure  that  I  have  mentioned  has
 to  be  doubled  These  were  the  land-
 ing  crafts  available  with  the  Indian
 Navy  It  would  appear  from  the
 question  that  the  Indian  Navy  does
 not  belong  to  us  It  is  only  an  in-
 ternal  arrangement  to  utilise  them
 in  the  best  manner  possible
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 Gandhi  Minar  at  Hirakud  Dam
 Project

 $2167  Shri  Sanganna:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  64
 feet  high  “Gandhi  Minar”  has-been
 constructed  at  the  Hirakud  Dam
 Project  in  the  memory  of  Gandhi))’s
 ethics  and  principles

 (b)  if  so,  what  is  the  cost  of  its
 installation;

 (c)  whether  the  top  of  the  Minar
 can  be  approached  by  climbing  as
 in  the  case  of  Kutab  Minar  and

 (d)  whether  it  3५  electrified?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 main  purpose  of  this  tower  »  to
 Present  a  panoramic  view  of  the
 Hirakud  reservoir  and  dam  and  to
 add  to  the  scenic  beauty  of  the  alea

 (b)  Rs  08  lakhs
 fe)  and  (d)  Yes,  Sir

 Shri  Sanganna’  May  |  know  the
 languages  nm  which  the  Gandhian
 principles  and  ethics  have  heen  in-
 scribed?

 Shri  Hathi:  I  do  not  think  there
 are  any  inscriptions  there

 Shri  D  C  Sharma:  May  |  know
 whether  there  i6  a  proposal  to  build
 similar  Gandhi  Minars  at  other  dam
 sites,  for  example,  Bhakra-Nangal?

 Shri  Hathi:  We  have  not  yet  re-
 ceived  any  such  proposal

 Shri  Sanganna:  May  I  know  whe-
 ther  statues  of  this  kind  have  been
 installed  in  other  places  also?

 Shri  Hathi  No  statues  have  been
 installed

 Delhi-Ahmedabad  Air  Service

 "2169  Shri  Harish  Chandra  Mathur:
 Will  the  Minster  of  Transport  and
 Communications  be  pleased  to  state

 (a)  whether
 reeeived  any

 Government  have
 proposal  to  run  aur
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 service  from  Delhi  to  Ahmedabad
 and  back  va  =  Jaipur-Jodhpur-Udai-
 pur;

 (b)  if  so,  when  this  service  is  lke-
 ly  to  be  started,  and

 fc)  what  assistance  and  facilities
 Rajasthan  Government  has  proposed
 to  give  to  this  air  service?

 The  Deputy  Minister  of  एचए
 Aviation  (Shri  Mohiuddin):  (a)  and
 (b)  The  question  of  operating  an  air
 service  from  Delhi  to  Ahmedabad
 connecting  certain  points  in  Madhya
 Pradesh  and  Rajasthan,  is  under  con-
 sideration

 (c)  The  Rajasthan  Government
 have  promised  their  cooperation  and
 assistance  but  the  details  have  not
 yet  been  discussed

 Shri  Harish  Chandra  Mathur.  May  I
 know  what  oblhgations  the  State  Gov-
 ernments  are  supposed  to  discharge
 before  such  services  can  be  started
 and  may  I  know  whether  the  Rajas-
 than  Government  is  not  prepared  to
 go  a  step  further  than  that?

 Shri  Mohiuddin:  7  am_  not  sure
 whether  the  State  Government  have
 any  oblgations  to  discharge  if  the
 services  pass  through  their  States  and
 touch  the  points  in  their  States  Of
 course,  as  I  have  said,  they  have
 promised  co-operation  and  assistance,
 I  understand  that  the  State  Govern-
 ments  will  relax  their  TA.  rules  to
 allow  their  senior  >fficers  whom  the
 rules  do  not  at  the  present  moment
 permit  to  travel  by  air  They  relax
 the  rule  in  order  that  they  may  be
 able  to  travel  by  ar

 Shri  Harish  Chandra  Mathur:  In
 view  of  the  fact  that  Jodhpur  is  now
 the  seat  of  the  tegrated  High  Court
 of  Rajasthan,  have  the  Government  of
 ‘India  reviewed  the  whole  position  and
 in  the  hight  of  the  fact  that  many
 lawyers  and  other  people  have  got  to
 go  from  Delhi  as  well  as  from  Jaipur
 to  Jodhpur?

 Shri  Mohiuddin:  Yes,  Sir.  The
 question  of  connecting  Jodhpur  is
 under  active  consideration  J  think
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 the  High  Courts  are  closed.  I  hope
 the  hon.  Member  can  wait  for  some-
 4ime  for  the  finalisation.

 सेठ  गोविन्द  दास  अभी  मत्री  जी  न

 कहा  कि  इस  नई  लाइन के  बारे  में  मध्य  प्रदेश
 की  सरकार  से  भी  बात  चीत  हो  रही  है  |
 में  जानना  चाहता  हु  कि  मध्य  प्रदेश  के  किन
 स्थानों  से  यह  लाइन  गुजरेगी  भर  क्या  किसी
 स्थान  पर  यह  हवाई  जहाज  ठहरेगा  भी
 क्योकि  अभी  मध्य  प्रदश  में  कोई  भी  हवाई

 जहाज  कही  नही  जा  रहा  है  ?

 Mr,  Speaker:  Does  Madhya  Pradesh
 come  between  Delhi  and  Ahmedabad’

 Shri  Mohiuddin:  Yes,  Sir

 दिल्‍ली  से  एक  सर्विस  जो  ग्रौर  है  वह
 दिती  भोपाल  इन्दौर  शौर  प्रहमदाबाद
 का  मिलात  हुए  जायेगी  श्रौर  उम्मीद  है  कि
 इसके  म  ताल्लिक  भी  काइ  तल्फिया  हो  जायगा  |

 श्र  प्०  लाठ  बारूपाल  अभी  माननीय
 मत्री  न  बताया  कि  वाया  जयपुर-जोधपुर-
 उदयपुर  एयर-सविस  चलान  का  सवाल

 विचा  राधीन  है  7  में  यह  जानना  चाहता
 ह  कि  वह  वाया  बीकानर  एयर-सविस  चलाम
 क  बार  भें  क्या  विचार  रखते  हैं  क्योकि  बीकानर
 एक  एम्पार्टन्ट  जगह  है  जहा  राजस्थान
 बॉनान  निकल  रही  है  श्रौर  मेडिक्ल  वालज
 बौर  रलव  झाफिस  हैं  ।

 श्री  भहोठ होन  बीकानेर  ता  सवाल  जर

 मेर  नही  हू
 Shri  K  U.  Parmar:  May  I  know

 whether  the  service  from  Delhi  to
 Ahmedabad  will  be  extended  to  Ra)-
 xot?

 Shri  Mohiuddin:  Rajkot  s  alreacy
 connected  visa  Bombay  That  pro-
 posal  was  also  there,  but  the  loss  on
 the  service  will  be  rather  high

 Manaofacture  of  Paper  and  Board  °

 Shri  Parulekar:
 Shri  T  B.  Vittal  Rao.

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  refer  tu

 +
 Shri  Nagi  Reddy:

 °2376
 {
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 the  reply  given  to  Starred  Question
 No  68  on  the  24th  February,  4959
 and  state

 (a)  the  amount  spent  so  far  on  the
 pilot  plant  for  manufacture  of  diff-
 erent  types  of  paper  and  boards  from
 mdigenous  raw  matenals,

 (b)  whether  it  33  a  fact  that  the
 full  capacity  of  the  plant  may  not  be
 utuhsed  due  to  the  non-availability
 of  the  raw  material  locally,  and

 (c)  7१  so,  what  are  the  proposals
 under  the  consideration  of  Govern-
 ment  for  its  full  and  proper  utils-
 ation?

 The  Depoty  Minister  of  Food  and
 Agriculture  (Shri  A  M.  Thomas).
 (a)  Rs  27,92,358  by  the  Government
 of  India  upto  the  3lst  of  March,  959
 In  addition,  equipment  and  engineer-
 ing  services  worth  Rs  19,57,573,  will
 he  available  from  the  TCM  aid  pro-
 gramme

 (b)  and  (c)  The  Pilot  Plant  ws
 meant  primanly  for  research  and
 training  purposes  but  it  is  mtended
 that,  to  the  extent  possible,  it  should
 be  utilised  for  producing  such  types
 of  papers  as  are  at  present  being
 imported  It  not  meant  for  pro-
 duction  of  paper  on  commercial  scale

 Shri  Nagi  Reddy.  May  I  know
 whether  it  28  a  fact  that  this  project
 was  conceived  in  946  and  it  has
 not  yet  been  put  into  use  so  far’

 Shri  A  M  Thomas:  The  paper-
 making  machine  was  purchased  to-
 wards  the  end  of  949  The  mach-
 inery  had  to  be  imported  Arrange-
 ments  have  been  made  now  with  the
 TCM  for  expediting  the  supply  of
 the  balance  machmery  also  and  we
 have  now  fairly  advanced  Of  course
 there  has  been  some  delay  In  Sep-
 tember,  ‘1987,  the  US  supplying  firm
 mereased  their  demands  and  asked
 for  an  additional  allotment,  whicn
 had  to  be  provided  by  the  TCM.

 Shri  V  P  Nayar:  The  hon.  Deputy
 Minster  says  that  in  949  itself  the
 machinery  was  bought  and  til  1959,
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 even  with  the  aid  of  the  TCM,  it  has
 not  been  posmble  to  operate  this.  I
 would  lke  to  know  what  are  the
 specific  reasons  why  for  ten  years,
 even  with  the  aid  of  TCM,  it  could
 not  be  worked.

 Rhri  A.  M.  Thomas:  In  fact,  the
 fault  has  not  been  with  the  Govern-
 ment  of  India.  Even  though  the
 equipment  was  purchased,  :t  should
 be  made  available  to  us  As  I  have
 already  said,  the  supply  firm  increas
 ed  their  demand;  the  price  was  en-
 hanced  and  the  TCM  had  to  make
 available  the  funds  Now  the  posi-
 tion  78  that  95  per  cent  of  the  mach-
 mery  has  already  been  shipped  and
 60  per  cent  has  already  armved  in
 Dehra  Dun  The  work  has  also
 advanced  and  is  m  a  fairly  advanced
 stage  I  think  the  plant  will  be
 commissioned  perhaps  by  the  first
 quarter  of  4960

 Shri  Nagi  Reddy:  May  I  know
 whether  the  possibilities  of  using
 this  machinery  for  producing  spemal
 quahty  of  paper  are  now  being  gone
 into  and  if  so,  when  the  Government
 Proposes  to  finalise  the  scheme”

 Shri  A  M  Thomas:  It  is  not  now
 being  gone  into  It  was  only  meant
 as  a  pilot  plant  and  not  for  product-
 jon  of  paper  on  a  commercial  scale
 It  was  mainly  meant  for  research
 and  traming  The  capacity  of  this
 plant  will  be  aBout  6  tons  of  paper
 per  day  xf  it  works  for  all  the  24
 hours  As  the  House  knows,  3६  is
 not  practicable  to  work  it  like  that.

 Shri  Ranga:  It  has  been  brought
 not  only  to  the  nofice  of  the  House
 but  also  to  the  notice  of  the  Minister
 that  it  has  taken  them  ten  years  to
 be  somewhere  near  success  in  t=
 ablishing  this  research  pilof  plant
 Would  Government  give  us  the  as-
 surance  that  they  would  keep  a
 elose  watch  over  the  progress  of
 this  pilot  plant  and  see  that  it  35
 really  brought  into  working  con-
 dition  as  soon  as  possible?

 Shri  A.  M.  Thomas:  In  fact,  8
 special  committee  has  been  constitu-
 ted  for  progressing  this  project  It
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 is  because  of  circumstances  beyond
 our  control  The  equipment  ard
 the  engmeering  services  had  to  be
 made  available  by  the  TCM  and  we
 did  not  have  the  necessary  technical
 personne!  also

 Shri  Nagi  Reddy:  May  I  know
 whether  it  28  a  fact  that  ४  1962,
 ‘1953,  3956  and  1957,  there  have  been
 four  agreements  with  the  TCM  and
 all  the  four  have  not  been  succeasful-
 ly  implemented?

 Shri  A  M  Thomas:  It  does  not
 arise  out  of  this  question

 Shri  Nagi  Reddy:  It  does,  for  the
 simple  reason  that  for  ten  years  we
 have  not  yet  been  able  to  implement
 the  scheme  I  would  like  to  know
 whether  the  responsibihty  les  with
 us  as  Government  or  the  responsi-
 bility  les  in  the  manner  in  which
 we  have  executed  the  agreement
 with  the  TCM  in  1952,  ‘1953,  T8536  and
 ‘1957,  without  having  a  penalty  clause
 for  failure  to  implement  the  agree-
 ment?

 ~

 Shri  A  M.  Thomas.  Having  regard
 to  the  substantial  help  that  we  are
 getting  under  the  TCM,  the  reflection
 made  by  my  learned  friend  i5_  not
 justified

 Shri  Nagi  Reddy:  On  the  basis  of
 the  aid  given  by  the  TCM,  we  have
 come  to  agreements  with  certain
 foreign  firms  for  the  supply  of  en-
 gineering  service  and  for  the  supply
 of  plant  But  neither  has  been  given
 to  us  in  time  and  for  ten  years,  द
 have  wasted  the  whole  of  our  funds.
 I  would  like  to  know,  at  least  when
 we  enter  into  agreements  with  cer-
 tain  firms  for  the  supply  of  engineer-
 ing  facilities  and  machinery  to  wus,
 there  would  be  a  penalty  clause  in
 those  agreements?

 Shri  A.  M.  Thomas:  The  agree-
 ments  with  the  TCM  cover  several
 crores  of  rupeess  This  is  an  isolated
 instance  covering  only  a  few  lakhs,
 in  which  the  TCM  is  committed  fo:
 supplying  to  us  machinery  worth
 Rs  9  lakhs  and,  odd  They  have
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 placed  ari  order  with  a  U.S,  firm  and
 that  firm  also  did  not  carry  out  the
 order  in  time.  From  this  isolated  in-
 stance,  it  is  very  uncharitable  to  gen-
 eralise  like  this.

 ‘Mr.  Speaker:  They  only  wanted  to
 know  if  there  is  any  penalty  clause,
 the  answer  must  be  yes  or  no.

 Shri  A.  M.  Thomas:  There  is  no
 penalty  clause.

 Damage  to  a  Stream  near  Masuli-
 patnam,  Andhra  Pradesh

 *2I7i.  Shri  E.  Madhusudan  Rao:
 Will  the  Minister  of  Transport  and
 Cemmanications  be  pleased  to  statc

 (a)  whether  it  is  a  fact  that  the
 Andhra  Pradesh  Government  have
 made  a  request  to  the  Union  Gov-
 ernment  to  send  an  expert  to  exam-
 ine  the  damage  caused  to  a  stream
 near  Masulipatnam  sea-slore;  and

 (b)  if  so,  the  decision  taken  by
 Government  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir.

 (b)  The  Government  of  Andhra
 Pradesh  have  been  requested  to
 furnish  details  of  the  breach  and
 changes  in  the  bar.  The  matter  is
 under  consideration.

 st yo  ayer राध  क्या मे  जान
 सकता  हूं  कि  केन्द्र  सरकार  का  आन्  सरकार
 ने  मछलीपटूम  बन्दरगाह  के  बारे  में  जो
 प्रार्थना  की  है,  उस  को  शब  तक  कितना  समय

 हुमा है ”

 ची  राज  बहादुर  फरवरो,  १६५६
 में  उन  का  पत्र  हमारे  पास  भ्राया  है,  किन्तु
 उस  भें  उन्होंने  भ्रावश्यवः  सूचनाएं  नही  दी  हैं,
 ओ  कि  हम  ने  मांगी है  ।

 भी  ६०  भमधुसुदत  राद  यह  कथय  तक

 चुरा  हो  जायगा  ?

 कौ  राज  बहादुर.  झान्घ  सरकार  से
 जो  आावश्वक  सूजना  मांगी  गई  है,  जैसे  ही  बह
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 मिलेगी,  उस  पर  विचार  किया  जायगा  और
 उस  के  उपरान्त  उस  पर  आवश्यक  कार्यवाही
 की  जायगी  ।

 Chambal  Bridge

 (Shri  A.  K.  Gopatan:
 #2175,  <  Shri  P.  Kunhan:

 |  Shri  Keshava:

 Will  the  Minister  of  Transport  हत
 Communications  be  pleased  to  state.

 (a)  whether  Government  have  re-
 ceived  any  complaints  about  con-
 struction  of  Chambal  bridge  at
 Dholpur  in  Rajasthan;

 (b)  af  so,  whether  Government  are
 investigating  into  the  charges  of
 leakage  of  Cement  and  Steel;

 (c)  whether  the  investigation  is
 over;  and

 (d)  the  action  taken  thereon’

 The  Minister  of  State  in  the  Mini-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadar):  (a)  and  (b)  Yes
 Sir

 (c)  and  (d)  The  investigation  is
 In  progress.

 Shri  P.  Kunhan:  May  I  know
 whether  it  is  a  fact  that  one  of  the
 officers  working  on  the  project  point-
 ed  out  a  number  of  irregularities  and
 corrupt  practices  amongst  some
 higher  officers?

 Shri  Baj  Bahadur:  A  complaint
 has  been  made  by  one  of  the  officers
 and  it  is  being  enquired  into.  We
 are  expecting  a  report  and  we  hope
 to  take  action  on  that.

 Shri  V.  P.  Nayar:  The  hon.  Minis-
 ter  said,  the  investigation  is  in  pro-
 gress.  May  I  know  the  name  of  the
 firm  involved?

 Shri  Raj  SBahadur:  Messrs.
 Gammon  India  (Private)  Limited.
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 Diesel  Hail  Cars

 "2176,  Shri  N.  KR.  Muniszamy:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Railway  Board  has  decided  not  to
 import  diesel  rail  cars  for  passenger
 service;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  there  is  any  scheme
 to  manufacture  diesel  rail  cars  in
 the  country;

 (a)  if  so,  the  estamated  cost  there-

 (e)  the  location  of  the  manu-
 facutring  centre?

 The  Deputy  Minister  of  Railways
 <Shri  Shahnawaz  Khan):  (a)  Yes,  as
 far  as  the  balance  of  the  Second
 Plan  period  is  concerned

 (b)  Due  to  fund  limitations  and
 extremely  tight  foreign  exchange
 position.

 (९)  to  (e).  Indigenous  manu-
 facture  of  diese]  engines  and  suitable
 transmission  for  the  rail  cars  to  be
 manufactured  :n  the  country  is  under
 consideration  and  no  final  decision
 has  yet  been  reached.

 Shri  N.  R.  Munisamy:  May  I  know
 the  total  requirements  of  diesel  rail
 cars  in  India,  how  much  is  to  be
 imported,  how  much  is  to  be  manu-
 factured  in  the  country  and  the
 relative  value  thereof?

 Shri  Shahnawaz  Khan:  No  precise
 plans  for  diesel  rail  car  require-
 ments  have  been  worked  out.

 Shri  N.  R.  Munisamy:  Other  things
 being  equal,  may  I  know  what  is  the
 working  cost  of  the  diesel  rail  cars
 compared  to  the  steam  engine  and
 also  buses?

 Shri  Shahnawas  Khan:  The  ap-
 proximate  cost  of  an  imported  diesel
 car  (Broad-gauge)  is  Rs.  6:37  lakhs
 which,  as  the  House  would  observe,
 38  considerably  more  than  the  cost

 MAY  ,  950  Oral  Answers  744  78

 of  a  broad-gauge  locomotive  pro-
 duced  at  Chittaranjan.  A  metre-
 gauge  diesel  rail  car  costs  Rs.  3°76
 lakhs.

 Shri  N.  RB.  Munisamy:  What  is  the
 working  cost  as  compared  to  steam
 engine  and  buses?

 Shri  Shahnawas  Khan:  The  opera-
 tion  of  diesel  cars  is  much  cheaper
 than  steam  traction.  But  I  might
 tell  the  hon.  Member  that  if  diesel
 rail  cars  have  to  be  imported  foreign
 exchange  is  the  main  difficulty.

 Indian  Sub-Post  Office  in
 Kathmands

 2177,  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 eationg  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  sub-Post  Office  in  Kathmandu
 attached  to  the  Indian  Embassy  will
 be  closed;

 (b)  whether  any  agreement  Is  be-
 ing  made  with  Nepal  in  this  regard;
 and

 (९)  if  so,  the  details  thereof?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  K.  Patil):  (a)
 No  Sir  However  some  of  the  func-
 tions  previously  undertaken  are  be-
 ing  discontinued  by  the  Indian  Em-
 bassy  Post  Office  as  a  result  of  Nepal
 Postal  Administration  having  become
 in  a  position  to  undertake  these  res-
 ponsibilities

 (b)  No  formal  proposal  has  so  far
 been  received  from  the  Nepal  Gov-
 ernment.

 (c)  Does  not  arise.

 Regional  Suab-station  of  the  Ocntral
 Potate  Research  Institute  in  Jammu

 and  Kashmir

 °278.  Shri  Inder  J.  Malhotra:  Will
 the  Minister  of  Pood  and  Agricultare
 be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  any  plans  to  establish  a
 Regional  Sub-station  of  the  Central
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 Potato  Research  Institute  in  Jammu
 and  Kashmir  State;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 (a)  Yes,  a  proposal  to  establish  a
 Regional  Station  of  the  Central
 Potato  Research  Institute  in  Jammu
 and  Kashmir  State  has  been  taken  up
 for  consideration  in  formulating  the
 Third  Five  Year  Pian.

 (b)  The  details  have  yet  to  be
 worked  out.

 Shri  Inder  J.  Malhotra:  May  iI!
 know  whether  the  location  of  the
 site  has  been  decided?  Will  it  be
 located  in  Jammu  or  in  Kashmir?

 Shri  A.  M.  Thomas:  The  site  has
 not  been  settled  Two  committees
 have  gone  into  the  question  of  the
 desirability  of  setting  up  a  regional
 Centre  of  the  potato  research  in-
 stitute  in  Jammu  and  Kashmir  and
 hoth  of  them  have  madeé  their  re-
 commendations.  Our  idea  is  to  in-
 Clude  it  in  the  Third  Five  Year  Plan

 Chittaranjan  Locomotive  Works

 92179  Shri  Raghunath  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 fa)  whether  it  is  a  fact  that
 Chittaranjan  Locomotive  Works  have
 started  manufacturing  a  new  type  of
 engine  for  heavy  suburban  passen-
 ger  service;  and

 (b)  if  so,  what  will  be  the  cost  of
 engine  and  whether  it  will  prove
 economical  in  use?

 The  Deputy  Minister  of  Railwayy
 (Shri  ‘Shahnawasz  Khan):  (a)  Yes.

 (b)  Cost  of  a  WT  loco  is  expected
 to  be  about  Re.  4  Iakhs.  The  per-
 formance  of  this  vroto-type  loco-
 motive  wil!  be  known  after  the
 dynamometer  car  tests  have  been
 conducted  and  the  results  are  avail-
 abie.
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 शी  रघुनाथ  सिंहूं:  में  जानना  चाहता
 हैं  कि  एक  साल  में  कार्रो  को  उत्पादन  कक

 होगा  शौर  इस  कार  के  किलने  पार्ट  इम्पोर्ट
 किय  जायेंगे  ?  ‘

 sit  शाहनवास  सां:  ये  कारे  तो  नहीं
 है,  ये  लोकोम,टिव्स,  है,  रेलों  के  इंजिन  हुँ
 और  ये  चित्तरंजन  में  बनेंगे  ।  फिलहाल  १०
 इब्ल्यू०  टी०  इंजिनो  के  लिए  भाड्डर  दिये
 गये  हैं  -  झानरेबल  मैम्बर  को  मा  तू  होगा
 कि  अभी  तक  जा  दित्तरंजन  में  लोकोमाटिव्स
 बनते  थे  वे  इब्ल्यू०  जी०  किस्म  के  थे  और

 गुइस  ट्रेन  को  खाचने  के  काम  में  भाते  थे  ।
 झब  डब्ल्यू०  टी०  जो  है  वे  पैसेंजर  ट्रेन,  सुबबंन
 ट्रेंफिक  के  लिए  बनाय  गये  हैं।  इसमें
 जो  इम्पोर्टथ्ड  आइटम्स  हैं,  उनकी  कौमत
 करीब  १  २३  लाख  के  करीज  है  ।

 Shri  Ranga:  Why  not  give  at  least
 the  numbers  in  English?

 Flood  Contro}  of  Punjab  Rivers

 °282.  Shri  Ram  Krishan  Gupts
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  rm
 ply  given  to  Starred  Question  Na
 062  on  the  ॥79  December,  958
 and  state  the  progress  made  upto  the
 end  of  March.  959  with  regard  ह".
 flood  control  work  on  the  Rivers  Ravi,
 Beas  and  Sutlej  in  the  Punjab?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The  re
 quisite  information  is  being  collec}
 ed  and  will  be  laid  on  the  Table  af
 the  House  as  soon  as  possible,

 Shri  Ram  Krishan  Gupta:  May  }
 know  the  total  amount  to  be  given
 for  flood  control  during  this  year  to
 the  State  of  Punjab?

 Shri  Hathi:  For  the  year  ‘1958-59.
 it  is  Rs.  80  lakhs

 Sardar  Iqbal  Singh:  May  I  know
 the  total  amount  meant  for  flood  com
 trol  in  the  Five  Year  Plan?  May  f
 also  know  whether  it  is  a  fact  that  al?
 the  amount  has  already  been  हफ़थ्यडे-
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 and,  therefore,  there  is  no  amount
 left  for  Punjab  State  this  year?

 Shri  Hathi:  The  total  amount  now
 provided  for  the  Plan  period  for
 Punjab  is  Rs  296  lakhs,  out  of  which
 loans  up  to  Rs  98  lakhs  have  been
 given

 Ch  Ranbir  Singh:  May  I  know  whe-
 ther  water-logged  areas  are  also  cover-
 ed  by  this  scheme?

 Shrj  Hathi:  Up  till  now  those
 schemes  were  not  covered  But,  at  the
 last  meeting  of  the  Central  Flood
 Control  Board  we  took  a  decision  that
 even  water-logging  schemes  might  be
 financed  from  these  funds

 Shri  Ram  Krishan  Gupta:  In  view
 of  the  fact  that  water-logged  areas
 will  also  be  covered  under  this
 acheme,  may  I  know  whether  the
 amount  of  loan  will  be  increased’

 Shri  Hathi:  The  Irrigation  and
 Power  Ministry  35  approaching  the
 Planning  Commission  to  raise  this
 amount,  if  possible

 Ch.  Ranbir  Singh:  May  I  know
 the  amount  proposed  to  be  allocated
 for  the  water-logged  areas”

 Shri  Hathi:  The  schemes  are  being
 prepared  The  allotment  will  de-
 pend  upon  the  total  expenditure  in-
 volved

 Sardar  Iqbai  Singh:  May  I  know
 the  total  amoun:  for  flood  control
 fn  the  Second  Pian  allotted  for
 Punjab?  May  I  alco  know  whether
 the  total  amount  has  already  been
 spent?

 Shri  Hathi:  [I  have  given  the
 figures  For  Punjab  the  total  allot-
 ment  is  R;  296  lakhs,  ort  of  which
 Rs  398  lakhs  have  been  acvanced  by
 way  of  loans  Regarding  trtal  ex-
 Penditure  for  1957-58  it  is  Res  93
 Yakhs  I  have  not  got  the  figures  for
 1958-59

 Sardar  Iqbal  Singh:  I  want  to  ask
 amother  question  Is  it  a  fact  that
 mo  amount  js  available  for  Punjab

 ¢
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 State  for  flood  control  for  the  year
 ‘1959-607

 Mr  Speaker:  Rs  94  lakhs  are
 available  Why  should  the  hon.
 Member  go  on  challenging  the  Min-
 ister?

 Shri  Hathi:  The  total  allotment
 for  Punjab  is  Rs  296  lakhs.  Out  of
 that  loans  have  been  advanced  to  the
 extent  of  Rs  98  lakhs  So,  there  is
 some  amount  still  available  It  may
 be  that  the  hon  Member  is  thinking
 of  some  schemes  costing  below  Rs  30
 lakhs  which  the  State  Government
 might  be  carrying  on,  where  the  ex-
 penditure  is  not  big  enough  But,
 so  far  as  we  know,  the  total  amount
 allotted  35  Rs.  296  lakhs  and  the
 loan  so  far  given  by  the  Centre  is
 Rs  98  lakhs

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  the  Punjab  Govern-
 ment  have  submitted  any  scheme  for
 the  water-logged  areas  and,  if  30,
 whether  it  has  been  approved?

 Shri  Hathi:  In  fact  this  question
 of  water-logged  areas  was  discuesed
 at  great  length  at  the  meeting  of  the
 Central  Flood  Contral  Board  where
 the  Chief  Minister  of  Punjab  and  the
 Minister  for  Irrigaiton  and  Power
 were  present  There  it  was  decided
 that  schemes  for  this  should  be
 prepared

 Ch.  Ranbir  Singh:  Regarding  the
 areas  affecting  by  water-logging

 Mr  Speaker:  I  cannot  allow  this
 question  I  have  already  allowed
 some  questions  on  water-logging
 when  the  main  question  was  only
 about  flood  Hon  Members  must
 put  separate  questions.

 Indigenous  Drugs

 f  Shri  Snbodh  Hansda:
 ‘|  Shri  8  C  Samanta:

 Will  the  Minister  of  Healfh  be
 Pleased  to  state:

 (a)  whether  there  is  any  scheme
 to  replace  imported  drugs  by  indl-
 genous  drugs;
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 (b)  if  so,  the  percentage  ०
 standard  drugs  replaced  so  far;

 (c)  whether  drugs  manufactured
 under  the  Ayurvedic,  Unani,  ००
 Homoeopathic  formulae  have  =  sub-
 stituted  any  portion  of  it;  and

 (9)  if  so,  the  steps  taken  to  en-
 courage  the  production  of  those
 drugs?

 The  Minister  of  Health  (हाल
 Karmarkar):  (a)  Yes;  Government
 have  taken  steps  to  encourage  the
 local  manufacture  of  drugs  which
 ere  at  present  imported,  and  have
 also  stopped  import  of  these  drugs
 witict  ate  manufactured  m  adequate
 quantities

 (b)  It  is  not  possible  to  express
 the  information  in  terms  of  perrent-
 age

 (९)  No

 (d)  Does  not  anse

 Shri  Subodh  Hansda:  What  steps
 have  Government  taken  to  replace
 raw  materials  imported  from  outside
 by  indigenous  production?

 Shri  Karmarkar:  I  could  not  get  the
 question.

 Mr,  Speaker:  What  steps  are  being
 taken  to  supply  indigenous  material
 in  place  of  imported  raw  material  for
 drugs?

 Shri  Karmarkar:  Yes,  in  all  cases,
 wherever  it  is  possible,  local  raw
 material  is  being  utilized.

 Mr.  Speaker:  What  are  the  steps
 taken  to  produce  these  raw  materials
 which  are  now  being  imported?

 Shri  Karmarkar:  That  is  also  being
 done.  There  is  a  research  institution
 in  Kashmir,  and  they  are  developing
 Yaw  materials  for  drugs.
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 Dr.  Sushila  Nayar:  Part  (c)  of  the
 Question  refers  to  indigenous  drugs
 Which  are  used  and  considered  specific
 by  a  section  of  the  population.  Has
 the  Government  any  scheme  to  finish
 the  investigation  on  these  drugs  so
 that  some  of  these  might  replace  the
 imported  ones?

 hri  Karmarksr:  Yes,  there  is  a
 8Cheme  by  the  ICMR  As  my  hon.
 fend  knows,  they  have  prepared  a
 lst  of  drugs  which  could  be  recom-
 Mended  for  use  in  hospitals  and  dis-
 Pensanies,  and  the  list  of  drugs  in-
 ‘uded  in  the  British  Pharmacopoeia,
 ‘or  use  in  hospitals.  The  subject  has
 to  be  discussed  further  in  the  next
 Meeting  of  officers  of  the  hospitals  on
 behalf  of  the  ICMR  When  that  list
 I8  finalised,  it  will  be  enforced  in  the
 hospitals

 Shri  द  P.  Nayar:  May  I  know
 Whether  Government  have  any  infor-
 Mation  about  the  total  value  of  im-
 Ports  of  drugs  of  vegetable  origin
 Which  are  made  from  Indian  herbs
 Which  are  exported  for  this  specific
 Purpose?

 Shri  Karmarkar:  I  should  like  to
 have  notice  for  that.

 सेठ  गोविन्द  दास  क्‍या  यह  बात  सही
 नही  है  कि  हमारे  देश  की  ही  चीजों  से  हमारे
 यहा  पर  दवायें  बनाई  जायें,  इस  सम्बन्ध  में

 बहुत  दिन  से  मांग  चल  रही  है,  भौर  ऐसी
 हालत  में  कया  इस  काम  को  बहुत  रूप  में  करने
 कै  लिये  सरकार  ने  कोई  योजना  बनाई  है  ?

 शी  करमररर  यह  काम  तो  चलता

 ही  आया  है  |  जैसा  में  ने  बताया,  हमारे
 यहां  ज्यादा  तादाद  में  ड्रग्ज  का  प्रोडम्शन  चल

 रहा  है  भोर  हमें  उर्म्भ:द  है  कि  थोड़े  काल  में

 शायद  बाहर  से  उन  को  मंगाने  का  कोई
 कारण  नहो  रहेगा  |
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Chinese  Method  of  Cultivation

 °2i66.  Shri  N  B.  Maiti:  Will  the
 Minster  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  number  of  centres  in  each
 State  which  have  been  selected  for
 experimenting  Chinese  method  of
 cultivation  in  India;  and

 (b)  the  progress,  if  any,  made  so
 far?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  At
 present,  it  35  contemplated  to  experi-
 ment  with  Chinese  method  of  culti-
 vation  in  respect  of  paddy  crop  only
 A  statement  is  laid  on  the  tabic  of  the
 Sabha  with  regard  to  the  number
 and  names  of  Centres  in  each  State
 where  experiments  on  Chinese  me-
 thod  of  paddy  cultivation  are  to  be
 conducted  [See  Appendix  VII,  an-
 nexure  No  404]

 (9)  The  State  Governments  have
 been  requested  to  undertake  the  ex-
 periments  m  the  forthcoming  Kharif
 season  and  model  designs  have  been
 furnished  for  each  Centre

 Compensatory  Holidays  for  P.  &  T
 Employees

 °2i68  Shri  Subiman  Ghose:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  P  &  T  employees  in-
 cluding  the  staff  of  the  RMS  get
 holidays  or  any  compensatory  off
 on  5th  August,  or  26th  January,
 every  year;  and

 (b)  af  not,  the  reasong  therefor?
 The  Minister  of  Transport  and

 Communications  (Shri  8.  K.  Patii):
 (a)  and  (b)  In  general  the  P  &  T
 employees  are  entitled  to  these  holi-
 davs  but  operative  staff  and  others
 whose  duties  are  such  as  do  not  per-
 mit  of  the  grant  of  these  holidays
 are  given  compensatory  off  in  lieu
 except  in  the  case  of  Telephones  Ex-
 changes  and  Running  RMS  Sec-
 tions,  The  weekly  hours  of  the  latter
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 two  are  regulated  bearing  in  mind
 that  holidays  would  not  be  available
 to  them.
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 House  Rent  and  Dearness  Allowance
 for  Barrackpore  Area  P.  &  T.

 Employees
 ©2172,  Shri  Tangamani:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Posts
 and  Telegraphs  employees  of
 Barrackpore  area  are  not  paid  House
 rent  and  compensatory  allowance;

 (9)  if  so  the  reasons  therefor,  and

 (c)  what  is  the  concession  given
 to  Defence  and  Railway  employees
 of  this  area?

 The  Minister  of  Transport  and
 Communications  (Shri  S  K.  Patil):
 (a)  Yes,  except  that  in  North  Bairack-
 pore  the  P  &  T  employees  are  gett-
 ing  this  concession  hke  other  Centra)
 Government  employees

 (b)  The  allowance  is  admissible  in
 North  Barrackpore  only  and  does  not
 apply  to  contignous  Municipalities.

 (c)  Defence  and  Railway  employees
 at  Barrackpore  are  drawing  Com-
 pensatory  (citv)  and  House  Rent
 allowance  at  the  rate  detailed  in  the
 statement  laid  on  the  Table  [See
 Appendix  VII,  annexure  No  05]

 The  question  of  withdrawing  these
 allowances  3s,  however,  under  con-
 sideration  of  the  Defence  and  Rail-
 way  Ministries

 °
 Supply  of  Steel  and  Iron  to  Manipur

 92173,  Shri  L  Achaw  Singh:  W:l)
 the  Minister  of  Food  and  Agricul-
 ture  be  pleased  to  state:

 (a)  whether  any  quantity  of  s‘eel
 and  iron  was  supplied  to  Agricul-
 turists  an  Manipur  during  the  year
 ‘1958-59  for  stepping  up  agricultural
 production;  and

 (b)  the  quantity  of  iron  and  steel
 allotted  to  Manipur  for  the  purpose?
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 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  The  re-
 quired  information  is  being  collected
 and  will  be  placed  on  the  Table  of
 the  Sabha  when  received.

 (b)  A  quantity  of  37  tons  of  iron
 and  steel  was  allotted  to  Manipur
 Administration  for  the  year  1958-59
 for  agricultural  purposes.

 Agreement  with  U.S.S.R,
 °2174,  Shri  Rami  Reddy:  Will  the

 Minister  of  Community  Development
 and  Co-operation  be  pleased  to  state:

 (a)  whether  any  barter  agreement
 has  been  concluded  between  the
 National  Agricultural  Marketing
 Federation  Ltd.  and  the  Soviet
 Union;

 (b)  if  so,  the  main  terms  of  the
 agreement;

 (c)  whether  any  exports  from  and
 imports  into  India  have  taken  place
 so  far  under  the  agreement;  and

 (d)  the  value  of  such  imports  and
 export?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  to  (da),  A
 statement  is  laid  on  the  Table  of  the

 House.  [See  Appendix  VII,  an-
 nexure  No.  106).

 Baracni  Thermal  Power  Piant

 *2180.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  298  on  the  20th
 August,  3958  and  state  the  present
 position  with  regard  to  the  scheme
 for  a  Thermal  Power  Plant  at
 Barauni  (Bihar)?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):
 for  the  generating  plant  and  equip-
 ment  for  the  Barauni  Thermal  Power
 Station  have  been  received  by  the
 Bihar  State  Electricity  Board  end
 arrangements  are  being  made  for
 Placing  orders  for  the  requisite  plant
 and  equipment.

 Tendera®

 Ad  Hoc  Railway  Tribunal

 Shri  D.  V.  Rao:
 “aut.  {  Shri  T.  8.  Vittal  Rao:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2590  on  the
 ist  April,  1959,  and  state:

 (a)  the  reasons  for  the  delay  in
 finalising  the  examination  of  the
 findings  of  the  ‘Ad  Hoc’  Tribunal
 which  went  into  the  grievances  of
 Railwaymen;

 (b)  when  the  report  was  submit-
 ted  to  the  Railway  Board;  and

 (९)  when  a  final  decision  on  the
 findings  will  be  arrived  at?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (c).
 The  Report  was  received  by  Govern-
 ment  on  ‘15-19-1988,  The  recommend-
 ations  in  the  Report  87९  receiving
 consideration  and  Government  hope
 to  come  to  an  early  decision  on  them.

 Air-Parcel  Service  to  China

 °2484.  Shri  E.  Madhusudan  Rao:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  frequency  of  the  recently  in-
 augurated  Air-Parcel  Service  between
 India  and  China;  and

 (b)  whether  other  Asian  States  en
 route  are  also  served?

 The  Minister  of  Transport  and  Com~
 munications  (Shri  8.  K.  Patil):  (a)
 There  is  no  direct  Air  service  bet-
 ween  India  and  the  People’s  Republic
 of  China.  With  effect  from  I5th
 March,  959  facilities  have  been  pro-
 vided  for  sending  air  parcels  through
 Burma.  This  service  is  available  up
 to  Burma  daily.  Facilities  already
 exist  for  sendipg  unregistered  and
 registered  air  mail  correspondence
 through  Hong  Kong  on  all  days  except
 Tuesdays  when  they  are  sent  through
 Rangoon.

 (b)  Does  not  arise.
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 Agricultural  Information  Units

 *2185,  Shri  Inderjit  Lal  Malhotra:
 Will  the  Minister  of  Food  and  Agri-
 ealture  be  pleased  to  state:

 (a)  the  number  of  Agricultural  In-
 formation  Units  established  in  various
 States  in  the  country;

 (b)  whether  any  unit  has  been  es-
 tablished  in  the  State  of  Jammu  and
 Kashmir;  and

 (९)  af  not,  the  reasons  therefor?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  6  Agricul-
 tural  Information  Units  have  been  es-
 tablished  in  various  States  and  Union
 Territories

 (b)  No,  Sir

 (c)  No  scheme  has  so  far  been  re-
 ceived  from  the  Government  of  Jammu
 and  Kashmir

 Diversion  of  Frontier  Mall

 *2186,  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 route  of  Frontier  Mal  is  being  change-
 ed  from  Amritsar  to  Pathankn'

 (b)  whether  a  representation  has
 been  received  by  Government  for  the
 revision  of  decision;  and

 (c)  sf  80,  the  action  taken  thereon?

 The  Deputy  Minister  of  Railways
 {Shri  Shahnawaz  Khan):  (a)  and  (c).
 A  statement  is  laid  on  the  Table  of
 the  Sabha.  [See  Appendix  VII,  annex-
 ure  No.  107).

 (b)  Yes.

 Kule-Dethi  Alr  Link

 Shri  Ram  Krishan  Gupta:
 2381.

 4  Shri  Daljit  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state
 at  what  stage  is  the  scheme  for  link-

 ing  of  Kulu  with  Delhi  by  air?
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 The  Beputy  Minister  of  Civil  Avih-
 tien  (Shri  Mohiuddin):  The  acheme  is
 still  under  examination,

 Rourkela  Thermal  Station

 Shri  Subodh  Hansda:
 —_—  4  Shri  8.  0.  Samanta:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  there  is  any  scheme  for
 co-ordinated  operation  at  the  Rourkels
 Thermal  Power  Station  with  the
 Hirakud  Hydro  Electric  System;

 (b)  whether  the  scheme  has  been
 implemented;  and

 (८)  a  80,  since  when?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yea,  Sir.

 (b)  Not  yet.
 (c)  Does  not  arise

 Alr  Accidents

 Shri  Ram  Krishan  Gupta:
 Shri  Kesbava:

 2808.  <  Shri  N.  M.  Deb:
 Pandit  D.  N.  Tiwary:

 {  Shri  D.  C.  harma:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  details  of  air  accidents
 which  have  taken  place  since  Ist  Janu-
 ary,  2959  in  which  aircrafts  of  the  Air
 India  International  and  the  Indian  Air-
 fines  Corporation  were  involved;

 (b)  the  reasons  for  each  accident;
 and

 (c)  the  extent  of  loss  sustained  in
 each  accident?

 The  Deputy  Minister  of  Civil  Avia-
 on  (Shri  Ahmed  Meliuddin):  (a)  to
 tc).  A  statement  giving  the  requisite
 information  is  laid  on  the  Table.  [See
 Appendix  VII,  annexure  No.  108).
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 ‘Comsiruction  of  P.  &  T.  Buildings  in  Committee  for  opening  a  train  halt
 Punjab  Circle  between  Charkhi  Dadri  and  Manherp

 (  Shri  Ram  Krishan  Gupta:  .  Railway  Stations  has  been  elicited;

 sse7.  <  Shri  Daljit  Singh:  (b)  if  so,  the  view  of  the  Commit-
 {  Sardar  Iqbal  Singh:  tee;  and

 Win  the  Minister  of  Transport  and  (c)  the  final  decision  taken  by  Gow
 Commanications  be  pleased  to  lay  a  ernment  in  this  respect?
 statement  on  the  Table  showing:

 (a)  total  amount  spent  on  construc-  The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and  (b). tion  of  ह:  &  ह ५  buildings  in  Punjab

 Circle  during  1058-58;  Yes,  the  consensus  of  opinion  of  the ircle  ng  sad  Committee  was  that  since  the  Halt  was
 (b)  nature  of  buildings  constructed;  to  serve  a  backward  area,  the  propnsal
 (९)  steps  being  taken  to  expedite  the  merited  favourable  consideration  on

 construction  of  unfinished  construction  Passenger  amenity  grounds
 works;  (c)  It  has  been  decided  to  provide  a

 (ay  programme  chalked  out  for  con-  Contractor-operated  Halt  at  this  place, struction  of  buildings  during  1989-60;  a5  en  amenity  to  passengers,  and  the
 and  .  General  Manager,  Northern  Railway  is

 (e)  the  estimated  expenditure  to  be  taking  necessary  action  to  implement
 incurred  on  each  of  these  buildings?  the  decision.

 The  Minister  of  Transport  and  Com-  Thefts  and  Robberies  on  Northern
 munications  (Shri  §.  K.  Patil):  (a)  to  Ballway
 (e)  A  statement  7  laid  on  the  Table
 of  the  Sabhe.  [See  Appendix  VII,
 annexure  No  09)

 3809.  Shri  Ram  Krishan  Gupta:  Wil)
 the  Minister  of  Railways  be  pleased
 to  state:

 Train  Halt  between  Charkhi  Dadri  (a)  the  number  of  cases  of  thefts
 and  Manheru  and  robberies  on  Northem  Railway

 3808.  Shri  Krishan  Gupta:  Will  during  958  (Division-wise);  and
 the  Minister  of  Railways  be  pleased  to  (b)  the  number  of  cases  which  have
 refer  to  the  reply  given  to  Unstarred  ended  in  conviction?
 Question  No.  40  on  9th  December,  The  Deputy  Minister  of 3958  and  state:  (Shri  Shahnawas  Khan):  (a)  and  (b).

 (a)  whether  the  opinion  of  the  The  required  information  is  given
 Zonal  Railway  Users’  Consultative  below:—

 emer
 No,  of  cases  No.  of  cases  ended

 in  conv.ction

 Division  Thefts  Robberies  Thefts  Robberies

 Delhi.  न  मु  .  94  7  370  i
 Ferosepore  न  के  334  2  93  ह... ह
 Bikaner  .  .  .  .  .  °  9  3  33  Nit
 Jodhpur  .  .  .  .  24  3  Nil
 Alinhabad  +  .  ।  624  4  387  Ni
 Lucknow  .  .  e  306  3  734  Nil
 Moradebad  °  हे  न  .  गा  न  t  7  Ni
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 Quarters  for  Chittaranjan  Locomotive
 Works  Workers

 8l0.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Railways  be  pleased
 @  state:

 (a)  the  number  of  workers  employ-
 ai  in  Chittaranjan  Locomotive  Works;

 (b)  the  number  of  workers  provided
 with  quarters;  and

 (c)  the  scheme,  if  any,  to  construct
 fore  quarters?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  805  (as

 qm  Ist  March,  1989).

 (5)  5635.  .

 (c)  It  is  proposed  to  construct  the
 following  quarters:—

 (i)  B’  type—i80  units.
 (ii)  ‘A’  type—676  units.

 Gii)  Single  room
 barracks
 (8  roomed

 blocks).  —ll  blocks,

 Entegral  Coach  Factory,  Perambur

 $8ii.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Railways  be  pleased  to
 atate  the  vaiue  of  work  done  by  In-
 f€egral  Coach  Factory,  Perambur  from
 the  date  of  its  commencement  as  re-
 @rds:

 wo  production  of  new  coaches;
 (ii)  assembling  of  new  coaches;
 ii)  repairs  of  old  coaches;  ,
 (iv)  production  and  assembling  of

 tlew  wagons;  and
 {v)  repairs  of  old  wagons?
 The  Deputy  Minister  of  Rallways

 Ghri  Shshnawas  Khan):  (i)  502  in-
 digenous  shells  have  been  turned  out
 fo  end  of  March  959  end  their  value
 is  about  Ra.  654  lakhs.  Of  these,  245
 shells  have  been  furnished  by  the
 factory  at  a  cost  of  about  Rs.  89  lakhs.

 (ii)  200  shelis
 pe

 been  assembled
 by  this  factary  :  knocked-down

 -egg@mponents  and  assemblies  received
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 from  Schlieren  and  the  value  of  these
 coaches  is  about  Rs.  327  iakhs.

 (ili)  No  repairs  are  normally  under-
 taken.

 (iv)  Manufacture  of  4  numbers  of
 prototype  BOX  wagons  has  just  been
 undertaken  at  an  estimated  cost  of  the
 order  of  Rs.  65,000  per  wagon.

 (v)  No  such  repairs  are  undertaken.

 Off-take  of  Sugar  in  Punjab

 f  Shri  Ram  Krishan  Gupta:
 38i2.

 {
 Shri  Daljit  Singh:
 Sardar  Iqbal  Singh:

 Will  the  Minister  of  Food  and  कैन
 culture  be  pleased  to  state  the  total
 off-take  of  sugar  from  the  factories
 in  Punjab  State  during  1988-597,

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  है  Jain):  About  3%
 thousand  tons  upto  22nd  April,  4959

 Flood  Control  Schemes  in  Andhra

 Shri  Nagi  Reddy:
 ‘ws,  {  Sbri  Ramam:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:

 (a)  the  total  amount  spent  so  far
 for  the  flood  control  schemes  in
 Andhra  Pradesh  till  the  end  of
 December,  958  out  of  the  earmarked
 allotment  for  ‘1958-59;  and

 (b)  the  amount  allotted  to  be  spent
 for  1959-607

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Rs.  25-07
 lakhd.  .

 (b)  Central  loan  assistance  for
 Andhra  Pradesh  in  1959-60  for  flood
 control  schemes  is  likely  to  be  of  the
 order  of  Rs.  49  lakhs.
 ‘  Preduction  ef  Vanaspati

 3814.  Shri  Pangarkar:  Will  the
 Minister  of  Food  and  Agricuitare  be
 pleased  to  state:

 (a)  the  quantity  and  value  of
 vanaspati  produced  during  the  year
 1958-59;  and
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 (b)  the  quantity  and  value  of  vanity.
 pati  exported  during  the  above  period?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  2.99  lakh
 tona  valued  at  Ra.  66  crores  (approx.).

 (b)  2,62i  tons  valued  at  Rs.  56  lakhs
 (approx.).

 Late  Running  of  Pathankot  Express

 38i5.  Shri  Pangarker:  Will  the
 Minister  of  Railways  be  pleased  to
 state  what  is  the  extent  of  daily  late

 arrival  of  the  Pathankot  Express  and
 Punjab  Mail  at  destination  stations  on.
 the  Central  Railway  during  the  first
 quarter  of  the  year  1959?

 The  Deputy  Minister  of  Railways.
 (Shri  Shahnawas  Khan):  No.  i98  Up
 Pathankot  Express  and  No.  6  Up
 Punjab  Mail  trains  reached  Bombay
 VT  late  on  27  and  32  occasions  res-
 pectively  during  the  first  quarter  of
 the  year  1959.  Extent  of  late  arrivals
 of  these  traing  at  Bombay  VT  are  as
 follows:

 No,  of  occasions  arnved  Bombay  VT  late  by Train  No.
 Upto  a5”  16-30"  over  30”  Toral

 398  Up  Pathankot  Express  8  4  5  a7
 6  Up  Pun:ab  Mail  ५  +  $  34  32

 The  destination  stations  of  No,  १97  Dn.
 No.  5  Down  Punjab  Mail  are  Pathankot

 the  Northern  Railway.

 Pulling  of  Alarm  Chsins  on  Central
 Railway

 8816.  Shri  Pangarkar:  Will  the
 Minster  of  Railways  be  pleased  to
 state:  ‘

 (a)  the  number  of  instances  of  pull-
 ing  of  alarm  chain  on  the  Central
 Railway  during  the  first  quarter  of  the
 year  1959;

 (b)  the  number  out  of  them  found
 unjustified;  and

 (c)  the  number  of  cases  where
 offenders  have  been  prosecuted  and
 convicted  during  the  same  period?

 The  Deouty  Minister  of  Railways
 :  (Shri  Shahnawaz  Ehan):  (a)  2,668.

 (०)  2,208.

 (९)  Prosecuted—42.
 Convicted-—t8.

 Pregramme  of  Operation  of  Air
 Transport  Service

 3817,  Shri  Ram  Krishan  Gupta:  Will

 Bombay-Pathankot  Express  and
 and  Ferozepore  respectively  on

 the  Minister  of  Transport  and  Com-
 Munications  be  pleased  to  state:

 (a)  whether  the  Government  have
 received  the  programme  of  operation
 8nd  development  of  ar  transport  ser-
 vic&s  to  be  operated  by  the  Air  Cor-
 Porations  and  their  associates  during
 ‘1950-60;  and

 {b)  if  so,  the  details  of  the  pro-
 gramme?  .

 -  The  Deputy  Minister  of  Civil  Avia«
 tion  (Shri  Mohiuddin):  (a)  and  (b).
 The  detailed  programme  for  the  opera-
 tion  of‘  air  services  submitted  by  the
 two  Corporations  envisages  an  mncrease
 in  their  revenue  flying  hours  during
 the  year  1959-60,  as  compared  to  the
 earlier  years  as  given  in  a  statement
 lai  on  the  Table.  [See  Appendix  VII,
 annexure  No.  110).

 Rehabilitation  of  Displaced  Families
 ot  D.V.C.  Area

 3818.  Shri  N.  M.  Deh:  Will  the
 Minister  of  Ivrigation  and  Pewer  be
 Pleased  to  state:

 (a)  whether  Government  have  pro-
 vided  lands  to  the  displaced  families
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 -of  Maithon,  Titaiya,  Konar  and  Bokaro
 -~who  have  asked  for  land  m  lieu  of
 the  land  acquired;  and

 (b)  rd  not,  when  Government  is  ex-
 pected  to  allot  land  in  their  favour?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b)
 In  the  case  of  the  Tilarya  and  Konar
 Dams  and  the  Bokaro  Thermal  Power
 Station  all  the  displaced  families  who
 asked  for  land  in  heu  of  the  land  ac-
 quired  have  been  provided  with  land

 In  the  case  of  persons  displaced  by
 the  Maithon  Dam,  359  families  in  the
 Dhanbad  Sub-division  opted  for  re-
 claimed  land  The  lands  selected  by
 these  families  were  reclaimed  by  the
 DVC  Out  of  the  area  reclaimed,
 only  about  438  acres  have  been  ac-
 cepted  by  these  famulies  in  replacement
 of  their  old  lands  In  the  Jamtara
 Sub-division,  498  displaced  famuhes
 opted  for  land  The  familes  did
 not  accept  the  sites  offered  by  the
 Corporation  and  insisted  on  few  sites
 selected  by  them  After  prolonged
 discussion,  the  rehabihtation  of  these
 familes  was  taken  over  by  the  Gov-
 ernment  of  Bihar  It  35  understood
 from  the  State  Government  that  so  far
 396  33  acres  have  been  allotted  for
 homestead  and  ‘Bar.’  purposes  and
 086  70  acres  in  replacement  of  ‘Dhan’
 land  The  remaining  land  is  being  re-
 claimed  by  the  optees  by  manual
 labour

 Janata  Express

 38i9.  Shri  R.  C  Vyas:  Will  the
 Moimister  of  Bailways  be  pleased  to
 state  whether  there  is  any  proposal
 to  convert  the  tn-weekly  Janata  Ex-
 press  service  between  Ahmedabad  and
 Dell»  into  a  daily  service  or  for  re-
 adjustment  of  its  timings?

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  There  is
 neither  any  proposa:  nor  it  is  feasible,
 at  present,  to  increase  the  frequency
 of  Delhi-Ahmedabad  Tri-weekly

 Janata  Express  trains,  into  a  daily
 service,  due  to  the  non-availability  of

 spare  line  capacity  on  the  Delhi-
 Rewari  section  and  paucity  of  coaches
 and  locomotives.

 Prior  to  ist  April,  1959,  No  82  Dn.
 Ahmedabad-Delhi  Tri-weekly  Janata
 Express  train  was  leaving  Ahmedabad
 at  055  hours,  after  the  departure  of
 No  2  Dn  Ahmedebad-Delhi  Mail  train
 from  there  at  80  hours  With
 effect  from  ist  April,  ‘1959,  the  former
 train  has  been  scheduled  to  leave
 Ahmedabad  at  6.35  hours,  ahead  of
 No  2  Dn  Ahmedabad-Delhi  Mail  train
 leaving  there  at  8°0  hours,  with  8
 view  to  afford  relief  to  the  over-
 crowding  on  2  Dn  Mai)  train

 Rail  Road  Competition

 S820.  Shri  है.  C  Vyas:  Will  thé
 Minister  of  Railways  be  pleased  to
 state  whether  rai]  earnings  have  sus-
 tained  any  substantial  financial  loss
 consequent  on  the  plymg  of  private
 diese]  goods  and  passenger  bus  services
 in  the  Western  Railway  Zone  between
 Ajmer  and  Ratlam?

 The  Deputy  Minister  of  Railways
 (Sbri  Shahnawaz  Khan):  The  matter

 4s  under  investigation.  The  informa-
 tion  will  be  laid  on  the  Table  of  the
 Sabha  as  early  as  possible

 Mail  Train  Service

 382l  Shri  R.  C.  Vvas  Will  the
 Minister  of  Raitways  be  pleased  to
 state

 (a)  whether  there  us  any  proposal
 to  introduce  a  mail  train  service  bet-
 ween  Ajmer  and  Khandwa  stations  on
 the  Western  Railway;  and

 (b)  7  so,  when?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and  (b)
 There  is  no  proposal,  at  present,  ‘to
 introduce  a  Mail  train  between  Ajmer
 and  Khandwa  nor  is  there  any  traffic
 Justification  for  an  additional  train  on
 the  section  It  is  not  possible  to  con-
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 requirements  and  there  will  be  pro-
 teats  from  the  travelling  public  of
 such  stations,

 Soll  Conservation  in  Bhakra
 Catchment  Areas

 ‘3822,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  946  on  the
 4th  December,  958  and  state:

 (a)  whether  State  Governments
 have  since  submitted  schemes  for  soil
 conservation  im  Bhakra_  catchment
 areas;  and

 (b)  if  so,  whether  the  same  have
 been  approved?

 The  Minister  of  Pood  and  Agricul- tare  (Shri  A.  F.  Jain):  (a)  Yes.  Pro-
 posals  for  3  Demonstration  Centres
 each  in  the  Himachal  Pradesh  and
 Punjab,  estimated  to  cost  Rs  0  lakhs
 during  1959-60,  have  been  received

 (b)  They  are  expected  to  be  sane-
 tioned  shortly

 Locomotive  Component  Parts  Factory,
 Manduadih

 3823,  J  Shri  Ram  Krishan  Gapta:
 ‘|  Shri  Bhakt  Darshan:

 Will  the  Miruster  of  Raitways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  64  on  the  28
 November,  958  and  state  the  further
 Progress  since  made  with  regard  to  the
 construction  of  Locomotive  Component
 Parts  Factory  at  Manduadih?

 The  Deputy  Minister  of  Rallways
 (Shri  Shabnawax  Khan):  The  cons-
 truction  of  the  Technical  School,  Basic
 Training  Workshop  and  Apprentices
 Hostel  has  been  completed.  Building
 of  staff  quarters  is  in  progress.  Work
 on  the  main  factory  has  been  slowed
 down,  because  of  uncertainty  in  avail-
 ability  of  clectric  power.

 Overhead  Bridge  at  Rajpura
 (  Shri  Ram  Krishan  Gupta:

 ३826,  4  Shri  Ajit  Singh  Sarhadi:
 ;  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Railways  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  38l  on  the
 40  December,  958  and  state:

 (a)  whether  Government  have  taken
 a  final  decision  regarding  the  construc~
 tion  of  an  overhead  bridge  at  the
 level  crossing  in  Rajpura  on  the  Grand
 Traunk  Road;  and

 (b)  if  so,  the  nature  of  the  decision
 teken?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No,  Sir.
 The  question  of  providing  an  over-
 bridge  in  lieu  of  the  existing  level
 crossing  is  still  under  consideration  of
 the  Government  of  Punjab

 (b)  Does  not  arise.

 Paying  Guest  Scheme

 3825  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  933
 on  the  i2th  December,  956  and  state
 the  number  of  foreign  guests  accom-
 modated  so  far  in  private  families  in
 Del?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  53  (from  ist
 October,  958  to  3lst  March,  1959).

 Execution  of  Welfare  Scheme

 Shri  Ram  Krishan  Gupta:
 3826.  र  Pandit  D.  N.  Tiwary:

 Shri  Kodiyan:
 Will  the  Minister  of  Oommunity

 Development  and  Co-operation  be
 Pleased  to  state:

 (a)  whether  :t  is  @  fect  that  Gov-
 ernment  have  decided  that  welfare
 schemes  under  the  Community  pro-
 grarame  should  be  executed  through
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 panchayats  and  other  village  institu-
 tions;  and

 (b)  if  so,  the  nature  of  the  steps
 taken  or  proposer  to  be  taken  to  im-
 plement  this  decision?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 8.  8.  Murthy):  (a)  and  (b).  It  has
 been  decided  that  out  of  the  block,
 schematic  budget,  the  expenditure  on
 “Local  Works”  e.g.,  drinking  water
 supply,  drainage  and  sanitation,  educa-
 tion,  social  education,  and  communica-
 tions,  should  be  incurred  through
 Panchayats.  The  provision  in  the
 block  budget  in  this  regard  is  Rs.  2.90
 lakhs  for  Stage  I  and  Rs.  2.00  lakhs
 for  Stage  IT  blocks.

 State  Governments  have  also  been
 advised  that  resources  from  block
 budget  of  the  different  welfare  Depart-
 ments  and  of  the  different  Boards
 intended  for  expenditure  in  the  vil-
 lage  be  pooled  at  the  block  level  end
 distributed  among  the  Panchayats.

 करोलबाग  में

 वेद रेछ,  शी  लबल  प्रभाकर  :  क्‍या
 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  यह  सच  है  कि  जो  भ्रस्पताल
 किदानगंज,  दिल्‍ली  में  बनाने  का  विचार  था
 उसे  झब  करोलबाग  में  बनाया  जा  रहा  है  ;

 (ख)  यदि  हां,  तो  क्‍या  इस  प्रयोजन

 के  लिये  भूमि  ले  ली  गई  है  ;

 (ग)  यदि  हां,  तो  कहां  शौर  कितनी  ;

 (भ)  यह  प्रस्पतताल  कब  तक  बन  कर
 तैयार  हो  जाते  को  दाधा  है;  भौर

 (2)  इसका  प्रनुमानित  व्यय  क्‍या

 होगा  ?

 स्वास्थ्य  त्री  फी  करमरकर)  *

 (क)  जी  हां ।  अब करोलबाग में भस्पताल में  प्रत्पताल
 बनाते  का  विचार  है।

 ख)  भूमि  भी  तक  नहीं  सी  गई  है

 अस्पताल
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 (7)  यह  चरन  नहीं  उठता  ।

 (घ)  इस  प्रबस्था  में  एक  निश्चित

 सिि  बताना  सम्भव  नहा  है  कि  ग्रस्पताल

 काती  तक  पूरा  हो  जायेगा  ।

 (४)  २३१५०  लाख  रुपये।

 Commemorative  Stamps
 .  Shri  D.  C.  Sharma:  Will  the

 yapister  of  Transport  and  Cemmuani-
 cat!  be  pleased  to  state:

 @  the  number,  nature  and  names
 ot  commemorative  stamps  issued  dur-

 ing  1958-59;  and

 (>)  the  total  number  of  such  stamps
 supe"  anta  we  eran  -earceu  Aaa  ny  tate  ~

 fhe  Minister  of  Transport  and  Com-
 m  ons  (Shri  S.  K.  Patil):  (a)
 anf  (b).  A  statement  giving  the  re-

 quired
 information  js  laid  on  the  Table

 ¢  the  Sabha.  [See  Appendix  Vil,
 pnexure  No.  11}.  Information  re-

 garding  the  number  of  stamps  sold  and
 thé  amount  earned  is  not  available.

 e  number  of  stamps  printed  and

 iggued  together  with  their  face  value

 is,  however,  indicated  in  the  state-
 ment  against  each  issu®

 Telephone  Connections

 ‘$829.  Shri  D.  0.  Sharma:  Wil)  the
 wjnister  of  Transport  and  Communi-
 cafons  be  pleased  to  state:

 (a)  the  total  number  of  applications
 pending

 as  on  the  ist  April,  959
 ughout  India  for  installation  of

 tesephones,  circle-wise;
 (b)  the  number  of  telephones  which

 likely  to  be  installed  in  each  circle
 auting  1959-60  against  these  applica-
 tig;  and

 ‘  (९)  the  steps  being  taken  to  expedite
 th#*  work?

 Fhe  Minister  of  Transport  and  Com-
 (Shei  6.  K.  Patil):  (a)

 information  is  placed  on  the
 Tavle  of  the  Sabha.  (See  Appendix
 ्  annexure  No.  112).
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 (b)  A  total  of  about  30,000  :  tele-
 phones  are  expected  to  be  installed
 during  1959-60.  The  actual  distribu-
 tion  circle-wise  will  depend  upon  the
 availability  of  spare  capacity  and
 necessary  line  stores.

 (c)  The  demand  for  telephone  con-
 mections  a!]  over  India  is  far  g  eater
 than  can  be  met  within  the  available
 financial  resources  of  the  Department.
 The  Department  will  ask  for  sufficient
 funds  in  the  Third  Five  Year  Plan  to
 be  able  to  meet  all  pending  and  future
 demands  arising  within  that  period
 during  the  Third  Plan  itself.  Whe-
 ther  the  clearing  of  all  pending
 @emands  becomes  in  fact  possible  will
 depend  largely  on  the  financial  re-
 sources,  and  the  avatiadiiitty  of  essen-
 tial  stores  and  of  trained  personnel.

 Himachal  Pradesh  Game  Department
 3831.  Shri  Padam  Dev:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  a  Game  Department
 has  been  permanently  established  in
 Himachal  Pradesh;

 (b)  if  so,  since  when;  and
 (c)  the  details  of  its  constitution

 and  functions  and  the  work  done  by
 it  so  far?

 The  Minister  of  Food  and  मैड टवो-
 ture  (Shri  A.  ह.  Jain):  (a)  A  Game
 Department  has  been  established  on
 temporary  basis.

 (b)  Since  March,  1957.
 (c)  The  Department  consists  of  a

 Deputy  Game  Warden,  a  Clerk,  five
 Game  Foresters,  Twelve  Game
 Watchers  and  one  Peon.  The  Chief
 functions  of  the  Department  are  as
 under:

 (a)  To  enforce  game  laws  effec-
 tively  and  to  run  systematic
 management  of  shooting
 blocks;

 <b)  to  manage  and  supervise  the
 game-sanctuaries;

 de)  to  stock  rare  species  for
 Pheasantry  Farm,  Partridge
 Farm  and  Game-~-sanctuaries;

 (a)  to  survey  the  distribution  of
 wild  life,  to  collect  informa-
 tion  about  their  number  etc.
 and  to  study  their  ecology  of
 modern  methods  in  order  to
 adopt  measures  for  their  pre-
 servation  where  necessary;

 (e)  to  develop  marshy  places  for
 »  ‘snereasing  the  density  of

 mugratory  birds;
 (f)  to  exploit  and  develop  fur

 animals  for  the  commercial
 value  of  their  furs,  skins  etc;

 J  and

 (g)  to  educate  the  public  on  the
 °

 aa
 for  preservation  of  wild

 ife,

 Th  addition  to  the  enforcement  of
 shooting  tules  and  wild  life  preserva-
 tion  laws  including  management  of
 shooting  blocks,  the  Department  has
 been  responsible  for  the  establishment
 of  three  Game  Sanctuaries  in  (i)
 Simja  Water  Supply  Catchment  Area;
 (ii)  Simbalbara  and  Bhara!  in  Sirmur
 District;  and  (iii)  Kalatop  and  Khajiar
 in  Chamba  District.  Two  Pheasantry
 Farms,  one  at  Kufri  and  the  other  at
 Manthapal  (Nahan)  have  also  been
 established.

 Road  Accidents  in  Himachal  Pradesh

 Shri  Daljit  Singh:
 sea2,  {  Shri  Padam  Dev:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  number  of  persons  killed
 anq  injured  in  road  accidents  in
 Hitnachal  Pradesh  during  ‘1958-59;

 (b)  the  amount  of  compensation  paid
 to  them;

 (c)  the  number  of  accidents  wherein
 Private  vehicles  were  involved;  and

 (d)  whether  compensation  was  paid
 in  case  of  accidents  involving  private
 vehicles?

 (a)  36  persons
 Wete  killed  and  96  injured.
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 (db)  and  (a).  The  Himachal  Pradesh
 Administration  did  not  receive  any
 claim  for  compensation  during  the
 year.  As  regards  private  vehicles,  the
 information  required  is  not  available.

 (c)  35.  !

 Flood  Control  in  Punjab

 (  Shri  Hem  Raj:
 38ks.

 i
 Shri  D.  C.  Sharma:
 Shri  Daljit  Singb:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:  न

 (a)  the  amount  to  be  provided  for
 Flood  Controi  in  the  Punjab  during
 ‘1959-60;  and

 (b)  the  names  of  the  schemes  to  be
 undertaken  during  this  year?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Central
 loan  assistance  for  the  Punjab  in  1959-
 60  for  flood  control  schemes  is  likely
 to  be  of  the  order  of  Rs.  98  lakhs.

 (b)  The  names  of  the  schemes  are
 being  obtained  from  the  State  Goyern-
 ment  and  a  list  thereof  will  be  laid  on
 the  Table  of  the  House  as  soon  as
 possible.

 राज्य  क्ष  मंतियरों  का  सम्मेलन

 शी  बिभूति  सिर  :

 भी  हेम  राज  :

 बी  सिद्धप्या  :
 शो  वाजपेयी  :
 शी  मिग  fao  श्ञाइती  :

 क्या  खाद्य  तथा  कृषि  मंत्री  एक  ऐसा
 विवरण  सभा-पटल  पर  रक्षते  की  कृपा  करेगे
 जिसमें  निम्नलिखित  जानकारी  दी  गई  हो  :

 (क)  ६  भौर  ७  फरवरी,  १९५६  को

 नई  दिल्‍ली  में  हुए.  राज्य  कृषि  मंत्रियों  के
 सम्मेलन  में  क्‍या  म्स्य  निर्णय  किया  गया  ;

 (ख)  इत  निर्णयों  में  से  किन्हें  केन्द्र

 का  कार्यान्वित  करना  है  भौर  जिन्हें  राज्य

 सरकारों  को  ;

 ३८३४.
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 (7)  जहां  तक  केखीय  सरकार  का
 सम्दन्ध  है  इस  पर  कितसी  लागत  झोगेगी;

 (घ)  देश  में  विशेषत:  खाया  के
 झधिक  उत्पादन  के  लिये  इन  निर्णयों  के  भनुसरण्
 में  केन्द्रीय  सरकार  द्वारा  क्‍या  कार्यवाही
 की  गई  है  झयवा  की  जाने  वाली  है  ?

 ere  तथा  कृषि  मंत्री  (थी  Wo  wo

 at):  (क)  से  (घ).  राज्य  कृषि  मंत्रियों  के
 *  सस्मेलन  में  हुए  निर्णयों  को  मुख्य  रूप  में  दो

 भागों  में  विभकत  किया  जाता  है-पर्थात्‌  कृषि
 प्रधासन  समिति  के  द्वारा  की  हुई  विभिक्न

 सिफारिशों  की  स्वीकृति  शौर  खरीफ  उत्पादन
 झान्दोलन  की  अधिक  बढ़ाना  |

 कृषि  प्रशासन  समिति  की  सिफारिशों

 को,  जिनको  सम्मेलन  ने  स्वीकार  कर  लिया  था,
 ३  शीर्षकों  के  भ्रन्तर्मत  श्रेणीगत  किया  जा
 सकता  है  जिनका  निवारण  सभा-पटल  पर
 रख  दिया  गया  है  [विलिये  परिश्षिष्ट  ७,

 झनुदन्य  क  ११३  ]

 हेपहे५,  भी  विभूति  सिख :  क्या

 era  तथा  कृषि  मंत्री  यह  बताने  की  कपा
 करेगे  कि:

 (क)  !  नवम्बर,  १६५४८  से  १४

 फरवरी,  १९५६९  तक  केन्द्रीय  तथा  राज्य
 सरकारों  ने  कितना  चावल  खरीदा  ;

 (ख)  उन्होंने  कित,  दरों  पर  चायल

 खरीदा  ;

 (ग)  चावल  को  इस  खरीद  से  मंडी

 पर  या  प्रभाव  पड़ा  ;  शौर

 (घ)  क्‍या  किसानों  को  मंडी  में

 प्रबलित  मूल्य  की  तुलना  में  कम  मूल्य  विया

 गया  भ्थबवा  अधिक  ?

 wre  तथा  क्च  मंत्री  (सौ  क  wo

 चैन) :  (8)  लगभग  ३७२  लाल  ह...
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 चावल"  जिसमें  धान  भी  चावल  के  रुप  में
 सम्मिलित  है

 (स)  भिन्न-भिन्न  राज्यों  में  द: द  ल
 श्लौर  धान  के  वर्तमान  खरीद  के  भावों  का  एक
 विवरण  समभा-पटल  पर  रख  दिया  गया  है।
 दिखिये  परिश्चिष्ट  3,  अगुवन्य  संख्या  ११४]

 (ग)  सरकार  द्वारा  चावल  की  खरीद
 किसानों  को  उसके  माल  का  उचित  मूल्य
 दिलाती  है  विशेषत  खपत  से  अधिक  उत्पादन
 बाले  उन  क्षेत्रों  में  जिन  पर  घेरा  डाला  हुमा
 है।  ऐसी  खरीद  से  सचित  भनाज  सरकार
 को  कमी  के  समय  में  भावों  पर  नियन्त्रण
 करने  में  सहायक  होगा  t

 (ध)  सरकार  जो  माल  सीधा  किसानो
 से  सरीदर्त,  हैँ  उसका  मुल्य  सरकार  द्वारा
 निश्चित  दरो  पर  चुकाया  जाता  है  t

 Motor  Transport  in  Punjab

 3836  Shri  Ram  Krishan  Gupta:  Wil)
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  a  copy  of  the  agreement  reach-
 ed  between  the  Punjab  State  Govern-
 ment  and  Punjab  Motor  Operators’
 Union;

 (b)  if  so,  the  main  terms  of  the
 agreement;  and

 (c)  whether  the  Central  Govern-
 ment  have  approved  the  agreement?

 The  Minister  of  State  in  the  Minis-
 try  ef  Transport  and  Commanications
 (Shri  Raj  Bahadur):  (a)  to  (c).  A
 statement  giving  the  information  re-
 quired  is  lald  on  the  Table.  [See
 Appendix  VII,  annexure  No.  118}.

 देशी  जिकिरता  पद्धति

 ३८३७.  ी  इ०  मधुसूरन  राव:  गया
 स्वास्थ्य  मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  बे  १९५८-५६  में  सरकार  ने

 आयुर्वेदिक  और  यूनानी  चिकित्सा  पद्धतियों
 पर  कितना  व्यय  किया  ;  भौर

 (ख)  केन्द्रीय  सरकार  के  परबीन  कितने
 आयुर्वेदिक  और  यूतानी  अस्पताल,  शिक्षा
 संस्थायें,  अनुसन्धानशालायें,  भौर  वनस्पति
 उद्यान  है?

 स्वास्थ्य  मंत्रों  (श्री  करभरकर)  :

 (क)  वर्ष  १६५८-५६  के  दौरान  विभिन्न

 झायुर्वेदिक  शौर  यूनानी  सस्थाग्मो  को  सहाय्प
 अनुदानों  के  रूप  में  २९,२७,८६५  रुपये  की
 एक  राशि  स्वीकृत  की  गयी  है।  इसके  झलावा
 स्वदेशी  झौर  होम्योपैथी  चिकित्सा  पद्धतियों
 के  विकास  के  लिये  वर्ष  १६५८-५६  में  राज्य

 सरकारो  को  साधन  प्रदान  करने  के  हेतु  २०  ५५
 लाख  रुपये  की  पेशगी  दी  गयी  4

 (ख)  भारत  सरकार  के  झधीन  ऐसे
 कोई  अस्पताल,  शिक्षा  सस्थायें,  भनुस्धान-
 झालायें  भ्रथवा  वनस्पति  उद्यान  नहीं  है  +
 तो  भी  सरकार  ने  एक  आायुर्वेदिक  अधिस्नातक
 प्रशिक्षण  केन्द्र  भौर  स्वदेशी  चिकित्सा  पद्धतियों
 में  भ्रनुसघान  की  एक  केन्द्रीय  सस्था,  जामनगर
 में  स्थापित  की  है  ।

 Absorption  of  Ex-employees  of
 Defence  Department

 3838  Shri  Maniyangadan:  Will  the
 Minister  of  Railways  be  pleased  to
 state.

 (a)  whether  persons  who  were  serv-
 ing  in  the  Defence  Department  have
 been  absorbed  in  non-reserved  posts
 in  the  Railways  after  1947;

 (b)  whether  the  period  of  service  in
 the  Defence  Depawment  of  such  per-
 sons  has  been  taken  into  consideration
 in  fixing  their  salaries;
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 (c)  if  not,  reasons  therefor;
 (a)  whether  any  consideration  has

 ‘been  shown  in  the  matter  of  fixing  the
 salary  in  the  case  of  persons  who  were
 serving  in  war  service  in  posts  carry-
 ing  pay  equal  to  or  higher  than  the

 -ecales  attached  to  Railway  posts;
 (e)  whether  there  are  persons  serv-

 ing  in  the  Railways  with  a  salary  less
 than  what  they  received  while  in  the
 Defence  Service;  and

 (f)  if  so,  whether  there  is  any  pro-
 posal  te  grant  them  any  relief?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes,  both
 against  war  reserved  and  non-reserv-

 ‘ed  vacancies,

 (b)  Yes.

 (ec)  Does  not  arise.

 (d)  The  initial  pay  of  war  service
 -candidates  is  fixed  taking  into  account
 the  war  service  rendered  by  them.  In
 the  case  of  ex-clerks  of  the  Military  Ac-
 counts  Department  and  ex-combatant
 and  non-combatant  clerks  appointed
 ‘on  Railways  to  posts  carrying  scales  of
 pay  identical  to  those  in  which  they
 drew  pay  prior  to  their  appointment,
 they  were  allowed  the  pay  Jast  drawn,
 the  service  previously  rendered  also
 counting  towards  increment  in  the
 Railway  posts.

 (e)  Yes.

 (f)  This  is  under  consideration.

 Train  Examiners

 f  Shri  8.  M.  Banerjee:
 3839.  <  Shri  Warjor:

 Shri  Tangamani.

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 ‘Railway  Board's  order  contained  in  its
 letter  No.  E(S)L57.TRB/4l  dated  the

 -25th  January,  958  in  regard  to  with-
 drawal  of  reservation  of  80  per  cent.,

 posts  of  Train  Examiners  grade  2
 (Rs.  160-225  p.m.)  for  the  Apprentic~

 ed  Train  Examiners  has  not  been
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 carried  out  bythe  Western  Maliway

 and
 Central  Railway  Administration; a

 (b)  if  so,  what  steps  Government
 propose  to  take  for  proper  implemen-
 tation  of  the  above-mentioned  order  of
 the  Railway  Board?

 The  Deputy  Minister  of  Ratiways
 (Shri  Shahnawas  Khan):  (a)  No.

 (b)  Does  not  arise.

 Written  Answers

 North  Eastern  Rallway  Staff  at
 Calcutta

 3840.  Shri  P.  G.  Sen:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  all  the  North  Eastern
 Railway  staff  posted  at  Calcutta  have
 exercised  their  options  and  have  been
 absorbed  in  Eastern  and  South  Eastern
 Railways  according  to  declared  deci-
 sions  of  the  Railways;

 (b)  whether  it  is  a  fact  that  one
 year’s  period  has  been  given  to  the
 Eastern  Railway  and  South  Eastern
 Railway  for  absorption  of  the  staff  of
 the  defunct  offices  of  the  North  Eastern
 Railway;  and

 (c)  how  many  cases  are  still  pend-
 ing  absorption  owing  to  the  fixation  of
 lien?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and  (c).
 All  staff  of  the  defunct  N.E,  Railway
 Offices  at  Calcutta  who  had  opted  for
 Eastern  and  South  Eastern  Railways
 have  been  absorbed  on  those  Railways.
 33  Class  III  staff  belonging  to  these
 defunct  offices  who  were  on  deputation
 to  other  Railways  or  other  offices
 prior  to  the  closure  of  the  North
 Eastern  Railway  Offices  have  not  been
 given  any  option  to  go  to  Eastern  and
 South  Eastern  Railways.  The  question
 of  fixation  of  their  lien  is,  however,
 under  consideration.

 f(b)  No  time  limit  was  specified  for
 the  absorption  of  the  staff.  were
 deemed  to  be  absorbed  with  effect
 from  20th  March,  088  irrespective  of
 the  date  of  their  actual  absorption.
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 Felling  of  Trees  in  North  Andaman
 Forests

 384i.  Sardar  A.  S.  Saigal:  Will  the
 Minster  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  trees  are  numbered  in
 ‘coupes  in  North  Andaman  Forest  be-
 fore  the  forest  lessee  there  is  allowed
 to  fell  them;

 (b)  whether  it  is  a  fact  that  the
 forest  lessee  fells  and  extracts  only
 such  species  of  woods  as  are  sold  at
 higher  prices  and  other  woods  are  left
 in  the  jungle  untouched  which  means
 loss  to  the  Government  through  waste
 of  such  woods  by  girdling  at  the  time
 of  regeneration;

 (c)  whether  such  «  Iective  felling  is
 permitted  by  the  Fo.est  Department;
 and

 (d)  if  not,  what  action  has  been
 taken  to  ensure  that  the  ic  see  fells
 all  marked  trees  in  the  coupes  wolk-
 ed  by  him?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A,  P  Jain):  (a)  Tiecs  are
 numbered  3n  coupes  ard  «©  record  35
 kept  betore  the  lessee  is  allowed  to
 fel  th  mievcep®  in  clea;  feling  coupes
 where  it  ts  not  necessary  to  number
 the  trees

 (b)  No,  Sir

 tc)  Does  not  arise
 (d)  The  Divisional  Forest  Officer

 and  his  staff  check  the  working  of
 the  Lessee  and  ensure  'nat  all  sound
 commercial  trees  aie  felled  by  the
 Lessee  as  per  terms  of  the  North
 Andamans  Agreement  of  Licence

 Purchase  of  International  Tractors
 by  Forest  Department,  Andaman

 3842.  Sardar  A.  श्  हि0 'इर1:.  Will  the
 Minister  of  Food  and  A,riculture  be
 plea-ed  to  state:  वि

 (a)  whether  the  Forest  Depart-
 ment,  Andaman  has  recently  purchas-
 ed  International  tractors:

 b)  if  so.  their  nugnber  and  cost;
 9  LSD.—3.
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 (c}  whether  the  Tiactor  YEngincer
 was  opposed  to  the  purchase  of  Inter-
 national  tractors;  and

 (d)  whether  this  purchase  would
 not  lead  to  loss  on  account  of  Cater-
 pillar  spares  already  in  stock?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  (9)  No,  Sir.

 (9)  to  (d).  Do  not  arise.

 ag  दिल्‍ली  में  परिवार  नियोजन  प्रदर्शनी

 इ८्ड३.  शी  क्त  बम :  क्या
 स्वास्थ्य  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  फरवरी,  मार्च,  १६५६  में

 कास्टीट्यूशन  क्लब,  नई  दिल्‍ली  में  की  गई
 परिवार  नियोजन  प्रदर्शनी  को  कितने  पृरुषों
 शौर  स्त्रियो  ने  देखा  ,

 (स्व)  भारत  सरकार  ने  उस  पर  कुल
 कितना  व्यय  किया  ,  और

 (ग)  भारत  के  भ्न्य  प्रमख  तगरो  में

 ऐसी  प्रदर्शनिया  करने  के  लिये  कान  सा
 कार्यक्रम  बनाया  गया  है  *

 स्वास्थ्य  संत्री  (श्री  करमरकर)  :

 (क)  उस  प्रदर्शदी  को  ८०  ०००  से  अ्त्रिक
 व्यक्तियों  ने  देखा  ।

 पु्म्व)  ३५  ०००  रुपये  ।

 (न)  अप्रैल  १६५९  के  महोंने  भें  भी
 परिवार  नियोजन  प्रदर्शनी  पुरानों  दिल्‍ली  के
 टाउन  हाल  में  लगाई  गई  थो।  पपी  प्रदणनों
 देश  के  विभिन्न  नगरो  में  भी  रखने  का  विचार
 है  ।  इस  प्रयोजन  के  लिये  प्रदेशों  ऊें  चौदह
 अतिरिकन  संद  बनाने  का  विचार  है।

 Hot-Line  Crew  Training  Centre,
 Bangalore

 3844,  Shri  Shivananjappa:  Will  the
 Minister  of  Irrigation  and  Power  be

 pleased  to  state  the  main  functions
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 of  the  Hot-Line
 Bangalore

 and  other  details
 Crew  Training  Centre,
 (Mysore  State)?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The  Hot-
 Lane  Traimng  Centre  at  Bangalore
 established  by  the  Government  of
 India,  ७  collaboration  with  the
 Amencan  TCM.  authorities,  for
 training  Indian  linemen  9  ‘Hot-Line’
 repairs  and  maintenance  works  of
 overhead  power  transmission  and  sub-
 transmission  lnes  started  functioning
 from  Ist  February,  958  The  trainees
 are  drawn  from  various  State  Elec-
 ‘meity  Boards/Departments  and  major
 Private  Electric  Supply  Undertakings
 m  the  Southern  region

 The  special  tools,  equipment  and
 service  vehicles  required  for  the
 Training  programme  have  been  sup-
 plied  by  the  American  TC  M  authori-
 ties  under  an  Operational  Agreement
 between  the  Governments  of  India  and
 the  Umtd  States  of  Amenca  The
 American  authorities  have  also  provid-
 ed  the  services  of  training  instructors,
 for  a  period  of  two  years,  for  conduct-
 ing  the  traiming  courses

 Typical  exeprimental  lines  compris-
 ing  structures  at  various  voltages
 have  been  erected  at  the  training
 grounds  attached  to  the  Centre  In
 the  beginning,  the  trainees  are  given
 lectures  as  well  as  demonstrations  on
 the  various  techniques  of  line  main-
 tenance  This  is  followed  by  field
 training  on  the  experimental  lines,
 initially  with  the  lines  de-energised
 After  the  Instructor  is  satisfied  that
 the  trainees  have  acquired  sufficient
 proficiency  and  confidence,  the  ex-
 perimental  lines  are  energised
 at  a  nominal  voltage  of  32  KV,
 on  which  the  various  jobs  are
 practised  During  the  last  few
 weeks  of  the  training  course,  the
 trainees  carry  out  a  few  typical  main-
 tenance  works  on  the  high  tension
 transmission  lines  actually  in  service
 an  and  around  the  Trainmg  Centre
 The  duration  of  the  cotrse  for  each
 batch  35  about  बाज  months
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 Twenty-eight  trainees  deputed  by
 the  State  Electricity  Boards  of  Madras
 and  Mysore,  and  the  State  Electricity
 Departments  of  Andhra  Pradesh  and
 Omssa  have  already  completed  their
 trainng  at  the  Bangalore  Centre
 during  its  first  year  of  operation  Six-
 teen  trainees  from  the  Andhra  Pradesh
 Electricity  Department,  Bombay  State
 Electricity  Board  and  Messrs.  Tata
 Hydro-Electnc  Power  Supply  Co.  are
 at  present  undergoing  training  at
 Bangalore.

 Books  and  Newspapers  on  Hallway

 Shri  U.  C.  Patnaik:
 Shri  8  C.  Mullick
 Sardar  A  8  Saigal

 Will  the  Minister  of  Railways  be
 pleased  to  state

 Shri  Subbiah  Ambalam
 3845

 (a)  the  names  of  companies  which
 have  been  licensed  to  sell  books  and
 newspapers  at  different  Railway
 stations  in  India  at  present

 (b)  the  number  of  stalls  establish-
 ed  by  cach  of  these  companies,  and

 (९)  what  is  the  procedure  adopted
 in  the  grant  of  licences  to  sell  books
 and  newspapers  at  stations

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b)

 A  statement  ह ल  laid  on  the  Table  [See
 Appendix  VII,  annexure  No  2I6]}

 (ey  After  fixing  a  licences  fee,  either
 as  a  percentage  on  the  gross  turrover
 o:  as  a  lump  sum  amount,  the  Ratl-
 way  Admunistrations  invite  applicat-
 ions  from  firms  or  individuals  who
 are  already  in  the  bookselling  —_busi-
 ness  and  select  a  suitable  contractor

 Overhead  Bridges  in  Punjab
 3846,  Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Railways  be  plcased
 to  state

 (a)  the  number  of  schemes  recom-
 mended  by  the  Punjab  Government  to
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 the  Railway  authorities  for  the  con-
 struction  of  overhead  bridges  at  var-
 ious  Stations  during  the  year  1959-60;

 (b)  if  so,  the  details  of  the  schemes;

 (c)  the  decisions  thereon?

 The  Deputy  Miniseter  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Three.

 (b)  and  (c).  Construction  of  road
 overbridges  was  recommended  at  the
 following  places:—

 Qa)  between  Jullundur  City  and
 Jullundur  Cantt  Stations.

 (ii)  near  Ludhiana  Station

 (iii)  at  the  Ludhiana  end  of  Raj-
 pura  Station

 The  acceptance  of  the  Ministry  of
 Transport  and  Communications  to
 the  drawings  and_  estimates  for  item
 ro)  is  awaited  Revised  drawings  and
 estimates  are  under  preparation  for
 item  ay)  and  (ui)  due  to  additions  and
 alterations  required  by  State  PWD.

 Theft  of  Electric  Fittings  on  Eastern
 Railway

 3847.  Shri  Aurobindo  Ghosal:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  amount  of  electric  fittings
 stolen  from  the  passenger  coaches  of
 Eastern  Railway  m  the  month  of
 January,  1959;  and

 (b)  if  so,  in  which  =  division  the
 largest  number  of  thefts  have  taken
 Place®  e

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawaz  Khan):  (a)
 Rs.  49,310.

 (b)  The  largest  number  of  thefts
 took  place  in  Asansol  Division  during
 January,  1959.

 44

 National  Health

 384  Shri  Ram  Krishan  Gupta:
 Shri  Rami  Reddy:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  his  statement  made
 in  Lok  Sabha  on  the  26th  March,  ‘1959,
 and  state  the  progress  made  in  setting
 up  a  high  Power  committee  to  enquire
 into  the  problems  of  national  health?

 The  Minister  of  Health  (Shri  Kar-
 markar):  The  Committee  will  be  set
 up  very  shortly.

 Linking  of  Places  on  Indo-Tibet
 Border  by  Telephone  or  Wireless

 3849.  Shri  J.  B.  8.  Bist:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  whehter
 there  are  any  schemes  to  hnk  places
 near  the  Indo-Tibet  border,  particuler-
 ly  in  Himachal  Pradesh  and  Uttar
 Pradesh  with  telephone  or  wireless?

 The  Minister  of  Transport  and
 Communications  (Shri  S.  K.  Patil):
 Specific  schemes  for  such  facilities
 have  not  been  formulated  Telephone
 facilities  exist  in  some  towns  near  the
 border  m  Punjab  Circle  Any  specific
 proposals  will  be  examined  on  receipt.

 Tungabhadra  High  Level  Canal

 (  Shri  Nagi  Reddy:
 3850.  4  Shri  T.  8.  Vittal  Rao:

 Shri  Parulekar:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  86  on
 the  १229  March,  3989  regarding
 Tungabhadra  High  Level  Canal  and
 state:

 (a)  whether  any  steps  have  been
 taken  to  construct  the  mam  canal  from
 head  sluice  upto  Uravakonda  cut;

 (b)  if  so,  what  2s  the  amount  allot-
 ed  for  this  part  of  the  scheme  for  this
 year;

 (c)  who  will  be  responsible  for  its
 construction;  and

 ‘
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 (a)  what  is  the  total  estimated  cost
 of  this  main  canal?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 main  canal  from  head  to  Uravakonda
 cut  forms  part  of  Stage  I  of  the
 Tugabhadra  High  Level  Canal  Scheme
 which  the  State  Governments  of
 Andhra  Pradesh  and  Mysore  have
 been  athorised  to  take  up  for  imple-
 mentation  subject  to  financial  pro-
 visions  that  may  be  made  available
 from  year  to  year.

 (b)  A  sum  of  Rs  50  lakhs  has  been
 provided  for  the  Tungabhadra  High
 Level  Canal  Scheme  for  1959-60  m
 the  Andhra  Pradesh  Annual  Plan  and
 Rs  4  lakhs  m  the  Mysore  Plan.  Al-
 location  of  funds  between  the  various
 component  parts  of  the  project  is  the
 concern  of  the  State  Governments.

 (c)  As  this  work  is  common  to  the
 States  of  Andhra  Pradesh  and  Mysore,
 it  will  be  executed  by  the  Tunga-
 bhadra  Board

 (d)  Rs  295  crores,  the  outlav  dur
 ing  Stage  I  being  of  the  order  o}
 Rs  879  crores

 Delhi  Electricity  Power  Control
 Board

 3851  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 rates  of  duties  on  the  consumption  of
 clectricity  imposed  by  the  Corpora-
 tion  have  not  been  approved  by  Gov-
 ernment  so  far;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 reply  is  in  the  affirmative

 (b)  The  proposal  is  under  exami-
 nation
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 Howrah-Deihi  Vestibuled  Train

 3852.  Shri  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  te
 state:

 (a)  on  how  many  days,  the  8l  UP
 (Vestibuled  tram)  reached  New  Delhi
 from  Howrah  in  time  from  October,
 958  to  March,  ‘1959;

 (b)  what  is  the  maximum  and
 minimum  period  of  late  running  dur-
 ing  these  months;  and

 (c)  the  number  of  inward  and  out-
 ward  passengers  in  this  tram  at
 Dhanbad  Station  since  its  stoppage  at
 the  said  station  from  September,  958
 to  March,  19597

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No.  8]
 Up  Howrah-New  Delhi  Airconditioned
 Express  reached  New  Delhi  right  time
 on  775  out  of  52  occasions  during  the
 period  October,  958  to  March,  959

 {b)  The  maximum  and  minimum
 late  arrivals  at  New  Delhi  station  we.  ५
 30  minutes  and  5  minutes  respective-
 ly  during  this  piriod

 (c)  The  number  of  inward  and  out-
 ward  passenger,  booked  to  and  from
 Dhanbad  bv  8]  UP  since  its  stoppage
 from  21-10-1958  upto  33-3-1959  were
 605  and  783  respectively

 All  India  Institute  of  Medical
 Scienees

 3853  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Health  be  pleased  te
 state’

 (a)  whether  it  is  a  fact  that  two
 medical  research  workers  from  a
 fc-r'an  University  sought  the  assist-
 ance  of  the  All  India  Institute  of  Medi-

 ,¢al  Sciences  to  make  investigation
 about  Yoga  specifically  from  the
 physiological  point  of  view  some  time
 ago;

 (b)  if  so,  what  facilities  were  pro-
 vided  by  the  Institute;

 (९)  whether  the  investigation  has
 been  completed;
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 (da)  whether  the  Institute  has  been
 supplied  with  result  of  the  investi-
 gation,

 (e)  whether  the  equipments  and
 accessories  with  which  investigations
 were  carried  are  available  here,  and

 (f)  ४६  so,  whether  Indian  Research
 Workets  have  taken  up  the  invest-
 gation?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes

 (b)  The  facilities  available  with  the
 Neurophysiology  Umt  of  the  Indian
 Council  of  Medical  Research  which  is
 working  under  the  Professor  of
 Physiology  of  the  All  India  Institute
 ef  Medical  Sciences  were  provided  to
 the  two  research  workers  from  abroad
 A  Research  Fellow  employed  m  this
 Unit  was  also  deputed  to  assist  them
 during  their  stay  m  India

 (c)  and  (d)  The  investigations  car-
 ried  out  by  these  two  workers  were
 of  a  preliminary  nature  and  will  take
 some  time  to  be  completed  The  two
 foreign  scholars  have  promised  to
 supply  copies  of  their  reports  when
 ready

 (e)  and  (f)  Yes  The  equipments
 were  handed  over  to  the  Indian  Coun-
 था  of  Medical  Research  who  are  con-
 tinuing  the  investigation  on  their
 own

 Grants  for  Women’s  Hospitals  in  U.P.

 $854,  Shri  Radha  Moban  Singh:  Will
 the  Minister  of  Health  be  pleased  to
 state

 (a)  whether  any
 ag

 ts  have  been
 given  to  the  Uttar  desh  Govern-
 ment  for  aiding  Women’s  hospitals
 rua  by  voluntary  associations,  and

 (०)  if  so,  what  is  the  amount  sanc-
 tioned  during  the  last  three  years?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  No  grants  have
 been  given  to  the  Uttar  Pradesh  Gov-
 ernment  for  aiding  Women’s  hospitals
 run  by  voluntary  associations.  How-
 ever  the  following  grants  were  sanc-
 tioned  to  Women’s  Hospitals  run  by
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 voluntary  associations  in  Uttar  Pra-
 desh  during  the  last  three  years:

 Rs
 Kamala  Nehru

 Memorial  Hos-
 pital,  Allahabad  2,00,000  1956-57

 St  Catherin’s  Hos-
 pital  Kanpur  7,780,  7959-58

 15,000  1958-59
 Vnndaban  =  Mahila

 Chikitsalaya,  Vri-
 ndaban  $,000  1957-58

 Acquisition  of  Land  in  Dethi  for  Con-
 straction  of  Road

 3855,  Shri  Vajpayee:  Will  the  Minss-
 ter  of  Transport  and  Communications
 be  pleased  ta  state

 (a)  whether  it  is  a  fact  that  land  on
 the  ring  road  belonging  to  the  culti-
 vators  of  village  Naraina  in  the  Union
 terntory  of  Delhi:  has  been  acquired
 for  the  construction  of  a  temporary
 road  pending  the  completion  of  the
 railway  bridge,

 (b)  if  so,  the  quantum  of  land  thus
 acquired,

 (९)  whether  the  owners  of  the  land
 have  been  paid  some  compensation;

 (d)  af  so,  the  total  amount  of  com-
 pensation  paid,  and

 (९)  the  basis  on  which  this  com-
 pensation  has  been  paid?

 The  Minister  of  State  in  the  Ministry of  Transport  and  Communications
 (Shm  Raj  Bahadur):  (2)  Yes

 (b)  3  35  acres

 (c)  to  (e)  Compensation  of
 Rs  58524  nP  for  standing  crop  as
 fixed  by  the  Land  Acquire  Collector
 Delhi  has  been  paid.  Award  regarding
 compensation  for  use  of  land  is  awsait-
 ed  from  him

 Dialling  System  for  Trank  Telephones
 ‘3856  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  the  dialling  system  for
 trunk  telephone  has  been  introduced;
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 (b)  if  so,  the  names  of  the  cities
 between  which  this  system  has  been
 introduced  so  far;  and

 (e)  the  names  of  the  cities  between
 which  it  will  be  introduced  during
 the  year  1959-607

 The  Minister  of  Transport  and
 Communications  (Shri  8.  K.  Patil):
 (a)  A  system  of  limited  trunk  dialling
 whereby  the  operator  directly  dials
 the  distant  end  subscriber  has  been
 introduced  on  26  routes  with  79  cir-
 cuits.

 (b)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  Sabha,  [See  Ap-
 pendix  VII,  annexure  No.  117).

 गाड़ियों  के  खलने  में  विलम्य
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 (a)  यदि  हां, तो  मार्च,  १६४६  में  ये
 डिब्बे  किस-किस  तारीख  को  झपने  गस्तब  ये
 स्थानों पर  देरी  ले  पहुंचे  ;

 (ग)  उनके  देर  से  पहुंचने  के  क्या  कारण
 थे  और  वे  कितनी  देर  से  पहुंचे  के  ;  भौर

 (थ)  इस  स्थिति  में  सुधार  करने  के
 लिये  क्‍या  कार्यवाही  की  जा  रही  है  ?

 रेखबे  उपमंत्री  (भी  शाहुनवाश  बां)  :

 (क)  जी  हां  ।

 (ल),  (ग)  शौर  (ध).  दिल्ली  गौर
 कोटदार  के  बीच  तीन  सीधे  सवारी  डिब्बे
 चलते  है  ।  इनमें  से  दो  डिब्बे  १  के०  एन०
 अप  सवारी  गाड़ी  से  और  बाकी  एक  ३  के०

 ३८४५७.  थी  wae  दर्शन  :  क्या  रेलणे  एन०  भ्रप  सवारी  गाड़ी  से  कोटद्वार  पहुंचता  है
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :  वापसी  में  दो  डिब्बे  ४२  डाउन  मसूरी  एक्सप्रेस

 से  और  एक  ३  एम०  डी०  सवारी  गाड़ी  से
 (क)  दिल्ली  से  कोटद्वार  के  बीच  जो  दिल्ली  पहुचता  है।  मार्च,  १९५६  में  ये

 सीधे  डिब्बे  चलते  है  क्या  उनके  देर  से  पहुचने  गाड़ियां  कितनी  बार  झौर  कितनी  देर  से  पहुंची
 की  कोई  शिकायतें  सरकार  को  मिली  है  ;  इसका  व्योरा  नीचे  दिया  जा  रहा  है  —

 कोटद्वार  पहुंचने  में  देरी  दिल्ली  पहुंचते  में  देरी
 गाड़ी  का  न०  wr  rn  we  nnn  =a  ०...  —  -  -  -

 १४५  मिनट  १६  से  ३०  ३०  मिनट  १४  मिनट  १६  से  ३०  दे०  मिनट
 सेकम  मिनट  से  श्रधिक  स ेकम  भिनट  से  झधिक

 2  के०  एन०  दि.  4  =
 ३  के०  एन०  हि  5  ¥  2  ——_

 ४२  डाउन  a  _  ड  2  se
 ३  एम०  डी०  ~~  oo  a  rc)  &

 उपरोगत  सीधे  डिब्बे  तीन  तीन  गाड़ियों  ड्म्बि  को  उसके  बाद  थाली  गाड़ी  से  मेजना
 में  लगाये  जाते  हैं।  जब  कोई  गाड़ी  देर  से  पड़ता  है।  इस  तरह  वह  डिब्बा  रास्ते  में
 शलती है. है  तो  इसका  दूसरी  गाड़ियों  से  मेल  रुक  जाता  है  और  थम्तव्य  स्टेशन  पर  देर  से
 नहीं  होता,  जिसकी  बजह  से  सम्बन्धित  सीधे  पहुँचता  है
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 इस  बात  का  इत्मीनान  करने  के  लिए
 कि  ये  सीबे  डिब्बे  निर्धारित  गाड़ियो  से  ही  भेजे
 जायें,  RWKE  से  मेद  लेने  वाली  गाड़ियों
 के  समय  में  प्रचिक  भ्रन्तर  रखा  गया  है  ।
 इससे  श्रप्रैल,  १६५६  में  LEME  तक)
 कुछ  सुधार  हुन है  i

 Erilges  on  National  Highway  No  3

 Shri  Bholanath  Biswas:
 =  suri  ्  G.  Sen:

 Will  the  Minister  of  Transpor;  and
 Communications  be  pleased  to  state’

 (a)  whether  a  bridge  near  Lahasan-
 pur  on  National  Highway  No.  3!  is  mm
 damaged  condition  for  the  last  three
 years;

 (b)  whether  the  bridge  is  standing
 with  the  help  of  rope  and  wire;  and

 (c)  if  so,  what  steps  have  been
 taken  to  get  the  bridge  repared  of
 replaced  before  the  coming  rainy
 season

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (०),  Pre-
 sumably  the  Members  are  referring  to
 the  road  bridge  in  mile  39  on  National
 Highway  No.  3l  in  Bihar.  As  a  result
 of  floods  of  954  and  1955,  there  was
 considerable  scour  near  the  abutments
 and  also  in  the  bed  of  the  river  on
 the  downstream  side,  but  necessary
 repairs  were  carried  out  to  the  bridge.
 Some  of  the  tilted  piles  of  the  bridge
 have  been  held  with  guy  ropes  to  hold
 them  in  position.

 2.  The  Govrnmnt  of  India  have
 accepted  the  necessity  of  providing  a
 new  bridge  in  replacement  of  the
 existing  weak  and  damaged  bridge
 and  necessary  provision  has  been  made
 in  the  current  five  year  plan  for*
 National  Highways  as  now  recast.  The
 bridge  work  would  be  sanctioned  on
 receipt  of  detailed  estimate  and  plans
 from  the  State  Government.  In  the
 Meantime,  the  State  Government  have
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 रिहांड  ह, &  नियंत्रण  बोर्ड

 ३८५६.  शी  सरज  पांडे:  या  सिंचाई
 और  विधय  मंत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्या  यह  सच  है  कि  रिहाड  बाथ
 नियजग  बोर्ड  की  एक  बैठक  हाल  ही  में
 पिपरी  में  हुई  थी  ,

 (ख)  यदि  हा,  तो  क्या  केन्द्रीय  सरकार
 के  प्रतनिधि  भी  इस  बैठक  में  शामिल  हमे
 थे,  और

 (ग)  उक्त  बैठक  में  क्‍या  निर्णय  किये
 गये  ?

 सिचाई  तथा  िखुरू  उपमत्रों  प्श्नी
 हाथो):  (क)  उत्तर  हा  मे  है;

 (@)  उत्तर  हा  में  है  ।

 (ग)  रोज  के  प्रशासनिक  मामलों  के
 अलावा  रिहृद  बाध  नियंत्रण  बोर्ड  ने  २१  मार्च
 १६५६  की  अपनी  पिछली  बैठक  में  रिहुंद

 परियोजना  के  लिये  पारेषण  पथों  (ट्रान्समिशन
 लाइन्स)  को  तैयार  करने  के  लिये  एक  समन्बित
 कार्यक्रम  (कोआडिनेटेड  प्रोग्राम)  बनाने  के
 भ्रदन  पर  भी  विचार  किया  और  निश्चय  किया
 कि  पारेषण  फ्थो  को  तैयार  करने  का  काम  अमी
 केवल  पिपरी-मिर्डजापुर-मुगलसराय  त्रिकोण

 (द्राइन्नल)  तक  ही  सीमित  रखा  जाये  ।

 बोर्ड  ने  यह  भी  निश्चय  किया  कि

 पिपरी-मिर्जापुर-मुगलसराय  त्रिकोण  के  ऋआगहर
 के  थर्मल  केन्द्रों  को  'रिहद  से  मिलाने  के  लिये
 पारेषण  पथो  को  तैयार  करने  के  काम  की
 भाधिक  पहलू  से  जाच  की  जाय  ।

 यह  भी  निश्चय  किया  गया  कि  जिस
 अवधि  में  चीनी  की  मिलें  चालू  नहीं  रहतीं
 उस  समय  वहां  से  प्राप्स  होने  बाली  बिजली
 का  सदुपयोग  करने  के  उपायो  का  पता  लगाने
 के  लिये  भ्रध्ययन  किये  जायें
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 Bridge  on  National  Highway  No  a1

 Shri  Bhola  Nath  Biswas:
 Shri  P.  G  Sen:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state

 (a)  whether  a  bridge  58  being  con-
 structed  across  Mahananda  river  at
 Denghra  Ghat  on  National  Highway
 No  3l,

 (b)  af  so,  what  is  the  estimated  cost
 of  the  said  bridge  and  how  much
 amount  has  been  epent  during  the
 last  three  years,  and

 (c)  when  the  construction  work  of
 the  bridge  is  expected  to  be  com-
 pleted?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir

 (b)  Rs  51,85,100  and  Rs  2,62,938
 (for  collection  of  some  material  etc  )
 respectively.

 (९)  The  construction  of  the  bridge
 will  take  about  3  years  after  the  date
 of  its  commencement,  which  5  hkelv
 to  be  towards  the  end  of  this  year

 Cotton  Extension  Scheme  for  Manipur
 386l.  Shri  L.  Achaw  Singh:  W5ll

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state

 (a)  whether  there  is  any  scheme
 for  cotton  extension  m  Manipur,  and

 (0)  whether  any  provision  has  been
 made  for  the  purpose  for  the  year
 1959-607,

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P  Jain):  (a)  No

 (b)  Does  not  anse

 Detention  of  Trains  on  Eastern
 Railway

 3862  Shri  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  +o
 state

 (a)  whether  it  38  a  fact  that  there
 is  widespread  discontent  among  the
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 passengers  of  New  Chord  line  and
 Main  hne  between  Howrah  and  Burd-
 wan  and  between  Burdwan  =  and
 Asansol  for  changing  various  trains
 trom  ist  April,  959  on  the  Eastern
 Railway,

 (७)  whether  it  is  a  fact  that  there
 has  been  dentention  of  trains  on
 several  occasions  by  the  passengers  On
 these  lines  in  April,  1989,

 (९)  if  so,  how  many  times,  and
 {d)  what  steps  Government  propose

 to  take  to  prevent  this  sort  of  de-
 tention  and  to  remove  the  grevances®

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No

 (b)  and  (c)  Yes  on  ५5  occasions
 (a)  Grievances  have  been  looked

 into  and  removed  wherever  justified
 and  feasible  Law  and  order  questicn
 has  also  been  brought  to  the  notice  of
 the  State  Government.

 Industrial  Estates

 3863  Shri  Hem  Raj:  Will  the  Min-
 ister  of  Community  Development  and
 Cooperation  be  pleased  to  state’

 (a)  the  names  of  the  Community
 Development  Blocks  which  have  been
 selected  for  establishing  Industrial
 Estates  during  the  Second  Five  Year
 Plan  period,  State-wise,  and

 (b)  the  amount  to  be  spent  in  each
 one  of  them?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 BS  Marthy):  (a)  A  statement  show-
 rg  the  names  of  20  Blocks  selected
 for  the  purpose  is  laid  on  the  Table
 of  the  House  [See  Appendia  VII,
 annexure  No  ii8]

 (b)  Rs  2  to  3  lakhs  per  estate’

 Pilot  Project  for  Industry
 3864,  Shri  Hem  Raj:  Will  the  Min-

 ister  of  Community  Development  and
 Co-operation  be  pleased  to  state  the
 number  of  Pilot  Projects  for  Industries
 to  be  started  during  the  Second  Five
 Year  Plan  Period  State-wise?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
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 3B.  8.  Murthy):  28.  A  statement  show-
 ing  the  State-wise  allocation  of  Puiot
 Projects  (Cottage  and  Small  Scale
 Industries)  for  the  Second  Pian
 Pernod  325  placed  on  the  Table  of  the
 House.  [See  Appendix  VI,  annexure
 No  119.)

 Joeps  in  NE.S.  and  Community
 evelopment  Blocks

 3665,  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Community  Development  and
 Co-operation  be  picased  to  state.

 (a)  the  total  number  of  jeeps  allot-
 ted  to  the  National  Extension  Service
 and  Community  Development  Blocks
 in  the  years  952  to  858  State-wise
 and  block-wise;

 (b)  the  total  number  of  jeeps  that
 have  been  withdrawn  as  a  conse-
 quence  of  the  recommendations  of  the
 Committee  on  Plan  Projects  State-
 wise  and  Block-wise  during  958  and
 their  value,  and

 (c)  the  use  that  will  be  made  of
 these  surplus  jeeps?

 The  Deputy  Minister  of  Community
 Development  and  Cooperation  (Shri
 B.  Murthy):  (a)  and  (b),  A  state-
 ment  showing  the  total  number  of
 jeeps  (including  Cargo  personnel  Car-
 rier  and  Station  Wagons)  supplied  to
 National  Extension  Service  Blocks
 and  Community  Development  Blocks
 in  the  years  1952-58,  State-wise  and
 Block-wise  and  found  surplus  for
 withdrawal  as  a  consequence  of  the
 Committee  on  Plan  Project,  38  laid  on
 the  Table  {See  Appendix  VI,  an-
 nexure  No  i20]  The  basis  for  sup-
 ply  is  as  follows-—

 (ly  C.  D  Blocks  of  i952  series—
 4  jeeps  for  each  Block

 (2)  C  D  Blocks  of  1953-55  series—
 2  jeeps  for  each  block.

 (3)  NES  &  C.  D  Blocks  of  1956-58
 geries—  jeep  for  each  block

 (4)  Multi-purpose  Blocks—2  jeeps
 for  each  block.
 Bach  jeep  costs  about  Rs.  14000.

 54468

 (c)  The  number  of  jeeps  found  sur-
 plus  for  withdrawal  would  be  utilised
 for  the  blocks  to  be  opened  in  future
 In  addition  to  the  above,  each  District
 in  the  State  would  be  supplied  one
 vehicle  each  to  be  utilised  by  the  Dis-
 trict  Officers  for  supervisory  work  of
 the  Community  Development  Pro-
 gramme,

 Panchganga  Co-operative  Sugar  Mills
 Ltd.

 —

 3866.  Shri  Assar:  Will  the  Minister
 of  Community  Development  and
 Co-operation  be  pleased  to  state:

 (a)  whether  st  is  a  fact  that  con-
 struction  work  of  Panchganga  Co-
 operative  Sugar  Mills  Limited  in
 Bombay  State  has  been  completed;

 (b)  whether  it  is  a  fact  that  after
 completion  of  work  the  mil]  have  not
 gone  into  production;

 (c)  uf  60,  reasons  therefor;  and

 (d)  when  production  will  be  under-
 taken?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  S.  Murthy):  (a)  Yes,  Sir.

 (b)  to  (d)  After  completion  of
 installation,  the  Panchgana  Co-oper-
 ative  Sugar  Mills  in  Bombay  went  into
 trial  production  for  20  days  from
 20-8-1959  to  8-4-1959  It  will  resume
 crushing  m  1959-60  season.

 Bund  Scheme  in  Himachal  Pradesh

 (  Shri  Nek  Ram  Negi:
 3867  <  Shri  Bhakt  Darshan:

 |  Shri  Subodh  Hansda:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state  what
 steps  Government  have  taken  so  far
 to  propagate  and  implement  the  Bund
 Scheme  for  cultivation  in  bill  areas
 of  Himachal  Pradesh?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  A  scheme  for
 taking  sof]  conservation  and  land  de-
 veiopment  measures  on  Agricultural
 lands,  which  includes  the  construction
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 of  bunds,  has  been  put  into  operation.
 “The  survey  work  is  now  going  on.

 डाक  तथा  तार  के  कर्म  बारियों  के  लिए  ब्याटर

 ३८६८.  थी  भक्त  दर्शान  क्या  परिवहन
 तथा  संचार  मंत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्‍या  यह  सच  है  कि  देहरादून
 में  डाक  तथा  तार  विभाग  के  कर्मचारियों  के
 निवास  के  लिये  क्वार्टर  बनाने  के  हेतु  कुछ  समय

 'पहले  कुछ  भूमि  ली  गई  थी  ;

 (ख)  यदि  हा,  तो  उस  भूमि  पर
 बयाटंर  बनाने  में  झब  तक  क्या  प्रगति  हुई  है  ;

 (ग)  इन  बवार्टरों  को  बनाने  में

 “प्रमुमानत  :  कितना  व्यय  होगा  ;  भर

 (घ)  अधिक  से  भ्रधिक  कितनी  देर
 तक  ये  क्वार्टर  बन  कर  तैयार  हो  जायेंगे  ?

 परिवहन  तथा  संचार  मंत्री  (भी  स०  का०

 वाटिल)  :  (क)  जी  हां  t

 (a)  केन्द्रीय  लोक-निर्माण-विभाग
 द्वारा  प्रस्तावित  क्यार्टरों  के  निर्माण  के  बारे  में
 प्राथमिक  योजनाभों  को  अन्तिम  रूप  दिया
 जा  रहा  है।

 (ग)  उक्त  प्रायमिक  योजनाभों  के

 मंजूर  होने  भौर  तत्संबंधी  प्राककलनों  के  तैयार

 होने  पर  ही  पूरे  खर्चे  का  भ्रनमुमान  लगाया  जा
 सकेगा  |

 (धघ)  इस  काम  को  चालू  वर्ष  में  ही

 पूरा  करने  का  कार्यक्रम है।  सम्भव  है  कि
 चालू  योजनाकाल के  पन्त  तक  ही  वह  समाप्त

 हो  जाय  ।

 ‘Service  Rules  for  Central  Engineering
 Service  (Reada)

 3869.  Shri  E.  Madhusadhan  Rao:
 ‘Will  the  Minister  of  Transport  and
 ‘Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 ‘Reads  Wing  of  the  Department  of
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 Transport  started  direct  recruitment
 to  the  Central  Engineering  Service
 (Roads)  through  the  combined  शान
 gineering  Service  Examination  by
 U.P.S.C.  since  4954  but  no  service
 rules  have  so  far  been  gazetted  for
 the  same;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).
 The  draft  Recruitment  Rules  for  the
 Class  I  Engineering  Service  of  the
 Ministry  of  Transport  and  Communi-
 cations,  Department  of  Transport
 (Road  Wing)  which  were  prepared  in
 954  ‘provide  inter  alia  for  recruit-
 ment  by  competitive  examination/
 promotion/transfer,  Accordingly  direct
 recruitment  to  the  Service  by  com-
 petitive  examination  started  in  966
 when  three  candidates  were  recruited
 through  the  Union  Public  Service
 Commission  on  the  results  of  the
 combined  Engineering  Services  Ex-
 amination,  1954,

 The  rules  are  under  the  scrutiny  of
 the  Union  Public  Service  Commission
 and  they  will  be  gazetted  when  the
 approval  of  the  Commission  is  receiv-
 ed.

 Picnic  Spot  in  Najafgarh  Block
 (Delhi)

 $870.  Shri  Ram  Krishan  Gupta:  Will!
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  is  considering  a  proposal  to
 turn  the  vast  low  lying  area  called
 the  ‘Jheel’  in  Najafgarh  block  into  a
 picnic  spot;

 (b)  if  so,  at  what  stage  the  scheme

 is;  and

 (c)  the  main
 scheme?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No  such  proposal  is
 under  consideration  of  the  Govern-
 ment  of  India.

 (b)  and  (e).  Do  not  arise.

 feature  of  the
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 Fieod  Contre}  in  Punjab
 387i.  Shri  Daljit  Singh:  Will  the

 Minister  of  Irrigation  and  Pewer  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  reduction  proposal  under  consi-
 deration  of  Government  in  the  flood
 control  allocation  made  to  the  Punjab
 State  during  the  Second  Five  Year
 Plan  period;  and

 (b)  if  so,  the  original  allocation  and
 the  allocation  proposed  to  be  reduced?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The  re-
 ply  is  in  the  affirmative.

 (b)  The  original  allocation  for  the
 Punjab  was  Rs.  4  crores.  The  revised
 allocation  of  funds  to  State  Govern-
 ments  is  being  worked  out  in  con-
 sultation  with  the  Planning  Com-
 mission.

 Cambay  Port
 3872.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Transport  and  Commual-
 cations  be  pleased  to  state  the  latest
 position  regarding  development  of
 Cambay  port  in  Bombay  State?

 The  Minister  of  State  in  the  Mints-
 ty  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  latest  posi- tion  of  development  of  Cambay  Port

 is  laid  on  the  Table.  [See  Appendix
 VM,  annexure  No,  121)

 Cotten  Extension  Schemes  for  Panjab
 3873.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 {a)  what  amount  was  sanctioned  for
 undertaking  cotton  extension  schemes
 in  Punjab  in  1987-58  and  1958-59;

 (b)  in  which  parts  of  Punjab  these schemes  were  implemented;
 (c)  whether  any  loen  was  advanced

 to  the  Punjab  Government  in  1957-
 58  ह...  1958-59  for  purchase  of  im-
 proved  cotten  seeds;

 (a)  if  30,  the  amount  advanced;  and

 (e)  what  are  the  achievements  of
 these  schemes  in  Punjab  so  far?

 The  Minister  of  Food  and  Agricui-
 tare  (Shri  A.  ह  Jain):  (a)  Rs,  64,265
 and  Rs,  78,740  during  1937-58  and
 1958-69  respectively.

 (b)  Districts  of  Amritsar,  Jullundur,
 Patiala,  Hissar,  Ferozepur,  Ludhiana,
 Sangrur,  Rohtak,  Karnal,  Gurgaoa,
 and  Bhatinda.

 (९)  No.

 (a)  Does  not  arise.
 Oe  पा  पा  et  ee  ae

 Area  co-  Additio-
 vered  nal  pro~
 (acres)  duction

 (bales)

 Use  of  improved
 seed  «943,750  62.97

 Manuring  .  87,  78  17436
 Adoption  of  impro-

 ved  cultural  pra-
 ctices  and  pliant
 protection  mea-
 sures  .  १4०4७

 94:393°

 1,053,000

 2.083,928 Tora

 उदयपुर-हिम्मतनगर  रेलवे  लाइन  का  निर्माण

 ३८७४.  श्री  भोगजों  भाई:  क्या  रेलबे
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उदयपुर
 से  हिम्मतनगर  तक  रेलवे  लाइन  बनाने  के
 लिये  दो  भिन्न-भिन्न  मार्गों  का  सर्वेक्षण  किया
 गया  था  ;  भौर

 (ख)  यदि  हां,  तो  कौन  से  मार्ग  के
 सर्वेक्षण  के  भ्नुसार  सरकार  ने  रेलवे  लाइन
 बिछ्याने  का  निश्चय  किया  है  ?

 रेने  उपभंत्रो (भी  सें०  Fo  रामस्थानी ):
 (क)  जी  हां,  उदयपुर-तालोद  शौर  उदयपुर-
 हिम्मतनगर इन  दो  रास्तों  का  सर्वे  किया  बया
 था।
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 (ख)  उदयपुर-हिम्मतनगर  रास्ते  को

 मंजूर  कर  लिया  गया  है  1  इस  लाइन  के  भ्रन्तिम
 मार्गे-निर्धारण  सर्वे  (  final  location  survey  )
 की  मंजूरी  दी  जा  चुकी  है।  जब  तक  यह  सर्वे

 पूरा  नही  हो  जाता,  तब  तक  ग्रन्तिम  रूप  से
 बह  नही  कहा  जा  सकता  कि  लाइन  का  रास्ता
 क्या  होगा  ।

 रेलवे  भाड़ा

 ३८७५.  श्री  है ह  दी०  मिथ :  क्‍या

 रेलवे  मंत्री  यह  बताने  को  कृपा  करेंगे  कि

 (क)  अप्रैल,  १६५६  से  मक्‍का

 (जोधडी)  जो  कि  एक  मोटा  झनाज  है,  को

 रेलवे  भाड़े  की  सामान्य  सूची  से  निकाल  दिया

 गया  है  झौर  तेल  के  बीजो  में  सम्मिलित  कर

 दिया  गया  है;  और

 (शव)  यदि  हा,  तो  इसके  क्या  कारण

 है?

 रेलवे  उपमंत्री  शी  सें०  Fo  रामस्वामी )  :

 (क)  जी  नहीं

 (ख)  सवाल  नहीं  उठता  1

 Train  halts

 ‘3876.  Shri  Rami  Reddy:  Will  the
 Minister  of  Railways  be  pleased  to  re-
 fer  to  the  reply  given  to  Unstarred
 Question  No.  3054,  dated  the  l5th
 April,  959  and  state:

 (a)  the  period  during  which  the
 Bombay-Madras  and  Madras-Bombay
 Expresses  were  halting  at  Muddanur,
 Kamalapuram,  Tadpatri  and  Kosgi;

 (b)  the  year  in  which  the  Madras-
 Bombay  line  was  laid  and  the  year
 in  which  the  Express  Train  was
 introduced;

 (c)  the  standard  or  rate  of  traffic
 necessary  for  the  traffic  justification
 for  halting  the  Express  Trains  at  8
 station;  and

 (d)  the  rate  of  traffic  during  the
 years  from  940  to  958  at  the  stations
 mentioned  in  part  (a)  above?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan);  (a)  The
 Madras-Bombay  Expresses  have  been.
 stopping  at  Muddanuru,  Kamalapuram,
 Tadpatri  and  Kosgi  during  the  pericd
 from  1-3-1930  to  $1-3-1959.

 (b)  The  Bombay-Madras  line  was.
 laid  in  stages  between  858  and  1871.
 The  present  Madras-Bombay  Ex-
 presses  were  running  as  Madras-Bom-
 bay  Fast  passenger  trains  from
 ‘1-12-1921  to  28-2-1930.  These  trains
 were  converted  into  Express  trains
 with  effect  from  1-3-1980.

 (९)  For  providing  halts  to  Mail/
 Express  trains  at  the  stations,  no
 norms  have  been  prescribed  to  cover
 all  cases.  Each  case  has  to  be  decided
 on  its  merits.  However,  the  quantum
 of  long  distance  traffic  dealt  with  at
 a  station  and  its  comparative  im-
 portance  vis-a-vis  other  stations  on
 the  section  are  inter  ala  the  important
 factors  taken  into  consideration  for
 providing  halts  of  Mai)  and  Express
 trains.

 At  the  6th  Meeting  of  the  Zonal
 Time  Table  Committee  of  the  Southern
 Railway  held  on  the  8th  and  $th
 January,  1959,  the  Committee  unani-
 mously  recommended  that  the  halts
 for  Mail  and  Expresses  should  be  re-
 viewed  and  continued  only  if  the
 long  distance  passenger  traffic  dealt
 with  for  distances  over  50  miles  was
 not  less  than  6  per  day  by  the  trains
 concerned  As  the  traffic  dealt  with
 at  Muddanuru,  Kamalapuram,  Tad-
 patri  and  Kosgi  by  Nos  ll  and  74
 Bombay~Madras  Expresses  was  much
 less  than  6  per  day  the  halts  of  these
 trains  were  deleted  with  effect  from
 i-4-959.  This  was  also  in  consonance
 with  the  recommendations  of  the  Esti-
 mates  Committee  to  speed  up  the  mail

 «and  express  trains.

 (d)  The  figures  of  traffic  dealt  with
 at  Muddanuru,  Kamalapuram,  Tad-
 patri  and  Kosgi  by  Nos.  ll  and  .  12
 Bombay-Madras  Expresses  during  the
 years  2940  to  957  are  not  available.
 The  detaiis  of  daily  average  number
 of  passengers  booked  for  dis-
 tances  over  I50  miles  by  Nos.  i]  and
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 2  Bombay-Madras  Expresses  at  these
 stations  during  the  year  858  are
 furnished  below:—

 No.  l  Bombay-Madras  Express:

 Kosgi.  03

 Tadpatri.  30

 Muddanuru.  20

 Kemalapuram.  03

 No  32  Madras-Bombay  Express.

 Kamalapuram  03

 Muddanuru  at

 Tadpatri  9
 Kosgi  19

 Training  in  Nursing  for  Neapalese
 Girls

 3877  Shri  P.  G  Deb:  Will  the  Min-
 iste’  (६  Health  be  picased  to  state.

 (as  (ne  number  of  Nepalese  =  girls
 who  have  come  to  India  for  trainmg
 In  Tr  og  sponsored  by  World
 Health  Organisation;  and

 9  who  is  to  bear  the  expenses  of
 the  tra:ming?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Eleven  Nepalese  Nurs’s
 have  come  for  trav  "ge  Midwifery
 course  it  the  Irwin  Hospital,  New
 Delhi

 य 1  Worid  Health  Organisation.

 Reduction  in  Rank  of  Staff  on
 Northern  Railway

 3878  Shri  Daljit  Singh:  Will  the
 Minster  of  Railways  be  pleased  to
 state’

 (a)  whether  it  is  a  fact  that  there
 are  a  number  of  cases  on  the  Northern
 Raijwav  in  which  persons  have  been
 reduced  in  ranks  without  issuing  any
 charge’  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawax  Khan):  (a)  and  (b).

 The  snformation  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Sabha.

 Agricultural  Farms  in  Himachal
 g  Pradesh

 3879  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  number  of  Government
 Agriculture  farms  started  at  present
 which  are  being  run  by  the  Himachal
 Pradesh  Administration;  and

 (b)  the  annual  average  production
 of  these  farms?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Nineteen.

 (b)  Ownng  to  the  destruction  of  re-
 cords  in  a  fire  in  May,  ‘1957,  figures
 for  the  annual  average  production  up-
 to  1956-57  are  not  available  The
 total  production  of  cereals  in  the
 thirteen  farms  run  during  1957-58  was,
 however,  3,596  maunds.  Figures  for
 the  year  1958-59  are  not  yet  avail-
 able

 Cadastral  Survey  in  Punjab

 3880.  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that
 Govcrnment  of  Punjab  have
 taken  the  cadastral
 hilly  area  of  the  State;

 the
 under-

 survey  of  the

 (b)  if  so,  the  amount  of  assistance
 given  by  the  Centre  for  this  purpose
 during  2998  to  the  State;  and

 (९)  the  amount  of  money  Iikely  to
 be  given  to  Punjab  State  during  1959-
 60?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  (a)  No  pro-
 posal  for  the  cadastral  survey  of  the
 hilly  area  of  Punjab  State  has  so  far
 been  received  from  the  State  Govern-
 ment  for  financial  assistance  from  the
 Government  of  India.

 (b)  and  (c).  Do  not  arise.
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 Soil  Conservation  in  Punjab

 $88l,  Shri  Daljit  Singh:  Will  the
 AMinister  of  Food  and  Agriculture  be
 pleased  to  state  the  total  amount  of
 money  allotted  to  the  Punjab  State
 for  sol  conservation  in  the  State  for
 the  year  1959-607

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  ह  Jain):  A  sum  of
 Rs  7  89  lakhs  has  been  allotted  for
 Soil  Conservation  Schemes  during
 1959-60

 Committee  regarding  fixing  Standards
 of  Accounts  tn  Head  Post  Offices

 and  R.MLS  Offices

 3882.  Shri  Tangamant:  Will  the  Min-
 ister  of  Transport  and  Communica-
 tions  be  pleased  to  state

 {a)  whether  Government  have  con-
 sidered  the  Report  of  the  Committee
 headed  by  Shr:  Madan  Kuashore  re-
 garding  fixing  standards  for  accounts
 in  Head  Post  Offices  and  RMS  Offi-
 ces,

 (b)  if  so,  what  recommendations
 have  been  implemented,  and

 (c)  whether  Government  would
 state  the  experience  gained  in  the
 implementation  of  the  recommendat-
 tons?

 The  Minivter  of  Transport  and  Com-
 munications  (Shri  8  K.  Patti):  (a)
 Yes

 (b)  and  (c)  Orders  have  not  yet
 issued  for  implementing  the  Report
 which  ॥९६  still  under  detailed  exami-
 nation

 Strike  at  Bhilai  Marshalling  Yard

 3883  Shri  P  CQ  Borooah:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  5,000  labourers  work-
 ing  on  Bhilai:  Marshalling  Yard  went
 on  stmke  on  the  th  April,  1959,

 (b)  the  nature  of  ther  demands
 and  reasons  for  the  strike,  and

 MAY  i,  959  Papers  laid  on  34878
 the  table  *

 (ce)  whether  80  contractors  of  the
 South-Eastern  Railway  also  went  on
 strike?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawaxs  Khan):  (a)  No
 labourers  working  in  Bhila:  Yard  or
 elsewhere  under  the  contro}  of  the
 South  Eastern  Railway  went  on  strike
 On  3309  Apml,  959  or  near-about

 (b)  Does  not  arise

 (९)  Contractors  working  on  the
 construction  projects  mostly  stopped
 work  on  18th.  and  4th  April,  which
 incidentally  happened  to  be  holidays
 observed  by  labour  in  connection  with
 Baisakh:

 2  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Report  of  RMS  ComMITTee

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8  K.  Patil):  Sir,  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Report  of  the  RMS  Committee,  958
 [Placed  in  Library  See  No  LT-400/
 59)
 Rice-Miiumnc  Inpustry  (REGULATION

 AND  LICENSING)  RULES

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A  M.  Thomas):
 Sir  I  beg  to  lay  on  the  Table,  under
 sub-section  (4)  of  section  22  of  the
 Rice-Milhng  Industry  (Regulation)
 Act,  1958,  a  copy  of  the  Rice-Milling
 Industry  (Regulation  and  Licensing)
 Rules,  ‘1959,  pubhshed  m  Notification
 No  GSR  50  dated  the  22nd  April,
 959  [Placed  in  Library  See  No
 LT-340/59}
 NOTIFICATIONS  UNDER  कनार

 Commoprtits  Act

 Shri  A  M  Thomas:  Sir,  I  beg  to
 lay  on  the  Table,  under  sub-section
 (8)  of  section  3  of  the  Essential  Com-
 modities  Act,  ‘1955,  a  copy  of  each  of
 the  following  Notifications:

 ()  GSR  No  45i  dated  the  28th
 April,  1988,  making  certain

 Ess+\7rar
 e



 4479  Mestages  from  VAISAKHA  l,  2887  (SAKA)  Calling  Attention  7448०
 Rajya

 further  amendments  to  the
 West  Bengal  Rice  (Move-
 ment  control)  Order,  2958

 (n)  GSR.  No  452  dated  the  2ist
 April,  959

 (an)  GS.R  No.  504  dated  the  25th
 April,  959  making  certain
 amendment  to  the  Delhi
 Wheat  (Export  control)  Order,
 3959  (Placed  in  Library.  See
 No.  LT-2402/59].

 DIRECTIONS  ISSUED  BY  THE
 SPEAKER  UNDER  THE  RULES
 OF  PROCEDURE

 Sardar  Hukam  Singh  (Bhatinda):
 Sw,  I  beg  to  lay  on  the  Table  a  copy
 gach  of  Direction  No  101A  and  an
 amendment  to  Direction  No  59  is-
 sued  by  the  Speaker  under  the  Rules
 of  Procedure  and  Conduct  of  Busi-
 ness  in  Lok  Sabha

 12-02  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  messages  received  from  the
 Secretary  of  Rajya  Sabha.—

 qQ  ‘In  accordance  with  the  pro-
 visions  of  rule  325  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  mnform
 the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on
 the  28th  April,  1959,  agreed
 without  any  amendment  to
 the  Indian  Lighthouse
 (Amendment)  Bull,  1959,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  23rd  April,  959’

 (2)  ग  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of
 rule  62  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Busi-
 nese  in  the  Rajya  Sabha,  I
 am  directed  to  return  here-
 with  :the  Reserve  Bank  of
 india  (Amendment)  Bill,

 to  a  Matter  of
 Urgent  Public

 Importance
 1959,  which  was  passed  by  the
 Lek  Sabha  at  its  sitting  held
 on  the  20th  April,  1959,  and
 transmitted  to  the  Rajya
 Sabha  for  its  recommend-
 ations  and  to  state  that  this
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  said.
 Ball’

 42.03  hrs.

 CALLING  ATTENTION  TO  A.
 MATTER  OF  URGENT  PUBLIC’
 IMPORTANCE

 Huncen  SYRQIKE  UNDERTAKEN  है... 4  SOME
 Worxrns  of  कावा  Asupma  TexTua
 Mis,  DELHI  IN  CONNECTION  ~‘ITH
 THEIR  DEMANDS,

 Shri  Radha  Raman  (Chandni
 Chowk).  Sir,  under  rule  197,  I  beg  to
 call  the  attention  of  the  hon  Minister
 of  Labour  and  Employment  to  the  fol-
 lowing  matter  of  urgent  public  im-
 portance  and  I  request  that  he  may
 make  a  statement  thereon’—

 Hunger  strike  undertaken  by
 some  workers  of  the  Ajyudhia  Tex-
 tule  Malls,  Delhi  in  connection  with
 their  demands

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  Sir,  Shri  Brahm  Prakash,
 MP,  met  the  Labour  Minister  on  the
 8th  April,  ‘1959,  along  with  the  Gene-
 ral  Secretary  and  four  other  office-
 bearers  of  the  Textile  Mill  Mazdoor
 Sangh,  Delhi,  and  handed  over  to  him
 a  representation  concerning  grievances
 of  the  workers  of  the  Ajudh.a  Textile
 Mills,  Delhi  They  were  iwmformed
 that  necessary  action  would  be  taken
 urgently  in  consultation  with  =  the
 authorities  concerned

 Shn  Brahm  Prakash,  MP  and
 Sucheta  Kripalani,  MP.,  met  m<  along
 with  six  representatives  of  the  Textile
 Mul  Mazdoor  Sangh  on  28rd  April
 1959.  The  General  Manager  of  the
 Ajudhia  Textile  Mills  was  also  invit~
 ed  at  this  meeting
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 The  following  issues  were  Yraised

 ‘about  which  discussion  took  place  and

 Calling  Attention  MAY  1,  ‘1889  #0०  ह उ  Matter  of  5... 2  4483
 Public  Importance

 the  decision  taken  !s  mentioned  against
 each

 Points  in  dispute
 ——

 Decision  and  action  taken

 Enquiry  under  the  Industries  Deve-  The  representatives  were  informed  that  the  Labour
 lopment  and  Regulanon)  Act,  I95!  Munustry  had  already  app

 Commerce
 +  the  Minutry  of

 and  Industry  for  considering  the  ir
 abihty  of  ansututing  an  en

 xa
 according  to  the

 representation  presented  by  ४  angh  to  the  hon.
 Labour  Mimster

 Commerce  and  Industry  Ministry  has  already  directed
 the  Texule  Commussioner  to  report  what  action
 was  Called  for  under  the  Act  The  Company  Law
 Administration  has  also  becn  asked  to  find  out  whether
 the  management  had  violated  any  provision  of  the
 Company  Law

 Propowl  to  set  up  a  Court  of  Enquiry  Delhi  Admunistranon  was  already  approached  in  the
 under  the  Industrial  Disputes  Act  matter  for  consudenng  the  same

 Irregulars
 within  th  le  prescribed  penod

 in  the
 payment

 of  wages  The  General  Manager  of  the  Mill  explained  his  diff-
 culues  and  promised  to  make  efforts  for  omely
 payments

 Other  grievances  and  msunderstand-  It  was  agreed  thar  four  representatives  cach  Of  workers
 ings  Ieading  to  strained  relations
 between  the  management  and  jsbour

 and  employers  mav  mect  penodicall,  with  a  view
 to  resolve  the  duffurences  and  estabhch  cordial  reig-
 tons
 act  85  an  artitrator  whose  decision  shall  be  binding
 and  final

 In  case  of  diffirences  Shrr  Brahm  Prakash  ro

 Delav  im  the  disposal  of  the  appeal  fd  Labour  Minstry  with  ihe  hup  of  the  Home  Ministry
 bs  the  management  in  the  Supreme

 The  management  3४  not  paysng  pro-
 vident  fund  dues  also  regularly  Con-
 sequently,  provisional  exemption  has
 ‘been  cancelled  and  prosecution  launch-
 ad  against  the  management  and  also
 ac’  on  takcn  to  realise  the  due  amount
 as  arrears  of  land  revenue

 Similarly  prosecution  proceedings
 have  been  imitated  against  the
 management  to  enforce  timely  com-
 plance  with  the  provisions  of  the
 Emplovces  State  Insurance  Act

 In  1958,  three  complaints  had  been
 filed  against  the  mangement  under  the
 Payment  of  Wages  Act  for  delayed
 payments  In  two  cases,  the  manage-
 ment  was  acquitted  on  the  ground
 that  by  the  time  the  case  was  heard
 “he  mangement  had  cleared  all  ar-
 reass  of  payment.

 will  approach  the  Supreme  Court  for  quick  disposal
 Court  of  he

 P
 appeal

 Some  complamis  have  also  been
 fileq  against  the  mangement  under
 various  sections  of  the  Factories  Act

 In  the  circumstances  explained
 above  it  ig  clear  that  all  possible  ac-
 tion  has  already  been  taken  by  the
 Government  However,  it  appears  that
 union  officials  who  met  us

 Shri  Vaipayee  (Balrampur).  The
 statement  is  very  long  it  should  be
 Jad  on  the  Table

 Mr  Speaker.  He  is  reading  the  last

 Page  now

 Shri  Abid  Ali:  However,  it  appears
 that  union  officials  who  met  us  did  not
 explain  the  position  fully  to  the
 workers  and,  therefore,  some  of  them
 felt  it  necessary  to  resort  to  hunger
 strike  T  trust  that,  at  least  now,
 they  would  realse  that  the  hunger
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 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  with  your  permission,  I  rise  to
 announce  that  Government  Business
 in  this  House  for  the  week  commenc-
 ing  Monday,  the  4th  May  will  consst
 of-—

 Consideration  of  any  part-discus-
 sed  item  of  business  carried
 over  from  today’s  Order
 Paper.

 Discussion  and  voting  of  Demands
 for  Excess  Grants  (General)
 for  ‘1985-56

 Discussion  on  the  Report  of  the
 University  Grants  Commis-
 sion  for  the  period  April  957
 to  March  4958  laid  on  the
 Table  of  the  House  on  the
 l7th  February,  ‘1959,  on  a
 tmotion  to  be  moved  by  the
 Minister  of  Education.

 Discussion’  and  voting  of  Supple-
 mentary  Demands  for  Grants
 (Railways)  for  1989-60.

 Consideration  of  a  motion  for
 reference  of  the  Companies
 (Amendment)  Bill,  959  to
 Joint  Committee.

 Consideration  and  passing  of  the

 Cost  and  Works  Accountants
 Buu.

 Census  (Amendment)  Bull.

 House

 of  State  in  the  Ministry  of
 Home  Affairs.

 Discussion  on  the  Report  of  the
 Sanskrit  Commission,  1956-57,
 on  a  motion  to  be  moved  by
 Shri  Shraddhakar  Supakar
 and  others  on  Sth  May  at
 4  PM.

 The  following  items  of  business  will
 also  be  taken  up  if  time  permits:

 Consideration  of  amendments
 made  by  Rajya  Sabha  in  the
 Pharmacy  (Amendment)  Bill.

 Consideration  and  passing  of  the
 Road  Transport  Corporations
 (Amendment)  Bill

 Shri  Fereze  Gandhi  (Rae  Bereli):
 May  I  know  whether  the  UPSC’s  Re-
 port  on  the  Vivian  Bose  Commismon
 will  be  laid  on  the  Table  of  the  House
 before  the  House  adjourns  on  the  8th
 May?  He  sad  something  about  the
 UPSC  Report.  Is  that  Report  the  one
 which  will  be  discussed  or  some  other
 Report?

 Shri  Satya  Narayan  Sinka:  It  is
 something  different.  It  is  something
 old  Our  hon.  friend  is  referring  to
 something  very  new.  If  am  not  in  a
 position  to  <ay  whether  it  will  be
 laid  on  the  Table  of  the  House—of
 course;  it  will  be  laid  on  the  Table
 of  the  House,  but  whether  it  will  be
 laid  during  this  Session  or  during  the
 next  Session  I  cannot  definitely  say.

 Shri  Tyagi  (Dehra  Dun):  Or  not  at
 all

 Shri  Barman  (Cooch-Bihar—Re-
 rerved—Sch  Castes):  May  I  enquire
 whether  the  House  is  going  to  ad-
 Journ  on  the  8th  May?

 Mr,  Speaker:  That  is  the  time  fixed
 for  it.

 Shri  A.  C.  Guha  =  (Barasat):  The
 report  of  the  UPSC,  I  think  has
 practically  come  out  in  the  news-
 papers.  80,  I  think  the  House  alsy
 should  be  taken  into  confidence  and
 the  report  should  be  placed  before
 the  House  before  it  adjourns.

 Shri  Satya  Narayan  Sinha:  These
 daya  many  things  are  appearing  in
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 i  :
 Papers  about  matters  which  the  Gov-
 ernment  refuse  to  lay  on  the  Table
 of  the  House  should  not  be  allowed
 to  go  into  the  Press,  and  not  laid  on
 the  Table,  first.  My  reason  is,  in  the
 past,  the  Government  has  been  first
 taking  the  House  into  confidence  and
 then  the  press.  Now,  the  system
 seems  to  have  been  changed.  [  want
 it  to  be  enquired  into  as  to  which  was
 the  agency  which  gave  this  informa-

 violation  of  a  privilege  of  this  House.

 Shri  Satya  Narayan  Sinba:  I  shall
 yake  a  statement  about  this  on  Mon-
 ty  next.

 Shri  A.  C.  Guha:  It  is  a  question  of
 privilege  of  the  House  to  have  the  re-
 port  at  the  earliest  opportunity.
 Whether  previous  publication  in  the
 pepers  is  a  breach  of  privilege,  it  is
 gor  you  to  decide.  I  think  the  House
 ghould  be  given  an  opportunity  to
 pave  the  report  before  the  House  ad-
 journs.

 Shri  Ferose  Gandhi:  The  hon.  Minis.
 ver  must  withdraw  his  remark  when
 pe  said  that  the  report  which  is  pub-
 shed  is  not  correct.  He  must  with-
 graw,  because  he  ig  not  in  a  position
 ६७  say  anything.

 Shri  Satya  Narayan  Sinha:  I  said
 geome  things  which  appear  in  the  press
 af¢  not  always  correct.

 Shri  Ferese  Gendhi:  ‘You  must
 withdraw  the  remark.  You  are  not  in
 a  position  to  say  anything.
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 louse

 Mr.  Speaker:  I  am  sorry.  He  was  a
 Minister.  But,  if  he  had  been  a
 Deputy  Minister,  it  could  have  been
 excused.  But,  as  a  Minister,  he  ought
 not  to  have  made  the  statement.
 When  it  was  brought  to  my  notice  I
 requested  all  hon.  Members  who  are
 Ministers  not  to  make  statements  out-
 side.  When  this  House  is  in  session,
 matters  of  policy  must  first  be  com-
 municated  to  this  House  and  there-
 after  through  other  sources.  There-
 fore  it  is  a  matter  of  regret  that  im-
 portant  matters  like  the  L.LC.  report
 should  have  been  noticed  in  the  news-
 papers  before  the  report  is  presented
 to  this  House.  Again  and  again,  ques-
 tions  are  put  and  the  Government  ans-
 wers  the  questions  by  saying  that  the
 report  has  no  doubt  been  received,  but
 it  is  under  consideration.  But,  te-
 fore  it  is  ultimately  brought  to  this
 House,  every  person  other  than  a
 Member  of  this  House  seems  to  know
 it.  I¢  is  rather  unfortunate.  I  do
 wish  that  it  should  be  rigorously  taken
 note  of  that  no  statement  shall  be
 made  by  any  Minister  outside  this
 House.  Otherwise,  this  House  would
 become  onfy  a  rubber-stamp  for  any-
 thing  that  is  happening  elsewhere.

 Hon.  Ministers  must  treat  this
 House  with  greater  respect  and  not
 aliow  others  to  know  before  this
 House  knows.

 Shri  Ferose  Gandhi:  Will  you  kindly
 consider  the  Minister  to
 withdraw  the  remark  which  he  made?

 Mr.  Speaker:  We  are  not  concerned.
 The  hon.  Minister  says  that  it  might
 not  bave  been  released  to  the  press.

 Committee

 been  imagined  by  the  press.
 Shri  Tyagt:  9  want  to  draw  atten-

 tron  to  one  fact.  I  am  quite  sure  it
 is  not  deliberately  released  by  the
 Government  as  such.  it  has  only
 leaked  out.  That  is  a  greater  risk
 because  the  whole  security  of  India
 5  at  risk  if  things  are  allowed  to  leak
 out  like  that.  That  is  more  impor-~
 tant.  I  am  more  concerned  if  it  has
 leaked  out  rather  than  if  it  had  been
 given  deliberately.

 Mr.  Speaker:  Very  well;  Bills  to
 be  introduced.

 COMPANIES  (AMENDMENT)  BILL*

 The  Minister  of  Commerce  and  In-
 duStry  (Shri  Lal  Bahadur  Shastri):  I
 beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Companies
 Act,  1956.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Companies  Act,  1956.”

 The  motion  was  adopted

 हर

 ै
 Shri  Lal  Bahader  Shastri:  I  intro-

 duce  the  Bill.

 BUSINESS  ADVISORY  COMMITTEE

 Trrrry-sicuTa  Rerort

 Sardar  Hukam  Singh  (Bhatinda):  I
 beg  to  present  the  Thirty-eighth  Re-
 port  of  the  Business  Advisory  Com-
 mittee.

 concerning  Tibet  that  the  Prime
 Minister’s  statement  thereon  be  taken
 into  consideration.  I  learn  that  the
 other  House  is  debating  the  whole
 issue.  Why  this  House  should  get

 Published  in  the  Gazette  of  India  Extraordinary  Part  Section
 dated  ist  May  1989,

 qintroduced  with  the  recommendation  of  the  President.
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 an  opportunity,  I  am  surprised.  There
 is  no  inclusion  of  my  motion.  Is  it
 under  consideration?  Then,  I  have
 nothing  to  say.

 Mr.  Speaker:  Y  shall  look  into  it.
 We  shall  ascertain  the  views  of  .he
 hon.  Minister  on  this.  He  ig  not  here.

 The  Minister  of
 Affairs  (Shri  Satya  Narayan  Sinha):  I
 shall  ascertain  the  views  of  the  Prime
 Minister.  I  have  told  my  hon.  friend
 also  in  the  lobby  when  he  mentioned
 this.  I  shall  bring  this  to  the  notice
 of  the  Prime  Minister  when  he  comes
 here.  Then  alone,  I  can  say.

 Mr.  Speaker:  Hon.  Members  will
 consider.  I  shall  also  consider
 this  matter.  The  hon.  Prime
 Minister  did  not  make  this  elaborate
 statement  in  that  House.  It  is  only
 in  this  House  that  he  made  the  elabo-
 rate  statement.  Therefore,  that  House
 evidently  wanted  an  opportunity  to
 discuss.  Shall  we  go  on  discussing  it
 here  because  that  House  can  say,
 make  another  statement  here,  a  copy
 of  what  has  been  said.  Anyhow,  I
 shall  consider  if  there  is  really  any
 fresh  matter.  I  shall  also  ascertain
 the  views  of  the  Prime  Minister.  If
 there  is  something  more  that  has  to
 be  discussed  in  this  House,  certainly
 I  will  allow  an  opportunity.

 Shri  Khadilkar:  We  only  casually
 discussed  it.  As  they  are  discussing
 in  full,  let  us  have  a  discussion  65605
 On  any  specific  issue.

 Shri  Satya  Narayan  Sinha:  I  shall
 bring  it  to  the  notice  of  the  Prime
 Minister  when  he  comes.

 22°28  hers.

 BENGAL  FINANCE  (SALES  TAX)
 (DELHI  AMENDMENT)  BILL

 Bengal  Finance  MAY  i,  १०७४७  11... 8  Taz)  (Delhi  34499
 Amendment)  Bill

 हप्ल  B.  R.  Bhagat  on  the  30th  April,
 1959,  namely:

 “That  the  Bill  further  to  amend
 the  Bengal  Finance  (Sales  Tax)
 Act,  1941,  ह ! ह  in  force  in.  the
 Union  Territory  of  Delhi,  de
 taxen  into  consideration.”

 Shri  Bhagat,  who  was  in  posseasion
 of  the  House,  may  continue  his  speech.

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  Mr.  Speaker,
 yesterday,  when  the  House  rose,  I  was
 trying  to  allay  some  of  the  misappre-~
 hensions  of  the  Members  regarding  the
 position  of  Delhi  as  the  pre-eminent
 centre  of  commerce  and  trade,  parti~
 cularly,  distribution  trade.  I  said  that
 this  point  was  very  carefully  consider-
 ed  when  &  special  concession  was  given
 under  the  Central  Sales  Tax  Act  so
 far  as  the  rates  in  Delhi  are  concerned.
 The  rate  of  Central  Sales  Tax  was  $
 per  cent  instead  of  the  All-India  rate
 of  १  per  cent.  The  House  will  very
 well  appreciate  that  the  bulk  of  trade
 in  Delhi  is  distribution  trade,  that  is,
 goods  are  imported  and  then,  they  are
 exported  out  of  Delhi.  If  sales  tax
 assessed  353  any  indication,  the  quan-
 tum  on  the  basis  of  Rs.  J:$  crores
 collection  of  sales  tax  is  on  a  turn
 over  of  Rs.  200  crores  as  against  Rs.  2
 crores  internal  sales  tax  under  this
 legislation  on  a  turn  over  of  Re.  50
 to  60  crores.  This  will  amply  show
 that  Delhi’s  trade  is  largely,  that  is,
 Rs.  200  crores  out  of  Rs.  250  crores,
 re-export.  This  is  why  Delhi  is  fav-

 Delhi  will  not  harbour  any  such  चल
 ing  that  as  a  result  of  this  legislation,
 Delhi’s  trade  would  be  hampered.
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 be  the  first  point,  or  the  last  point,
 which  it  is  at  present;  that  would  be
 according  to  the  convenience  of  trade.
 So,  that  does  not  make  Delhi  sales
 tax  a  multi-point  sales  tax.  It  is  pri-
 marily  a  songle-point  sales  tax.

 But  we  have  various  categories  of
 goods;  that  is,  in  Schedule  I,  there  are
 certain  goods  which  are  taxed  at  pre-
 sent  at  64  per  cent.  These  are  general-
 ly  the  goods  which  are  described  as
 luxury  goods;  and  the  State  Finance
 Ministers  and  the  Central  Finance
 Minister  have  agreed  at  a  conference
 that  such  goods  which  are  usually
 consumed  by  what  I  described  yester-
 day  as  the  affluent  section  of  the
 society,  to  which  my  hon.  friend  Shri
 D.  C.  Sharma  took  serious  objection,—
 all  the  same,  these  are  goods  which  are
 consumed  by  certain  sections  of  the
 society  which  are  better  off—should  be
 taxed  at  a  more  or  less  uniform  rate
 of  7  per  cent.  Most  of  the  States  like
 Andhra  Pradesh.  Assam,  B.har,  Kerela,
 Madhya  Pradesh,  Madras,  Punjab,
 Rajasthan,  U.P.,  Orissa  and  Himachal
 Pradesh  have  implemented  this  deci-
 sion,  and  they  are  levying  7  per  cent.
 tax  on  such  goods.

 Hon.  Members  have  asked  what  the
 list  of  the  goods  would  be.  Some  of
 them  have  made  various  suggestions.

 certainly,  when  the  list  is  finally
 drawn  up,  the  suggestions  made  by
 hon.  Members  will  be  borne  in  mind.
 But,  at  present,  we  have  accepted  the
 list  of  fifteen  commodities;  these  com-

 others’  opinions  have

 Amendment)  Bill

 Punjab  it  is  4  per  cent;  in  U.P.  it  is
 has  tax;

 transactions,  it  will  be  about  5  per
 cent.  So,  although  the  rate  in  U.P.
 is  1-9/16  per  cent.  multi-point  tax,

 per  cent;  if  Delhi  has  a  lower
 tax,  firstly,  it  does  not  fit  in  with  the
 a  l-India  scheme  that  we  want  to
 evolve,  that  is,  the  principle  of  unifor-
 mity  which  we  are  trying  to  achieve
 in  our  structure  of  sales  tax;  and
 secondly,  while,  on  the  one  hand,  we
 want  to  maintain  the  commercial  im-
 portance  of  Delhi,  yet  on  the  other
 hand,  we  want  to  maintain  it  as  a  co-
 prosperity  area  and  not  as  Delhi  grow-~
 ing  at  the  cost  of  the  neighbouring
 markets.  Already,  some  Members  from
 Punjab  have  raised  this  point,  and
 they  have  said  that  already,  because
 of  concessions  having  been  given  to
 Delhi,  the  markets  nearabout  Delhi
 like  Meerut  or  Rohtak  or  other  places
 are  languishing  and  suffering.  We  do
 not  want  to  make  this  discrimination.
 This  is  not  desirable  from  the  national
 point  of  view.

 As  I  said,  this  Bill  will  protect
 Delhi’s  pre-eminent  position  as  a  trad~-
 ing  or  distribution  centre,  because  the
 bulk  of  the  trade,  that  ig  Rs.  200  crores
 out  of  Rs.  250  crores,  is  taken  care
 of  by  the  Central  Sales  Tax  Act  which
 levies  50  per  cent.  less  duty  on  the
 goods  that  go  out.

 The  hon.  Member,  Shri  फ  P.  Nayar,
 very  eloquently,  but  irrelevantly,
 spoke  about  the  newspapers.  I  re-
 member  the  point  that  he  made...

 Shri  द  P.  Nazar  (Quilon):  I  pro-
 test.  If  I  was  irrelevant,  there  was  the
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 Chair  to  pull  me  up.  If  the  hon.  Min-
 ister  says  that  I  was  irrelevant,  the
 whole  of  my  speech  having  come  in
 the  records,  it  is  an  aspersian  on  the
 Chair  which  has  permitted  me  to
 speak.

 The  hon.  Minister  says  that  yester-
 day,  I  was  irrelevant.  At  every  stage,
 the  Chair  must  have  looked  into  it,
 and  if  I  was  irrelevant,  then  it  was
 natural  for  me  to  expect  that  the
 Chair  would  pull  me  up.  The  hon.
 Minister  is  indirectly  casting  an  asper-
 sion  on  the  Chair.

 Mr.  Speaker:  There  is  no  aspersion
 on  the  Chair.  Sometimes,  the  Chair
 merely  to  avoid  any  more  trouble  in
 the  House,  may  allow  the  hon.  Mem-
 ber  to  go  on  saying  what  he  wants  to,
 so  that  he  may  exhaust  himself  in  a
 couple  of  minutes.  It  is  always  open
 to  the  other  side  to  say  that  all  that
 the  hon.  Member  said  was  irrelevant,
 and  there  was  absolutely  nothing  aris-
 ing  out  of  it.  Let  it  not  be  under-
 stood  that  merely  because  I  kept  quiet
 or  whoever  presided  here  did  not  say
 that  it  was  irrelevant,  on  that  ground
 alone,  it  becomes  relevant.

 Shri  द  P.  Nayar:  There  might  be
 two  types  or  irrelevancies.  One  is
 that  because  of  lack  of  understanding
 it  may  be  considered  to  be  irrelevant.
 If  that  is  so,  I  agree.

 Shri  B.  है.  Bhagat:  The  hon.  Mem-
 ber  seems  to  be  too  technical  about
 these  things.  I  was  only  going  to
 point  out  that  this  particular  matter
 about  newspapers  does  not  arise  here,
 because  in  Entry  92  in  List  I  of  the
 Seventh  Schedule  of  the  Constitution,
 newspapers  come  within  the  Union
 List.  This  is  a  ‘Bill  which  seeks  to
 amend  a  State  Sales  Tax  Act;  so,  if
 We  hive  to  bring  in  newspapers  for
 levying  sales  tax  on  them,  then  we
 shall  have  to  undertake  a  separate
 fegislation.

 Shri  झ,  ह  Nayar:  Not  necessarily.

 Shri  B.  B,  Bhagat:  It  is  20.  That
 was  saying  that  though  the  hun.  Mlem-

 Bengal  nance  MAY  4  7989  ,  (Sales  Tar)  (Delhi
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 ber  might  have  been  very  eloquent

 Delhi  would  not  be  subject  to  it.  So,
 it  would  involve  an  element  of  discri-
 mination.  But  I  maintain  this  point,
 and  I  want  to  emphasise  it,  that  for
 levying  sales  tax  on  newspapers,  we
 shall  have  to  bring  in  an  all-India
 legislation  which  will  have  to  be  enact-
 ed  here  and  not  in  the  States.

 So,  the  point  raised  has  not  much
 substance  in  it,  because  no  sales  tax
 has  ever  been  levied  under  this  Act.
 The  only  position  under  this  Bill  and
 the  other  Sales  Tax  Act  is  that  Delhi
 being  a  Union  Territory,  sales  tax  can
 be  levied  here,  but  our  intention  is  not
 to  levy  sales  tax  on  newspapers,
 because  in  no  other  State  is  sales  tax
 levied  on  newspapers.  So,  the  point
 made  by  the  hon.  Member  does  not
 have  much  relevance.

 The  third  point  that  was  made  was
 about  the  turnover.  Some  hon.  Mem-
 ber  said  that  the  Lokanathan  Commit-
 tee  suggested  a  higher  turnover  limit.
 There  is  also  an  amendment  in  this
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 both  a  dealer  and  an  importer,  which
 most  of  the  business  people  here  are,
 would,  under  the  present  arrangement,
 be  able  to  escape  the  tex  if  his  limit
 is  Res.  29,900  instead  of  Rs.  30,000  for
 one  category  and  Re  9,900  instead  of
 Rs.  10,000  for  the  other,  because  we
 cannot  mix  up  the  two  and  he  will
 escape  both  although  in  effect  his  total
 turnover  would  be  very  much  over
 Rs  30,000.  So,  we  are  only  trying  to
 prevent  that  loophole  We  are  not  try-
 ing  to  amend  either  the  limit  of  Rs.
 10,000  or  that  of  Rs.  30,000.  So,  the
 point  that  we  should  change  the  mini-
 mum  taxable  turnover  us  hardly  of
 substance

 Some  hon  Members  discussed  the
 sales  tax  administration  in  Delhi,  and
 said  that  enormous  power  is  beng
 fiven  to  the  sales  tax  authorities  and
 Others  They  particularly  objected  to
 the  power  being  given  to  the  sales  tax
 officer  or  the  Commissioner  for  im-
 pounding  books  They  said  it  would
 be  an  instrument  of  harassment.  I  cer-
 tainly  sympathise  with  the  hon.  Mem-
 bers  who  want  to  plug  any  loopholes
 or  want  to  prevent  any  undue  harass-
 ment,  and  every  effort  should  be  made
 towards  that  end,  whether  through
 legislative  measures  or  admunostrative
 efficiency  or,  more  so,  through  public
 opimion  or  public  agitation  I  enture-
 ly  agree,  but  I  want  to  submit  that

 which  are  given  in  every  State  where
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 may  turn  out  to  be  an  engine  af
 harassment  Whatever  harassment
 there  may  be,  we  have  to  prevent  it,
 but  the  measures  will  have  to  be  diffe-
 rent  from  suggesting  amendments
 here

 Then,  a  small  point  was  made  about
 making  the  person  who  wants  to
 escape  the  law  of  sales  tax  to  prove
 that  he  is  not  liable  to  pay  the  tax,
 It  was  suggested  that  this  power
 should  not  be  there.  It  was  said  that
 it  would  tend  to  make  it  multi-pomt
 sales  tax,  and  not  a  single-point  sales
 tax  I  submit  that  the  two  are  not
 related.  Firstly,  the  whole  scheme  is
 single-point,  secondly,  st  us  just  the
 same  pattern  which  finds  a  place  in  all

 claims  that  he  38  not  liable  to  any
 tax,  that  no  tax  is  due  from  at
 should  be  his  responsibility  to  prove
 that  he  33  not  lable  to  tax.  That  is

 multi-point  or  single-point.

 With  these  words,  I  move.

 Mr.  Speaker:  The  question  is:

 “That  the  Bull  further  to  amend
 the  Bengal  Finance  (Sales  Tax)
 Act,  ‘1941,  as  in  force  in  the  Union
 terntory  of  Del,  be  taken  into
 consideration  ”

 The  motion  was  adopted.

 Mr.  Speaker:  We  shall  now  take
 up  the  clauses.

 The  question  is:

 “That  Clauses  2  to  6  stand  part
 of  the  Bill”

 The  motion  was  adopted.

 Clauses  2  to  8  were  added  to  the  Bill.

 Clause  lie  (Amendment  of  section  36).

 Shri  है.  R.  Bhagat:  I  beg  to  move:

 Page  7,—

 for  clause  16,  substitute-—

 16  Amendment  of  section  38.—
 In  section  26  of  the  principal  Act,—
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 !  (i)  in  sub-section  (2),  clauses

 (a),  (aa)  and  (c)  shall  be
 omitted;

 (ii)  after  sub-section  (3),  the
 following  sub-section  shall  be
 added,  namely: —

 “(4)  All  rules  made  under  this
 section  shall  be  laid  for  not  less
 than  thirty  days  before  each
 House  of  Parhament  as  soon  as
 may  be  after  they  are  made  and
 shall  be  subject  to  such  modi-
 fications  as  Parliament  may
 make  during  the  session  in
 which  they  are  so  laid  or  the
 session  immediately  follow-

 ing.”  है

 Mr.  Speaker:  This  is  a  normal  pro-
 vision  with  respect  to  delegated
 legislation.

 Shri  द  P.  Nayar:  This  is  one  of
 the  amendments  to  which  reference
 was  made  yesterday  and  the  hon.
 Minister  said  that  it  was  in  the  usual
 form,  but  may  I  request  you  to  kind-
 ly  read  it,  because  there  is  “for”  after
 “laid”.  It  xs  not  like  “prayed  for’,
 it  is  “laid”.  I  was  unable  to  under-
 stand  the  significance  of  the  word
 “for”.  Laid  for  30  days—what  does
 it  signify?

 Mr.  Speaker:  From  the  date  it  is
 laid  on  the  Table,  that  is  the  period.

 Shri  V.  P.  Nayar:  Does  it  read
 well?

 Mr.  Speaker:  Otherwise,  it  will
 mean  that  only  30  days  after  the  fram-
 ing  of  the  rules,  they  have  to  be
 passed.  There  is  article  23  in  the
 Constitution  itself  relating  to  ordin-
 ances.  Let  me  see.

 Shri  ऋ,  ।  Nayar:  Laid  within  30

 Bengal  Finance  MAY  1  988  (Sales  Tax)  (Delhi  ३4456
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 Shri  झ,  P.  Nayar:  That  means  after
 30  days,  they  can  take  it  away.

 Mr,  Speaker:  After  30  days  they
 automatically  become  valid.  As  soon
 as  the  rules  are  framed,  they  get
 validity.  They  can  be  modified  during
 the  30  days.

 Shri  झ,  P.  Nayar:  Very  correct.
 But  what  do  we  mean  by  saying  ‘laid’
 for  30  days?

 Mr.  Speaker:  It  means  continue  to
 be  laid.

 Shri  च  ्,  Nayar:  It  will  be  conti-
 nuously  on  the  Table  for  30  days?

 Mr.  Speaker:  Yes,

 Shri  द  ह  Nayar:  On  the  3ist  day
 it  will  be  removed.  If  you  are  satis-
 fied,  I  will  not  press  this  point.

 Mr.  Speaker:  I  am  looking  into  it.
 Let  us  be  precise.  We  have  got  a
 clue  under  rule  234  relating  to  laying
 of  rules  relating  to  subord.nate  legis-
 lation.  It  is  stated  therein:

 “Where  a  regulation,  rule,  sub-
 rule,  bye-law  etc.  framed  in
 pursuance  of  the  Constitution  or
 of  the  legislative  functions  dele-
 gated  by  Parliament  to  a  subordi-
 nate  authority  is  laid  before  the
 House,  the  period  specified  in  the
 Constitution  or  the  relevant  Act
 for  which  it  is  required  to  be  laid
 shall  be  completed  before  the
 House  is  adjourned  sine  dic....”

 Shri  ्,  P.  Nayar:  They  have  taken
 ‘for’  from  that  and  made  it  a  misfit.

 Mr.  Speaker:  The  question  is:

 for  clause  16,  substitute—

 ‘16.  Amendment  of  section  26,—In
 Section  26  of  the  principal  Act,—

 (i)  in  sub-section  (2)  clauses,  (a),
 (am)  and  (c)  shall  be  omitted,
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 (i)  after  sub-section  (3),  the
 following  sub-section  shall  be  added,
 namely  :—

 (a)  All  rules  made  under  this
 section  shall  be  laid  for  not  less
 than  thirty  days  before  each
 House  of  Parliament  as  soon  as
 may  be  after  they  are  made  and
 shall  be  subject  to  such  modifica-
 tions  as  Parliament  may  make
 during  the  session  in  which  they
 are  so  laid  or  the  session  imme-
 diately  following.”
 The  motion  was  adopted.
 Mr.  Speaker:  The  amendment  No.  ६

 to  clause  6  is  barred.

 The  ques‘ion  is:

 “That  clause  16,  as  amended,
 stand  part  of  the  Bill”.

 The  molton  was  adupted
 Clause  16,  as  amended,  was  added

 to  the  Bull.

 Clauses  YW,  8  and  ,  the  Enacting
 Formula  and  the  Title  were  added  [to

 the  Bill.

 Shri  B,  RB.  Bhagat:
 “That  the  Bill,  as  amended,  be

 passed.”
 Mr.  Speaker:  Motion  moved:

 “That  the  Bill,  as  amended,  be
 passed.”

 I  move:

 Shri  Vajpayee  (Balrampur):  Before
 the  Bill  is  finally  passed,  may  I  know
 from  the  Minister  if  the  Delhi  Advi-
 sory  Committee  was  consulted  before
 and  after  the  formulation  of  this  Bill,
 and  if  so,  what  were  their  reactions?

 Shri  8,  R.  Bhagat:  According  to
 the  normal  procedure,  the  Advisory
 Committee  was  apprised  of  these
 proposals.

 Shri  Vajpayee:  My  question  was
 what  were  their  reactions.

 Mr.  Speaker:  Were  they  specifi-
 aally  consulted  on  this  matter  and
 their  reactions  obtained?

 है ड  है... | है

 Shri  B.  BR.  Bhagat:  The  Advisory
 Committee  is  not  a  statutory  commit-
 tee.  But  the  Home  Minister  mention-
 ed  these  proposals  to  them.  The
 Advisory  Committee  does  not  deal
 with  taxation  measures,  although
 financial  accounts  and  other  things
 are  placed  before  it.  But  the  Com-
 mut‘ee  does  not  deal  with  any  finan-
 cial  proposals.  According  to  thé
 ‘nformation  I  tried  to  gather,  the
 Home  Minister  mentioned  this  to  the
 Advisory  Committee.  That  was  why
 T  used  the  word  ‘apprised’.

 Shri  झ,  ह  Nayar:  This  point  was
 Specifically  raised  yesterday.  Wher  I
 wag  speaking,  I  submitted  that  this
 seemed  to  be  something  like  a  viola-
 tion  of  the  principle  of  no  taxation
 without  representation.  I  also  said  that
 Probably  no  interests  would  have  been
 Consulted.  I  wanted  to  know,  if  that
 was  incorrect,  who  were  ‘the  interests
 Consulted.  I  specifically  asked  it.  The
 hon.  Minister  did  not  answer  that
 Point.  That  was  the  reason  why  Shri
 Vajpayee  has  again  raised  it.

 Mr.  Speaker:  He  has  answered  it
 how  by  saying  that  the  Committee
 was  informally  consulted,  that  it  was
 not  obligatory  on  Government  to
 consult  it.

 Shri  च,  ह  Nayar:  Consulted,  but
 informed.  The  two  are  different.

 Mr,  Speaker:  Because  they  have
 ho  statutory  right.

 The  question  is:

 “That  the  Bill,  as  amended,  be
 passed”.

 The  motion  was  adovted.

 22°46  hrs.

 DISPLACED  PERSONS  (COMPEN-
 SATION  AND  REHABILITA-
 TION)  AMENDMENT  BILL

 The  Minister  of  Rehabilitation  and
 Mineity  Affaire  (Shri  Mehr  Chand
 Khanna):  I  beg  to  move:

 “That  the  Bil)  further  to  smend
 the  Displaced  Persons  (एकदा
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 sation  and  Rehabilitation)  Act,
 ‘1954,  be  taken  into  considera~
 tion”.

 Shri  D.  0.  Sharma  (Gurdaspur):
 What  is  the  time  allotted  to  this  Bill?

 Mr,  Speaker:  3  hour  and  30  minut-
 es,

 Shri  D.  a  Sharma:  So  many  speak-
 ers  are  there,

 Shri  Mehr  Chand  Khanna:  It  is  not
 3  matier  of  very  great  pleasure  to
 me  to  introduce  this  Bill.  I  believe
 I  will  be  failing  in  my  duty,  both  to
 the  taxpayer  and  to  the  displaced
 persons,  If  I  had  not  brought  this
 measure  before  the  House.

 In  1954,  when  the  Displaced  Per-
 sons  (Compensation  and  Rehabilita-
 tion)  Act  was  passed,  there  was  a
 specific  provision  under  section  2l
 that  any  sum  payable  to  the  Govern-
 ment  or  to  the  Custodian  in  respect
 of  any  evacuee  property  under  any
 agreement,  express  or  implied,  lease
 or  other  document  and  so  on  and  so
 forth,  and  any  sum  payable  to  the
 Government  in  respect  of  any  proper-
 ty  in  the  compensation  pool  may  be
 recovered  in  the  same  manner  as  an
 arrear  of  land  revenue.  But  under
 section  30,  another  provision  was
 inserted  to  the  effect  that  a  displaced
 person  could  have  a  demand  notice
 served  on  him  and  attachment  could
 be  ordered  but  he  could  not  be  arrest-
 ed.  That  provision  was  inserted  five
 years  ago  under  section  30  of  that
 Act.

 Now  we  have  to  take  into  consi-
 deration  what  is  the  necessity  today
 of  my  coming  before  the  House  and
 requesting  the  House  to  arm  me  with
 powers  to  have  arrested  a  DP—I  hap-

 of  my  hon.  friends  do  not  agree  with
 me,  as  far  as  the  western  region  is
 concerned,  we  have  reached  4  stage
 when  I  can  safely  say  and  assert  that
 our  rehabilitation  programme,  by  and
 large,  excepting  a  smali  residual
 problem  here  and  there,  has  been
 completed.

 Another  thing  that  we  have  done
 in  the  last  five  years  is  that  we  for-
 mulated  the  final  compensation
 acheme  and  introduced  it  in  this
 House  towards’  the  end  of  ‘1955.
 During  the  last  3  years  of  the  imple-
 mentation  of  that  compensation
 scheme,  we  have  disposed  of  nearly  4
 lakh  cases  out  of  4,80,000;  and  we
 have  paid  compensation,  roughly  of
 about  Rs,  ११0७  crores,  of  which  about
 Rs.  55  crores  is  in  hard  cash.

 On  the  rural  side,  we  have  given
 permanent  allotments—I  am  not  talk-
 ing  of  quasi-permanent  allotments—
 to  about  2§  lakh  people  and  the  land
 covered  is  roughly  20  lakh  standard
 acres.  In  addition,  there  would'  be
 about  &  lakh  or  two  lakhs  of  rural
 houses—the  figure  is  being  disputed.
 But,  whatever  the  figure  may  be,  per-
 manent  rights  in  lands  worth  about
 Ra.  700  crores  have  been  transferred
 to  the  allottees.

 So,  I  was  trying  to  place  before
 the  House  the  picture  that  exists  to-
 day  and  the  picture  that  existed  8
 years  ago.  This  is  whet  we  have  dove
 for  the  claimants,

 There  is  another  category  of  per-
 sons  among  the  displaced  persons  who
 are  non-claimants.  Non-claimants  are
 those  who  never  owned  any  property
 in  West  Pakistan.  That  is  a  point
 which  has  to  be  remembered.  Every-
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 ome  who  has  come  from  West  Pakis-
 fan,  and,  3  may  even  tell  my  friend
 situng  opposite  from  East  Pakistan,
 cannot  claim  that  he  possessed  pro-
 perty.  So,  we  have  a  substantial
 number  of  persons  or  a  fariy  large
 number  of  persons  who  were  non-

 i
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 to  Rs.  60  crores.  That  property  today
 is  in  the  possession  of  the  displaced
 persons—I  mean  that  category  of  dis-
 placed  persons  who  are  non-claim-
 ants.

 I  wish  to  tell  the  hon.  House  cer-
 tain  steps  that  we  have  taken  to
 make  the  non-cjamants  owners  of
 this  property  because  that  is  very
 relevant  to  the  issue  First  of  all,  the
 limit  of  allottable  property  was
 Rs.  5,000  and  of  shops  Rs  2,000  We
 raised  the  limut  of  allottable  property
 to  Rs.  10,000  meaning  thereby  that

 value  of  the  property  was  to  have  been
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 Another  thing  that  we  did  was  that
 from  ist  October,  3955,  that  is  when
 the  rules  were  passed  by  this  Parla-
 ment—the  last  date  was  roundabout
 27th  or  28th  September—we  decided
 that  any  property  which  is  in  the
 possession  of  a  displaced  persons  that
 is  of  a  value  less  than  Ra.  i0,000  and
 m  all  there  are  lakhs  government
 buildinge—barring  a  few  here  and
 there,  L  can  safely  say  without  the
 least  fear  of  contradiction—all  of
 them—about  198,000  would  be  allott-
 able  Maybe  just  a  thousand  or  2,000
 are  not  allottable;  that  35  they  are
 over  the  value  of  Rs,  10,000

 In  Dellu,  we  have  built  about  50,000
 tenements  All  of  them—I  am  speak-
 ing  subject  to  correction—excepting
 3,00  to  4,00,  are  allottable.  So,  we
 decided  that  from  those  displaced
 persons  who  are  in  occupation  of  all
 allottable  property  no  rent  will  accrue
 from  the  Ist  October,  1955,  that  us  4
 years  ago  Any  person  who  wishes  to
 exercise  has  option  of  becoming  the
 owner  of  my  allottable  property  mn  his
 possession  will  not  be  charged  reat
 from  the  lst  October,  1955.

 Another  thing,  that  we  have  done
 is  this—and  that  is  by  umplication—
 though  J  am  not  responsible  for  it  As
 the  property  vests  in  the  Premdent
 and  no  local  taxes  can  be  charged  on
 Property  that  vests  in  the  Govern-
 ment,  the  displaced  person  who  3s  in
 possession  of  allotable  property  is  not
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 he  will  get  4  years  extra.  The  norma
 Period  of  instaiment  us  8  years  but
 an  the  cave  of  that  man  che  period
 of  instalment  is  3  years.

 Another  umportant  thing  is  this.  It
 was  represented  to  me  that  my  iriends
 ace  00५0  in  &  posillon  to  pay  rent.  ney
 are  in  arrears  and  80  we  snuould  show
 thea  a  Cer  amvun  uf  Cuusidera~
 tion,  Any  landlord  who  se.is  his  pro-
 per.y  to  anybody  wouia  tirst  of  al!  see
 teat  his  rents  are  realised  in  tull
 before  he  {s  asxea  to  pay  the  capital
 value  of  his  property.  I  am  one  of
 thuse  strange  .auaioras  woo  has  de-
 cided  that  the  rent  wii  also  be  rea-
 hsed  in  the  same  numper  of  instal-
 ments  as  the  loan-—-{  mean  the  price
 of  the  property.  Let  me  explain  70

 Supposing  my  friend  sitting  oppo-
 site,  Shri  Vajpayee,  chouses  to  pur-
 chase  one  of  my  houses,  First  of  all,
 the  first  mstaiment  wii  start  from
 today—not  trom  i}>5—As  he  has  not
 Pant  My  [ee  which  alnuius  Lougoly
 to  about  Rs.  8  crores  or  Rs,  9  crores.

 wm  éseing  him  tu  pey  that  rent  not
 in  one  lump  sum  but  only  20  per  cent
 today  and  the  balance  over  7  years.
 That  is,  the  realisauon  of  the  arrears
 of  rent  will  be  coterminous  with  the
 life  of  the  instalments.  if  the  instal-
 ments  are  for  8  years,  the  rent  can
 also  be  paid  in  8  years.

 Another  point  that  came  to  my
 notice  was  thai  they  were  not  in  a
 position  to  pay  because  bke  others
 they  have  no  cia:ms.  A  claimant  can
 have  his  claim  adjusted  as  public
 dues.  I  have  given  the  non-claimant
 the  conces.ion  thet  he  can  have  the
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 ad  to  Rs,  10,000.  The  number  of  annu-
 al  instalments  have  been  increased  to
 eight,  The  amount  of  the  first  instal-
 ment  has  been  reduced  from  88  to  20
 per  cent.  No  rents  are  accruable  from
 lst  October,  ‘1955.  Rents  can  also  be

 paid  in  instalments  over  a  period  of
 eight  years.  They  can  also  have  the

 ds
 in associated.  Instead  of  paying  me

 cash  they  can  pay  me  through  the
 statement  of  accounts  or  ihe  claims
 of  anybody  e.se.  Having  gone  to  that
 lumit,  I  find  today  that  on  the  one
 hand  we  have  been  giving  concessions
 after  concessions;  I  have  been  draw-
 ing  upon  the  genera]  revenues  of  the
 country  and  I  have  paid  Rs.  55  crores
 in  cash  during  the  last  three  or  four
 years,  a  substantial  part  of  which  has
 come  from  the  general  revenues  of
 the  country.  On  the  other  hand  Rs.  8
 crores  are  owed  to  me  on  account  of
 arrears  of  rent.  What  am  Ito  do?  I
 feel  today  that  are  placing  a  premium
 on  default;  they  are  only  plac.ng  8  pre-
 mium  on  organised  demonstrations.
 people  go  and  sit  outside  the  house  of
 the  Prime  Munster,  they  come  to  my
 house  every  morning  or  sit  outside
 the  house  of  somebody  else.  I  know
 my  friends  we.l  they  talk  a  lot.  If
 any  of  my  friends  come  and  tell  me
 that  the  value  of  his  property  in
 Delhn  is  not  fair  and  the  displaced
 persons  does  not  want  to  have  it,  I
 am  prepared  to  sell  it  in  open  auction
 and  he  can  back  out  of  it,  he  can  re-
 sile  from  it.  The  value  of  properties

 for  that,  the  same  tenement  or  house.
 Where  IJ  fixed  the  value  of  my  land
 at  Re.  0  a  square  yard,  today

 Rs.  70  or  Rs.  80
 am
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 national  of  this  country  for  the  arrears
 of  rent  or  for  any  other  default,  I
 see  no  reason  why  the  same  action
 should  not  be  taken  against  displaced
 persons  who  wilfully  defaults  and
 wilfully  neglects  to  pay  arrears  of
 rent.

 There  is  however  one  very  healthy
 provision  in  this  amending  Bill  and
 that  is  this.  In  spite  of  al?  that  we
 have  done  and  what  we  propose  to

 do,  it  has  been  laid  down  here:

 “Notwithstanding  anything  con-
 tained  in  sub-section  q@M  if  the
 Chief  Settlement  Commissioner

 He  is  the  highest  authority  under
 the  Compensation  Act  and  he  deals
 with  the  compensation.

 Manes  is  of  opinion  that  a  per-
 son  is  refusing  or  neglecting  or
 bas  refused  or  neglected  to  pay
 any  sum  due  under  this  Act,  he
 may,  after  giving  such  person  an
 opportunity  of  being  heard...  ae

 I  am  not  asking  the  Tehsildar  or  any
 such  authority  as  the  State  Govern-
 ment  usually  empowers  to  sell  the
 property  and  put  him  in  jail.  It  is
 the  Chief  Settlement  Commissioner.
 Then,  he  will  give  an  opportunity  to
 the  defaulter  and  he  will  ask  him  to
 come  and  say  why  he  is  not  in  a  posi-
 tion  to  pay  the  arrears,

 “..opportunity  of  being  heard
 by  order  in  writing  stating  the
 grounds  therefore,  direct  that  the
 provisions  of  sub-section  (I)
 shall  not  apply  to  him.”

 I  have  provided  enough  safeguards.
 I  can  only  say  that  in  the  case  of
 to  uehsnfortunate  brethern  of  mine

 in  straltened  circumstances
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 matter  will  slways  be  dealt  with  sy-
 mpathy  and  consideration.  But  there
 gre  those  who  wilfully  neglect,  those
 who  wiifully  default  and  those  who  do

 pay  me.  They  charge  from  their
 ib-tenants  regularly,  monthly  rent.

 eople  come  to  me  now  saying:  “You
 are  asking  Rus,  80  from  him;  I  am  sit-

 =
 on  the  platform  of  that  shop  end

 am  paying  Rs.  40,  Can  you  come
 to  my  help?”  I  have  to  gay:  “I  am
 forry;  I  cannot  do  anything  at  all.
 That  property  is  in  the  possession  of
 a  displaced  person.”  I  do  not  say  that
 {  can  generalise  from  one  or  two  ins-
 tances  but  by  and  large  the  position
 js  this.  I  am  only  saying  this.  Where
 the  sub-tenants  are  concerned,  every
 penny  is  being  realised  but  where
 the  Government  is  concerned,  huge
 arrears  are  accumulating.

 745०6

 My  two  friend»  have  given  notice
 of  motions  for  circulation  for  cliciting
 public  opinion.  I  do  not  know  whose
 opinion  they  want  to  elicit,  If  the
 idea  is  to  elicit  the  opinion  of  the
 defau'ters,  I  can  tell  them  in  advance
 that  I  shall  have  to  oppose  their
 motions.

 Mr.  Speaker:  Motion  made:

 “That  the  Bill  further  to  amend
 the  Displaced  Persons  (Compensa-
 tion  and  Rehabilitation)  Act,  ‘1954,
 be  taken  into  consideration.”

 I  find  that  there  are  certain  amend-
 ments  for  circulation.  Shri  Vajpayee
 may  move  his  amendment.

 Shri  Vajpayee  (Balrampur):  Sir,  I
 beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  338  August,  1959.”

 भ्रध्यक्ष  महोदय,  में  यह  संशोधन  उप-
 स्थित  करता  हुं  कि  इस  विधेयक  को  जनमत
 को  जानने  के  लिये  प्रचारित  किया  जाये  ।

 झभी  मंत्रीजी  ने  इस  विधेयक  को  उप«
 स्थित  करने  के  कारणों  पर  प्रकाश  £ ....

 हुए  जो  कुछ  कहा  है  उससे  इस  बात  कवन
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 एयकता  प्रकट  नहीं  होती  कि  सरकार  के  हाथों
 में  गिरफ्तारी  का  हथियार  देने  बाला  इस  प्रकार
 का  कानून  बनाने  की  झावश्मकता  क्या  है  ।
 उन्होंने  यह  भी  नहीं  बताया  कि  झभी  ऐसे
 कितने  मामले  हैं  जिनमें  कि  किराया  नहीं
 दिया  गया,  भौर  उनमें  ऐसे  किलर  हैं  कि
 व्यक्ति  किराया  देने  को  स्थिति  में  है  मगर

 उन्होंने  दिया  नहीं  7  इसके  साथ  ही  उनके
 पास  इस  बात  से  भी  झाकड़े  नहीं  हैं  कि  वस्तुत:
 ऐसे  लोगों  की  संख्या  कितनी  है  कि  जो  सचमुच
 किराया  नहीं  दे  सकते  थे  ौर  जिन्हें  बाद  में
 जीफ  सैटिलमेंट  कमिएनर  के  द्वारा  इस  कानून
 की  परिधि  से  बाहर  किया  जायेगा  ।  यवि  में
 वे  जनमत  जानने  के  लिये  इसको  प्रचारित
 करने  का  संशोधन  उपस्थित  किया  है  तो  इसी
 लिए  ।क  सदन  के  सामने  &  तथ्य  नही  रखे  गये

 है  जो  उसे  इस  बात  के  लिये  प्रेरित  कर  सके
 कि  वह  सरकार  के  हाथ  में  इतने  बड़े  प्रधिकार
 रखे

 झध्यक्ष  महोदय,  आज  मई  दिवस  है  ।
 आज  संसार  के  पोड़ित  और  दोषित  अपने
 अधिकारों  के  लिपे  संघर्ष  कर  रहे  है  ।  मगर

 हमारे  पुनर्दास  मंत्री  ने  बेघरबार  लोगों  को
 मई  दिवस  का  उपहार  दिया  &  गिरफ्तारी  के
 रूप  में  ।  वह  जिन्हें  काम  सौंपा  गया  विस्था-
 पितों  को  बसाने  का,  अपने  दायित्व  का  उन्होंने
 अलीमांति  पालन  किया  है  इस  प्रकार  का
 दावा  करते  हुए  भी  वे  ऐसा  विधेयक  सदन  के
 सामने  लाये  हैं  जिससे  यह  प्रकट  होता  है  कि
 झमी  तक  पश्चिमी  पाकिस्तान  से  आये  हुये
 विस्थापितों  को  ठीक  तरह  से  बसाया  नहीं  जा
 सकता  और  उनके  बसाने  में  जो  समस्‍यायें
 उत्पन्न  होती  है  उनका  समुचित  रीति  से
 निराकरण  नहीं  किया  जा  सका  ।

 विस्थापितों  पर  कितने  करोड़  रुपया
 खर्च  किया  गया  इससे  विस्थापितों  को  ठीक

 तरह  से  बसाया  गया  है  या  नहीं  यह  प्रमाणित

 नहीं  होता  ।  रुपये  की  राशि  से  विस्थापितों
 के  समुचित  पुनर्वास  को  प्रमाणित  नहीं  किया

 Compensation
 Rehabilitation)  Amendment

 ह!

 जा  सकता  |  झगर  यहां  यह  दावा  किया  जाता
 है,  जैसा  कि  दावा  भी  क्रिया  गया  है,  कि
 हमने  पदिचमी+  पाकिस्तान  से  शाने  बाले
 दिस्थापितों  को  बसाने  को  समस्या  पूरी  तरह
 से  हल  कर  दी  है  तो  मैं  निबेदस  करूंगा  कि
 इस  दाबे  की  जांच  के  लिए  एक  इम्पारक्षियल
 कमीशन  नियुक्त  किया  जाना  चाहिए  t  जो
 इस  बात  को'देखे,  पता  लगाये,  कि  क्या  सचमुअ
 में  विस्थापित  पूरी  तरह  से  बसाये  गये  है,
 झौर  नम्बर  २,  जो  बसाने  में  करोड़ों  र्पया
 खर्च  हुआ  है  क्‍या  वह  ठीक  तरह  से  खबे  हुआ
 है  मंत्री  महोदय  इस  प्रकार  के  कम्रोशन  को
 नियुक्ति  के  लिये  तैयार  नहीं  हैं।  इससे  मालूम
 होता  है  कि  पुनर्वास  के  जो  दादे  किये  जाते  हैं
 वे  पूरी  तरह  से  सही  नहीं  है  प्रौर  उसमें  गोल-
 माल  की  काफी  गुंजाइश  है  t

 wat  यह  बात  कही  गयी  कि  दिल्ली  में
 सम्पत्ति  की  कीमत  बढ़  गयी  है,  ३००  प्रतिदात
 बढ़  गयी  है,  भौर  जिन  विस्थापितों  को  मकान
 शर  बुकानें  मिली  है  वे  यदि  चाहें  तो  उन्हें
 छोड़  जा  सकते  है।  यह  कहना  जले  पर  नमक
 छिड़कने  की  तरह  है  ।  भगर  दिल्ली  में  कीमतें
 बढ़  गयी  हैं  तो  इसके  लिये  सरकार  की  नीति
 उत्तरदायी  है,  जो  कम  दाम  पर  जमीन  प्राप्त
 करती  है  और  पुरुषाथियों  को  महंगे  दाम  पर
 जमीन  देती  है  ।  झील  कुरंजा  में,  रमेश  नगर
 में,  तिहाई  में,  जो  वहा  के  पुराने  रहने  वाले  थे
 उनसे  ६  झाने  और  चार  आाने  गज  जमीन
 ली  गयी,  झमी  तक  उन्हें  उसकी  क्षतिपू्ति
 नहीं  की  गयी  है,  लेकिन  पुरुषाथियों  को  बह
 जमीन  तीन  रुपये  गज  पर  दो  जा  रही  हूँ,
 उसके  साथ  ही  ८  रुपये  गज  पर  डेबेलपमें८
 चाजेंश  लिए  जा  रहे  हैं  झौर  कुल  मिलाकर
 ११००  रुपये  की  अब  उलसे  वसूली  की  जा
 रही  है  i  झभी  तक  यह  बसूली  ५  किश्तों  में
 होती  थी  लेकिन  झब  तीन  किश्तों  में  बस  री
 की  जा  रही  है,  भौर  उन्हें  यह  भी  झावेश  या
 गया  है  कि  वे  ३१  जुलाई  तक  एक  किश्त  जम
 कर  दें  ।  रमेश  नगर  में  भौर  भोती  गर में



 rast  z  Diepleced

 सी०  टाइप  के  टेनेमेंट्स  है,  एक  कमरा  ऊपर

 है  भौर  एक  नौचे  और  उसके  लिए  ६,५००
 रुपये  बसूल  किये  जा  रहे  है  ।  न  कोई  रसोईघर
 है,  न  स्‍्नानागार  है,  न  झीौचालय  है,  भौर
 सबसे  ताज्जुब  की  बात  यह  हैं  कि  उनके  जो
 दाने  हैं,  उनके  दावों  के  बाद  उन  पर  जो
 किराया  झाज  लागू  होता  हूँ  उसका  ठीक  तरह
 से  एडजस्टमेंट  नहीं  किया  गया  ।  शर  चूंकि
 एडजस्टमेंट  नहीं  किया  गया,  इसलिये  वह
 झापलियां  कर  रहे  हैं,  उनकी  कठिनाइयां  हैं,
 जिन्हें  कोई  सुनता  नहीं  है  ।  भौर  भ्रव  सरकार
 ऐसा  कासून  चाहती  है  कि  जिसमें  उन्हें
 पिरफ्तार  करके  जेल  में  दिया  जाये  )  मै  मंत्री

 महोदय  से  कहना  चाहता  हू  कि  भाप  गिरफ्तार
 कर  सकते  है,  जेल  में  डाल  सकते  हैं,  मगर
 जिनके  पास  पैसा  नही  है  उनसे  पैसा  वसूल  नहीं
 कर  सकते  |  यह  समस्या  गिरफ्तारी  से  हल
 होते  वालो  नही  है  ।  जो  लोग  देने  की  स्थिति
 में  नहीं  है

 भी  भेहर  ष्द्ल्य  जिसके  पास  किराया
 देने  को  नहों  है  वह  मालिक  कैसे  बनना  चाहता
 है ।

 ली  बाकपेयी  :  वह  इसलिये  बनना

 चाहता  है  कि  वहा  सम्पत्ति  छोड़  कर  अाया हैं
 भौर  उसके  जो  दाने  है.  re .  .

 st  wo  का०  भट्टाचार्थ:  (परचम
 दीनाजपुर  )  :  आपकी  कृपा  से  ।

 ह , ६  बालपेयो  :  उनके  दावे  झमी  तक
 आपने  नहीं  निपटाये  हैं

 Shri  Mehr  Chand  Khanna:  At  the
 neighbour’s  expense  he  wants  to  be-
 come  the  owner.

 ह , ड  बाजपेवी  और  झापका  दावा  मी ७
 है,  भापने  उनको  मालिक  बनाने  का  जिम्मा
 भी  लिया  है  |  देश  की  भाजादी  के  बाद  जो
 चिमाजन  हुमा  उसके  लिए  उनसे  अमागि

 पृरषायियों  को  दोष  नहीं  दिया  जा  सकता  ।
 उसके  लिये  सरकार  उत्तरदायी  है,  शर
 सरकार  को  उनके  प्रति  अपने  कर्तध्य  का

 पालन  करना  चाहिए  ।

 VAISAKHA  li,  380  (SAKA)
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 मैने  अमी  कहा  कि  बहुत  से  मामने
 ऐसे  हैं  जिनमें  कलेम्स  का  एडजस्टमेंट  नहीं
 किया  गया  हैँ,  भौर  वसूली  रकी  हुई  हूँ  ।
 क्या  इस  विधेयक  के  कानून  बनने  का  परिणाम

 यह  नहीं  होगा  कि  उनके  खिलाफ  जबरदस्ती
 की  जायेगी  ।  भाष  भगर  चाह  तो  पिछले
 १२  साल  में  इस  तरह  के  मामले  निपटा  सकते

 थे,  मगर  मामले  नहीं  निपटाये  गये  और  उनके
 सामने  गिरफ्तारी  का  एक  राजदण्ड  दिखाया
 जा  रहा  है  1

 अभी  मत्री  जी  ने  दावा  किया  कि  हमने
 बसा  दिये  है  ।  दिल्‍ली  में,  सरकार  की  नाक
 के  नीचे  एक  पुराना  किला  भी  है  ।  है  तो  वह
 एक  झारकियालाजीकल  मान्यूवेंट,  पुरातत्व
 विभाग  का  एक  स्मारक  है,  लेकिन  यदि  मैं

 यह  कहूं  कि  यह  पुनर्वास  मंत्रालय  की  विस्था-
 पितों  को  बसाने  की  ग्रस्थिर  नीति  का  जीता
 जागता  स्मारक  है  तो  इसमें  कोई  भ्रतिशयोक्ति
 नही  होगी  |  शब  उनके  बारे  में  कहा  जाता  हूं
 हमारी  तो  जिम्मेदारी  खत्म  हो  गयो  और

 हम  फार  झाल  टाइम  ठु  कम  उनको  बसाने
 की  जिम्मेदार  नही  ले  सकते।  में  कहना  चाहता
 हैं  कि  फार  आल  टाइम  टु  कम  तो  भाप  यहा
 रहने  वाले  भी  नहों  हें  कि  जो  श्राप  उनकी
 जिम्मेदारी  लेंगे  ।

 श्री  मेहर  चम्द  खन्ना  :  में  भ्राषफा  मशक्र
 हूं  ।  यही  में  कहना  चाहता  हूं  ।

 शी  बाजपेवी  :  यह  सरकार  फार  भाल
 टाइम  टु  कम  रहने  वाली  नह!  हैँ  ।  इसलिये
 जब  तक  झाप  यहां  है  तब  तक  झ्पनी  जिम्मे-
 दारी  का  पालन  करिये

 Shri  Mehr  Chand  Khanna:  A  single
 wallow  does  not  make  a  summer.

 शी  बाजपेयी  प्रापने  भी  झमी  एक,
 उदाहरण  देकर  कहा  था  कि  जो  कुटपाथ  पर
 #3  हुए  हैं  उनसे  ४०  दुपया  किराया  मांगा  जाता
 है  जबकि  कुल  किराया  ३०  रुपये  है  t  यदि
 झाप  वह  उदाहरण  देते  हैं  तो  पुराने  किले  के

 पुस्वाधियों  का  उदाहरथ  भी  देखना  चाहिये  $
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 कुभी  बाजपेरी  ]

 पहले  उनसे  कहां  गया  कि  ाप  ६०,०००  want  to  accuse  anybody—unauthoris-

 रुपये  लाइये  ौर  यह  रुपया  भापके  लिये  जो...  00  by  other  diaploced  wenn
 जा

 मकान  बनने  है  उन  पर  खर्च  किया  जायेगा
 झौर  बाद  में  कहा  गया  कि  झापके  किराये  में
 काटा  जायेगा

 Mr,  Speaker:  Is  it  a  fact  that  the
 residents  in  Purana  Quila—refugees—
 were  offered  alternative  accommoda-
 tion  before  they  were  asked  to  go?

 Shri  Mehr  Chand  Khanna:  Sir,  I
 have  offered  them  alternative  accom-
 modation  not  once  but  three  or  four
 times.  The  only  point  is,—I  have  plac-
 ed  that  before  this  House  very  respect-
 fully—that  they  want  a  particular
 piece  of  land  on  which  we  have  got
 our  military  installations.  That  is  a
 site  of  military  importance.  I  have
 offered  them  land  in  Lajpatnagar,
 which  2  one  of  my  best  colomes
 We  have  schools  tnere,  hospitals
 there,  a  college  there....

 Mr,  Speaker:  Is  it  noi  far  off?

 Shri  Mehr  Chand  Khanna:  Today
 there  is  constant  demand  upon  me  for
 allotment  of  plots  in  Lajpatnagar.
 But,  unfortunately,  for  my  friends  in
 Purana  Quila,  whereas  for  the  rest
 it  is  a  human  problem  of  rehabilita-
 tion,  they  have  converted  it  into  a
 political  problem.  I  may  inform
 my  hon.  frends  over  there....

 Mr,  Speaker:  Does  the  hon.  Minster
 propose  to  build  houses  and  give  them
 as  in  the  other  cases?

 Shri  Mehr  Chand  Khanna:  I  will
 tell  you,  Sir  What  we  did  in  the  ini-
 tial  stages  was,  we  had  about  400  to
 600  tenements,  cheap  tenements

 Mr.  Speaker:  In  Lajpatnagar?

 Shri  Mehr  Chand  Khanna:  In  Lajpat
 nagar.  I  proposed  that  those  tene-
 ments  may  be  allotted  to  them.  When
 I  requested  them  to  go  there,  they
 won't  go.  In  the  meanwhile—I  do  not

 Mr,  Speaker:  Aleo  from  Purana
 Quila?

 Shri  Mehr  Chand  Khanna:  They
 were  from  the  same  area.  When  I
 wanted  to  evict  them  they  went  end
 sat  outside  the  Prime  Minister's  resi-
 dence.  They  would  not  leave  that
 place  arid  the  inmates  of  Purana  Quila
 could  not  come  here.  Then,  whatever
 tenements  were  available,  say,  about
 00  odd,  were  made  available  to  them
 There  are  some  plots  and  those  plots
 are  today  three  or  four  times  the  pre-
 vious  value  I  am  allotting  them  plots,
 00  sq.  yard.  each,  at  the  reserve
 price  which  I  believe  is  Rs.  70  or
 Re.  ll  per  square  yard.  I  have  sold
 in  that  very  colony  at  Rs.  30  or  Rs.  40
 &  square  yard.  I  am  giving  them  at
 the  reserve  price.  I  think  I  am  cor-
 rect  in  saying  that  originally,  some
 families  had  been  allotted  two  tene-
 ments  in  Purana  Quila  on  the  strength
 of  a  family  consisting  of  more  than
 five  members.  I  have  also  undertaken
 to  give  them  200  sq.  yd.  instead  of
 00  sq.  yd.  वि

 But  my  position  today  is  this.  There
 is  constant  pressure  upon  me  from
 all  directions  for  honouring  some  of
 the  old  commitments.  I  am  looking
 into  hard  and  deserving  cases.  My  re-
 sources  ate  drying  up.  So,  I  told  my
 friends  in  Purana  Quila  that  if  they
 stil]  want  plots,  I  shall  try  my  level
 best  to  make  these  plots  available  to
 them.  but  tomorrow,  if  you  come  to
 me,  I  may  have  nothing  to  offer.  This
 Purana  Quila  has  got  to  be  cleared.
 This  matter  has  been  before  us  for
 the  last  three  or  four  years.  I  have
 done  everything  humanly  possible  to
 persuade  my  friends.  But  unforty-
 nately  for  me,  they  have  not
 able  to  see  eye  to  eye  with  me.

 Mr,  Speaker:  But  if  plots  are  given
 the  hon.  Minister  undertaken  to  build
 on  those  plots.
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 Bhri  Mehr  Cham.  —s:nna:  I  would
 mot  build.  Under  our  cheap  housing
 scheme,  what  we  have  done  is,  wher-
 ever  we  have  given  i00  sq.  yds.  we
 have  given  a  grant  of  Rs.  500.  A  grant
 tof  Rs.  500  is  given  to  non-claisnants
 and  we  do  not  ask  them  to  pay  it
 back  When  Rs.  500  are  given  to  a
 claimant  entitled  to  a  claim,  that  has
 to  be  adjusted.  On  that  matter  too,
 without  committting  myself.  I  am  pre-
 pared  to  consider  this:  where  if  I
 make  400  sq.  yd.  available  according
 to  our  conditions  and  rates  and  all
 that,  and  if  a  small  grant  is  required
 in  the  case  of  those  who  ere  non-
 claimants,  I  can  go  to  Finance  and
 try  and  get  the  money;  I  can  do
 nothing  more

 My  hon.  friend  has  mentioned
 Tihar  and  Jhi!  Khuranja  There,  I
 have  settled  about  10,000  families.  I
 have  given  this  facility  of  00  sq.  yds
 plus  Rs.  500.  The  moment  I  give  my
 friends  of  Purana  Quila  a  little  more,
 there  will  be  10,000  people  holding
 demonstartions  and  my  friends,  the
 MPs.  in  the  South  Avenue  or  the
 North  Avenue  will  not  be  able  to
 sleep  for  a  good  number  of  nights.  I
 do  not  want  to  create  another  prob-
 lem  with  a  view  to  solve  one  problem.

 Mr.  Speaker:  Have  they  to  pay  the
 price  for  the  lend?

 Shri  Mehr  Chand  Khanna:  The
 price  of  the  land  is  to  be  paid  over
 an  extensive  period.  There  are  cer-
 tain  instalments.  I  think  they  have  to
 pay  some  ground  rent  or  something
 like  that  What  has  been  done  in  the
 case  of  the  10,000  allottees  in  the  other
 three  colonies  three,  four  or  five
 years  ago,  I  am  prepared  to  give  them
 the  same  facilities  today,  though  it
 my  view  they  have  forfeited  all  the
 rights  to  any  concessions.

 Pandit  Thakur  Das  Shargava
 (Hissar):  If  I  have  understood  the

 hon.  Minister  correctly,  the  hon.  Min-
 वक  ह. उ  that  he  is  prepared  to  give
 them  plots  plus  Rs.  800  each  for
 housing  which  will  be  recoverable
 trom  them  in  instalments.

 95  (Ai)  LSD.—8
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 Mr.  Speaker:  No.  Rs,  500  free  only
 to  the  claimants.  But  for  others  there
 is  no  claim.

 4536

 Pandit  Thakur  Das  Bhargava:
 Rs.  500  for  non-cla:mmants.

 Mr.  Speaker:  It  will  be  adjusted.

 Pandit  Thakur  Das  Bhargava:  As
 a  matter  of  fact,  100.  sq.  yd.  plus
 Rs.  500  were  given  by  the  Ministry
 to  all  non-claimants  also.  All  that  we
 want  is—

 Mr.  Speaker:  It  is  true.  The  hon.
 Minister  says  thet  it  will  be  given
 to  the  claimants  also,  but  in  the  case
 of  claimants,  this  Rs.  500  will  be
 withheld  or  they  are  liable  to  repay.

 Shri  Mehr  Chand  Khanna:  The
 position  is  this.  When  I  gave  Rs.  500
 and  00  sq  yd.  they  were  given  to
 ali  the  allottees  in  Ramesh  Nagar,
 Jhil  Khuranja  ana  Tihar.  But  at  that
 time  there  was  no  question  of  com-
 pensation  scheme.  Though  Pandit
 Thakur  Das  Bhargava  is  not  a  dis~
 placed  person,  if  he  is  entitled  to
 claim  compensation  from  me,  that
 Rs.  500  I  gave  him  four  years  ago  will
 be  adjusted  against  this.  But  if  Pandit
 Thakur  Das  Bhargava  has  already
 taken  his  claim  from  me  whether  in
 cash  or  through  property,  he  is  not
 entitled  to  any  other  thing.  That  is
 what  I  say,  He  has  already  taken
 his  compensation  from  me,  I  still  say
 that  if  any?  one  in  Purana  Qila  has
 not  been  paid  off  the  claim  and  claim
 is  still  due  from  me,  I  am  prepared

 cannot  give  him  a  multiple  benefit.
 Pandit  Thakur  Das  Bhargava:

 have  not  understood  fully  what
 hon.  Minister  has  said.

 5
 i  i  पप् ह

 :
 E

 their  rights,  He  has  given  then  phot:
 We  will  accept  that  position.  All  hat
 we  want  is,  they  should  not  be  evicted
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 {Pandit  Thakur  Das  Bhargava)
 from  Purana  Quila  until  they  bwld
 their  houses  on  the  plots  The  houses
 can  only  be  built  7९  the  hon.  Minister
 ts  pleased  to  give  them  at  least
 Rs  500  per  family.

 Mr  Speaker:  This  seems  to  be
 reasonable  Those  people  who  do  not
 have  claims  and  who  have  not  re-
 ceived  anything,  even  if  they  have
 claims,  they  will  be  given  Rs  500  if
 they  ask  for  it

 Pandit  Thakur  Das  Bhargava:  Rs  500
 plus  a  plot  It  is  exactly  what  they
 claim  I  do  not  clam  more  for  them

 Shri  Mehr  Chand  Khanna:  What
 the  hon  Member  is  saying  35  some-
 thing  different  from  what  the  Speaker
 has  understood  and  is  trying  to  tell
 the  hon  Member  The  Speaker  has
 understood  me  correctly

 Mr.  Speaker:  As  I  understand,  for
 all  persons  who  are  refugees  in  Purana
 Qila,  plots  will  be  given,  and  that  will
 be  00  sq  yds  each  In  the  case  of
 those  persons  to  whom  two  apart-
 ments  or  building  units  were  given  m
 Purana  Qila,  to  them,  if  they  want,
 two  such  plots  will  be  given,  that  is,
 200  sq  yds  Thus,  there  will  be  a
 price,  a  moderate  price,  fixed,  though
 today  the  market  value  of  those  plots
 has  gone  up  threefold  or  fourfold
 The  Government  will  charge  only  a
 moderate  price  which  they  will  have
 to  pay,  whether  they  have  claims  or
 no  claims

 So  far  as  the  ground  value  is  con-
 cerned,  that  has  to  be  repaid  by  all
 Persons  without  distinction  over  8
 period  of  instalments,  spreading  over
 a  long  penod  of  time  So  far  as
 Rs  500  33  concerned,  for  the  purpose
 of  enabling  people,  the  refugees,  to
 build  up  on  the  plots  allotted  to  them,
 Rs  500  will  be  given  free  to  all  per-
 sons  who  do  not  have  any  claims  end
 to  those  persons  who  have  not  re-
 ceived  their  amounts  so  far  If  they
 have mo  claim,  this  Rs  500  would  not
 be  recovered  or  will  not  be  claimed

 bet  Mehr  Chand  Khanna:  That  will
 be  a  grant.

 MAY  l,  3959
 (Compensation  and

 Rehabilitation)  Amendment
 Bill

 Mr.  Speaker:  If  they  have  claims, the  claims  have  not  been  satisfied  and
 compensation  has  not  been  paid  This.
 amount  of  Rs  500  that  has  been  given
 will  be  adjusted  from  the  amount  that.
 has  to  be  paid  by  way  of  claim  If,
 on  the  qther  hand,  the  claims  have  al-
 ready  been  satisfied,  they  have  taken
 them  away,  this  Rs  500  would  not  be
 given  to  them  That  is,  he  has  put
 down  three  categories  Very  well.
 Shri  Vajpayee  may  proceed

 tt  बाणपेयी  अध्यक्ष  महोदय,  पुराने
 किले  के  विस्थापितों  वे  सम्बन्ध  में  भापने
 जो  अपनी  सहानुभूतिपूर्ण  रुचि  प्रदर्शित  की  है,
 उसके  लिये  में  आप  को  धन्यवाद  देता  हू,
 लेकिन  मेरा  निवेदन  हूँ  कि  उन्हें  बसाने  की
 समस्या  भ्रभी  तक  हल  नही  हुई  है  और  भ्रगर
 मत्री  महोदय

 Mr.  Speaker:  The  only  other  thing
 that  Pandit  Thakur  Das  Bhargava  has
 asked  is  this  I  think  they  are  taking
 expeditious  methods  and  it  will  cer-
 tainly  take  time  to  build  there  Til!
 that  time,  they  will  be  permitted  to
 continue  there

 Shri  Mehr  Chand  Khanna:  For  the
 last  three  or  four  years,  we  have  been.
 giving  them  extension  after  extension.

 Mr  Speaker:  How  long  will  it  take
 to  build?

 hri  Mehr  Chand  Khanna:  As  far  as
 I  am  personally  concerned,  I  am  no
 longer  seized  with  the  question  of  the
 eviction  of  those  gentlemen  from
 Purana  Quila.  I  am  only  seized  with
 the  question  of  rehabilitation  About
 six  months  ago  I  issued  a  last  official
 press  note  that  I  have  nothing  to  do
 with  them  because  the  Ministry  of
 Scientific  Research  and  Cultural
 Affairs—whatever  it  is—is  seized  with
 this  problem  now  But  if  any  reason-
 able  period  is  wanted,  that  would  be
 the  final  period,  say,  six  months

 Mr  Speaker:  It  will  be  more  than
 enough
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 Shri  Mehr  Chand  Khanna:  I  can  per-
 suade  Shri  Humayun  Kabir  and  I  can
 request  him  on  bebalf  of  these  people
 and  see  that  no  action  is  taken  before
 six  months.  But  then  that  should  be
 accepted  as  final.  But  that  matter  is
 not  going  to  be  final,  I  can  assure  you!

 Mr,  Speaker:  We  are  now  in  May.
 We  will  assume  that  it  will  take  up
 to  the  end  of  this  year—six  to  eight
 months.  Let  there  be  a  definite  dead-
 line.

 Shri  Mehr  Chand  Khanna:  |  said  six
 months

 Mr.  Speaker:  I  am  only  extending  it
 to  two  more  months.

 Shri  Mehr  Chand  Khanna:  I  do  not
 mind.  Make  it  eight  months

 Mr,  Speaker:  Till  the  end  of  this
 calendar  year  Tull  then  those  persons
 can  come  and  sce  They  came  to  me
 and  that  is  why  I  refer  to  it.

 Shri  Mehr  Chand  Khanna:  I  do  not
 think  there  will  be  any  difficulty  It
 should  be  al)  right  as  far  as  I  can  see.

 sit  बासपेयो  मेरा  निवेदन  यह  है  कि

 पुराने  किले  में  जो  भी  विस्थापित  हूँ,  उनसे
 पहले  साठ  हजार  रुपए  कस्ट्रक्शन  चाजिज्ञ
 के  रूप  में  वसूल  किये  जा  चुके  हैं भौर  ब
 कहा  जा  रहा  है  कि  वह  तो  एडवास  रेट  था  1
 भ्ब  मै  यह  जानना  चाहता  हु  कि  इस  तरह  को
 नीति  मंत्रालय  ने  बयो  बदली  हे  भौर  इसके
 पीछे  भ्राधार  क्‍या  है  ।

 अभी  में  र चन्द  खन्ना :  माननीय  सदस्य
 की  इन्फ़ मेंशन  बिल्कूल  गलत  हँ---वह  दुरुस्त
 नही  है  ।

 थी  बाअपयो  मेरी  इन्फर्मेशन  वही  है,
 जो  कि  माननीय  मंत्री  के  पूर्व  मंत्री  न ेइस  सदन
 में  दी  हैँ  1  मेरे  पास  इस  भाशय  के  प्रश्न  और
 उत्तर  मौजूद  हैँ  7  भ्रगर  वह  चाहें,  तो  में  पढ़
 कर  सुना  सकता  हूं  t

 थी  मेहर  we  खब्मा  :  नहों,  मानमोय
 सदस्य  कहते  बले  ।

 VAISAKHA  ll,  4884  (SAKA)  Persons  34520
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 शा  वाजपेयों  :  तो  माननीय  मत्री  कंसे

 कह  सकते  हैं  कि  मेरी  इन्फर्मेशन  गलत  हूँ  ?

 थमो  नेहर  बर्द  खन्ना :  मैं  कहता  हुं  ।  में
 कह  रहा  हूं  और  दुरुस्त  कह  रहा  हू  ।

 प्रध्यक्ष  महोदय  जो  कुछ  आप  कहना
 चाहते  है,  वह  रेप्लाई  में  बोल  दीजिये  ।

 शनी  बानपेय,  में  झ्रापका  ध्यान  स्टा्ड
 क्वेस्वन  नम्बर  ७५४  की  तरफ  दिलाना
 चाहता  हू,  जिसका  उत्तर  १६५६  में  दिया
 गया  था  ।  हमारे  दोस्त  श्री  डी०  सी०  शर्मा  ने-

 एक  प्रश्न  किया  था

 को  दो०  Wo  wat  दीवान  चन्द  शर्मा

 कह  दें,  डी०  सी०  शर्मा  क्यो  कहने  है  ?

 ची  बाअपेयो  जिस  के
 उत्तर  में  श्री  जे०  के०  भोसले  ने  कहा  था

 थी  मेहर  चन  खन्ना  :  पढ़िए,  पढिए
 मेरी  ज़िम्मेदारी  हे  १६९५६  की  ।

 थी  वाजपयी  श्री  जें०  के०  भोसले  ने

 कहा---
 “The  amount  collected  is  rough-

 ly  about  Rs  45,000  and  that  has
 been  deducted  in  the  rents  which
 were  due  from  these  al’ottees.”

 at  मेर  म्द  लता  माननीय  सदस्य
 झप्रेडी  में  पढ़  २हे  हैँ  ।  हिन्दुस्तानी  में  तर्जमा
 कर।

 थी  बाअपेयो  इस  के  बाद  श्री  डो०  सो०
 बार्मा  ने  एक  सप्लीमेंट्रो  प्रश्न  किया--

 “Ig  it  not  a  fact  that  the  re-
 ceipts  which  were  given  to  these
 allottees  said  that  the  money  was
 being  realised  towards  construc-
 tion  charges?”

 तो  श्री  भोंसले  ने  उत्तर  दिया

 “Yes,  Sir;  now  that  we  heave
 decided  that  Purana  Qilla  has  to
 be  vacated,  there  is  no  other  al-
 ternative  but  to  send  these  persons
 out.”
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 [att  वाजपेषो]
 इस  श्रवन  भौर  उत्तर  से  यह  स्पच्ट  हे  कि

 उनमे  कस्ट्रक्शन  चाजिज्ञ  लिए  गए  t

 शी  मेहर  लम्द  खन्ना  :  पढ़िए  i

 oft  वाजपेयी  :  जी  हां,  मैने  पढ़ा  है  ।

 इस  के  बाद  १६  मार्च,  १६५९  को  श्री
 मेहर  बन्द  अन्ना  से  प्रश्न  पूछा  गया  था  जिसके
 उत्तर  में  उन्होंने  कहा  कि

 “These  amounts  were  recovered
 from  these  displaced  persons  as
 advance  rent.  The  recoveries
 were  credited  to  the  appropriate
 heads  of  account.”

 33.83  hrs.

 (Mr.  Deputy-Speaxrr  in  the  Chair]

 थहले  कंस्ट्रक्शन  चाजिर  लिए  गए  भौर  बाद
 में  एडवांस  रेंट  लिया  गया  और  जो  एड  वास
 रेंट  लिया  गया,  क्‍या  वह  बाद  में  निकाला
 गया  ?

 थ्री  मेहर  शम्द  खा :  एडजस्ट  किया  गया
 किराये  में  ।

 क्री  बाजपेवी  उपाध्यक्ष  महोदय,  मुझे
 दुख  होता  है  कि  सदन  में  ऐसी  बातें  कही  जा

 रही  हैं.  जो  तथ्यों  से  मेल  नही  लाती  हैं  और
 जो  कुछ  झभो  तक  इस  सदन  में  उत्तर  दिये  गये

 हैं,  उनके  साथ  भी  उनकी  संगति  नहीं  बैठती

 है  t  जब  पुराने  किले  के  विस्थापितों  ने  उन
 दोनों  श्रादेशों  को  भागा  जितके  अन्तर्गत

 यहा  किराया  पहले  तो  १२  रुपए  तय  किया
 गया  था  और  बाद  में  घटा  कर  साह  चार  रुपए
 कर  दिया  गया  और  उन्होंने  पूछा  कि  किराया
 वहले  बारह  रुपए  कैमे  तय  कर  किया  गया  था
 और  शब  साढ़े  चार  दपपे  कौवे  कर  दिया  गया
 ओर  जिन  से  बारह  रतए  पहले  लिए  गये  थे,
 क्या  उनके  हिसाब  में  साढ़े  जार  दपए  किराया

 जमा  किया  जायगा,  तो  उत  को  संतोषजनक

 उत्तर  नहीं  दिया  गया  ।  इस  प्रकार  के  जो
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 बिस्थापित  हैं,  जो  भ्रमी  तक  बसाए  नहीं  जा
 जा  चुके  हैं  भौर  जिन  के  दावे  हैं,  भा  जो  गैर
 दावेदार  है,  मगर  जो  इस  स्थिति  में  नहीं  हैं
 कि  बे  झपने  किराये  पूरी  तरह  से  भर  सकें,
 प्रषन  यह  है  कि  उनका  क्या  बनेगा  मंत्री  महोदय
 कहते  हैं  कि  चीफ़  सैटलमेंट  कमिश्नर  हर
 एक  मामले  को  देखेंगे  ।  में  यह  जानता  चाहता
 हैं  कि  उन  के  पास  इतना  समय  कहां  है  भौर
 ऐसे  कितने  मामले  हैं,  जिन  के  बारे  में  उन्हें
 देखने  की  जरूरत  पड़ेगी  t  क्‍या  मंत्रालय  ने

 इस  तरह  का  कोई  भ्न्दाज  लगाया  हूँ  ?  मस्त्रा-_
 लय  में  काम  जिस  तरह  से  हो  रहा  है,  मैं  इसका
 एक  उदाहरण  आपके  सामने  रखना  चाहता
 हैं  !

 जगपुरा  में  १९  नम्बर  की  दुकान
 श्री  कृष्णामल  एलाटी  को  दी  गयी  थी  भौर

 उन्होंने  किराया  भी  दिया,  लेकिन  २४  फरवरी
 को  अ्रचानक  उनको  कहा  गया  कि  झाप  दुकान
 खाली  कर  दीजिए  और  वह  दुकान  एक  दूसरे
 व्यक्ति  को  एलाट  कर  दी  गई  क्योंकि  की
 गई  ?  क्‍या  कारण  था  एलाट  करने  का  ?
 झ्राजकल  तो  एलाटमेंट  बिल्कुल  बन्द  है  भौर
 केवल  स्पेशल  केसिज्ञ  में  होती  हूँ  7  यह  जो

 दूसरे  महोदय  थे,  इनका  ऐसा  क्‍या  स्पेशल
 केस  था,  जिस  में  एलाटमेंट  किया  गया  ?  शौर
 उनको  दुकान  दी  गई,  इतना  ही  नहीं,  पुलिस
 को  भेज  कर,  जो  पुराने  रहने  वाले  थे,  जिन्होंने
 किराया  दिया  था,  उस  के  बीवी  बच्चों  को
 निकाल  कर  उस  दुकान  का  पोझ्ेशन  भी
 दिला  दिया  गया  ।  मैं  मानता  हूं  कि  बाद  में
 मन्त्रालय  के  सेक्रेटरी  महोदय  ने  इस  अन्याय
 को  रोका  और  जिनकी  दुकात  थी,  उनको
 वापस  दिला  दी  लेकिन  इस  के  बीच  में  एक
 भौर  मामला  खड़ा  हो  गया  ।  जब  वह  पुरुतार्थो

 बन्घु  सटलमेंट  कमिश्नर  से  मिलने  के  लिए

 गए,  तो  उन्होंने  क्ञायद  मिलने  से  इंकार  किया
 शौर  वहा  कुछ  बात  बढ़  गई  ।  फ्लाइंग  स्क्वाड

 बुलाया  गया  भौर  जो  मिलने  के  लिए  गए  थे,
 उनको  मिलने  के  बजाये  थाने  में  मिजबा  दिया
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 गया  और  झंब  सैटलमेंट  कसिएनर  को  भधिकार
 दिया  गया  है  कि  बह  उन  पर  मुकदमा  चलाए  |
 अगर  यह  मनौषूत्ति  है  पुनर्वास  मंत्रालय  के
 अधिकारियों  की,  जो  कि  इस  मामले  में  दिखाई
 देती  है,  तो  इस  प्रकार  का  भ्रधिकार  कभ  से
 कम  में  उनके  हाथ  में  रखने  को  तैयार  नहीं  हूं  ।
 जो  भी  विस्थापित  हैं,  बे  हमारी  सहानुभूति
 के  पात्र  हैं  भौर  में  समझता  हू  कि  पुनर्वास  मत्री
 डे  प्रधिक  इस  बात  को  झौर  कोई  भी  गम्भीरता
 से  नहीं  समझ  सकता  ।  सेकिन  जो  व्यवहार
 हो  रहा  है,  जो  भाषरण  हो  रहा  है  जिस  तरह
 के  रवैये  भौर  रग-ढंग  दिखाई  दे  रहे  हैं,  उसमें

 इस  अकार  के  कानून  केवल  विस्वायितों  में
 असन्तोष  का  निर्माण  कर  सकते  हूँ  ।  वे  भ्रगर

 जलूस  निकालते  है,  धरना  देते  है,  तो  खशी  के

 लिए  नही  देते  हैं।  किसी  को  वहा  धूप  में  बैठना
 श्च्छा  नही  लगता,  जलूस  निकालने  में  किसी
 को  झानन्द  नहीं  झाता,  लेकिन  जब  स्थिति

 ऐसी  हो  कि  जो  सहन  न  होती  हो  भौर  कोई

 सुनता  नही  है,  तो  उनके  सामने  इसके  सिवा
 कोई  सारा  नहीं  रहता  कि  भ्रपनी  बात  सरकार
 के  कानो  तक  पहुचाये  और  उसके  लिए  प्रदर्शन
 का  भार्ग  अपनाये  t  मैं  समझता  हू  कि  सरकार
 सदन  के  सामने  ऐसे  तथ्य  रखने  में  असफल

 रही  है,  जिन  के  झ्राधार  पर  इतना  बड़ा  प्रधि-
 कार  सरकार  के  हाथ  में  दिया  जा  सके  t

 इसलिये  में  माग  करता  हू  कि  इस  विधेयक
 को  जनमत  के  लिये  प्रचारित  किया  जाय  भौर

 इस  बात  का  पता  लगाया  जाय  कि  क्या  वस्तुत
 ऐसी  स्थिति  उत्पन्न  हो  गई  है  झौर  क्या  सरकार

 के  सामने  इस  के  सिवा  झौर  कोई  चारा  नही  है
 झौर  इसलिये  में  झपना  सशोधन  सदन  के

 झम्मुल  उपस्थित  करता  हूं  ।

 Shri  Ajit  Singh  Sarhadi  (Ludhiana)
 I  am  sorry  I  cannot  congratulate  the
 hon.  Minister  in  bringing  forward  this
 Bill  before  the  House  I  can  very
 well  appreciate  his  difficulties  and  can
 well  realise  that  he  has  got  to  realise
 the  huge  arrears  of  rents  and  other
 dues  that  have  accumulated  from  the
 Gefaulting  displaced  persons.  till,  I
 cannot  find  any  justification  for  this
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 Provision  and  I  have  three  main  objec-
 tions  to  the  provisions  of  this  Bull

 The  amending  Bill  proposes  that
 henceforward  the  defaulting  displaced
 Persons  will  be  liable  to  arrest  for  non-
 payment  of  their  dues  to  the  Govern-
 ment  or  to  the  Custodian  and  the
 devision  thereof  shall  lie  n  the  hands
 of  the  Chief  Settlement  Commissioner,
 and  the  dues  shall  be  realisable  as
 land  revenue.  The  three  objections
 that  I  have  are  firstly  that  this  would
 be  a  sort  of  discriminatory  treatment
 8nd  as  such  would  impinge  on  the  pro-
 Visions  of  Article  34  of  the  Constitu-
 tion  masmuch  as  not  only  would  this
 Place  the  displaced  persons  2n  2  handai-
 Cap  and  would  be  a  sort  of  discrimina-
 tion  against  them  as  compared  to
 Other  debtors  in  contracts  and  agiee-
 Ments  of  a  commercial  nature,  but
 this  would  also  place  them  under  un-
 due  hardship

 ‘14524

 The  second  objection  is  that  it  35
 Most  unjust,  unfair  and  contrary  to
 the  :mpl.ed  commitment,  which  was
 given  in  4994  that  they  wo

 hi
 not  be

 lable  to  arrest  at  all  third
 Objection  35  that  this  amendment  ३35
 Very  mexpedient  in  the  form  :t  has
 been  brought

 Dealing  with  the  first  objection,  I
 Could  have  very  well  appreciated  af
 the  hon.  Minister  had  brought  forward
 &  proposal  that  henceforward  the  D  Ps.
 will  not  be  entitled  to  any  concessions,
 €@nd  will  be  governed  by  the  general
 Provisions  of  the  law,  and  will  be
 hable  to  arrest  or  any  other  penalt-
 les  that  are  contained  in  the  law  of
 the  land  in  relation  to  certaim  con~
 tracts,  agreements,  debts  and  all  that.
 If  the  proposal  had  been  brought  for-
 ward  in  that  form,  I  could  have  very
 Well  understood  the  justification  for
 this.  He  could  have  said  that  he  feels
 that  henceforth  the  DPs.  are  not  en-
 titled  to  any  concession,  they  have  al-
 teady  become  part  of  the  normal  eco-
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 [Shri  Ajit  Singh  Sarhadi]
 placed  persen  to  the  Government  or
 Custodian  would  assuine  the  status  of
 land  revenue  or  taxation,  that  is  most
 unfair,  It  is  putting  a  handicap  or
 hardship  on  them.

 By  this  provision  you  are  authoris-
 ing  the  Chief  Settlement  Commissio-
 ner  to  come  to  a  decision  as  to  how
 e  certain  smount  due  to  the  Custo-
 dian  er  Government  should  be  rea-
 lised.  Here  I  am  referring  to  re-
 levant  Clause  in  the  Bill.  The  mo-
 ment  he  comes  to  the  conclusion  that
 it  should  be  realised  as  a  land  revenue,
 you  write  to  the  Collector  to  realise
 it  as  land  revenue,  or  put  the  debtor
 in  jail.  I  do  not  think  that  a  con-
 tract  of  the  D.P.  with  the  Government
 or  with  the  Custodisn  has  got  4  bet-
 ter  status,  or  a  higher  position,  than
 that  of  an  individual  with  another
 individual  or  with  Government  on  @
 monetary  transaction.

 Shri  Mehr  Chand  Khanna:  On  a
 point  of  information.  May  I  know
 from  the  hon.  Member  whether  his
 intention  is  that  the  discretion  of  the
 Chief  Settlement  Commissioner  should
 be  limited  and  the  defaulters  should
 be  treated  according  to  the  normal
 law  of  the  land  and  arrested?  Is
 that  your  intention?

 Shri  Ajit  Singh  Sarhadi:  The  sub-
 mission  which  I  was  making,  Mr.
 Deputy-Speaker,  is  this.  I  could
 have  very  well  appreciated  it  if  the
 proposed  amendment  had  been  in  the
 form  that  the  debt  due  from  a  D.P.  to
 the  State,  or  to  the  Custodian,  would
 ‘“-.  no  better  than  that  of  any  other

 dividual  and  it  would  be  govern-
 ed  by  the  ordinary  law  of  the  land.
 Then  the  provisions  of  the  0.  क,  C.
 would  apply.  If  the  provisions  of
 the  C.P.C.  postulate  or  allow  arrest
 for  non-payment  of  dues,  certainly
 it  can  be  done.  I  can  very  well
 undestand  it.  But  what  will  be  the
 position  under  the  proposed  amend-
 ment?  The  posititn  under  the
 amendment  is  this:  fhe  debts  due
 from  a  D.P,  to  the  Government  or  the
 Custodian  are  going  to  be  realised  as
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 land  revenue  and  he  is  going  to  be
 arrested  for  default,  if  the  Chief  Set-
 tlement  Commissioner  comes  to  the
 conclusion  that  it  is  necessary  to  do
 ao.  I  would  submit  that  this  is  dis-
 crimination  against  them  and  you  are
 denying  equality  of  law  to  the  D.Ps,
 in  that  sense.  I  would  beg  of  the
 hon.  Minister  to  consider  this  aspect
 of  the  case.

 The  question  is  this,  Are  you  not
 creating  a  special  class  of  D.Ps.  who
 are  certainly  defaulters  having  a  spe-
 cial  law  for  them  wherein  you  have
 provided  that  they  would  be  liable  te
 arrest  for  non-payment  of  debts  that
 are  due  from  them  to  the  Govern-,
 ment  or  Custodian?  If  it  is  a  spe-
 cial  legislation,  then  it  infringes  arti-
 cle  74  inasmuch  as  it  is  discrimina-
 tory

 Now  if  a  person  borrows  from  the
 Government,  or  from  Industrial  Fin-
 ance  Corporation,  he  has  to  pay  back
 to  the  Government  or  Industrial
 Finance  Corporation  principal  .and
 interest  and  that  amount  has  to  be
 realised.  There  the  Government
 shall  have  to  proceed  in  the  ordinary
 courts  of  law.  They  shall  move  ea
 court  of  law,  and  file  a  suit  against
 him  and  get  &  decree.  That  is  the
 law  which  is  prevalent  for  general
 debts  pertaining  to  the  monetary
 transactions,  whether  loans  or  other-
 wise.  But  here  you  are  trying  to
 bring  in  a  special,  legislation  for  the
 D-Ps.  to  realise  certain  amounts  due
 from  them,  or  which  would  fall  due
 hereinefter,  hy  a  special  kind  of  pro-
 cedure,  that  is  treating  them  as  lana
 revenue.  But  debts  are  not  taxes.
 The  debt  is  the  result  of  a  commer-
 cial  transaction,  contract  or  agree-
 ment,  implicit  or  explicit.  So  the
 first  objection,  and  the  main  objec-
 tion,  that  I  would  put  fer  the  consi-
 deration  of  the  hon.  Members  of
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 ali  these  years.  Though  thera  may
 de  difference  of  opinion  whether  they
 ‘were  kissses  or  not,  this  would  cer-
 tainly  be  a  kick  and  so  he  should
 consider  twice  before  he  comes  for-
 ‘ward  with  his  proposal.

 My  second  objection  is  that  it  is
 most  unjust  and  unfair  and  it  is
 contrary  to  the  implied  commitment
 that  has  been  given  in  1954.  This
 Bill  is  for  amending  the  porvisions  of
 the  954  Act.  That  Act  of  ‘1954,  you
 ‘will  recollect,  definitely  postulated
 that  no  D.P.  would  be  liable  to  arrest
 for  amounts  due  to  the  Government

 war  te  the  Custadian  Thee  .was  nn
 suggestion  then  that  it  will  be  recon-
 sidered.  I  concede  that  huge  amounts
 have  accumulated.  My  hon.  friend,
 Shri  Vajpayee,  does  not  konw  the
 figures.  The  figures  have  not  been
 given.  The  amount  realisable  from
 the  D.Ps.  runs  to  crores  and  crores  of
 Tupees.  l  am  sorry  that  such  a
 large  sum  is  due  from  them.  But,
 whose  fault  is  this?  I  beg  of  the
 House  to  consider  that.  Why  have
 these  amounts  been  allowed  to  accum-
 mulate?  The  Rehabilitation  Minis-
 try  had  the  machinery  to  realise  this.
 Except  the  provision  about  arrest,
 from  which  there  was  exemption,  the
 rest  of  the  provisions,  attachment
 and  all  that,  were  there.  Is  it  not  a
 tefiection  on  the  efficiency  of  the
 Rehabilitation  Ministry  that  such  a
 huge  amount  should  have  been  allow-
 ed  to  accumulate?  Now  the  Minis-
 try  comes  forward  with  an  amend-
 ment  saying  that  they  should  have
 strong  powers  in  their  hands  to  arrest
 people.  Is  it  fair  to  have  such  a  pro-
 vision?  Because  of  the  inefficiency
 of  the  Ministry  large  arrears  have
 accumulated.  Now  they  want  to  send
 people  to  jail  for  defeult  in  paymett.

 Mr.  Deputy-Speaker:  If  the  hon.
 Member  says  that  they  have  been
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 Would  certainly  say  that  day  in  and
 day  out  the  hon.  Minister  told  us
 that  so  much  has  been  spent  from  the
 EXneral  revenues  for  the  D.Ps.  BO.
 Much  from  the  evacuee  pool  and  80
 Much  from  the  general  fund.

 Here  I  would  submit  that  I  have
 “always  been  pleading  in  this  House
 that  the  entire  responsibility  for  full
 Cympensation  to  the  D.Ps.  is  on  the
 Government  of  India.  These  people

 ve  been  displaced  because  of  no
 fault  of  their  own,  My  hon.  friend,
 NX  his  speech  at  the  time  of  reply,
 S\id  that  India  is  the  only  country
 “hich  tas  compensated  the  refugees.

 join  issue  with  him.  I  ask  him
 te  see  the  history  of  refugees  in
 ther  countries  and  see  how  full
 °Ompensation  hes  been  given  by
 taking  all  sorts  of  measures.

 Shri  Mehr  Chand  Khanna:  Will  he
 Cite  an  instance?

 Shri  Ajit  Singh  Sarhadi:  I  forget
 Just  now,  but  there  are  certain  inst-
 Ances.  So,  I  submit  that  we  should
 hot  day  in  and  day  out  tell  that  Rs.  45
 Crores  or  Rs.  50  crores  have  been
 Spent  from  the  general  revenues.
 “his  was  certainly  the  liability

 Sf  the  Government  oof  India
 Which  they  had  tried  to  discharge.
 And  I  wish  they  had  given  the  full
 {mount  of  compensation  to  the  persons
 Who  have  suffered  by  partition.

 Coming  to  the  point  I  was  discuss-
 ing,  there  was  an  implied  commitment
 ft  the  time  of  the  passing  of  the  Act
 that  there  will  be  no  arrests.  What
 then  has  transpired  in  between  these
 years  which  justifies  the  bringing  in
 of  this  amendment?

 Shri  Mebr  Chand  Khanna:  There
 was  a  positive  provision.  Why  are
 you  talking  of  the  implied  commit-
 ment?

 Mr.  Deputy-Speaker:  I  would  re-
 quest  both  the  hon.  Members  to  ad-~
 dress  the  Chair.

 Shri  AjM  Singh  Sarkadi:  There  was-
 certainly  a  positive  provision.
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 Mr.  Deputy-Spesker:  The  hon.
 Member  addresses  the  Minister  and  so
 he  also  addresses  the  hon.  Member.

 Shri  Ajit  Singh  Sarhadi:  I  am  ad-
 dressing  the  Minister  through  you.

 Mr.  Deputy-Speaker:
 passed.  I  see  that.

 Shri  C.  K.  Bhattacharyya:  Sir,  you
 address  more  the  hon.  Member  to
 your  right  than  the  hon.  Member  in
 front  of  you.

 Shri  Ajit  Singh  Sarhadi:  There  Is
 a  positive  provision  to  the  extent  that
 the  D-Ps.  are  not  liable  to  arrest.  I
 submit  that  this  positive  provision
 contains  an  implied  commitment  that
 there  will  be  no  change  in  it.  What
 circumstances  have  arisen  in  between
 to  necessitate  the  bringing  of  this
 proposal?  The  only  circumstance  that
 we  have  been  told  by  the  han.  Minis-
 ter  is  that  there  is  accumulation  of
 arrears,  that  they  have  been  given
 large  concessions  and  all  that.  Of
 course,  concessions  have  been  given  to
 the  displaced  persons  but  if  the
 arrears  have  accumulated  it  is  due  to
 the  fault  of  the  Ministry.  Why  have
 the  arrears  accumulated?

 My  third  objection  is—I  would  not
 take  a  long  time  of  the  House—that
 this  provision  is  most  arbitrary.  Now
 you  are  not  realising  this.  The  hon.
 Minister  was  pleased  to  say  in  a  very
 appreciative  way  that  the  highest
 officers  of  the  Rehabilitation  Ministry
 have  been  authorised  to  come  to  the
 conclusion  whether  he  should  not  be
 given  an  exemption.  So  far  so  good.
 But  how  does  the  machinery  act?  I
 also  consider  that  the  individual  con-
 cerned  has  been  given  the  right  of
 audience,  the  right  of  hearing  and  all
 that.  That  is  there.  But  the  moment
 the  order  is  finally  passed  that  is  the
 end  of  it.  There  is  no  right  of  appeal.
 There  is  no  right  of  revision.  Section
 24  of  the  Act  does  not  give  the  right
 of  revision.  This  is  the  final  autho-
 rity.  Is  it  fair,  is  it  expedient  to  vest
 an  individual,  howsoever  highly
 placed  he  may  be,  with  such  arbitrary
 ‘powers  which  are  not  appealable?
 ‘The  only  provision  that  I  find  in  the
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 Act  is  section  83  under  which  hund-
 reds  of  applications  are  lying  with-
 out  being  heard  and  being  disposed  of
 summarily  without  the  knowledge  of
 the  individual  concerned.  Therefore
 my  submission  before  the  House  is
 that  vesting  such  arbitrary  powers  in
 one  individual  is  not  desirable.  The
 individual  may  not  be  in  a  position  to
 place  all  the  facts  before  the  Chief
 Setttlement  Commissioner.  I  would
 submit  that  vesting  such  arbitrary
 powers  in  the  Chief  Commissioner,
 however  high  the  office  he  may  hold,
 is  very  arbitrary.  This  should  not  be
 done.  The  right  of  appeal  should  be
 there.

 My  last  submission  for  the  conside-
 ration  of  the  House  is  that  on  the
 speech  which  the  hon.  Minister  has
 given  before  the  House,  I  do  not  think
 he  has  made  out  a  case  that  there  is
 any  justification  for  bringing  forward
 this  Bill.  I  do  hope  that  he  will  re-
 consider  his  decision  and  withdraw
 the  Bill.

 Mr.  Deputy-Speaker:  Pandit  Thakur
 Das  Bhargava.  The  time  allotted  is
 one  hour  and  thirty  minutes  but  I
 find  that  there  are  many  hon.  Mem-
 bers  wishing  to  speak.

 Pandit  Thakur  Das  Bhargava:  The
 Chair  has  discretion  to  extend  it  by
 one  hour.  This  is  one  of  the  Bills  in
 which  many,  very  complicated  ques-
 tions  arise.

 Mr.  Deputy-Speaker:  Panditji  must
 have  been  here  when  the  Report  of
 the  Business  Advisory  Committee  was
 adapted  and  must  have  been  there  also
 in  the  Business  Advisory  Committee.
 ¢

 Pandit  Thakar  Das  Bhargava:  I  was
 not  present  at  the  meeting  of  the
 Business  Advisory  Committee.  Un-
 fortunately,  at  that  time  I  was  here  in
 the  Chair.  Anyhow,  even  without
 that....

 Mr.  Deputy-Speaker:  After  he  has
 finished  his  speech,  I  will  request  him
 to  occupy  the  Chair.  Then  he  can  do
 anything  he  likes.
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 Shri  Panigrahi  (Purl):  The  hon.

 Minister  may  reply  on  Monday.

 Pandit  Thakor  Das  Bhargava:  When
 I  am  in  the  Chair  I  shall  be  exercising
 the  discretion  which  you  are  expected
 to  do  in  this  case.  This  discretion  is
 always  there  in  spite  of  the  Business
 Advisory  Committee  report  and  its
 adoption  by  the  House  and  indepen-
 dent  of  it.

 जनाब  डिप्टी  स्पीकर  साहब,  यह  जो
 बिल  यहां  रखा  गया  है,  इसमें  कोई  शक  नही
 है  कि  यह  एक  छोटा  सा  बिल  है,  एक  दो
 क्लाज़  का  बिल  हैं,  लेकिन  यह  निहायत  ही
 कम्पलीकेटिड  है  श्रौर  बहुत  ही  मुश्किल  बिल

 है  ।  जब  १६५४  में  हमने  सेवशन  ३०  को  पास
 किया  था  उस  वक्‍त  मभी  मैम्बसं  को  मालूम
 था  कि  ऐसे  बहुत  से  केसिस  होंगे,  जिनमें  लोग
 रुपया  नही  दे  सकेंगे  ।  लेकिन  यह  एक  खास
 किस्म  का  लैजिस्लेशन  है  भौर  मुझे  पता  नहीं
 है  कि  इसके  खिलाफ  झआटिकल  १४  अाफ  दो

 कांस्टीट्यूशन  की  शरण  ली  जा  सकती  हैं
 या  नही  1  सरहदी  साहब  ने  कहा  है  कि  ली  जा
 सकती  है  लेकिन  मे  नही  जानता  हु  ।  में  इतना

 ही  अर्ज़  कर  सकता  हु  कि  सब  को  मालूम  था
 कि  जरूर  ऐसे  वाकात  हो  सकते  हूँ  कितनी  भी
 कोई  खराबी  करे,  उसको  गिरफ्तार  नही  किया

 जाएगा  ।  जब  सन्‌  १६५४  में  सिलेक्ट  कमेटी
 बैठी  थी,  उस  वक्‍त  म॑  उसका  बेयरमैन  था

 हमारी  यह  युनैनिमस  प्रोपोड़ल  थी  भौर  हाउस
 में  भी  किसी  ने  उस  पर  कोई  एमंडमेंट  नही
 रखा,  किसी  ने  झगड़ा  नही  किया  भौर  भान  रेबल
 मिनिस्टर  साहब  ने  भी  कोई  झापत्ति  नही  की,
 सभी  ने  सिल  कर  पास  किया  t  लेकिन  झाज

 हमारे  भानरेबल  मिनिस्टर  साहब  यह  समझतें

 है  कि  उसमें  तबदीली  किये  जाने  की  झावइ्य
 कता  हूँ  ।  इसके  बारे  में  उन्होंने  जो  तकरीर  की

 है,  उसको  मैने  बड़े  गौर  के  साथ  सुना  है  भौर

 साथ  ही  सरहदी  साहब  न  जो  बातें  कही  है
 उनको  भी  सुना  हूं  q

 मुझे  बरा  भी  तामूस  नहीं  है
 कि  झानरेबल

 मिलिस्टर  साहब  की  भी  बहुत  सी  मजबूरियां
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 है  भौर  में  उनको  रियालाइड  करता  हूं  +
 मिनिस्टर  साहब  ने  भ्रपनी  तकरीर  में  शुरू
 में  ही  कहा  है  कि  मै  खुश  नहीं हूं  इस  लैजिस्लेशन
 को  लाकर  |  इसके  साथ  ही  साथ  उन्होंने  यह
 भी  कहा  हूँ  कि  मेरी  ड्यूटी  डी०  पी०  भौर
 टैक्सपेयस  दोनों  की  तरफ  है  ।  चूकि  मैंने
 टैक्सपेयर्स  का  भी  रूयाल  रखना  हैं  इसलिये  मै
 इस  बिल  को  लाने  पर  मजबूर  हुभा  हूं  7  मै
 उनकी  इस  बात  को  एंडोस  करता  हू  ।

 जनाबेवाला,  म॑  समझता  हूं  कि  भगर
 कोई  भिनिस्ट्री  ऐसी  है  जिसके  ड्यूस  अदा  किये
 जाने  चाहियें,  वाजिय  इयूस  की  अदायगी  की
 जानी  चाहिये,  उनकी  पेमेंट  करने  में  कोई

 हुज्जत  नही  होनी  चाहिये,  कोई  ऐतराज़  नहीं
 हीना  चाहिये  वह  यही  है  ।  यही  एक  मिनिस्ट्री

 /  हूँ  जो  कि  राष्ट्र  निर्माण  के  कितने  ही  काभो  को
 करती  हैं  ।  बाकी  की  मिनिस्ट्रीड  एक  एक  या
 दो  दो  काम  करती  है,  लेकिन  यह  मिनिस्‍्ट्री
 सभी  काम  करती  हैं  I  इस  चीज़  को  मैं  इस
 हाउस  में  कई  बार  कह  चुका  हू  कि  यह  गवर्ने में  ट
 मशीनरी  का  एक  डिवाइन  पार्ट  है  1  भूले  को
 रोटी  देना  इसका  काम  हूँ,  बगर  काम  के
 व्यक्ति  को  काम  देना  इसका  कर्तव्य  है,  किसी
 को  टी०  बी०  हो  जाती  है,  उसको  भ्स्पताल
 में  दाखिल  करवाना  इसका  काम  है,  दवाई
 का  बन्दोबस्त  करना  इसका  काम  हैँ,  किसी
 के  पास  मकान  नहीं  है  तो  मकान  देना  इसका
 काम  है,  डोल्ड  देना  इसका  काम  हैं।  इन  सब
 कामो  को  करने  के  लिये  जैसा  कि  हम  जानते

 है  तीन  रब  रुपये  से  ज्यादा  खर्च  किये  जा

 चुके  हूँ  -  म॑  इस  हाउस  में  इस  बात  को  कई
 बार  कह  चुका  हूं  कि  दुनिया  में  कोई  भी  सर-
 कार  ऐसी  नहीं  है  जिसने  इसना  ह्ानदार  इस
 बारे  में  काम  किया  हो  जितना  शानदार  इस
 सरकार  ने  किया  है  1  इसके  लिये  इस  सरकार
 की  जितनी  भी  तारीफ  की  जाए  भोड़ी  है
 इस  सब  के  लिये  में  इसका  मदाक्र  हूं

 झाज  बह  कहना  कि  गवनुमेंट  की  रिस-
 पांसिबिलिटी  थी  इसको  पूरा  कर  सेशन  देना,

 झासान हूँ  1  में  सरहदी  साहब  से  एछना  चाहता
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 हूं  कि  क्या  वह  पिछले  दस  बारह  सालों  की  इसके  जो  ड्यूज़
 नि

 झदा  किये  जायें  क्‍योंकि

 ह््स्ट्री  को  भूल  गये  हूँ  कि  किस  तरह  से  यहां  पर  झमर  वे  झदा  करेंगे  तो  वह  रुपया  फिर  उन्हीं

 झगड़े  हुए  है  ।  भ्राज  यह  कहना  श्ासान  है  कि
 वाटिदान  गवर्नमेंट  की  वजह  से  हुआ  ।  जनाब
 डिगटी  स्पीकर  साहब,  झपकी  तरफ  से  ही,
 एक  रेजोल्यूशन  श्राया  था  भाठ  आने  के
 वास्ते  लेकिन  उसको  किस  ने  एक्सेप्ट  किया  ?

 मैने  उस  वक्‍त  कहा  था  कि  झ्राप  झाठ  अझाना
 क्यों  मागते  है,  शायद  सरकार  ज्यादा  दे  दे  ।
 सौ  करोड़  रुपया  पाकिस्तान  देने  के  लिये  तैयार
 था  और  हो  सकता  हूँ  उस  बकक्‍त  सरकार  दो
 सी  करोड़  रुपया  देने  के  लिये  भी  राजी  हो
 जाती  ।  लेकिन  झाज  सरकार  अपनी  तरफ  से
 तीन  सौ  करोड़  रुपया  खर्च  कर  चुकी  है  तो
 सरकार  बे  कभी  भी  फुल  कम्पेंसेशन  देने  की
 बात  को  मंजूर  नही  किया  है  ।  एक  बार  एक
 मिनिस्टर  साहब  ने  तो  इस्तीफा  दे  देने  तक  की
 धमकी  दे  दी  थी  उस  कम्पेंसेशन  के  लिये  जो
 झाज  हम  को  मिलता  हूँ  ।  लेकिन  इस  सब

 झगड़े  में  म॑  आज  जाना  नही  चाहता  हु  ।  भ्राज

 बारह  बरस  के  बाद  सरकार  से  कहना  कि  वह

 फुल  कम्पेंसेशन  दे,  बहुत  ही  विलेटिड  हूँ  ।  में
 तो  यहां  तक  कहता  हू  कि  अगर  सरकार  लेवी
 लगा  कर  सारे  हिन्दुस्तान  पर,  फुल  कम्पेंसेशन
 देती  तो  सरकार  का  तो  कुछ  न  बिगड़ता
 लेकिन  लोगों  में  सै  टिसफैक्शन  ज्यादा  होता।

 लेकिन  इस  सब  को  छोड़  कर  जो  तजवीज

 हमारे  सामने  हैँ,  उस  पर  में  भ्राता  हू।  इस
 तजवीज़  को  जब  म॑  देखता  हू  तो  मुझे  यह  कहने
 में  ज़रा  भी  सकोच  नही  होता कि  काफी  कोशिश
 मिनिस्टर  साहब  ने  इन  लोगों  को  खुशहाल  करने
 की  की  हैं  बौर  इतनी  कोशिक्ष  करने  के  बाद
 भी  श्गर  ये  लोग  दपया  नहीं  देत ेहै  भर  दे  सकते

 है,  तो  उनसे  बसूल  किया  ही  जाना  चाहिये  ।
 सरकार  का  टैक्स  या  शौर  कोई  श्यू  झगर  कोई
 शख्स  भ्रदा  नही  करता  है  तो  मेरी  नज़रों  में  वह
 झानेस्ट  सिटिजन  नही  है|  जहां  तक  इस  मिनिस्ट्री
 का  ताल्लुक  है  यह  ड्यू  डबली  सेफ्रेड  है  कि

 पर  खर्च  होगा,  फिर  डी०  पीज०  पर  खर्च

 होगा,  और  उन्ही  को  वह  वापिस  चला  जायेगा
 इस  बास्ते  यह  उनको  डबली  सेक्रिड  ड्यूटी  है
 कि  बे  इस  रुपये  को  प्रदा  करें  ।  प्राज  यहा  से
 में  हर  एक  डी०  पी०  को  भ्रपील  करना  चाहता

 हूँ  कि  भ्रगर  कोई  वाजिब  रुपया  इस  मिनिस्ट्री
 का  निकलता  है,  दुरुस्त  तौर  पर  निकलता  है,
 ती  उसे  उस  रुपये  को  भ्रदा  करने  में  ज़रा  भी

 ताम्मुल  नहीं  करना  चाहिए  भौर  जहा  तक

 है  सके,  उसको  प्रदा  कर  देना  चाहिए  |  अगर दे
 दरायत  जो  आनरेबल  मिनिस्टर  साहब  ने
 नयान  की  है,  दुरुस्त  है,  तो  बावजूद  इसके  कि

 हमारा  जनरल  ला  झाफ  दी  जेड  कुछ  भी  हो,
 जनरल  डेट  एनजस्टमेंट  एक्ट  के  स्विलाफ  हो,
 अयोकि  दफा  ३०  उस  एक्ट  में  भी  जिस  में

 कहा  गया  है  कि  कर्जा  चाहे  जितना  सेक्रिड
 क्यों  न  हो,  किसी  को  कंद  नहीं  किया  जाये,
 छकिन  रुपया  वसूल  होना  ही  चाहिए  ।  यद्यपि
 मह  डयू  उस  ऐक्ट  का  मामला  नहीं  है  1  यह
 हिस  जेस्ह  परसज्ञ  का  मामला  है  यह  मामूली
 हैकमत  का  श्र  एक  सिटिज़न  का  सामला

 नही  है  ।
 26  hrs,

 जनाबेवाला,  जितने  ला  हम  ने  पास
 किये  है,  उनके  भन्दर  हम  ने  खास  तौर  पर

 कोर्ट, स  को  दूर  रखा  है।  सभी  डी०  पीस०
 के  लाज  के  झन्दर  इन्हीं  को  हम  ये  हाकिम
 अनाया  है  क्‍योंकि  इन  पर  बड़ी  मारी  जिम्मेवारी
 है  |  डी०  पीस०  इनके  बच्चों  4  बराबर  हैँ
 ध्रौर  4  महसूस  करता हूं  कि  कभी  कमी  बस्चे

 '
 दाढ़ी  मी  खींच  लेते  हैँ,  गालियां  भी  दे  देते  हैं,
 लेकिन  भापको  बुरा  न  मानना  चाहिये  ।  यही
 आत  में  ने  गाडगील  साहब  को  सन्‌  रैट

 में  कही  थी  मैंने  उससे  कहा  था  कि  जओ  सी
 इस  कुर्सी  पर  बैठता  है  उसकी  किस्मत  में
 गालियां  खाना  ही  लिखा  होता  है  जिन

 लोगों  के  साथ  भाप  शैनन  करते  है,  उतके  कसूरों
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 को  झाप  भूल  जायें  t  झ्राप  यही  उम्मीद  रखें  कि
 लोग  भ्रापको  गालियां  ही  देंगे  ।  जो  भी  आदमी
 नेक  काम  करता  है,  उसको  गालियां  ही
 मिलती  हैं।  इसी  वास्‍्ते  सोलोमन  ने  कहा
 नेकी  कर  झौर  कुए  में  डाल  t  इस  वास्ते  जब
 गाड़गील  साहब  ने  १६५१  में  यह  कहा  था  कि
 लोग  यों  कहते  हैं  भौर  यों  कहते  हैँ,  उस  वक्‍त
 जो  मैने  उनसे  कहा  था  उसी  को  श्राज  रिपीट
 करता  हूं  कि  आप  ध्पनी  आबलिगेशंस  को

 पूरा  करें  शौर  गालियों  की  परवाह  न  करें
 गालियां  तो  पड़ती  ही  रहेंगी  ।

 तो  मैं  यह  कहना  चाहता  हूं  कि  हम  ने

 हाकिम  इन्हीं  को  अनाया  और  अपनी  सारी
 किस्मत  इन्ही  के  हाथ  में  सौंप  दी,  जो  चाहें  ये
 करें।  बितना  विस  &  जिम्मे  पैसा  निकलता
 है  इसका  फंसला  कोई  कोर्ट  नहीं  इन्हीं  को
 करना  है  1  आप  ही  कलेक्टर  है,  भाप  ही  टेक्स
 लगाने  वाले  है,  श्राप  ही  इयू  तय  करने  वाले

 है,  भाप  ही  डंमेज़िज़ञ  तय  करने  वाले  है,  ये
 सभी  झखत्यार  आपके  पास  हैं  7  एक  दफा  की
 जात  है  कि  मिनिस्ट्री  ने एक  दिन  सब  लोगों
 की  बेक  पर  किरायों  को  दुगुना  कर  दिया  ।
 हम  हाउस  में  भाये  और  खन्ना  साहब  ने  इसकी
 शिकायत  की  की  और  पूछा  कि  क्‍या  मामला  है
 सो  इन्होंने  मेहरबानी  करके  कह  दिया  कि  वे
 डबल  नहीं  होगे  ।  यह  उन्होंने  अच्छा  किया,
 झगर  न  किया  होता  तो  झाज  उस  पेसे  को

 एरियर्स  की  शक्ल  में  वसूल  किया  जाता।

 बहुत  सी  चीज़ें  है,  जिन  का  में  जिक्र  करूंगा।

 बहुत  से  लाज  हमने  ऐसे  बनाये  कि  जिन  के
 अन्दर  डी०  पीस०  के  यहां  मां  बाप  बनाये
 गये  t  पैसा  काट  लें  या  न  काट  लें,  यह  सारी
 जिम्मेदारी  इन्हीं  पर  है  झब  यह  लोगों  को
 कैद  कर  दें,  इससे  भी  में  दूर  नहीं  भागता  हैं
 लेकिन  मैं  इतना  जरूर  कहना  चाहता  हूं  कि
 जिस  तरह  से  अ्रखत्यार  दिये  जा  रहे  है,  उस

 शरह  से  लोग  कंद  नहीं  होने  चाहियें।  इसके
 अन्दर  प्राविड़न  रखा  गया  है  कि  झगर  सेटलमेंट

 ग्राफिसर  ऐसा  फैसला  कर  दे  कि  फलां  को
 औँद  कर  लिया  जाये  तो  उसको  भ्रपील
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 मिनिस्टर  साहब  के  पास  नहों  हो  सकेगी  या
 शर  किसी  के  पास  नहीं  हो  सकेगी  |  मैं

 चाहता  हूं  कि  इस  तरह  के  केसिस  की  भ्रपोल

 खुद  मिनिस्टर  साहब  के  पास  हो  सके,  ऐसा
 प्राविजन  इस  में  कर  दिया  जाये  |  इस  तरह  का
 सेफगार्ड  इस  में  रखना  बहुन  जरूरी  है  ।  मैं

 यह  क्‍यों  कह  रहा  हूं,  इसकी  वजह  भी  बयान
 करना  चाहता  हूं  1  मुझे  अफसोस  के  साथ  कहना
 पड़ता  है  कि  में  मिनिस्ट्री  के  दफ्तर  के  बक़िग
 से  संतुष्ट  नहीं  हूं  ।  में  मानता  हूं  कि  जो  संक्रेट्री
 साहब  हैं,  धर्म  बोर,  वह  बहुत  अच्छे  झ्ादमी  हैं,
 बहुत  हमदर्दी  से  पेश  झ्ाते  हैं  :  मैने  यह  भी
 देखा  है  कि  जिन  के  क्ठेम  दस  दस  बार  रिजेक्ट

 हो  चुके  थे,  उन  के  केसिस  में  खज्ना  साहब  ने
 जब  कहा  जाये  कि  कुछ  कर  लो,  कुछ  करते  है,
 कुछ  करते  है  तो  बाद  में  कुछ  न  कुछ  बन  ही
 गया  ।  ऐसे  ऐसे  केसिस  में  जहां  गालियां  दी
 गई  शौर  बुरा  भला  कहा  गया,  उन  में  भी

 होटल  में  लोगों  को  मकान  दे  दिये  गये,  जमीनें
 दे  दी  गईं ।  ये  सब  धखत्यार  आपके  पास  हैं।
 झाप  आज  इन  लोगों  पर  करोड़ों  रुपया  खर्चें
 कर  रहे  है  I  लेकिन  लोग  जब  खत  लिखते  हैं
 झापके  महकमे  को,  तो  उनको  जवाब  नहीं
 मिलता  है  ।  मुझे  तो  मिनिस्टर  साहब  की
 मार्फत  जवाब  मिल  जाता  है,  लेकिन  लोगों  को

 नहीं  मिलता  है।  इस  व्यूरोक्रेटिक  एडमिनिर-
 ट्रेशन  से  लोग  सेटिसफाइड  नहीं  हैँ  ।  मेरे  पास
 लोगों  के  कितने  ही  खत  पहुंचे  है,  जिनमें  कहा
 गया  है  कि  उनको  जवाब  नहों  मिलता  है  t
 इस  वास्ते  मैं  थाहता  हूं  कि  चूंकि  यह  सिटिजंस
 की  लिबर्टी  का  सवाल  है,  डी०  पीस०  की  लिबर्टी
 का  सवाल  है,  इसांलए  इस  में  यह  प्रोवाइड
 कर  दिया  जाये  कि  अपील  मिनिस्टर  साहब  के
 पास  हो  सकती  है,  तो  भच्छा  रहेगा  ।

 आप  इस  कानून  में  सैटलमेंट  झाफिसर
 साहब  को  भखत्यार  देने  जा  रहे  हैं।  परसनली
 किसी  के  बारे  में  में  कुछ  नहीं  कहना  चाहता
 हूं  ।  चीफ  सैटलमेंट  झ्/फिसर  इत्यादि  को  मैं
 जानता  भी  नहीं  हूं  ।  लेकिन  मैं  उसके  हाल
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 पंडित  ढाकुर  दास  माग

 इतने  खुले  नहीं  रखना  चाहता  हूं  जितने  खुले  से  इस  में  लिखा  है  कि  उस  में  कंट्मेशसनेस
 कि  इसके  प्रन्दर  रखे  गये  है  t  इसमें  कहा  गया  है  न  हो  ।  ही  हैज  गाट  एबिलिटी  दू  पे  छेकित

 “....d3  refusing  or  neglecting,  or
 has  refused  oor  neglected  to
 pay....”.

 इसका  मतलब  साफ  है  कि  ही  हेज नाट  पेड  |
 निगलैक्टिड  दू  पे  का  मतलब  है  नाट  पेश  ।

 यह  बात  कहने  का  यूफेमिटिस्क  थे  है।  झब  जिस
 में  भ्रदा  नही  किया  है,  उसका  केस  जायेगा  ।
 क्या  ग्राउंड्स  देखी  जायेंगी,  इसके  बारे  में

 कहा  गया  हैं  —
 San  by  order,  in  writing  stat-

 ing  the  grounds  therefor....”.

 तो  इस  तरह  की  मै  ब्लैंकेट  पावर  किसी
 शख्स  को  देने  के  लिए  तैयार  नही  हूं,  जहा  तक
 डिस्प्लेस्ड  पसेन्स  की  पर्सनल  लिबर्टी  का  सवाल

 है।  भाप  साफ  लिख  दीजिये,  भ्रपील  प्रोवाइड
 कीजिये  और  वहां  लिखिये  कि  झगर  उस  में

 नानएविलिटी  हु  पे  है  तो  उसे  जेल  में  नही  भेजा
 जायेगा  v  हमारे  खन्ना  साहब  ने  भी  ऐसा  ही
 फरमाया  था,  मैं  उन  को  उन  के  ही  शप्रल्फोज्
 पर  पित  करना  चाहता  हूं  ।  उन्होंने  फरमाया
 शा  कि  अगर  कोई  शख्स  नहीं  दे  सकता  तो

 हम  उसे  कंद  नही  करेंगे,  भौर  बह  ठीक  भी  है  ।
 में  सारी  दुनियां  के  लाज  को  लाया  हूं  दिखाने
 के  लिए  कि  झगर  कोई  भ्रादमी  देने  के काबिल

 नहीं  है  ठो  कहीं  पर  भी  उसे  कैद  नहीं  किया
 जाता  |  सन्‌  १६०६८  में  यह  ला  हमारे  देद  में
 अमेंड  हो  गया  शर  यह  तय  किया  गया  कि
 अगर  कोई  जजमेंट  डेटर  है  शौर  वह  दे  नही
 सकता  तो  उस  के  खिलाफ  वारेंट  बतौर  हक  के
 जारी  नहीं  किया  जायेगा  शझाज  कोर्टेस  को
 डिस्क्रेशन  है  कि  वह  किसी  को  कैद  में  भेजें  या
 जे  भेजें  ।  किसी  को  भी  इस  के  बारे  में  कोई

 राइट  नही  है  )  तो  ला  तो  यह  है  ,  जनाब

 मुलाहजा  'करमायेंगे  शाइर  नें०  २१,  रुल

 ३७  से  ४०  को  ।  इस  में  वह  दो  तीन  बातें  कर
 शकते  हूँ  ।  अगर  ग्बाहें  तो  कदसाने  भेज  दें,
 बरना  नहीं  ।  यह  हुई  एक  चीज  ।  इसी  तरह

 उसे  का  कंडक्ट  कंटुमेशस  है  या  negatively
 उसे के  पास  रुपया  है  नहीं  शौर  वह
 न  पेने  के  काबिल  है  उस  को  कैद  नहीं  किया  जा
 सकता  क्योंकि  बहू  रुपया  नहीं  दे  सकता  |
 किसी  गवर्नमेंट  को  वाजिब  रुपया  न  देना
 ठीके  बात  नहीं  है।  सरकार  का  टैक्स  दा
 करना  हमारा  पहला  फर्ज  है,  खुसूसतू  इस
 मिनिस्ट्री  का  रुपया  जो  कि  to  पीज०  के
 फायदे  के  लिये,  काम  कर,  रही.  है.  ५  को  धागर,
 उस  में  एबिलिटी  है  तो  उस  के  लिए  में  ने
 तर॑भीम  में  लिखा  है  :

 “If  he  thinks  that  the  person
 defaulting  5  able  to  pay  the
 amount  and  is  contumaciously
 neglecting  or  refusing  to  pay  while
 the  Rehabilitation  Ministry  has
 discharged  its  obligations  towards
 his  as  required  by  Jaw,  rules  and
 assurances  given  by  the  Govern-
 ment.”

 यह  दूसरी  चीज  है  जिस  की  तरफ  में  आप  की
 तबंन्जह  दिलाना  चाहता  हूं  ।

 उपाध्यक्ष  महोदम  :  प्रमेंडमेंट  तो  श्राप
 का  बहुत  लेट  शाया  है

 पंडित  ठाकुर  दास  भार्गव:  यह  तो  कल
 तर्क  चलेगा.।  फिर  मै  उन  के  बर्खिलाफ
 तो  कुछ  कह  नहीं  रहा  हूं।  उन्होंने  भी
 फर्यमाया  है  कि  अगर  किसी  केस  में

 कंदुमेशस  डिनाय॑ल  हो  तो  उस  को  जेल  मेजा
 जाप ।  इस  में  म ेकोई  भलग  थीज  तो  लिल

 नहीं रहा  हूं। मैं  मी  यह  चाहता  हूं  कि
 if  a  person  comes  to  seek  enquiry
 before  you,  he  must  come  with  clean
 hands.  द्व्ह  पहले  भ्रपता  फर्ज  झदा  कर

 दे  तब  दूसर ेसे  कड़े  कि  सुम  झपना  फर्ज
 दी  करो  a  oak  उस  के  कूपर

 कोई  अब्सिगेशन  नहीं  है  तो  मो
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 सेश्योरेन्सेज  ६१  ला  की  रू  से,  जो  कि  खुद
 'मिनिस्ट्री  के  जिम्मे  हैँ  प्लौर  उस  वक्‍त  उन  को
 डिस्चाजे  नही  किया  गया,  तो  भ्राइिनरी  रूल
 आफ  ईक्विटी  से  उस  को  कोई  हक  नहों  है  कि

 किसी  हक  को  मारे,  किसी  को  पर्सनल  लिबर्टो
 को  कम  करे  प्राक्षिर  आदमी  वे  चारे  कप्रा  करे  ?

 जया  झाप  के  ऐश्योरेन्सेज  को  एक  पैसे  का  शहद
 ले  कर  चाटें  जित  के  लिए  हाई  कोर्ट  स  4  लिख
 दिया  कि  ने  सिविल  राइट  के  बेसिस  नहों  है
 यह  ऐश्पोरेन्स  हाउस  में  दिये  गये,  जनाब  की
 रिपोर्ट  से,  अजित  प्रसाद  जैन  साहब,  भम्बे  दकर
 साहब,  गाडगिल  साहब,  खना  साहब  औौर
 १५,  २०  और  लोगों  को  रिपोर्ट  से  सारो

 गवर्त  मेंट  की  रू  से,  प्राइम  मिनिस्टर  ,  सरदार
 चटेल,  सारी  गवर्नेमेंट,  सारी  कैबिनेट  को  रू  से
 जितने  ऐदपोरेन्स  दिखे  गये  उन  के  लिए  हाई
 कोर्ट  में  लिख  दिया  :

 “do  not  furnish  good  basis  for
 eivil  right

 झाज  इस  हाउस  में  मुझे  खुशी  है  कि  स्‍भ्रानरेबल
 मिनिस्टर  साहब  ने  भ्पनी  पोजीशन  को

 बाजेह  फरमाया  #  मै  में  पहले  झर्ज  किया  था  कि

 मुझे  कोई  शूबहा  नहों  है,  भौर  मे  जे  करने
 को  तैयार  नहीं  हु,  कि  खन्ना  साहव  पपने
 'फर्ज  को  पूरा  करने  के  लिए  तंयार  नही  है  ।
 में  ने  फाइनेन्स  बिल  के  वक्‍त  तकरीर  की  थी  कि
 दरभअस्ल  ले  न्द्स्ा  साहब  से  मिला,  उन्होंने
 ओहरबानी  फरमा  कर  कहा  कि  में  कलचरल
 अफेपर्स  शौर  दूसरी  जो  मिनिस्ट्री  ह ैजिन  को

 श्व्यहू  सौंपा  गया  है,  उत  से  वापस  लेने  के  लिए
 बैयार  हु,  उस  में  मझ  कोई  एतराज  नहो  है
 लेकिन  रूपया  हम  नही  देंगे  ।  हम  कहा  से  उसे
 लायेगे  ।  हमारी  पालिसो  नहीं  है  मकान
 बनाने  की  ।  प्लाज  शुक्र  है  कि  उन्होंने  उस  के
 बारे  म  थोड़ो  सी  तरमीम  फरसाई  ।  में  उस  से

 खुद  हुं  ।  मेरा  तो  बहुत  सिम्पल  सा  मामला  है।
 जब  तक  भाप  के  क्‍ग्मान्लिगेदन्स  पूरे  न  हों
 सब  तक  ाप  किसी  को  कैद  ते  कराइरे  ।  इस
 गास्ते  में  भ्र्ज  करता  चाहत,  हूं  कि

 क्या  हमारे  राइट्स  में  शौर  क्या  उन्होंने

 MAY  ,  999  Persons  4540
 (Compensation  and
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 राइट्स  क्ले  ।  इस  में  कोई  शक  नहीं  है  कि
 उन  को  मजबूरियां  है  ।  जगपुरे  में  जमोन
 न  मिले  तो  क्या  दें  ?  छेकिन  जगयुरा  की
 जमीन  हो  तो  कोई  भ्रातिरों  जमोन  नहों  है,
 दे  सकते  तो  देते  हालाकि  जो  ऐश्योरेन्मेज  दिये

 हुए  हैं  उन  के  अन्दर  यह  लिया  है,  मैं  ने  कोई
 नई  चोज  नहो  सबो  है,  उन्होंने  हो  यह
 लिखा  है

 (3)  “Subject  to  the  provisions  of
 Clauses  (d)  and  (e),  alternative
 accommodation  is  provided  on
 developed  land  and,  as  far  as  prac-
 ticable,  near  the  place  of  business
 or  employment  of  the  displaced
 person;”.

 जब  से  सन्‌  १६४८  से  पुराने  किले  के  रिफ्यूजोज  *

 वहा  जा  कर  बसे  तो  मुन  यह  मालूम  कर  के

 खुशो  हुई  कि  खुद  पंडित  नेहरू  वहा  शशरोफ
 ले  गये  और  वहा  जा  कर  उन  को  बताया  ।
 पहले  मुझे  यह  मालूम  नहो  था  हमारे  प्राइम
 मिनिस्टर  साहब  की  यह  खास  देन  है  a  जनाब
 बाला  को  याद  होगा,  लेकिन  मैं  थोड़ी  सी

 पुरानी  हिस्ट्री  को  याद  दिलाना  चाहता  हूं  ।
 जिस  वक्‍त  सन्‌  १६४८  में  सख्त  बारिश  हुई
 तो  जो  हमारे  राष्ट्रपति  का  लाज  है  उस  में
 ले  जा  कर  शरणा्थियों  को  बसाया  गया,
 जितने  पब्लिक  स्श्न्स  है  उन  में  उन  को  जा  कर
 बसाया  गया  झौर  उन  के  लिये  बिल्डिग्स  का
 इन्तजाम  किया  गया  v  महात्मा  गाधी  और
 पडित  नेहरू  का  हुकम  था  कि  होल्डर  मस्ट
 थी  गिवन  |  हर  एक  को  सिर  छिपाने  के  लिए
 जगह  मिले  और  लोगो  ने  श्रा  कर  वहां  अपना
 सिर  छुपाया  ।  उस  वक्‍त  पढ़ित  नेहरू  ने  हुक्म
 दिया  कि  हम  अल्टर्नेटिव  ऐकोमोडेशन  बगेर
 दिये  किसी  जगह  से,  किमी  स्कूल  से,  किसी
 झल्पताल  से  किसी  को  नही  निकालेंगे  1  चुताये
 दे  लोग  मन्दिरों  और  मत्खिज़ों लें  पड़े  हुए  थे  ।
 लेकिन  मदिरों  भोर  मसत्जिदों  का  पहवराम
 करते  हुए  पंडित  नेहक  ने  उत  को  खातों  कराने
 का  सोचा  |  उस  बक्स  जब  यह  तय  हमा
 तब  हुआरों  लोगों  के  लिये  मकान  बनाते  थे  ।
 १३  महीनों  तक  बह  बिल  पड़ा  रहा  1  बाद  में
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 पिडित  ठ्प्क्र  दास  शार्गंध]

 सेलेक्ट  कमेटी  मैं  धल्टर्नेंटिव  ऐकोमोडेशन  के

 बारे  में  जो  तय  हुआ  वह  मै  श्री  खन्ना  साहब  की

 खिदमत  में  पढ़  कर  सुनाना  चाहता  हू  ।  यह
 तय  हुआ  था

 “alternative
 shall  mean—

 (i)  either  a  building  or  a  part  of
 a  building;  or

 accommodation”

 (n)  a  plot  of  land  with  a  reason-
 able  grant  for  the  construction
 of  a  building  thereon.”

 मैं  इन  भ्ल्फाज  पर  खाम  जोर  देना  चाहता  हू

 “or  a  plot  of  land  with  a  reason-
 able  grant  for  the  construction  of
 a  building  thereon.”

 Note:  q)  In  providing  alternative
 accommodation  under  item  हा)
 regard  will  be  had  to  the
 nymber  of  persons  in  the
 family  of  the  evicted  person
 and  the  accommodation  in  the
 construction  demolished.

 (2)  In  providing  alternative  ac-
 commodation  under  item  (४)
 reasonable  time  will  be  g:ven
 to  the  evicted  person  to  cons-
 truct  the  building  and  he
 shall  not  be  evicted  until  the
 expiry  of  such  tume;

 (6)  for  the  removal  of  doabts,  it  may
 be  stated—

 (a)  that  alternative  accommoda-
 tion  shall  be  provided  against
 payment  of  such  sum  and  in
 such  instalments  as  may  be
 fixed  in  this  behalf  by  the
 Central  Government  in  the
 Minustry  of  Rehabilitation,  and
 in  particular—

 (i)  where  alternative  accommo-
 dation  is  a  building  to  be  let
 out,  rent  will  be  payable  by
 the  occupant.”

 भरी  गुजारिश  यह  है  कि  हम  ने  यह  इकरार
 किया  हर  एक  डी ०  Fro  से  कि  तुम  को  भल्टरें-

 MAY  i,  3909  Persons  34542
 (Compensation  and

 Rehabilitation)  Amendment
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 द्वि  ऐकोमोडेशन  दी  जायंगी  शौर  तुम  को
 किसी  जगह  से  नहीं  निकाला  जायगा  जब  तक

 तुम  को  सिर  छिपाने  के  लिए  बिल्डिंग  ने
 दी  जाय  |  जनाब  के  कुर्सी  पर  तशरीफ  लाने
 से  पहले  श्री  खन्ना  ने  उन  का  जिक्र  करते  हुए
 यह  फरमाया  था  कि  हम  प्लाट  देने  को  तैयार  हैं
 ध्ौर  यह  प्लाट  उसी  कीमत  पर  देने  को  तैयार

 है  जिस  पर  भ्रव  तक  लोगों  को  हम  ने  दिया  ।

 मुझे  शुबहा  नही  है  कि  वह  प्लाट  देंगे  7  उन  का
 यह  कहना  अव्वल  दर्जे  की  नेकनियती  पर
 मबनी  है  |  में  जानता  हू  कि  वह  प्लाट्स
 जिस  कीमत  पर  दिये  जायेगे  बह  उस  से  कही
 ज्यादा  कीमत  के  है  ।  इस  हद्द  तक  वह  हम  को

 पूरी  रियायत  दे  रहे  है,  लेकिन  मै  पूछना  चाहता
 है  कि  फर्जे  कीजिये  में  उन  रिफ्यूजियों  में  से
 एक  होता  तो  क्‍या  आप  मुझे  निकाल  देने  ?

 मे  एक  छोटा  सा  कलक  हू,  वहा  से  निकल  कर
 में  कहा  जाऊ  ?  किस  स्ट्रीट  में  आप  मुझे
 डालेंगे  ?  श्राप  मु  को  छ  या  झाठ  महीने  की
 मियाद  देते  है,  में  इस  के  लिए  आप  का  महक्र
 हैं,  लेकिन  इस  छः  या  झाठ  महीने  में  श्राप
 एक  कोठा  बना  दे,  या  मुझे  इस  काबिल  कर  दें
 कि  मैं  एक  कोठा  भ्रपनें  लिये  बना  लू  झाप  का
 जिम्मा  है  कि  जब  तक  हमारा  चार्ज  श्राप  के
 पास  है,  भाप  हमें  बसायें  ।  भ्राज  कारपोरेशन

 हर  एक  मक्‍दा  पास  करने  के  लिए  ३००  ह
 आांगता  है।  भार  डी०  पी०  कहा  से  ला  कर

 यह  रुपये  देंगे  -  यह  कितनी  निकम्मी  बात  है  ?

 ाण  इस  के  लिए  भी  आप  जिम्मेदार  हैं  कि
 झाप  कारपोरेशन  से  कहें  कि  हम  से  वह
 ३००  रु०  क्यों  लेता  है  हर  एक  मकान  के

 नकद पर पर  ?  .

 भी  मेहर  श्चम्द  खन्ना  :  श्राप  हमारी  तरफ
 इशारा  कर  रहे  हैं।  कारपोरेशन  वाले  मित्र
 तो  उधर  बेठे  है।  उधर  देखिये  ।

 पंडित  ठाकुर  ere  भार्यय  :  कौन  बैठा  है
 कारपोरेशन  बाला  ?

 उपाध्यक्ष  भहोवद  :  माजपेयी  साहब
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 पंडित  ठाकुर  दास  भार्गव  :  कारपोरेशन

 सेंट्रल  गवर्नेमेंट  के  मातहत  है  यह  गवर्नमेंट

 ही  उस  के  सिर  पर  है।  मैं  पूछना  चाहता  हूं
 कि  वह  भाप  के  मातहत  या  कि  हमारे  वाजपेयी

 साहब  के  मातहृत  ?  मै  कहना  चाहता  हूं  कि

 यह  जो  ३००  सु  हम  से  लिया  जाता  है  वह
 साजायज  है  |  डो०  पी०  मकान  का  नक्शा
 पास  करवाने  के  लिए  कारपोरेशन  को  ३०७०
 ह (1  दें धौर  उस  के  बाद  इस  मामले  को

 स्मूथ  करवाने  के  वास्ते  जो  रुपया  खर्च  करें

 बहू  अलग  ।  मैं  इस  का  जिक्र  नहीं  करता

 मैं  प्रदव  के  साथ  भज  करूंगा  और  मेरी
 उनसे  दरख्वास्त  यह  है  कि  जैसा  मैं  ते  श्रभी

 पढ़  कर  सुनाया  है  डी०  पी०  को  बसाने  और
 उनके  वाल्ते  रिहायश  का  इंतजाम  करना

 यह  झापका  जिम्मा  है  शौर  इस  ५००  रुपये  के
 देने  से उनका  काम  चलने  वाला  नही  है  ।  जो
 रुपया  कई  सालो  से  इंस्टालमेंट  की

 सूरत  में  हम  से  वसूल  होगा  उसे  हम  देने  को
 तंयार  हैं  ।  हम  उस  रकम  को  खुशी  के
 साथ  जो  भी  श्राप  इस्टालमेंट  उसके  लिए
 फ़िक्स  करें  उसे  हम  देने  को  तैयार  हूँ
 we  कालका  जो  में  Yoo  रुपये  में
 झापकी  मिनिस्ट्री  ने  एक  कोठे  वाले
 टेनामेंट  बना  लिये,  झगर  आप  उनको
 बनायेंगे  तो  झापकों  तो  बहू  ५००  रुपये  में
 पड़  जायगा.  लेकिन  झगर  डी०  पी०
 बनायेगा  तो  बहू  उस  को  ८००  शौर  १०००
 में  भी  नहीं  बना  सकेगा।  इसलिए  शाप
 मेरी  झ्पोल  को  मंजूर  करके  यह  मकान  खुद
 बनवा  दोजिये  या  फिर  जो“दूसरे  मिनिस्टर

 साहब  शाप  के  पास  बैठते  हैं  मिनिस्ट्री  भ्ाफ
 *

 हाउसिंग  उन  के  जरिये  हमारे  रेफ्यूजीज
 भाइयों  के  बास्ते  मकान  बनवा  दोजिये  ।
 शभ्ाखिर  भ्र.पकी  स्याएंट  रिसपौंसिबिलिटी  है  ।

 भव  बनर्स  हाउसिंग  मिनिस्ट्री  लो  इनकम प््ष
 हाउसिंग  स्कीम  में  मकान  बनाने  के  वाश्ते
 मकाय  को  लागत  का  (५  बतौर  लोन  देती  है
 और  ag  किषतों  में  श्दा  होता  है  भौर  बाकी

 VAISAKHA  PtH  188)  (SAKA)
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 मकान  बनाने  वाले  आदमी  को  देना  होता  है।
 भौप  इतना  कम  से  कम  उनसे  करा  दौजिये  कि
 उनको  Yoo  रूपया  कर  दिया  जाय  और
 उसके  ऊपर  अगर  आप  मकान  बनवा  कर  देना
 चौहें  तो  दे  दे  लेकिन  मेहरबानी  करके  डी०
 पौज०  से  और  इस  मामले  में  भ्रपनी  जिम्मेदारी
 की  दूर  न  हटायें  झोर  यह  न  कहें  कि  चूकि  यह
 लोग  पहिले  न  मानते  थे  इसलिए  इन  के  हक
 फ़ौरफ़िट  हो  गए  ।  उनकी  कोई  भी  चीड
 प्रगैरोफ़ेट  नहीं  हो  सकतो  ।  गरीब  आदमी
 जेब  दुःख  में  हो  तो  उसको  कोई  भी  चीज
 फ्रोराफिंट  नहाँ  होतीं  ।  वह  तो  इमदाद  का
 मुप्तहक  है  भौर  बह  भ्राज  भी  उसी  क़दर
 आपके  कम्पैशन  का  मुस्तहक  है  जैसे  पहले  था  ।
 ाप  इस  तरीके  से  उन  को  मकान  बनवा
 दीजिये,  चाहे  झपनी  मिनिस्ट्री  से  बनवा
 दीजिये  चाहे  दूसरी  मिनिस्ट्री  से बनवा  दोजिये
 और  चाद़े  कर्जा  दिलका  दीजिये  ।  लेकिन
 आपके  जो  उनको  ऐश्योरेंसेड  है,  सारी  कैबिनेट
 के  और  प्राइम  मिनिस्टर  के  जो  रेफ्यूजीज़  को
 ऐश्योरेसेड  दिये  गये  है  उनसे  उनको  बराय
 मेहरबानी  महरुम  न  कीजिये  ।  जो  भी  औब्ली--
 गेशस  झापकी  मिनिस्ट्री  के  है  उनको  पूरा  करें
 दी  छोटे-छोटे  प्वाएंट्स  मुझे  झौर  अर्ज  करने

 उपाध्यक्ष  महोदय  ग्रब  तो  मै  झाप  से
 ह. द  करने  वाला  था  कि  आप  अपनी  स्पीच
 त्म  करें

 पंडिलत  ठाकुर  दास  भार्गव  जनाववाला
 इसके  लिए  फिर  कभी  मौका  नहों  झायेगा  +
 अलबत्ता  कगर  मेँ  इरीलेंबेंट  हो  रहा  हूं  तो
 झाप  मुझे  बड़े  झौक  से  रोक  सकते  है  भोर  में

 कीई  गिला  नहीं  करेंगा.  ।

 उपाप्यल  महोदय  :  यह  तो  में  नहीं  कहता
 मंगर  इस  बिल  पर  कुल  चक्त  जो  दिया  गया  है.
 ह  डेढ  घंटे  का  है  लेकिन  धाप  जो  कुछ  भौर

 कहना  चाहते  हैं  कह  लें
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 पंडित  ठाकुर  दास  भागय  :  मेरी  भ्रदव  से

 शुज़ारिश  यह  है  कि  इस  बिल  के  लिए  १  घंटा
 और  बढ़ाया  जाय  क्‍योंकि  इस  पर  बहुत  से
 माननीय  सदस्य  झपने  विचार  प्रकट  करना

 शहेंगे  ।

 अगर  लीगल  तरीके  से  इस  बिल  को  और
 इसके  प्राविद्धंस  को  देखें  तो  इस  में  कई  प्वाएंटस
 रहते  है  जो  कि  झापकी  तवज्जह  के  मुस्तहक

 हैँ

 सब  से  भ्ग्बल  सवाल  तो  यह  है  कि  झाप

 हम  से  वसूल  क्‍या  करना  चाहते  है  ?  सन्‌
 १४४  का  जो  हमारा  ऐक्ट  था  हम  ने

 इसको  इतना  लम्बा  लौड़ा  नेहों  किया  था

 सन्‌  १६५४  के  बाद  सन्‌  १६५६  में  एक  नया

 ऐक्ट  और  पास  कर  दिया  भौर  जब  वह  नया

 ेक्ट  पास  किया  गया  था  तो  उस  वक्त  में  ने
 उस  पर  ऐतराहु  किया  था  लेकिन  जब  चूकि
 ह. ड  ऐक्ट  बन  चुका  इसलिए  में  भौर  इुछ  नहीं

 MAY  1  38099  Persons  34546
 (Compensation  and
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 उसमें  भोर  पहने की वफ़ा की  दफ़ा  २१  में  जो  फर्क
 भामा  है  उसको  मुलाहिशा  फरमायें  ।

 “Any  sum  payable  to  the  Gov-
 ernment  or  to  the  custodian  in  res-
 pect  of  any  evacuee  property,
 under  any  agreement,  express  or
 implied,  lease  or  other  document
 Or  otherwise  howsoever,  for  any
 period  prior  to  the  date  of  acquisi-
 tron  of  such  property  under  this
 Act,  which  has  not  been  recovered
 under  section  48  of  the  Adminis-
 tration  of  Evacuee  property  Act,
 i950,  and  any  sum  payable  to  the
 Government  wm.  reupect  of  any  द
 perty  in  the  compensation  pool,
 may  be  recovered  in  the  same
 manner  as  an  arrear  of  land
 revenue.”

 इस  में  जो  एक  चचोज़  बड़ाई  गई  है  उसकी
 तरफ़  खास  तौर से  तबज्जह  दिलाना
 चाहता  हूं  ।  पहले  बाते  में  वह  प्रल्फ़ाड़
 नही  थे  |  इस  में  यह  जो  कह,  गया  है:
 “For  the  purposes  of  this  section,  a कर  सकता  हूं  भौर  मेरे  लिए  झब  वह  ऐक्ट

 काबिले  पाबन्दी  है
 sum  shal]  be  deemed  to  be  payable  to
 the  Custodian,  notwithstanding  that
 its  recovery  is  barred  by  the  Indian
 Limitation  Act,  ‘1908,  or  any  other  law
 for  the  time  being  in  force,  relating  to
 limitation  of  actions.”.

 यह  पहले  वाली  दफ़ा  में  नही  थे  ।

 हिन्द  ला  में  डेट  आफ  दी  फ़ादर  को
 श्दा  करने  की  पायस  डिम्मेदारों  बेटे  पर
 झाती  है  लेकिन  यह  जिम्मेवारी  भी  मियाद
 के  शम्दर  तक  रहती  है  मिमाद  के  बाहिर  नहीं  I

 “खन्ना  साहब  को  में  जानता  हूं  कि  यह  हमारी
 खान  खींचने  के  वास्ते  नहीं  है।  यह  डी०  पीज ०
 को  तकलीफ़ देने  के  वास्ते  नहीं  झापे  है  I
 मैं  यह  भी  जाना  हू  कि  शायद  उनको  यह  पता

 सही  है  कि  ह... अ  जो  इसम  लफ्ज  लिख
 दिय  हैं  “ऐरीं  सम  ्मू  भंडर  दिस

 एक्ट”  उसके  तो  यह  माने  हो  गये

 This  means  any  sum  due  on  any  80०
 count  in  any  manner  in  any  shape;
 whatever  your  charges  may  be,  good,
 bad  or  indifferent,  these  will  all  be

 सन्‌  १६५४  के  ऐक्ट  में  दफ़ा  २१  बड़ी
 छोटी  यी  और  वह  इस  तरह  से  थी  :

 “Any  sum  due  te  the  Custodian
 in  respect  of  any  evacuee  property
 acquired  under  this  Act  for  any
 period  prior  to  the  date  of  the  ac-
 quisition,  or  to  the  Central  Gov-
 ernment  in  respect  of  any  property
 im  the  compensation  pool  may,  on
 a  certificate  issued  by  the  Chief
 Settlement  Commissioner,  be  re-
 covered  in  the  same  manner  as  an
 arrear  of  Jand  revenue.”

 छेकिन सन्‌  १६४६  के  नये  ऐक्ट  की  रु  के
 इसका  दायरा  बड़ा  सी  हो  गया  |  मैं
 अपने  को  इिस्प्लेश्ह  पर्सनूस  तो  नहीं
 कह  सकता  लेकिन  उन  रेफ्यूजोज  लोगों
 पर  जिनको  कि  मैं  रिप्रेजेंट  करता  हूं
 उन  पर  यह  बहुत  लम्भा  चौड़ा  बन  कर
 नॉफिस  हुई  है।  अब  दफ़ा  २१  यूं  है  भौर
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 realised  from  you  under  this  Act
 whether  barred  by  limitation  or  not.

 मैंने  यह  जो  प्रापको  इस  लगे  एक्ट  में  दफ्न २१ २१
 को  तम्बा  बड़ा  कया  गया  है  उसको  यहां पर
 चढ़  कर  सुनाया  शौर  जतावबा ला  कुद  मुला  हिजा
 रमाये  ि  उसकी  कितनी  लम्बी  चौड़ी
 अझक्‍्स  है

 जब  यह  छेश्योरेंस  दिये  गये  उस  aT
 दिल्ली  के  डिस्प्लेस्ड  लोगों  के  जिम्मे  गवर्नेमेंट
 का  बड़ी  सारी  रकम  थी  |  ब  १५  अगस्त
 ११४७  में  लडाई,  झगड़े  वगेरह  हुये  भौर  यह

 रेफ़पूजीज  सन्‌  ४८,  ४६  में  यहां  भाये  भौर
 झाकर  मकानो में  दाखिल हो  गये  भोर  इवैेडुई
 प्रापर्टी  पर  कड़ा  कर  लिया  और  दूसरे  मकानों

 दर  wea  कर  लिस  क्योंकि  उस  वक्त तो  उनके
 सामने  ;सवाल  जिन्दा  रहने  या  जिन्दा  न  रहने

 का  था।  भव  गाडगिस  साहब  ने  जो  रेट  दपूज
 उनसे  बसूल  करने  शुरू  किये  तो  वह  १५  भगस्त

 सन्‌  १६४७  से  वसूल  करने  शुरू  किये  जब  कि

 डक्कीकत  यह  थी  ौर  जैती  कि  उन्होंने  फ़रियाद
 ओ  की  कि  साहब  हम  लोग  तो  यहां  १५  झगस्त

 सन्‌  १९४७  को  थे  ही  नहीं  भौर  हम  तो  कहीं
 सन्‌  १६४८,  ४९  में  शाये  हैं  तो  फिर  हमते
 ६५  झगस्त सद्‌  १९४७ से  क्‍यों  किराया  ब्सूल

 किया  जा  रहा  है।  उस  जमाने  का  किराया

 हैंड  डमूज में में  उस  ज़माने  का  भी  किराया  लगा

 ड्र्भा  है  जब  वह  पाकिस्तान में  थे  ?

 इसके  प्रलावं  श्री  लना  को  याद  है  कि
 खनक  मिनिस्द्री  ने  उन  मुसीबतखदा  लोगों  को
 आते  1  दिया  भौर  कुरक्षत्र  कैम्प  बालों.  को

 उन्होंने  ६  महीये  का  खाना  दिया  ।  यह
 बहो  है  जिसने  कि  लोगों  का

 दाप  दस  कर  उनको  झागा  दिया  धौर

 बढख  दिया  1  बाद  में  |... क  ब्  कि
 कोगों वे  हिसाव  में  बने  का  |. ई  कई  a

 दि...  जोड़  दिया  क्या  और  भतरर  झौर

 कटेदों पर. ह्  २००  शौर  ३०५०  & -.. 4
 के  समके  दविसाढ़  में  लया  दिये
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 जब  इस  तरफ़  उनकी  तवज्जह  दिलाई  गई
 कि  साहब  यह  क्‍या  मामला  है  भौर  यह  खादे
 का  रूपया  किसने  हिसाब  में  लगा  दिया  दो
 श्री  खन्ना  ने  भेहरबानी  करके  उस

 काने
 वापी

 रकम  को  लोगों  के  हेखाब  में  से  हटा  दिया  और

 मैं  खन्ना  साहब  का  बहुत  मशहूर  हूं  भोर  तमाम
 रेफ़्पूजीज़  भाई  उनके  शुक्रमुजार  हैं  कि  इस
 तरह  का  ३५  लाख  रुपया  उन्होंने  पक  क  लम  हटा
 लिया।  प्रगर  उन्होंव  उसको  न  हटाया  होझ
 तो  हर  एक  के  जिम्मे  कई  कई  हुडार  रुपया
 जमा  हो  जाता  |  लेकिन  झभी  भी  कितने  ही
 आदमी  णंवे  हैं  जिनके  कि  हिसाव  में  यह  खाने
 का  रुपया  लगा  हुभा  है भौर  उसको  हटाया
 नहीं  गया  है।  कल  ही  मेरे  पास  वल्लमगढ़
 के  डिस्प्लेस्ड  लोगों  की  चिट्ठी  आई  है  कि  हम
 लोग  खन्ता  साहब  की  खिदमत  में  इसके  वाहे
 छुक  डेपुटेशन  ले  जाना  चाहते  हैं  कि  यह  खुराक
 का  रुपया  उनके  द्विसाब  में  न  लगाया  जाय  |

 उस  खमाने  में  जिस  वक्‍त  कि  यहां
 यह  लोग  जाये  थे  तो  २२५,  २२५  रुपया  एक

 एक  मकान  का  एक्सेसिव  रेंट  लगाया  हुआ का  |

 एक  केस  के  बारे  में  मुझे  जानकारी  है  कि  जब

 उसके  लिए  रिप्रेजेंट  किया  गया  अर  केठ  का

 रैंब्यु  हुशा  तो  मुझे  याद  झाता  है  भौर  जिसका
 कि  मैंने  झपनी  पुराती  हवीच  में  जिक  भौ  किया
 था  एक  भादमी  प्र  २२५  रुपये  का  एक्सैसिव
 रैंट  लगा  दिया  था  शौर रैब्मु हम्म  में  बह  ८२  ये

 रहयया।  इस  तरह  के  एक्सैसिव  श्  के  इक्के
 बुखके  केस  नही  हैं  बल्कि  सैकड़ों  केसेज  हैं

 मैं  दो,  तीन  बातें  अर्ज  करूंगा  जो  कि

 इससे  भी  ज्यादा |  हैं।  असवर बौर मरत- सौर  मरत-

 पुर  के  इरीव  एफ्यूजीज  जो  कि  हेचारे  पढ़
 लिखे  नहीं  हैं  उनके  नाथ  हुक्म  जारी  किया

 गया  कि  देखो  तुम  क्लेम्स  मत  करदा।  जिनको

 पहले  'एलाटमेंट  नहीं  हुआ  का  शौर  जिन  को

 बोने  कटे  शमीन  डी  हैं  उसका  क्लेग  नहीं  देखा
 जादेगा  बतर  उनका  कोई  क्लेग  नहीं  है  4

 गढेने की की  तरफ़  से  नोदिफ़िकेशव ह्य  |.

 झौर  उसके  बाद  भी  कुछ  सोगों  ने  |  किस  ६
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 [पंडित  ठारुर  दास  मार्गय]
 बहू  गरीब  सैटिलमेंट  झफ़सर  के  पास  गये
 झौर  उनके  सामने  भ्रपनी  फ़रि  बाद  रक्खी

 कहा  यह,  गया  कि  चूंकि  यह  नो--फिकेशन  है
 इसलिए  ऐसे  लोगों  के  क्लेम्स  खारिज  कर  दिये
 गये तो  फिर  खन्ना  साहब  के  नोटिस  में  यड  बात

 लाई  गई  कि  यह  झाप  कया  करते  हैं  प्राप

 ११००  रुपये  ज़मीन  के  लेते  है  जब  कि  उतनी
 जमीन  की  कौमत  नही  है।  झौर  बनेम  देते

 नहों  तो  बावजूद  नोटिफिकेशन  के  जिन्होंने
 हलोग्सर  दस्  ज्तको  तो  शापते  फायदा  हे

 दिया  लेकिन  जिन्होंने  कि  उस  नोटिफ़िकेशन
 का  एतबार  करके  ब्लेम्स  नहीं  दिये  वह  झाज

 तक  वैसे  के  वैसे  ही  पड़े  हुए  है  ।  ऐसे  लोग
 आपका  वाजिब  रुपया  कैसे  खुशी  से  देंगे  भौर
 आपको  एंसों  को  जेल  भेजने  का  हक  क्‍यों
 दिया  जाये  अब  जहा  तक  खन्ना  साहब  की
 उस  मंशा  का  ताल्लुक  है  कि  वे  लोग  जो  कि
 जान  ६! अ  कर  और  कंपेसिटी  रखते  हुए  भी

 रेट  यूज  नही  भदा  करते  है  उनके  साथसख्ती
 के  साथ  पेश  झाया  जाय,  मैं  उससे  मुत्तफ़िक

 हूं  भौर  मुझे  ऐसे  लोगों  के  साथ  कोई  हमदर्दी
 नहों  है  और  ऐसे  लोगों  को  भाप  भले  हो  जेल
 खाने  भेजें  मुसे  उसमें  कोई  एतराज़  नही  है  t
 जो  रुपया  उनको  दिया  गया  है  उस  रुपये  को

 भी  अदा  न  करे  यह  वाजिव  नहों  है।  में  भ्दव
 से  1. ड  करूंगा  कि  इसका  एक  इलाज  है  जो
 कि  मुझ  को  सूझा  है  लेकिन  मुझे  यह  पता  नहीं
 है  कि  उसको  हमारे  खज़ा  साहब  पसन्द  करेंगे
 या  नहीं  ।

 में  यह  चाहता  हूं  कि  एक  स्क्रीनिंग  कमेटी
 बनायी  जाय  जो  कि  इन  सारे  श्यूज़  व  ब्लेम्स

 को  देखें।  में  यह  सजशन  कोई  सेंसर  के  तौर
 पर  मही  दे  रहा  हूं।  मेरी  यह  मंशा  नही  है
 मैं  तो  चाहता  हूं  कि  इस  कमेटी  में  मिनिस्ट्री
 के  सेकंटरी  हो,  एक  पालियामेंट  का  मेम्बर

 हो  शौर  एक  रिफ्यूजीज़  का  रिप्रजेंटेटिव  हो
 खिसको  आप  एश्रूव  करें,  भौर  मह  कमेटी  इस

 केसेड  हे देखें  भौर  मासूम  करे कि  इन  के
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 fears  जो  रुपया  वाजिब  &  ह क  ऐसा  तो

 नही  है  जो  कि  शी  जित  प्रसाद  जैन  ने  सास-

 क्लमेंट्स  को  माफ  कर  दिया  शा  |  कुछ  वान-
 क  ने  मेंट्स को'  ५००  रुपय  एक्सग्रेशिया दिया  गया
 था  लकिन  पीछे  से  मिनिस्ट्री  ने वह  रुपया  वसूल

 कर  लिया  ।  इसी  तरह  से  सारे  देश  में  रिफ्यूजी
 के  लिए  जो  मड  हाउसेज़  बनाके  गये  थे,  जिन
 पर  ६०  हज़ार  रुपया  खच  किया  गया  था
 और  जो  मकात  ३०  रुपये  की  मकान  के  हिसाव'
 है  हरे  के जकके की बार की  काठ  म्  ह्स्के  कं दे

 वसूल कर  लिए  गये  ।  मै  ने  हाउस  में  कहा  था
 कि  यह  भाठ  झाठ  रुपये  तो  माफ  कर  दिये  जाये
 लेकिन  बहू  माफ  नहीं  किये  गये  तो  में
 अदब  स  भर्ज  करना  चाहता  हुं  कि  यह  कमेटी
 इन  सारे  केसेज़  को  देखे  शौर  फैसला  करे
 कि  ऐसे  कितने  केसेज है  जिनमें  दरभस्ल
 रुपया  वाजिब  है  1  इसमें  ऐसे  बहुत  से  भादमी
 निफलेंगे  जिनके  जिम्मे  दरभ्स्ल  एक  पैसा
 भी  नहीं  होना  चाहिये  |  उनको  जो  yoo
 era  एक्सग्रेशिया  दिया  गया  था  वह  उनके
 नाम  डाल  दिया  गया  है।  अगर  उनको
 झाप  चाह  तो  कंद  कर  सकते  है  1  वह  गरीब

 झादमी है  ।  वह  यहा  तक  भी  नहीं  भा  सकते  #
 छेकिन  आपको  उनके  साथ  हत्साफ  करना

 शाहिए  |  इसी  लिए  मैं  चाहता  हृ  कि  स्क्रीनिंग
 कमेटी  देठे  और  वह  इन  सब  केसेज  को
 देखे  भौर  जहा  मुनासिब हो हो  यहां  रुपया  वसूल
 किया  जाय  |  इनमें  बहुत  से  एसे  केसेडा

 भौजूद  हैं  जिनसे  हम  रुपया  बसूल  नहीं  कर
 सकते  i  वह  ऐसा  रुपया  है  जिसको  हम  हम्म
 नही  कर  सकते  ।  इस  रुपये  को  सरकार  को

 « ब्सूल  नहीं  करता  चाहिए  ।

 में  तो  समझता था  कि  बाज  हमारे
 मिमिह्टर  साहब  एक  बारटिंग  किस  के
 सौर पर  यह  एलान  करके  सुखद  होंगे

 कि  उन्होंने सारे  कर्ज  छोड़  दिये  जिस  तरह
 से  कि  इंडिपरटेंस  के  भक्त  सारे  कैदी  छोड़  दिये
 जाते  हैं।  मैं तो  शझाज  ह  उम्मीद करता  का
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 Shri  Mebr  Chand  Khanna:  The  Com-
 pensation  Act  is  the  legacy  from  this
 gentleman  to  me.

 Mr.  Deputy-Speaker:  I  was  just
 going  to  make  that  remark.

 Shri  D.  ©.  Sharma:  You  cannot  say
 he  was  Minister  of  Rehabilitation.

 Shri  Mehr  Chand  Kbanna:  He  was
 Chairman  of  the  Select  Committee.

 पंडित  ठाकुर  दास  भार्गव :  में  तो

 बहुत  अदना  सा  प्रादमी  हूँ  ।  मेरे  लिए  ऐसा
 कहना  बाजिब  नहीं  है

 तो  मी यह  भज  करना  चाहता  हूँ  कि

 हमने  अपने  कास्टीट्यूशन  की  आटिकिल
 २०  में  यह  प्रिसिपल  रखा  है  कि  झगर  कोई
 शख्स  झाज  जुर्म  करता  है  भ्ौर  कल  की
 झापका  कानून  बदल  जाता  है  भौर  उस

 जुर्म  के लिए  ६  महीन  के  बजाय  साल  भर
 की  सजा  रख  दी  जाती  है,  तो  उस  आदमी
 को  साल  भर  की  सजा  नही  मिलेगी  बल्कि
 उसको  तो  ६  महीने  की  ही  सजा  मिलेगी  t
 wr  मेने  सिविल  राग  किया  है  तो  उस
 वक्त  जो  उसके  लिए  सजा  थी  वह  मुझे  मिलनी
 साहिए  ।  में  दब  से  झर्ज  करूंगा  कि  आाप
 उस  से  ज्यादा  पेनालटी  नहीं  दे  सकते  जो
 कि  सन्‌  १६९५४  मैं  रखी  गयी  थी  ।  इस
 सिलसिले  में  मैं  जनाब  की  तवज्जह

 पजाब  टिनन्सी  एक्ट  की  दफा  ६७  की  तरफ
 दिलाना  चाहता  हूँ  जिसमें  कोई  लेंडलाई
 मजारे  को  जेल  नहीं  भिजवा  सकता  ।  इस
 लिए  मै  'झापके  दावे  की  सेक्रेडनैस  को  तसलीम
 करते  हुए  यह  भ्रदव  से  भ्रज्ध  करना  चाहता  हूं
 कि  मैं ने  जो  तीन  भर्मेंडमेंट  दिये है  उन  पर
 गौर कर  लें।  में  चाहता  हूं  कि  भापका  पैसा*
 बसूम  होना  चाहिए  t  लेकिन मैं  चाहता  हूं
 कि  प्राप  उनके  साथ  सक्ती  ने  करे।  जिसको
 झापने  पाला,  पोसा  है,  जिनको  मकान  दिये  हैं,
 जिसको  रहने  को  जगह  दे  है,  अगर  उनमे
 से  किसी  एक  को  भी  जेल  जाना  पड़ा  तो
 झापका  दिस  जो  कि  मोम  जैसा  है  पिथल

 VAISAKHA  1,  3884  (SAKA)
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 जायेगा,  इसलिए  झापके  दिल  की  कोपल  को
 बचाने  के  लिए  मैं  चाहता  हूं  कि  झाप  इन  पावर्स
 को  न  लें।  और  अगर  भाप  इन  पावस  को
 लते  है  तो  इस  बात  का  भी  भ्रख्तियार  लीजिये
 कि  अगर  किसी  के  साथ  बेइन्साफी  या  सख्ती

 होती  है  तो  उसको  आप  रिड स  कर  सकें।  ऐसा
 होगा  तभी  भाप  कह  सकेंगे  कि  में  ने  पहले  भी
 भला  किया  और  झाखिर  में  भी  उनका  भला
 किया  |

 Some  Hon.  Members  rose—

 Shri  Panigrahi  rose—

 Mr.  Deputy-Speaker:  Shri  Panigrahi
 wants  to  speak?

 Shri  Panigrahi:  From  our  side  no-
 body  has  spoken.

 Mr.  Deputy-Speaker:  Because  this
 eoncerns  the  other  side.

 I  will  give  opportunity  to  Members
 from  the  Punjab,  and  then  that  side.
 Shri  Sharma.

 Shri  D.  C.  Sharma  (Gurdaspur):
 Listening  to  the  speeches  on  the  Bill,
 three  words  have  made  a  great  deal
 of  impact  on  my  mind.  The  first  word
 is  “circulation”,  the  second  word  is
 “evaluation”,  and  the  third  is  “screen-
 ing”.

 So  far  as  the  circulation  of  this  Bill
 is  concerned,  I  think  that  all  the  re-
 fugees,  whether  they  are  debtors  or
 not,  whether  they  are  in  arrears  or
 not,  will  speak  against  it.  I  do  not
 know  what  the  reaction  of  the  non-
 refugees  will  be  to  this  Bill,  but  it  is
 very  difficult  these  days  to  distinguish
 between  a  refugee  and  a  non-refugee.
 Most  of  the  refugees  have  been  assimi-
 lated  into  the  population  of  India,  and
 there  are  some  unfortunate  persons
 who  have  not  yet  been  assimilated.
 Therefore,  the  circulation  of  this  Bill,
 which  will  be  a  very  tedious,  long-
 drawn  out  process,  cannot  solve  this
 problem.  It  cannot  bring  to  light  any
 facts  which  we  do  not  already  know.
 It  cannot  lay  bare  any  more  hardships
 than  we  already  know  of.  Therefore,
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 circulation  may  delay  the  solution  of
 the  problem.  It  is  not  going  to  be  s
 solution  of  the  problem  envisaged  in
 this  Bill.  At  the  same  time,  it

 for  pleading  our  cause.

 Mr.  Deputy-Speaker:  Has  he  more
 to  say?

 Shri  ७.  C.  Sharma,  A  great  deal  to
 gay.

 Mr.  Deputy-Speaker:  He  may  do  s0
 on  the  next  day.

 a

 463)  कता,

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 ‘  Forrr-rourta  Rerort

 डिंना्पडए  A.  8,  Saigal  (Janjgir):  I  beg
 to  move:

 “That  this  House  agrees  with  the
 Y¥orty-fourth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  29th  April,  i959".

 *
 Mr.  Deputy-Speaker:  The  question

 “That  this  House  agrees  with  the
 Forty-fourth  Report  of  the  Com-
 muttee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  29th  April,  1959".

 The  motion  was  adopted.

 POPULATION  CONTROL  BILL
 Shri  Ralkrisken  ह... उ  (Bhandera-

 Reserve—Gch.  Castes):  I  beg  to  move
 fot  leave  to  introduce  «  Bill  to  pro-
 Vide  ‘for  contréiing  thé  rapidly  “tdl-
 creasing  population  of  Indi  and  Me
 tatters  incidental  theretd.  oe  =’

 7968  Control  Bil  ness

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  leave  be  granted  to  intro-
 duce  e  Bill  to  provide  for  contral-
 ling  the  rapidly
 Jation  of  India  and  for  ma
 cidental  thereto.”

 है...  Minister  of  Health  (Shri  Kar-
 markar);  On  behalf  of  Government,  I
 oppose  the  introguction  of  this  Bill.

 My  first  objection  is  that  prima  focte
 the  Bull  appears  to  be  one  which  would
 require  the  consent  of  the  President
 for  introduction.  It  envisages  a  popu-
 lation  tax.  I  think  the  hon.  Mover
 himself  hag  some  feeling  likewise.

 ghri  Balkrishna  Wasnik:  There  is  no
 populstion  tax  envisaged  by  me.

 ghri  Karmarkar:  Then  the  hon.
 Member  had  not  been  feeling  that  this
 wovld  require  the  President’s  consent?

 shri  Baitkrishna  Wasnik:  No,  no.

 ghri  Ralkrishas,  Wasnik:  It  is  not  s
 tax,  Penalty  does  not  mean  tex.

 @hri  Karmarkar:  The  other  point  is
 that  the  Bill  seeks  to  penalise,  for



 “hall  be  aubfect  ta  a  fine  abich
 may  extend  to  two  hundred  rupees
 for  each  additional  child”.

 Again:

 “Any  person  who  marries  be-
 fore  reaching  marriageable  age
 shall  be  punishable  with  simple
 imprisonment...  ”

 It  is  a  mercy  that  it  is  simple  im-
 prisonment—

 “which  may  extend  to  one  year
 or  with  fine  which  may  extend  to
 one  thousand  rupees  or  with

 VAISAKHA  nw,  ie  (SAKA)  Control  Bil  =  tag56

 yor  ‘now,  unless  we  have  effected  a
 socal  reform  of  such  an  indisputable
 sit  or  of  such  merit....

 Geray  (Poona):  Let  us  dii-
 ae  the  BILL

 pr.  Depaty-Speaker:  Because  in-
 troduction  is  being  opposed,  some  ex-

 pignation  is  required.  द

 Karmarkar:  It  has  always  been
 the  policy  of  the  country  and  the  Gov-
 erpmient  not  to  launch  upon  a  measure
 4  if  I  may  say  so,  rashly.  I  do  not
 say  that  by  refusing  to  agree  with  the
 pom  Mover,  now,  we  do  not  want  to

 te  what  might  happen  20  years
 viet  But  have  no.  doubt.  Ww  my,
 wind  that  this  Bill,  which  seeks  to

 phnalise  any  successive  birth,  is  not
 ofly  not  going  to  have  any  effect,  but,
 of  the  other  hand,  it  will  give  a

 i”  एक  ‘We  are  prepared  to  run  the
 yk’.  It  is  so  difficult  to  contro)  the
 p#man  factor  and  the  human  emotions
 afd  things  like  that.  We  do  not  want
 ह  whole  family  planning  programme
 ६2  be  brought  into  disrepute  by  adopt-
 ४56  measures  which  are  not  practical.
 1  2M  not  sure  whether  the  hon.  Mem-
 y@t  favours  family  planning,  but  if  he
 were  against  family  planning,  there
 (Pld  be  no  surer  way  of  defeating
 pmily  planning  than  bringing  for-
 ward  a  Bill  like  this  before  Parliament.

 This  is  not  the  first  time  that  this
 ps  been  mooted.  The  President  of  the

 I  है  i  i  &
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 {Shri  Karmarkar)
 In  fact,  for  the  furtherance  of  family
 planning  itself,  it  is  necessary  not  to
 allow  this  Bill.  We  on  the  aide  of
 Government  believe  that  if  family
 planning  has  to  be  successful,  it  has
 to  be  effected  by  persuasion  and  by
 conviction  and  not  by  showing  the  big
 stick  of  the  law  and  holding  up  before
 everybody's  face:  ‘Look  here,  if  you
 are  going  to  have  a  fourth  child,  I  send
 you  to  jail  for  one  year,  or  J  fine  you’
 or  things  like  that.  That  is  not  the
 way  to  proceed,  particularly  because
 we  do  not  want  to  create  an  impression
 in  the  country  that  we  want  to  do  it
 by  regimentation.  What  we  do  should
 be  dy  persuasion.  in  the  interest  of  the
 cause  itself,  Government  feel  com-
 pelied  to  oppose  the  Bill  at  this  stage;
 otherwise,  normally,  as  you  know,  in
 the  case  of  any  Bill,  we  do  not  oppose
 it  at  the  introduction  stage.  There  is
 also  a  provision  for  compulsory  steri-
 lisation  and  so  on.  I  am  afraid  to  think
 of  the  consequences  of  such  a  step.
 For  all  these  reasons,  Government
 oppose  the  introduction  of  the  Bill.

 Mr.  Deputy-Speaker:  How  does
 Shri  Balkrishna  Wasnik  enforce  the
 provision  of  compulsory  sterilisation?

 Shri  Karmarkar:  He  would  get  the
 help  of  people  and  go  ahead.

 Mr.  Deputy-Speaker:  He  would  ask
 you  to  spend  something,  open  clinics
 and  engage  doctors  who  would  do  that.
 Otherwise,  he  will  not  be  able  to  do  it
 himself.

 Shri  Karmarkar:  He  won't  00  it
 himself.

 Mr.  Deputy-Speaker:  Some  expendi-
 ture  is  involved.  Government  is  re-
 quired  to  spend  a  large  amount  of
 money  in  opening  clinics  and  hospitals
 end  providing  all  those  equipments  for
 sterilisation  at  every  place,  because  in
 clause  4,  he  says:

 “Any  person  who  has  three  or
 more  living  children,  or  who  is
 incurably  lunatic  or  infirm  and
 incapable  of  procreating  sound  and
 healthy  children,  shall  be  sterilis-
 ed”,

 MAY  4  080  Controt  Bill
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 How  does  he  propose  to  do  it?  He
 Qoes  not  say  anything.

 Shri  Balkrishna  Wasnik:  Further
 Tules  can  be  made  in  this  regard;  and,
 While  making  rules,  we  can  say  many
 things.  I  would  like  to  explain  my
 Position  (Interruptions).

 Mr,  Deputy-Speaker:  Anyhow  there
 ig  nothing  that  I  have  to  do  because  so
 far  as  article  71)  is  concerned—
 Where  objection  can  be  taken  to  the
 introduction  of  the  Bill  unless  the
 President  has  given  his  consent—I  do
 Mot  find  anything  objectionable  in  the
 Bill  itself  It  does  not  sttract  the  pro-
 visions  of  article  7(l).  It  is  only  on-
 other  grounds  that  the  Health  Minister
 is  asking  the  House  to  oppose  this
 introduction.  Therefore,  it  is  for  the
 hon  Members  to  decide.  If  the  Gov-~
 @tnment  opposes  the  introduction  I
 will  have  to  put  it  to  the  House  to
 decide.

 An  Hon.  Member:  Can  it  be  opposed
 at  this  stage?

 Shri  द  ्,  Nayar  (Quilon):  Oppo-
 sition  at  the  stage  of  introduction  may
 not  be  quite  justifiable.  Having  re-
 4rd  to  the  precedents  in  this  House
 also,  it  has  not  been  our  policy,  for
 sOme  time  past  at  least,  to  oppose  ‘a
 Private  Member’s  Bill  whatever  the
 contents  be.

 Secondly,  the  point  on  which  the
 hon.  Minister  was  putting  emphasis
 8568  not  relate  to  the  issue  because,
 later  on,  the  hon.  Member  himself  may
 Make  a  motion  for  circulation.  It  is
 only  the  introduction  stage.  Only  for
 consideration  that  permission  is  neces-
 sary.  It  has  been  held........
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 fall  under  any  of  these
 The  hon.  Minister  has  not  argued  that
 any  these  provisions  are  attracted

 provisions  contained  in  the

 Sarmarker:  I  have  left  that
 to  the  Chair,  because  I  am

 quite  sure  that  the  Chair  will  consi-
 der  that.  I  consider  that  this  is  a
 Bill  that  may  require  the  President's
 sanction.  Ag  you  said,  there  will  have
 to  be  compulsory  sterilisation  tor
 which  doctors  may  be  requred.  We
 have  not  got  sufficient  number  of
 trained  doctors;  we  shall  have  to  train
 them.

 Mr.  Deputy-Speaker.  १९  the  hon.
 Member  suggests  compulsory  sterilis-
 ation  more  staff  shall  be  necessary
 (Interruption).

 Shri  Goray:  But,  why  throw  it  out
 at  this  stage?

 Mr  Deputy-Speaker:  That  point
 should  be  considered  at  the  consider-
 ation  stage  because  that  would  in-
 volve  additional  expenditure.  So  far
 as  introduction  is  concerned,  I  would
 also  ask  the  hon.  Minister  to  look  into
 it.  The  article  says:

 “A  Bill  or  amendment  making
 Provision  for  any  of  the  matters
 specified  in  sub-clauses  (a)  to  (f)
 of  clause  (l)  of  article  470  shall
 not  be  introduced....:.".
 This  is  the  only  provision.  Only

 under  this  provision  can  objection  be
 taken  to  the  introduction  of  the  Bill.

 Under  70  qa  (a),  it  should  be  the
 imposition,  abolition,  remission,  alter-
 ation  or  regulation  of  any  tax.  There
 is  nothing  of  that  sort  here.

 Then,  it  should  not  deal  with  the
 regulation  of  the  borrowing  of  money

 of  the  Consolidated  Fund  or  the  Con-
 tingency  Fund  of  India,  or  the  ap-
 Propriation  of  moneys  out  of  the
 Consolidated  Fund  of  India,  ete.  It
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 on  the  Consolidated  Fund  of  India.  All
 these  are  provided  in  clause  (a)  to
 (f)  of  article  I0().  But  nothing  of
 these  is  invoived  in  this  Bull.

 Shri  Karmarkar:  Therefore,  I  em-
 phasise  the  point  of  our  opposition  om
 the  merits  of  the  case.

 Mr.  Deputy-Speaker:  Then,  I  will
 put  it  to  the  House.

 shri  Karmarkar:  One  small  matter
 that  I  want  to  point  out  is......

 suri  द  P.  Nayar:  Can  all  these  be
 raised  at  present?  Later  on  the  hon.
 Manister  will  get  an  opportunity  It
 may  be  a  controversial  Bill;  but,
 nevertheless,  it  is  very  interesting  I
 would  appeal  to  the  hon.  Minister  not
 to  press  his  objection.

 Mr.  Deputy-Speaker:  He  can  only
 make  an  appeal  to  the  hon.  Minister
 that  he  should  not  oppose  the  intro-
 duction  But,  so  far  as  the  Chair  is
 concerned,  I  have  to  put  it  to  the
 House  when  the  opposition  us  there.

 Shri  Karmarkar:  May  I  be  permit-
 ted  to  say  one  word  more  in  addition
 to  what  I  have  said.  That  is  not  a
 point  which  I  wanted  to  emphasise  so
 much  because  it  is  obvious.  The
 House  may  be  interested  to  learn  that
 we  are  making  progress  in  the  matter
 of  sterilisation—in  persuading  the  peo-
 ple  in  respect  of  sterihsation.  It  may
 be  interesting  to  the  House  to  knuw
 that  there  have  been  many  queries
 from  people  interested  in  the  sense
 that  they  would  like  to  sterilise  them-
 selves  For  instance,  people  are  in
 doubts  as  to  what  sterilisation  means.
 We  have  been  explaining  to  them
 what  sterilisation  means......

 Mr.  Deputy-Speaker:  But  the  hon.
 Minister  must  address  his  appeal  to’
 the  Mover  of  the  Bill  that  he  might
 withdraw  it.  *

 Shri  Karmarkar:  That  is  what  I  em
 trying  to  do.  So,  I  am  addressing  my
 appeal  to  him.

 Mr.  Deputy-Speaker:  I  will  ask
 Shri  Wasnik  whether  I  should  put  it
 te  the  Houss,
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 War  Balkrhtns  ‘Washtk:  I  would
 Yke  to  expliin  the  position.

 Mr,  Dupudty-Spéaker:  No  explana-
 tion  is  required.  I  anty  want  %
 know  whether  he  wants  it  to  be  put  to
 ie  House  (Interruption).  There  9
 nothing  more  that  I  need  do.

 Shri  Batkrishnn  Wasnik:  I  would
 like  to  introduce  this  Bill  because
 there  are  several  other  factors  in  this
 Bill.  The  hon.  Minister  has  emphasis-
 ed  only  one  or  two  things  but  I  have
 given  so  many  things,  (Interruptions).

 Mr,  Depaty-Speaker:  All  right;  I
 will  then  put  the  question.

 The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  provide  for
 controlling  the  rapidly  increasing
 population  of  India  and  for  mat-
 ters  incidental  thereto.”

 Those  in  favour  will  please  say
 ‘Aye’.

 Some  Hon.  Members:  ‘Aye’.
 Mr.  Deputy-Speaker:  Those  against

 will  please  say  ‘No’.
 Some  Hon.  Members:  ‘No’.
 Mr.  Deputy-Speaker:  I  think  the

 Ayes  have  it;  the  Ayes  have  it.
 Shri  Karmarkar:  The  ‘Noes’  have

 it,  Sir.
 Mr.  Deputy-Speaker:  It  has  been

 challenged.  So,  I  will  ask  the  lobbies
 to  be  cleared.  Let  the  lobbies  be
 cleared.

 Shri  Vajpayee  (Bairampur):  Is
 there  any  whip  for  the  Congress  Mem-
 bers?

 akhy  L  260  Coneitt  Bits  kd

 ait  Speer  Sika
 Phat  te  1  Mi

 I  am  now  putting  Shri  WainikS
 motion  to  the  vote  of  the  House--iii-
 troduction  stage....  (Interruptions).

 Shri  ह  ह  Nayar:  We  should  not
 creste  a  bad  precedent.

 Rs
 eputy-Speaker:  The  Gtestion

 “That  leave  be  granted  to  fn-
 troduce  a  Bill  to  provide  for  con-
 trollixg  the  rapidly  increasing
 population  of  India  and  for  mat-

 *ters  incidental  thereto.”
 Those  in  favour  will  say  ‘Aye’.
 Seme  hon,  Members:  ‘Aye’.  .
 Mr.  Deputy-Speaker:  Those  against

 will  say  ‘No’.
 Some  Hon.  Members:  ‘No’.
 Mr.  Deputy-Speaker:  The  Noes  have

 it;  the  Noes  have  it.
 Some  Hon.  Members:  The  Ayes  have

 it.  +
 Mr,  Deputy-Speaker:  It  hes  not

 been  challenged.
 Some  Hon.  Members:  It  is  being

 challenged.
 Mr.  Deputy-Speaker:  All  right.  If

 it  is  really  to  be  challenged,  I  have
 no  objection  and  I  shall  put  it  again.
 The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  provide  for  con-
 trolling  the  rapidly  increasing
 population  of  India  and  for  matters
 incidental  thereto.”
 The  Lok  Sabha  divided:  Ayes

 Noes  89.
 Division  No.  42)  {14.50  hrs.

 AYES
 Anuar,  Shri  Gorey,  हदी,  Permer,  Shri  K.  U,
 Awesthi,  1... ह  Jagadish  fiyeniewta,  Shri  .  ह कपी,  ह... छ  ७.  L.
 Benesjee,  Shri  Pramathanath  Imam,  Shri  Mohamed  Prodhea,  Shri  B.  C.
 Whats  Darshan,  Shei  Jadhee,  Shri  Rel,  ह... ह  Khusbwagt
 {Smarache,  Shri  Neushit  Kar,  Shel  Prebbet

 bavi
 »  Shri  Nagi

 Chadzavartty,  Shrimsti  Rewo  Kodiynn,  Shri  ,  Shei  Viewenkthe
 Chandremani  Kalo,  Shri  Kambher,  Shei  हि,  ह... ह  L.  Ackil
 है...  Shai  Mahendta  Pratap,  Rife  Shei
 _ कर्क,  ...ह  लिवाल,  1 ा  ह... ह  झ,  ह  ‘Vales,  Btéei

 १  Qhoeal,  Shri  "Penigteht,  Shri  Went:  -  Baltes
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 WAISAKHA  i,  ext  (SAKA)

 (  (Amendment)
 ;  BU

 NOES
 Achaz,  Shri  Frotiehi.  Pandit  J.  P.  Reghunath  Singh,

 Kolike  Singh,  Shri  Ram  Krishes
 Avunnghem,  Stet  R  ra  Kermesker,  Shri  Bemanand  Shastzi,  Swami
 Ayraksanu,  Shei  Kotokd,  Shri  Liledhsr  Ranwnend  Tiraths,  Swans
 Sadan  Singh,  Ch.  Krishns,  Shri  M.  R,  Rantvir  Singh,  Ch.
 Baropal,  हिच  ९,  १.  Kureel,  Shri  8.  N  Rane,  Shri
 Resapps,  Shri  Lachman  Singh,  Shri  Roy,  Shri  Bishwaneth
 Basuntsteri,  1... ह  Lasker,  Shri  N.  C.  Rengeung  Suisa,  Shri
 है... ह  Pandit  Thaker  Dae  ‘Laxmi  Bef,  Sbrimstt  Sehu,  Shri  Remeshwer
 Bhethar,  Shei  है... ह  Rao,  Shri  Gaigu,  Serdar  A.  5.
 Bisbal  Singh,  Shri  Msfide  Ahmed,  Shrimati  Samaste,  Shri  S.  C.
 Bist,  Shri  J.  8,  $.  Manlyangeden,  Shri  Sarhadi,  Shei  Ajit  Singh
 Biewee,  Shti  Bbola  Neth  Manutiya  Din,  Shei  Satyabhema  Dew,  Shrimati
 Bose,  Sbri  Mather,  Sbri  Harish  Chandra  Selku,  Shri
 Brsjesbwar  Prasad,  Shri  Mehta,  Shri  J.  R.  Sen,  Shri  P.G.
 Chandsk,  Shri  Mebts,  Shrimeti  Krishan  Shah,  Shmmati  Jayaben
 Cattine,  Shri  R.  Rasnansthen  Minimata,  Shrimati  Sharma,  555  D  C.
 Dat,  Shri  M.  M.  Mishra,  Shri  Bibbuth  Sherma,  Shri  R.  0.
 Des,  Shri  ्य,  द  Mishra,  Shri  8.  0.  Singh,  Shri  K.  N.
 Das,  Shri  Shree  Nereyen  Messe,  Shri  BR.  0.  Sinha,  Shri  Gayendrs  Prased
 Deseppa,  Shei
 Desa,  She:  Mocecii
 Dube,  Shri  Mulchend  Morarka,  Shsi
 Ganga  Devi,  Shrimati  Munuamy,  Shri  N.  R
 Ghosh,  ShriD  RB.  Usethwam,  Shri
 Hoervens,  Shri  Ansar
 Hesarika,  Shui  J.  N.

 Nehru,  Shnmets  Uns
 Pandey,  Shri  K.  N.

 Heds,  Shri  Panne  Lal,  Shri
 Hiem  Raj  Shri  Prebhaker  Shri  Newal
 Jain,  Shri  M.  ८.  Prag;  Lal,  Ch.
 Jena,  Shri  K.  C

 Sinha  Shr:  Satya  Narayan

 Swaran  Singh,  Sardar
 Tana,  Shu  A  Mi
 Verma,  Shri  M.  L.
 Wadiva,  Shri

 Foreign  Exchange456q

 The  Motion  was  Negatived
 .  —

 INDIAN  PENAL  CODE
 MENT)  BILL‘

 (AMEND-

 Shri  Ram  Krishan  चाड,  (Mahen-
 dergarh):  Sir,  9  beg  to  move  for  leave
 to  introduce  a  Bill  further  te  amend
 the  Indian  Penal  Code,  1860.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Yndian  Penal  Code.”

 The  motion  was  adopted.

 Shri  Ram  कल्यान,  ह... ... उ  Sir,

 FOREIGN  EXCHANGE  REGULA-
 TION  (AMENDMENT)  BILL®

 Shri  Ram  Krishan  Gupta  (Mahen-
 dergarh):  Sir,  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend

 laa
 Exchange  Regulation  Act,

 Mr.  Doputy-Speaker:  The  question
 is:

 ‘That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the

 Focelgn
 Eachengs  Hegwistion,  Ast,

 The  motion  was  adopted,

 Shri  Ram  Krishan  Gupla:  Sir,  I  in-
 titroduce  the  Bill.  troduce  the  Bill.

 Published  in  the  Gexzette  of  India  Extradrdinary  Part  Hi-Gection  2,  dhted
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 INSTITUTION  OF  CHARTERED
 ENGINEERS  BILL

 Shri  Goray  (Poona):  Sir,  I  beg  to
 move:

 “That  the  Bill  to  provide  for
 the  reconstitution  of  the  Institu-
 tuion  of  Engineers  (India)  be
 taken  into  consideration.”

 Sir,  I  am  moving  this  Bill  in  the
 hope  that  the  Government  will  not
 oppose  this  Bill  simply  because  it  is
 being  moved  by  the  Opposition....

 Mr.  Deputy-Speaker:  Order,  order.
 Those  hon,  Members  who  have  to  leave
 can  do  so  quietly  and  allow  the  hon.
 Members  to  continue  the  work.

 Shri  Goray:  I  had  expected  that  the
 Government  themselves  would  come
 forward  in  this  matter  and  take  steps
 to  give  a  charter  to  the  Institution  of
 Engineers  which  has  been  doing  very
 good  work  in  this  country  for  the
 last  so  many  years.  This  particular
 institution  which  is  working  under  a
 Royal  Charter  today  has  a_  long
 history.  It  was  in  920  that  it  started
 its  work  and  it  was  at  the  request  of
 the  President  of  the  institution,  Sir
 Thomas  Guthrier  Russell,  that  in
 3935  a  Royal  Charter  was  given  to
 this  Institution.  It  has  a  membership
 of  nearly  7,000  engineers  coming  from
 different  branches  of  engineering:
 mechanical,  electrical,  civil  and  general
 engineering.  The  Institution  is  at  pre-
 sent  imparting  education  to  about
 14,000  students  throughout  the  coun-
 try  and  has  nearly  6  branches  and
 it  has  very  good  connections  with
 similar  institutions  in  Europe  and
 other  countries  of  Asia.  It  is  also  con-
 nected  with  many  universities  in  this
 country  and  is  represented  on  nearly
 50  Governmental  committees.  I  am
 giving  you  the  details  because  I  think
 that  there  should  be  proper  apprecia-
 tion  of  the  work  that  this  Institution
 is  doing  at  the  present  moment.

 Just  now  the  position  of  this  Insti-
 tution  is  a  bit  anomalous.  Even  after
 ‘Independence,  it  is  still  working  under

 MAY  I,  989  Institution  of  Chartered  76566
 Engineere  Bill

 the  Royal  Charter  and  Its  legal  posi-
 tion  creates  a  good  deal  of  difficulty
 and  also  litigation.

 Clause  8  of  the  Royal  Charter  sti-
 Pulates  that  its  bye-laws  would  -be
 valid  only  after  they  heave  been
 allowed  by  the  Privy  Council.  It  says:

 “The  Corporate  Members  or  the
 majority  of  such  Members  present
 in  person  or  by  proxy  and  voting
 at  any  duly  convened  General
 Meeting  of  the  Corporate  Members
 with  respect  to  which  notice  shall
 have  been  given  of  the  matters  to
 be  taken  into  consideration  thereat,
 shall  have  power  from  time  to
 time  to  make  such  bye-laws  of  the
 Institution  as  to  them  shall  seem
 Fequisite  and  convenient  for  the
 regulation,  government  and  advan-
 tage  of  the  Institution,  its  mem-~
 bers  and  property  and  for  the
 furtherance  of  the  objects  and
 purposes  of  the  Institution  and
 from  time  to  time  to  revoke,  alter
 or  amend  any  bye-law  or  bye-laws
 theretofore  made  so  that  the  same
 shall  be  reasonable  and  not  repug-
 nant  to  these  Presents  or  to  the
 Laws  and  Statutes  of  India;  Pro-
 vided  that  no  such  bye-law,  revo-
 cation,  alteration  or  amendment
 shall  take  effect  until]  the  same
 has  been  allowed  by  the  Lords  of
 Our  Privy  Council  of  which  allow-
 ance  a  Certificate  under  the  hand
 of  the  Clerk  of  Our  Privy  Council
 shall  be  conclusive  evidence.”

 १8  hrs,
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 also,  that  there  should  be  an  insti-
 tution  in  this  country  which  is  work-
 ing  under  a  Royal  Charter.  The
 engineers  and  the  Institute  have  re-
 peatedly  approached  the  Government.
 They  have  tried  to  persuade  the  Gov-
 ernment  that  this  anomaly  should  be
 done  away  with,  and  a  suitable  legis-
 lation  brought  forth  by  Parliament.

 Sir,  so  far  as  I  know,  the  Govern-
 ment  in  95l  and  afterwards  were
 themselves  thinking  on  these  lines  and
 they  ‘had  appreciated  that  a  charter
 should  be  given  to  this  institution.

 (Semrx  BARMAN  in  the  Chair]

 388  brs,

 I  do  not  know  why  they  have  taken
 such  a  long  time  over  this  simple
 matter.  It  may  be  argued  that  there
 are  other  institutions  representing
 other  sections  of  engineering.  But  I
 would  like  to  point  out  that  even
 those  sections  are  represented  ade-
 quately  in  this  institution,  and  the
 Institute  of  Engineers  have  repeatedly
 said  that  they  would  leave  it  to  the
 Government  to  make  such  provisions
 as  they  think  fit  to  safeguard  the  in-
 terests  of  other  engineers,  other  sec-
 tions  of  engmeering  which  in  their
 opinion  were  not  adequately  repre-
 sented  in  this  institution.

 It  may  be  argued  that  there  are
 various  schools  of  engineering  now
 coming  up  like  the  tele-communication
 engineering,  atomic  energy  engineering
 etc.,  and  they  may  perhaps  like  to
 have  their  own  institutions.  My  argu-
 ment  is  that  such  smal]  institutions
 will  not  be  able  to  discharge  their
 duties  in  an  efficient,  manner,  because

 years  The  tendency  outside

 “VAISAKBA  i,  88]  (SAKA)  of  Chartered  ॥  4
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 of  the  British  Commonwealth  which
 met  in  Australia  in  7958  also  passed  a
 resolution  saying  that  it  is  not  good  to
 have  too  many  institutions,  because
 they  simply  mean  repetition  of  work.
 The  resolution  that  they  passed  was
 on  these  lines:

 “The  Conference  recognises  that
 the  community  and  the  engineer-
 ing  profession  as  a  whole  benefit
 from  the  closest  possible  co-opera-
 tion  between  the  various  branches
 of  engineering,  and  recommends
 that  where  there  are  one  or  more
 national  institutions  already  pro-
 viding  for  the  whole  profession
 the  formation  of  new  specialist
 societies  is  not  in  the  best  inter-
 ests  of  the  community  or  of  the
 advancement  of  the  science  and
 practice  of  engineering.”
 So  I  think,  Sir,  that  the  Govern-

 ment  will  be  well  advised  not  to  en-
 courage  these  fissiparous  tendencies,
 not  to  say  that  the  engineering  pro-
 fession  is  not  united  or  is  not  pre-
 senting  a  homogeneous  demand.
 They  should  tell  the  other  sections  of
 engineering  that  there  must  be  a  single
 institution  for  this  country,  and  that
 adequate  measures,  adequate  steps
 will  be  taken  to  see  that  their
 special  interests  are  safeguarded.

 Sir,  the  Bill  that  I  am  moving
 makes  ample  provision  for  represen-
 tation  of  all  these  different  sections
 in  the  engineering  profession.  The*e-
 fore,  I  would  urge  upon  the  hon.
 Minister  to  take  early  steps  to  see  that
 this  particular  Bill  which  Iam  mov-
 ing  is  implemented  by  the  Govern-
 ment.  If  he  thinks  that  it  will  be
 possible  for  the  Government  to  come
 forward  with  a  similar  Bill  in  the
 near  future,  if  he  is  in  a  position  to
 give  a  firm  assurance  on  these  lines,
 well,  it  is  quite  possible  that  I  will
 reconsider  whether  I  should  press  this
 Bil.  But  that  firm  assurance  should
 be  there.

 One  more  point  that  I  want  to  bring
 to  the  notice  of  this  House  is  that
 what  I  am  asking  the  House  to  do
 today  is  only  implementation  of  the
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 _  [Shri  Goray}
 Scientific  Policy  Resolution  that  we
 passed  last  year.  Last  yesr,  we  said
 that  we  know  how  valuable  the  ser-
 vice  of  the  engmeers  and  the  techni-
 cians  is;  rather,  we  said  that  it  is
 these  engineers  and  technicians  who
 are  likely  to  develop  this  country  in
 the  near  future  because  they  have  the
 skill  and  they  have  the  know-how
 Once  we  say  it,  it  is  our  duty  to  see
 that  the  engineering  profession  about
 which  we  talk  so  highly  is  given  a
 charter.  By  giving  a  charter  we  put
 it  on  a  firm  foundation  and  give  them
 a  position  from  which  they  will  be
 able  to  do  their  duty  better  and  to
 train  up  the  new  generation  of  en-
 gineers.

 You  will  find,  Sir,  that  14,000
 students  are  being  trained  by  these
 people.  If  this  institution  is  given  the
 status  on  the  lines  of  the  Institution
 of  Chartered  Accountants,  I  think  they
 can  go  about  their  work  with  mre
 vigour  and  more  confidence.  KN  fs
 really  surprising  that  while  the  Insti-
 tute  of  Engineers  is  being  denied  this
 privilege,  the  accountants  have  been
 already  given  this  privilege  of  having
 a  charter  from  this  Parliament.  May
 be,  Sir,  it  is  symptomatic  of  the  times
 that  the  accountants  get  priority  over
 the  engineers  though  we  talk  so  much

 Therefore,  I  would  once  again  re-

 Scientific  Research  and  Cultural

 ag  ag ef  | rf 4
 s

 Sa ia Py
 now  op-

 posed  even  the  introduction  of  a  Bn
 I  should  say  Sir,  he  should  adopt  4
 more  constructive  approach,  if  possible
 support  my  Bill,  and  if  it  &  not  pos-

 4  be  br  किडाएड 8.  g  8  fi

 MAY  ,  60  of  Chartered
 Engineers  Bill

 Mr.  Chairmah:  Motion  thoved:
 “That  the  Bill  to  provide  for

 the  reconstitution  of  the  Instity,
 tion  of  Engineers  (India)  be
 taken  into  consideration.”

 Shri  Naushir  Bharucha  (Zast  Khan-
 desh}:  Mr.  Chairman,  Gir,  I  think  my
 hon,  friend,  Shri  Goray,  has  render-
 ed  a  distinct  service  in  bringing  for-
 ward  this  Bill  and  focussing  our
 attention  to  an  anomaly  which  has
 been  existing  in  the  Institution  of
 Chartered  Engineers,  Sir,  it  was  quite
 a  revelation  to  me  when  I  first  saw
 the  Bull,  that  even  so  late  in  the  day,
 after  having  attained  independence,
 for  framing  of  bye-laws  any  mstnu-
 tion  in  our  free  and  independent  Re-
 public  of  India  had  to  turn  to  the
 Privy  Council  of  the  United  Kingdom.

 Sir,  the  fact  is  this,  that  after  attzin-
 ing  independence  and  after  having
 started  upon  various  Five  Year  Plans
 the  entire  outlook  in  the  matter  of
 engineers  has  changed.  The  nceds
 have  changed  and,  therefore,  it  is
 imperative  that  there  should  be  |
 reorganisation  of  the  Institute  of
 Engineers  according  to  the  needs  of
 the  people,  according  to  the  basic  re-
 quirements  of  our  industrial  growth,
 also  to  fit  in  with  the  plans  of  a  grcw-
 ing  economy  and  the  demand  for
 technical  skill  in  the  course  of  the
 various  plans  that  we  are  orin,ing
 forward.  Sir,  if  we  depend  even  tor
 framing  of  bye-laws  and  for  guidance
 in  these  matters  on  a  foreign  country,
 which  may  not  be  able  to  visualise
 qur  requirements  it  is  obvious  that  we
 shall  have  a  foreign  growth  in
 midst  of  our  country  and  ft  Is  neces;

 such  steps
 thus
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 which  will  be  a  corporate  body  hav-
 ing  @  perpetual  existence.  There  are
 various  authorities  in  the  institution,
 for  instance,  the  Council,  which  js  the

 tion,  promote  the  study  of  engmeeriog,
 establish  colleges,  regulate  examina-
 tions,  give  facilities  for  ascertaining
 the  views  of  engineers,  encourage  the
 inventions  and  promote  efficiency;  and
 also  there  are  supplementary  provi-
 sions  about  holding  property  and  en-
 tering  into  contracts.  raising  funds,  etc.
 The  Council]  will  be  the  supreme  gov-
 eming  body.

 The
 ah

 has  to  be  carefully  looked
 into,  apart  from  this  basic  structure
 of  the  institution,  as  sugested  in  the
 Bill,  the  other  provisions  of  the  Bill
 are  on  the  whole  sound.  I  think  the
 Government  should  not  oppose  it  be-
 cause  it  comes  from  the  Opposition
 aide  and  therefore  they  should  not
 think  that  it  has  got  to  be  thrown,  out.
 But  they  can  take  this  Bill  as  a  basis

 and, if  necessary  bring  in  another  Bill
 which  the  Minister  might  have  in
 view.
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 ceed  further  and  further.  with  more
 Projects  of  expenditures  of  great
 Magnitude,  it  is  obvious  that  our  pro-
 fessional  skill,  so  far  as  our  engineers
 are  concerned,  must  be  of  a  high
 order,  That  can  only  be  built  up
 an  institution  of  this  type.

 by

 It  is  also  necessary  to  provide  the
 Mainspring  from  which  can  emerge
 the  dissemination  of  technical  intor-
 Mation  and  technical  standards.  I  am
 not  aware  of  the  number  of  journals
 this  institution  is  publishing.  But

 It  is
 or  giving  reliable  Brormation squrce  for  giv  le  informa’

 ta  Government and  local  authorities
 in  the  matter  of  projects.  What  is  our
 experience  today?  Vast  projects  in
 which  hundreds  of  crores  of  rupees  are
 sunk  are  taken  up.  Later  on,  the
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 of  income,  usually  such  types  of
 bodies  tend  to  remain  stagnant  and
 useless  Usually  such  an  institute  dies
 an  unnatural  death  or  it  remains
 merely  on  paper.  Therefore  the  Bull
 is  defective  in  that  the  sources  of
 revenue  have  not  been  provided  for.

 Secondly,  I  do  not  know  what  the
 intention  of  the  Government  is.  I  am
 also  of  the  view  that  huge  sums  by
 way  of  grant-in-aid  will  be  required
 from  the  Government.  An  instiution
 hike  this  cannot  survive  from  fees
 collected—may  be  a  few  thousand
 rupees—from  its  own  members.  There-

 Jore,  tiuge  sums  wil’  de  necessary  dy
 way  of  grant-in-aid  Technical  and
 scientific  education  have  got  to  be  en-
 couraged  in  this  country,  and  it  is  part
 of  the  duty  of  the  Government  to  do
 ft,  I  thnk  there  should  be  a  provi-
 sion  in  the  Bill  for  Government  aid.
 Ot  course,  correspondingly,  there  must
 be  provisions  for  check,  though  they
 should  not  impinge  upon  the  autonomy
 of  the  body.

 I  am  not  satisfied  with  the  provision
 of  the  Bull;  other  provision  is  not
 made  for  encouragement  of  research.
 It  is  true  that  ft  has  been  mentioned:

 “to  encourage  mventions  and
 investigate  and  make  known  their
 nature  and  merits”;

 But  I  would  rather  put  down  certain
 sound  provisions  for  the  necessity  to
 earry  on  research  in  certain  directions
 and  such  research  to  be  financed  partly
 by  industries,  as  is  done  in  several
 other  countries  and  partly  by  Govern-
 ment.

 The  final  point  that  I  am  making  is
 this  Even  with  regard  to  the  scheme
 of  the  Bill,  the  functions  of  the  insti-
 tution  and  the  governing  body—all
 these  clauses  will  require  careful  scru-
 tiny.  But  the  besic  material  for  the
 formation  of  the  institution  is  there.
 I  would,  therefore  appeal  to  the  Gov-
 ernment  that.  as  the  hon.  Member  has
 said,  consistent  with  our  .  national
 sentiment  and  national  dignity.  there
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 has  got  to  be  a  complete  reorganisa-
 ml
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 I  should  lke  to  know  the  views  of
 ie  Government.  I  want  to  know
 Whether  they  intend  to  bring  in  a  Bill
 And  if  that  is  so,  there  is  no  harm  in
 ther  upbringing  one  If  the  Govern-
 Nent  does  it,  I  am  sure  it  will  be  &
 Noonumental  messure.  Not  only  that.
 he  will  serve  as  a  landmark  from
 ‘Where  you  will  find  thet  our  technical
 And  engineering  skill  will  emerge  and
 4,  placed  on  a  firm  foundation.

 My  appeal,  therefore,  would  be  to
 feat  this  Bill  as  a  basis  and  accept

 the  principles  of  it  even  though  the
 ent  may  not  accent  the  Buf

 i  शा  its  details.

 eft  ft  नारायण  दास  (दरमगा)  :
 सभापति  महोदय,  झभी  माननीय  सदस्य  श्री
 गोरे  जी  ने  सभा  के  सामने  जो  प्रस्ताव  रखा  है
 उसका  तो  में  समर्थन  नहीं  कर  सकता,  ले किन
 इस  बिल  के  पीछे  जो  सिद्धान्त  है  उसका  मैं

 पूरे तौर  से  समर्थन  करता  हू  ।

 झाज  की  अवस्था  में  इजिनिर्यारिंग  के
 विषय  का  बहुत  जबरदस्त  स्थान  है।  समाज
 के  जोबन  में  और  राष्ट्र  के  जीवन  में  इसकी
 प्रावश्यकता  दिनोदिन  बढ़ती  ही  जा  रही  है  1

 पह  कोई  साधारण  शान  नहीं  है  कि  जिर्सकी
 कोई  समाज  उपेक्षा  कर  सकता  है।  इजिनिर्यरिंग
 का  जो  पेशा  है  वह  भी  बहुत  महत्वपूर्ण  ह ैऔर
 इस  व्यवसाय  की  शिक्षा  के नियमन  के  लिए,
 इस  पेशे  के  व्यवहार  के  नियमन  के  लिए  शौर
 हव  समस्या  में  पवित्रता  बनाये  रखने  के  लिए
 था  उस  व्यवक्षाय  में  पवित्रता  बनाय  रखने
 के  लिए  इस  बात  की  जरूरत  है  कि  इसमें
 जितने  काम  करने  वाले  लोग  है,  या  उसके

 विक्षज्ञ  है,  उन  लोगो  का  एक  सत्या

 हो  ओ  बिना  किसी  सरकारी  दबाव  के  भौर
 बिना  सरकारी  दस्तन्दाजी  के  झपने  पेशे  को
 शिक्षा  का  नियमन  करे  1

 बहू  तो  साधारण  सी  बात  है  कि  जिस
 विषय  का  जिसको  अधिक  जान  रहता  है  उस
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 नियमुन  शौर  उसका  संचालन  वह  ज्यादा
 अच्छी  तरह  से  कर  सकता  है  ।  भाज  हम
 देखते  हैँ.  कि  सरकार  का  कार्यक्षेत्र  दिनों  दिन
 बढ़ता  जा  रहा  है।  भौर  जीवन  के  विभिन्न
 झंगों  में  उस  काये  का  नियमन  करने  के  लिए
 हम  यहां  शौर  राज्यों  में  सरकार  को  भधिका-
 घिक  दे  रहे  है।  विभिन्न  कामों  के
 संचालन  के  लिए,  उनके  नियमन  के  लिए
 और  उनमें  श्रनुशासन  कायम  रखने  के  लिए
 हम  सरकार  को  भ्रधिकार  दे  रहे  हैं  ।  लेकिन
 यह  कोई  स्वास्थ्य  बर्घक  धारा  नहीं  है
 स्वास्थ्यवर्धक  धारा  तो  गह  है  जैसे  हमने  उच्च
 चिक्षा  के  नियमन  के  लिए  पालियामेंट  के
 जरिये  से  या  विधान  सभानों  के  जरिये  से
 विश्वविद्यालयों  का  निर्माण  किया  लेकिन
 उनके  काम  को  चलाने  के  लिए  उन  लोगों  को

 ही  रहने  दिया  जो  कि  शिक्षा  के  विशेषज्ञ  हैं
 या  जो  उस  में  काम  करने  वाले  लोग  हैं।  उस
 काम  का  संचालन  करने  का  भार  उनको  ही
 दिया  यह  बात  सही  है  कि  सरफार  का  भी
 उस  में  कुछ  थोड़ा  सा  नियमन  रहता  है  ।

 पंडित  गोविन्द  सालबीय  (सुल्तानपुर  )
 इस  देश  में  नही  ।

 थी  भीनारायण  दास  :  लेकिन  यदि
 अधिक  से  भ्रधिक  प्रधिकार  ौर  उत्तरदायित्व,
 जहा  तक  हम  दे  सके,  झगर  उस  पेशे  के
 विधांपशो,  काम  करने  वाले  लोगो,  उस  पेक्षे
 को  चलाने  वाले  लोगों  को  दिए  जा  सके,  तो
 बह  झागे  के  लिए  स्वास्थ्य-बर्डक  होता  है
 एक  हैल्दी  साइन  होता  है।  इसके  आभार
 पर  हम  न  यूनिवरसिटीज़  का  कानून  बनाया  है।
 इसी  तरह  हम  ने  दूसरे  संस्थान  बनाए  हैं  ।

 बार  एसोयियेशनज़  का  काम  हमसे  ऐसे  संस्थान
 को  दे  रखा  है  भोर  चार्ट  एकाऊंटेंट्स  के  लिए

 “एक  संस्थान  बना  कुभा है ।  i  ot  कास्ट
 एकाउंटेंट्स  का  बिल  हमारे  सामने  जाने

 बाला  है।  इन  सब  में  हमने  ज्ञान के  बद्धन
 के  लिए,  व्यवसाय  के  नियमन  शझौर  संचालन

 के  लिए  संस्थाभों  का  निर्माण  किया  है।  हम
 यह  नहीं  समझते  हैं  कि  इस  में  कोई  विरोध  की

 VAIBAKHA  l,  88]  (SAKA)
 husinoure  Bill

 24576

 बात  है  कि  हंजानियरिंग  की  शिक्षा  के  लिए
 भौर  उस  व्यवसाय  के  संचालन,  नियमन  भौर
 निमंत्रण  के  लिए  प्रगर  एक  संस्थान  का
 निर्माण  किया  जाये,  तो  देश  के  लिए  भ्रच्छा
 होगा  ;  न  केवल  देश  के  लिए  अच्छा  होगा,
 वरन  देदा  की  विभिन्न  प्रकार  को  शिक्षा  के
 संचालन  के  लिए,  उस  शिक्षा  के  सम्बन्ध  में

 होने  वाली  परीक्षाओ्रों  के  संचालन  के  लिए,
 पेशे  में  लगे  हुए  लोगों  के  भ्राचरण  और

 कार्यवाहियों  का  नियमन  करने  के  लिए  और
 उन  के  ज्ञान-वर्दन  के  लिए  अगर  एक  संस्था

 होगी,  तो  वह  इन  सब  विभागों  का  को  आडिनेशन
 कर  के  उस  काम  को  बहुत  भ्रागे  बढ़ायेगा  t
 इसी  लिए  इस  विधेयक  के  पीछे  जो  उद्देश्य  है,
 जो  कि  माननीय  सदस्य  ने  सदन  के  सामने
 रखा  है,  वह  उद्देश्य  समर्थन  करने  लायक  है।
 हम  समझते  है  कि  सरकार  को  इस  पर

 सहानुभूतिपूरवंक  विचार  करना  चाहिए  t
 लेकिन  हम  झभी  तक  देखते  झाएं  हैं  कि  इस
 प्रकार  के  संस्थानों  का  निर्माण  सरकारी
 विधेयकों  के  ह्वास  होता  झाया  है  भौर  झगर
 इस  विषय  में  भी  सरकार  विभिन्न  पहलुभों  का
 स्याल  कर  के,  पूरे  तौर  पर  विचार  कर  के,
 झगर  बिल  का  निर्माण  करेगी,  तो  भच्छा

 होगा

 में  नही  कह  सकता  कि  इस  विधेयक
 में  जितने  प्राविजन्ज  हैं,  उन  को  मैं  ने  पढ़ा  है,
 लेकिन  जितना  मै  पढ़  पाया  हूं,  मैं  समझता

 हूं  कि  इसमें  खामियांहें।  अगर  सरकारी

 विधेयक  झाए,  तो  वे  खामियां  दूर  हो  जायेंगी

 ौर  यह  इस  सदन  के  लिए  भी  मन्जूर  करने

 लायक  हो  जायेगा  i  इस  विजेयक  के  पीछे.
 जो  सिद्धान्त  हैं,  उन  को  सरकृर  मानेंगी,  ऐसा

 मेरा  स्थाल  है।  हम  तो  मानते  हैं  भौर  उस  में
 कोई  शक  नहीं  है।  लेकिन  झगर  सरकार

 दिल  लाएं,  तो  बह  दिल  भी  प्रवर  समिति
 को  सौंपा  ही  जायगा  ।  जब  कभी  सरकार
 जल्दी  से  जल्दी  इस  प्रकार  के  बिल  को  लाए,
 तो  इस  बिल  को  भी  उसी  शघ्रबर  समिति  के

 सुपुदं  किया  जाना  चाहिए।  भी  दे.  मोक्षत
 रखा  गया  है,  यद्यपि  भें  उस  का  समर्थन  नहीं
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 कर  सकता,  लेकिन  जैसा  कि  माननीय  सदस्य
 से  कहा  है,  इस  प्रकार  के  संस्थान  के  सिर्माण
 के  लिए  सरकार  को  तरफ  से  भाश्वा्य
 झाना  चाहिए  शौर  सरकार  जल्द  से  जल्द  इस
 के  सम्बन्ध  में  पूरा  विचार  कर  के  सदन  के
 सामने  इस  तरह  का  बिल  लाए  और  मैं  उस  का
 स्वागत  करूंगा  ?  इन  शब्दों  के  साथ  मैं  इस
 बिल  के  पीछे  जो  सिद्धात  हैं,  उन  का  मैं  समर्थ  न
 करता  हू  ।

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayan
 KMabir):  Sir,  while  I  have  every
 sympathy  with  the  purpose  which  has
 prompted  my  hon.  friend,  Shri  Goray,
 to  move  this  Bill,  I  regret  I  cannot
 accept  this  Bill  in  its  present  form
 and  must  oppose  it,  not  because  it  has
 been  moved  by  a  member  of  the  Op-
 position,  as  he  said,  but,  as  I  hope  to
 sow,  for  certain  reasons  intrinsic  to
 the  nature  of  the  Bill  and  for  certain
 other  reasons  arising  out  of  the  situ-
 ation  in  which  we  are  in  the  country
 today.  I  feel  sure  that  when  he  has
 ‘heard  the  full  statement  about  the
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 “Charter  in  1085.  I  would  agree  with
 him  about  its  work  and  $  would
 to  pay  a  tribute  to  the  institution
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 did  not  encourage  research  and
 -develop  its  activities  further  in
 direction.  However,  after  India rE6
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 seen
 had  obtained  from  the  Attorney-
 General.  The  Charter  has  the  force  of
 law  and  only  in  regard  to  certain  bye-
 laws  they  have  had  certain  difficulties,
 which  also  they  have  been

 enactment.  but  we  should  judge  actu-
 ally  what  is  needed  for  the  country.

 The  Government  of  India,  however,
 was  in  sympathy  and  in  December,
 95i,  accepted  in  principle  that  a  Bill
 might  be  introduced  to  give  statutory
 recognition  to  this  body.  When  the
 draft  Bill  was  being  prepared,  before
 it  reached  ite  final  stage,  our  legal
 advisers  pointed  out  that  the  sur-

 the  Bil]  would  be  justifad  only  if
 certain  exclusive  functions  were  as-~
 signed  to  this  institution  and  this
 could  be  done  by  a  statute.  No  guch
 function  could  be  allotted  to  the  in-
 stitution  and  that  proposal.  therefore,
 did  not  proceed  any  further.
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 ported  the  proposal  for  compul-
 sory  registration  and  had  suggested
 that  tals  work  may  be  allotted  to  the
 institution.  But  when  it  was  pointed
 out  to  them  that  the  two  question  need

 question  of  compulsory  registration—
 the  institution  itself  came  to  the  same
 conclusion  as  the  All-India  Council  for
 Technical  Education.

 In  November,  1955,  the  institution
 agein  approached  the  Government
 from  a  slightly  different  point  of  view.
 They  asked  that  it  might  be  recognis-
 ed  as  an  institution  of  national  im-
 portance  and  the  Ministry  of  Law
 agreed  that  this  could  be  done  without
 assigning  any  functions  whatever.
 But  you,  Sir,  can  yourself  judge  whe-
 ther  it  is  necessary  to  have  a  parlia-
 mentary  statute  just  for  the  sake  of
 Tecoghising  an  institution  as  one  of
 national  importance,  or  whether
 Parliament  should  give  such  status
 only  when  certain  specific  require-
 ments  are  met.

 It,  further,  became  clear  that  such
 enactment  would  lead  to  certain  com-
 plications,  as  the  Institution  of  En-
 gineers  is  not  the  only  engineering society  in  this  country,  nor  does  it  re-
 present  fully  and  exclusively  the
 various  branches  of  engineering  like

 tution  of  Chemical  Engineers,  Institu-
 tion  of  Tele-communication  Engineers
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 are  also  recognised  outside  the  coun-
 try.  We  found  that  there  was  a  pos-
 sibility  that  there  may  be  conflict
 between  these  organisations  and  the
 Institution  of  Engineers  in  India  if  the
 latter  alone  was  given  statutory  re-
 cognition  for  the  whole  field  of  ean-
 gineering.  It  was,  and  is,  however,
 recognised  that  there  should  be  co-
 ordination  between  these  organisations
 by  the  establishment  of  a  central
 body  for  the  whole  field  of  engineer-
 ing.

 The  Institution  of  Engineers  has
 recognized  this  fact  and  successive
 Presidents  have  urged  that  a  scheme
 may  be  formulated  for  bringing  to-
 gether  all  the  engineering  organisa-
 tions  into  a  common:  fold,  They  have
 also  agreed  that  one  central  body
 should  be  incorporated  by  an  Act  of
 Parliament  co-ordina

 branches  of  engineering  on  2  national
 level.  And  since  the  Institution  of
 Engineers  have  themselves  agreed
 that  there  should  be  one  co-ordinated
 body,  I  think  it  would  defeat  our  pure
 pose,  and  perhaps  put  the  day  off,
 if  there  be  any  attempt  to  give  that
 institution  itself  such  parallel!  re-
 cognition.

 We  in  the  Ministry  requested  the
 Institution  of  Engineers  to  take  the
 initiative  in  the  matter,  discuss  with

 74580
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 ap  by  an  Act  of  Parliament  and  that
 the  Central  Government  should  formu-
 late  a  detailed  scheme  for  the  purpose.

 I  wish  to  refer  to  three  of  the
 major  recommendations  of  this  con-
 ference,  because  4  am  sure  that  it
 would  convince  my  hon.  friend,  Shri
 Goray,  that  his  present  Bill  may  defeat
 the  object  which  he  himself  has  in
 view.  It  was  agreed  at  this  Confer-
 ence  that  there  is  need  for  a  national
 organisation  for  the  engineering  pro-
 fession  as  a  whole.  That  is  first  re-
 commendation.  Secondly,  the  national
 organisation  should  not  supplant  the
 existing  professional  societies  func-
 tioning  in  the  country  for  the  various

 “branches  of  engineering  but  should
 bring  them  together  into  a  common
 fold  for  co-ordination  of  activity.
 Thirdly,  the  national  organisation
 should  entrust  specific  branches  of
 engineering  to  existing  suitable  socie-
 ties  for  their  advancement  and  should
 not  initiate  parallel  activity  in  these
 respective  branches.

 In  view  of  all  this,  3  is  clear  that
 the  Central  Government  is  as  anxious
 as  my  hon.  friends,  both  on  this  side
 of  the  House,  and  the  other  to  set  up
 by  an  Act  of  Parlrament  a  Central
 engineering  organisation  which  will
 not  only  give  the  much-needed  status
 to  engineering  societies  functioning  in
 the  country  but  also  bring  about  co-
 ordinated  development  of  engineering
 sciences  and  profession  in  all  its  as-
 pects.  The  result  of  the  last  confer-
 ence  encourages  the  hope  that  s00n  an
 agreement  will  be  reached  between
 all  the  existing  organisations,  and  I
 have  been  pressing  that  this  agree-
 ment  should  be  reached  as  quickly  as
 possible  so  that  Government  can  take
 necessary  action  In  the  matter  and
 bring  forward  its  own  comprehensive
 Bill  on  the  whole  subject.

 In  view  of  this,  I  am  sure  my  hon.
 friend  will  not  press  his  Bill,  as  it  is
 likely  to  negative  the  efforts  made  by
 Government  to  bring  together  the  diff-
 erent  engineering  organisations,  be-
 cause  some  of  the  other  organisations
 may  become  suspicious  and  they  may

 MAY  १,  भार

 technical  institutions.

 I  do  not  wish  to  go  into  the  details,
 but  I  would  point  out  that  clause  4(e)
 cuts  across  the  authority  not  only  of
 the  universities,  State  Governments
 and  the  Central  Government  but  also
 of  the  University  Grants  Commission
 set  up  by  an  Act  of  Parliament.  In
 fact,  I  have  grave  doubts  that  clauses
 4(e),  4(f)  and  (44)  may  contravene
 some  of  the  provisions  of  the  Constitu-
 tion  itself.  The  same  objections
 would  apply  to  clause  0(i),  2l(e),
 li(h)  and  14(1).  In  fact,  clause
 34()  would  tend  to  undo  all  the  work
 that  has  been  done  till  now  in  bring-
 ing  together  the  different  engineering
 organisations  and  is  likely  to  retard
 progress  by  creating  fresh  suspicions
 in  the  minds  of  all  other  oranisations.

 In  these  circumstances,  I  would
 request  my  hon.  friend  to  withdraw
 his  Bill.  But  on  behalf  of  the  Gov-
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 agreement  that  wax  reached  Isst  year
 they  are  thinking  of  having  an  enact-
 ment  of  Patliament  as  8005  as  possible.
 Some  of  the  things  that  he-said  sre
 not  correct.

 He  said  that  the  Bill  in  its  present
 form  is  likely  to  harm  the  interests  of
 the  institution  and  create  some  ‘BUb-
 picion  in  the  minds  of  the  engineering
 institutions  which  belong  to  different
 categories.  I  would  only  point  out
 that  though  there  are  other  categories
 of  engineers,  many  of  them  are
 members  of  this  institution  also.  For
 instance,  there  is  the  Institution  of
 Tele-Communication  Engineers,  and
 the  Chairman  of  that  particular  branch
 of  engineering  is  a  member,  and  &
 very  prominent  member  too,  of  this
 institution  also.  The  other  instance
 that  I  would  like  to  point  out  is  that
 of  the  Chairman  of  the  Aeronautical
 Engineering  Section,  Dr.  Ghatge,  who
 is  also  a  prominent  member  of  this
 institution.  I  would  not  like  to  go  on
 giving  these  instances.  But  what  I
 wanted  to  say  was  that  so  far  as  this
 particular  institution  was  con
 the  different  engineering  branches
 have  been  well  represented  and  there
 is  some  sort  of  interlocking  arrange-
 ment  between  this  institution  and  the
 institutions  that  are  being  separately
 run.  Therefore,  there  should  not  be
 any  suspicion.

 What  I  want  the  Government  to  do
 jg  to  take  an  active  role  in  bringing
 these  categories  of  institution  toge-
 ther.  because  it  :s  accepted  that  such
 an  institution  ic  necessary.  Whether
 you  give  a  charter  to  the  existing
 institution  or  not,  I  am  not  bothered
 about  it.  But  if  you  want  to  heve  a
 national  institution  as  the  hon.  Min-
 itter  was  kind  enough  to  point  out,
 then  necessary  steps  should  be  takén
 early.  I  am  quite  sure  that  the  Insti-
 tute  of  Engineers,  which  has  a  right
 ef  Charter  just  now,  will  be  very
 happy  to  surrender  its  charter  and  to
 pool  its  resources  and  its  knowledge
 with  the  other  categories  of  engineers.

 In  view  of  the  very  categorical
 assurance  given  to  the  House  bv  the
 hon.  Minister,  I  withdraw  the  Bill.
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 Mr.  Chairman:  Does  the  hon.  Mem-
 ber  have  the  permission  of  the  House
 to  withdraw  the  Bill?

 Some  hon.  Members:  Yes.

 The  Bill  was,  by  leave,  withdrawn.

 35  38  hrs.

 EQUAL  REMUNERATION  BILL

 Mr.  Chairman:  The  House  will  now
 take  up  the  consideration  of  the  Equal
 Remuneration  Bill.

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  I  beg  to  move:

 “That  the  Bill  to  introduce
 equal  pay  for  equal  work  for
 women  workers  be  circulated  for
 the  purpose  of  eliciting  opinion

 thereon  by  the  30th  September.

 I  am  sorry  that  neither  of  the  Minis-
 ters  in  charge  of  Labour  end  Employ-
 ment  are  present  in  the  House.

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  I  may  say  that  for  the  time
 being  I  am  looking  after  this  Bill.

 Shrimati  Renu  Chakravartty:  Thank
 you  very  much.  It  shows....

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 I  did  not  foresee.

 Shrimati  Rene  Chukravartty:  Now
 I  am  a  little  more  frightened,  because
 I  thought  that  at  least  some  more
 serious  consideration  would  be  given
 to  this  matter....

 Shri  Hamayen  Kabir:  I  may  humbly
 submit  that  this  is  an  uncharitable
 and  undeserving  refiection.

 Tha  Minister  of.
 alesingar  wren: Affairs  (Shri  Satya  Narayan  Siuha):

 The  Minister  concerned  is  on  his  way.
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 a  little  more  justice

 in  our  country  but  the  whole  world
 over,  has  not  yet  found  actual  imple-
 mentation  in  a  very  large  number  of
 countries  in  the  world.  The  reason,
 of  course,  is  quite  obvious.  Women
 workers  are  still  under  various  pre-
 judice  and  there  is  a  great  amount  of
 resistance  to  introduction  of  equal  pay

 .for  equal  work,  which  is  a  principle
 which  has  been  fought  for  over  hun-
 dreds  of  years.

 I  will  now  come  to  the  4988  I.L.0.
 Convention.  Before  I  come  to  the  95i
 Convention  of  the  ILO,  I  should  like
 to  point  out  that  in  the  Directive
 Principles  of  State  Policy  in  our
 Constitution,  it  is  very  categorically
 stated  in  article  38(a)  that  citizens,
 men  and  women  equally,  heve  the
 right  to  an  adequate  means  of  liveli-
 hood.  There  is  no  discrimination
 between  men  and  women.  Women  too
 have  the  right  to  an  adequate  means
 of  livelihood.  This  is  further  supple-
 mented  by  article  39(d)  of  the  Consti-
 tution,  which  says:

 “that  there  is  equal  pay  for
 equel  work  for  both  men  and
 women;”

 Both  these  have  been  inscribed  in  the
 articles  of  the  Constitution.  In  article
 38  of  our  Constitution,  it  is  clearly
 stated  that—

 “The  State  shall  not  discrimi-
 nate  against  any  citizen  on  grounds

 tion
 ’ MAY  i,  1980

 orimunera
 Bul  14586

 nities  of  work  and  specially  in  terms
 of  this  Bill  to  introduce  equal  pay  for
 equal  work  for  women  these  are  fer
 from  having  been  implemented,

 Besides  this,  in  ‘1951,  the  world
 labour  movement  had  been  agitating
 for  the  implementation  of  the  principle
 of  equal  pay  for  equal  work  and  after
 a  great  deal  of  discussion  and  agite-
 tion,  Convention  700  of  the  .Interna-
 tional  Labour  Organisation  concerning.
 equal  remuneration  to  men  end  wonien
 workers  for  work  of  equal  value  was
 passed  in  June,  1951.  A  convention
 Was  passed  which  is  called  Convention
 100.  Article  2  of  that  Convention
 states:

 “Each  Member  shall,  by  meaas
 appropriate  to  the  methods  in
 operation  for  determining  rates  of
 remuneration,  promote  and,  in  so
 far  as  is  consistent  with  such
 methods,  ensure  the  application  to
 all  workers  of  the  principle  of
 equal  remuneration  for  men  and
 ‘women  workers  for  work  of  equal
 value.

 Thig  principle  may  be  applied  by
 means  of—

 (a)  national  laws  or  regulations;

 (b)  legally  established  or  recog-
 nised  machinery  for  wage
 determination;

 (c)  collective  agreements  between
 employers  and  workers;  or

 (d)  a  combination  of  these  vari-
 ous  means.”

 The  very  first  principle  which  has
 been  suggested  for  the  application  of
 this  principle  of  equal  pay  for  equal
 werk  is  the  passing  of  national  lews
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 Last  year,  in  answer  to  a  question
 we  were  told  that  India  also,  though
 belatedly,  eight  years  after  the  passing
 of  the  Convention  by  the  International
 Labour  Organisation,  had  agreed  to
 ratify  the  Convention  in  September,
 1988,  According  to  the  terms  of  the
 ILO  agreement,  they  would  be  requir-
 ed  to  actually  start  the  implemente-
 tion  within  twelve  montha,  thet  is,  in
 September,  1059,  Therefore  I  have
 ‘brought  forward  this  Bil}  for  circula-
 tion  in  order  that  opinion  be  had  of
 people  interested  in  the  welfare  of
 ‘women  workers  as  well  as  of  those
 ‘who  are  interested  in  seeing  the  imple-
 mentation  of  the  Directive  Principles
 of  State  Policy  regarding  equal  pay-
 for  men  and  women.  I  am  sure  that
 the  Ministry  will  not  oppose  the  cir-
 culation  of  my  Bill.

 Besides  the  Convention,  there  is  a
 recommendation  concerning  this  equal
 remuneration  for  men  and  women
 workers  for  work  of  equal  value,
 which  indicates  certain  procedures  for
 the  progressive  application  of  the
 principles  laid  down.  The  Convention
 lays  down  the  principles  and  the
 recommendation  tries  to  indicate  cer-
 tain  procedure  for  the  progressive
 application  of  the  principles  laid  down
 in  the  Convention.  In  this  recommen-
 dation  they  put  forward  certain
 appropriate  actions  to  ensure  the
 application  of  this  principle  to  all
 employees  of  Central  Government
 Departments  or  agencies  and  to
 encourage  the  application  of  the  prin-
 ciple  to  employees  of  State,  Provincial
 or  local  Government  Departments  or
 agencies  where  these  have  jurisdiction
 over  the  rates  of  remuneration.  Besides
 that  appropriate  action  as  rapidly  as
 practicable,  they  would  like  to  see  the
 application  of  the  principle  of  equal
 remuneration  for,  firstly,  the  establish-
 ment  of  minimum  or  other  wage  rates
 in  industries,  that  is,  wherever  ,the
 minimum  wage  rate  be  actually  deter-
 mined  under  public  authority,  the
 Principle  of  equal  pay  for  equal  work
 éhould  be  implemented,  secondly,  the
 industries  and  undertakings  ‘operated
 under  public  ownership  or  control  and,
 thirdly,  where  appropriate  work  exe-
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 cuted  under  the  terms  of  public
 contract.

 As  Hon.  Member:  The  hon.  Deputy
 Labour  Minister  has  come.

 Shrhmati  Renu  Chakravartty:  These
 recommendations  are  important
 because  even  though  we  accept  the
 Convention,  :ts  implementation  is  the
 most  important  part  of  the  ratification.
 In  the  case  of  our  country  it  is  sur-
 prising  that  even  for  minimum  wages
 that  are  laid  down  by  the  Govern-
 ment.  it  is  very  categorically  accepted
 that  there  will  be  a  different  wage
 rate  for  women  as  well  as  for  men
 labour.  If  one  goes  through  the  All-
 India  Agricultural  Labour  Enquiry
 Report,  one  will  find  that  the  mini-
 mum  wages  in  agricultural  show  that
 in  every  single  State  there  is  a  differ-
 ent  wage  rate.  For  example,  in  Delhi
 the  minimum  daily  wage  rate  is
 Rs.  1/8/-  to  Rs.  2  for  adult  male
 workers  and  for  female  workers  it  is
 Rs,  1/4/-  to  Rs.  1/8/-.  In  Bihar  there
 is  a  difference  in  wages  in  kind
 between  men  and  women.  In  Himachal
 Pradesh,  it  is  Re.  1/8/-  for  men  and
 Rs.  1/4/-  for  women.  In  Uttar  Pra-
 desh,  there  is  a  minimum  of  Re.  4  a
 day  for  the  adult  workers—esorry,
 here  they  do  not  give  the  break-up.
 In  PEPSU,  we  find  the  same  thing.  In
 general,  we  will  find  that  in  each  and
 every  State  wherever  minimum  wages
 for  agricultural  labour  have  been  for-
 mulated  there  is  a  difference—by
 Government  itself.  There  is  a  differ-
 ent  wage  rate  for  women  labour  and
 a  different  wage  rate  for  men  labour.

 Now,  take  the  case  of  large  numbers
 of  women  working  in  the  iron  ore
 mines.  If  you  go  to  the  iron  ore
 mines  or  to  the  manganese  mines,  you

 it.  There  will  actually  be  thousands
 of  women  working.  I  have  got  a  copy
 of  the  application  made  by  the  women
 workers  of  the  Manoharpur  Iron  Ore
 mines  and  sent  to  the  Ministry  of
 Labour.  There  they  say:

 “We,  the  undersigned  female
 workers  beg  to  bring  to  your  kind
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 notice  that  we  have  to  unload
 coal  from  railway  wagons,  clear
 off  iron  ore  from  the  aiding  as
 well  as  load  railway  wagons  with
 ores  along  with  the  male  workers,
 We  have  to  carry  out  the  same  job
 4s  the  male  workers  do.  But  the
 males  are  paid  Rs.  /138/-  as  wage
 Plus  Rs.  -|7|-  as  dearness  allow-~
 ance,  that  is,  a  total  of  Rs.  M4a/-
 each  per  day  while  we  are  paid
 Rs.  -/l]/-  as  wage  and  Rs,  -/7/-
 as  D.A.,  that  is,  a  total  of  Rs.  V2/~

 each  per  any.”

 So,  you  see  they  do  exactly  the  same
 work.  They  fill  exactly  the  same  size
 of  tubs  and  do  exactly  the  same
 nature  of  work  as  men.  It  is  very
 hard  and  very  strenuous  work  the  like
 of  which  we,  who  do  not  live  in  the
 tribal  areas,  cannot  imagine  that
 ‘Women  can  do  and  yet  they  are  paid
 at  a  rate  which  is  less  than  that  for
 men.

 Even  more  surprising  is  the  case  of
 Plantation  labour,  It  is  admitted  by
 all  that  in  plantation  work,  specially
 in  the  picking  of  the  tea  leaves,  women
 workers  are  much  more  dexterous  and
 are  much  more  fitted  for  the  work.
 Yet,  there  is  a  difference  in  the  wages.

 If  you  go  to  the  sugar  industry,  you
 will  find  the  same  discrimination.  In
 almost  every  sphere  where  a  large number  of  women  work  in  factories
 and  mines,  this  discrimination  is  there.
 Generally,  in  our  country,  there  is
 lesser  discrimination  in  the  white
 collar  workers,  i.e.  clerical  staff  or
 amongst  employees  or  teachers.  In
 that  sense,  in  the  higher  categories  of
 women  workers  and  men  workers,
 there  is  much  more  equality.  But,
 much  larger  number  of  women  work-
 ers  are  employed  in  the  lower  cate-
 gories,  lower  in  the  sense  of  being
 unskilled  categories.  In  the  case  of
 fhose  who  work  in  the  mines  and
 factories,  the  difference  is  quite  wide
 and  guite  usual

 One  of  the  most  important  reasons
 why  I  want  this  Bill  to  be  circulated
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 fer  eliciting  public  opinion  is,  these
 ate  a  large  number  of  arguments
 which  are  put  forward  genuinely  by
 people  against  the  implementation..of
 the  principle  of  equal  wages  for
 ‘women  workers.  One  of  the  arguments
 is  that  the  consumption  unit  of  a
 ‘woman  worker  is  less  than  that  of  a
 man  worker.  As  a  matter  of  fact,  a
 very  very  interesting  discussion  on
 this  point  hag  been  raised  by  the
 Labour  Appellate  Tribunal  of  India
 en  the  Colliery  Disputes,  where  it
 criticises  this  point  which  was  raised
 by  the  Tribunal  award.  The  Tribuns?
 has  said:

 “In  view  of  our  decision  that
 the  wage  structure  for  female  lab-
 our  should  provide  2°5  consump-
 tion  units  only  the  female  workers
 would  get  75  per  cent  of  what  we
 award  for  the  male  worker.  It
 is,  therefore,  not  a  question  of
 denying  their  right  to  equal  wage,
 but  it  48  one  of  assessing  ther
 requirements  on  the  basis  of  a
 smaller  number  of  consumption
 units,”

 In  answer  to  this,  the  Labour
 Appellate  Tribunal  says:

 “As  regards  the  finding  that  the
 requirements  of  a  female  worker,
 according  to  needs,  should  be
 hmited  to  2°25  units  as  against  3
 consumption  units  of  a  male
 worker,  we  think  that  such  an
 allocation  is  contrary  to  principle
 and  fact.”

 Also,  it  says  about  the  argument  that
 women  actually  consume  much  less:

 “It  does  not  appear  that  there
 has  been  eny  scientific  investiga-
 tion  in  order  to  assess  the  require-
 ments  of  the  female  workers  in
 terms  of  consumption  units.”

 e
 Therefore,  the  Labour  Appellate  says
 that  this  is  not  something  that  we  can
 accept.

 Even  much  more  widely  used  $  the
 argument  that  income  from  employ-
 ment  of  women  is  actuaily  subsidiary
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 the  family,  it  :g  not  enough  to  main-
 tain  the  family.  Therefore,  the  ques-
 tion  of  subsidiary  income  hardly
 erises  in  gq  situation  where  income  of
 the  actual,  “main  earner”  ag  the  man
 earner  is  called—where  his  income
 ad’  १७१७  ost  ‘pow  a  living  niphe-
 tence  wage.  Therefore,  this  question
 is  absolutely  fallacious.

 Furthermore,  the  Labour  Appellate
 Tribunal  on  Colliery  Disputes  makes
 a  very  good  analysis  of  this  particular
 point.  It  says:

 “It  is  not  always  that  a  working
 woman  has  an  earning  husband.
 There  must  be  heaps  of  cases
 where  women  work  because,  bereft
 of  male  support,  they  have  to
 bring  up  their  children,  and  also
 dependants,  a  father  or  a  mother
 or  younger  sisters  and  brothers  to
 be  looked  after.  Should  the  em-
 ployer  be  allowed  to  turn  round
 and  say  that  the  female  worker
 should  be  paid  less  wages  just
 because  in  some  cases,  a  woman
 mey  have  a  lesser  number  of
 dependants?  It  must  be  appre-
 ciated  that  even  in  the  case  of
 three  consumption  units  of  a  man,
 there  must  be  many  eases  where
 the  male  worker  is  unmarried  or
 has  no  dependents  or  is  other-
 wise  entirely  alone.  Must  then
 the  whole  class  of  male  worker?
 be  given  less  than  three  consump-
 tion  units  to  support?”

 Then  &  says:
 “These  matters  have  been  laid

 at  rest  by  discussion  in  the  Austra-
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 comunittee’s  Report  and  by  the

 carenerd
 of  the  Labour  Appellate
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 Thed,  4६  says  categorically,

 “In  the  absence  of  more  evidence
 gf  a  subject  of  this  character,  it
 jf  not  possible  to  hold  that  the
 gemale  worker  should  get  less
 ginply  because  women  workers  as
 a  whole  are  alleged  to  have  lesser
 number  of  dependants  to  support.”

 “The  next  argument  that  because
 jf  the  majority  of  cases  the  exist-

 ing
 basic  wage  is  fixed  at  about

 75  per  cent  of  what  the  male
 workers  are  given,  the  female
 workers  should  not  have  parity
 with  men,  328  m  our  opinion
 gnsustainable.  It  is  no  argument
 gt  all  to  those  who  are  familiar
 @ith  the  Indian  scene.  The  female
 worker  has  always  been  placed  at
 g  disadvantage  in  the  matter  of
 q@ages  and  her  wages  have  always
 peen  kept  below  the  wages  of  the
 gnale  for  equal  industrial  work
 done  by  her.  We  ourselves  have
 pad  occasion  to  observe  female
 workers  engaged  in  strenuous
 work;  and  it  is  monstrous  to  sug-
 gest  that  in  work  of  that  kind  she
 @oes  lesser  work  than  the  male;”

 pat  is  why  the  Tribunal  makes  it
 car  that  it  is  in  favour  of  equal  pay
 fof  equal  work  as  far  as  colliery
 workers  are  concerned.
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 article—this  question  was  raised.  It  is
 not  something  raised  in  our  country
 @lone.  It  is  raised  in  all  ‘countries
 wherever  this  problem  is  there.  There,
 a  well  known  Professor  from  Perugia
 University  dealt  with  this  and  he
 says:

 “We  must  not  ignore  the  expense
 imposed  on  enterprises  by  the
 protection  of  motherhood,  but  if
 this  protection  were  thought  of  as
 it  should  be.  that  is  as  a  social
 expense  to  be  distributed  over  the
 whole  national  community,  then,
 enterprises  would  be  able  to  put
 up  with  the  expenses  arising  from
 the  application  of  Convention  3007

 The  idea  is  that  social  security
 measures  are  part  and  parcel  of  the
 social  security  laws  of  the  community
 itself.  If  we  were  not  to  accept  this,
 any  sort  of  protection  for  labour,
 sefety  laws,  anything  that  entails  a
 certain  amount  of  expenses  on  the
 part  of  the  employers  would  be
 brought  forward  as  an  excuse  for
 cutting  down  the  wages  of  a  worker.
 Therefore,  this  directive  principle  of
 State  policy  is  that  as  far  as  a  woman
 worker  is  concerned,  the  State  must
 ensure  for  her  the  right  to  be  protect-
 ed  for  carrying  out  her  duties  as  8
 mother  as  well  es  a  worker.  Both  these

 ३६  brs.

 “It  ig  lastly  mentioned  by  the
 Tribunal  that  special  amenities

 make  up  for  the  difference
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 of  this  charecter;  these  women  are
 the  mothers  of  the  nation;  and  the
 observations  of  the  Tribinal  have
 validity  only  if  we  accept  the
 implied  suggestion  that  female
 workers  are  in  a  state  of  perpetual
 maternity  or  their  children  per-
 manently  in  creches.”.

 This  is  the  answer  of  the  Labour
 Appellate  Tribunal.  The  Government
 of  India,  while  arguing  regarding  the
 non-implementation  of  Convention  100,
 earlier  to  September,  1988,  had  put
 forward  certain  arguments.  Although
 this  is  one  of  the  Directive  Principles
 of  State  Policy  in  the  Constitution,  and
 although  it  is  accepted  by  the  Central
 Pay  Commussion  and  the  Fair  W:
 Committee,  end  was  also  incorporated
 in  the  Fair  Wages  Bill  1950,  and
 although  xt  is  a  fact  that  equal  wages
 have  been  awarded  by  certain  tribu-
 nals,  as,  for  example,  the  Bombay  tex-
 tile  tribunal  end  the  colliery  tribunal,
 although  these  tribunals  have  given
 awards  which  give  equal  wages,  yet,
 this  is  what  Government  say:

 “Disparities,  however,  exist  in
 the  wage  rates  of  men  and  women
 workers  in  factories,  mines,  plan-
 tations  and  egriculture....”.

 And  they  further  say:
 “While  the  Government  of  India

 accept  the  principle  underlying
 the  convention,  they  are  not  in  a
 position  for  want  of  adequate
 machinery  to  ensure  and  enforce
 its  immediate  application  in  full  to
 all  workers.”.

 Now,  it  is  time  that  Government
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 differential  on  the  basis  of  sex.  Now,
 it  will  be  necessary  to  eppaint  com-

 smittees  in  the  different  localities  for
 fixing  the  minimum  rates  of  wages  in

 ‘That  »s  why  I  have  put  in  this  parti-
 cular  requirement  in  clause  5.

 Then,  Government  will  also  have  to
 set  up  expert  committees  for  fixing
 wage  differentials  not  based  on  sex
 but  on  the  type  of  job;  that  is,  there

 fore,  I  have  provided  in  clause  5(2):

 “In  fixing  wage  differentials  and
 effecting  classification  of  work  in
 mdustries  or  agricultural  under-
 takings  where  women  are  employ-
 ed,  the  Government  shali  appoint
 an  Expert  Committee  to  fix  the
 rates  of  wages  which  shall  be
 notified  in  the  Official  Gazette.”.

 While  this  Bill  is  being  circulated,
 certain  other  suggestions  would  also
 come  forward.  I  am  sure  Govern-
 ment  must  be  having  in  mind  certain
 things  as  to  how  they  are  going  to
 bring  about  this  machinery  in  arder
 to  implement  Convention  300  and  the
 application  of  the  principle  of  equal
 pay  for  equal  work.

 One  important  point  which  has  to
 be  considered  in  this  connection  is
 this,  Whenever  we  try  to  implement
 any  social  labour-laws  protecting  the

 or  it  is  a  question  of  insisting  on
 equal  pay  for  पूप  work,  immediate-
 ly,  one  result  is  to  be  seen.  The

 workers.  We  had  a  very  interesting

 VAISAKHA  i,  35888  (SAKA)  Remuneration  Bill:4596

 decrease  in  numbers  of  women  em-
 ployed,  moved  by  me  in  which  Shri

 the  desire  of  the  employers  to  engege
 women  labour  as  a  source  of  very
 cheap  labour  power,  and  that  when-
 ever  we  insisted  on  the  implemente-
 tion  of  these  social  labour-laws,  they
 retrenched  them.  But  this  is  the
 natural  law  of  the  capitalists.  And
 what  is  the  State  going  to  do  in  this
 situation?  If  that  is  going  to  be  the
 position,  then  there  can  be  no  im-
 provement  in  the  living  and  working
 conditions  of  the  working  classes.

 as  enshrined  in  the  Constitution.

 There  is  ane  other  very  important
 thing  which  has  to  go  side  by  side
 with  any  such  enactment,  and  that  is
 the  raising  of  the  efficiency  and  the
 raising  of  the  vocational  qualifications
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 vermanent  nature  right  throughout
 their  lives,  but  they  remain  only  as
 contract  labour;  and  they  can  be  re-
 trenched  at  a  moment's  notice.  They
 do  not  have  any  of  the  guarantees
 ‘which  a  permanent  worker  gets  such
 as  gratuity  or  pension  or  provident
 fund  or  any  such  benefit.  Secondly,
 there  is  absolutely  no  seope  for  pro-
 motion  and  no  method  of  promotion.
 If  a  woman  joins  once  as  a  loader,  she
 remains  as  a  loader;  if  she  enters
 service  as  a  sweeper,  she  remains  a
 syeeper;  if  she  joins  as  a  picker,  she
 remains  as  a  picker.  This  is  the  con-
 dition  in  which  the  majority  of  our
 women  workers  work.

 Therefore,  if  we  really  want  to  im-
 plement  this  principle  of  equal  pay
 for  equal  work,  we  must  also  help  the
 woman  workers  be  able  to  imbibe
 certain  qualfications,  certain  voca-
 tinnal  training  and  certain  efficiency
 which  will  enable  her  to  fight  for
 promotions  and  also  equip  herself  for
 other  types  of  work.

 ६  was  reading  an  interesting  article
 written  by  Nina  Popova,  Secretary,
 USSR  Central  Council  of  Trade
 Unions,  at  the  International  Seminar
 which  was  called  in  Moscow  under
 the  General  Assembly's  recommen-
 dation  to  arrange  such  seminars.

 She  says  that  today  their  women
 eonstitute  45°4  per  cent  of  all  the
 factory,  office  and  other  workers  en-
 gaged  in  industry.  And  one  of  the
 reasons  which  she  advances  is  very
 interesting.

 “One  of  the  most  important
 conditions,  which  able  Soviet
 women  so  extensively  to  apply
 themselves  in  the  various  spheres
 ef  economy  and  culture,  is  the
 right  of  woman  to  acquire  an
 occupation  or  profession  and  to
 improve  her  skills.  This  right
 is  realized  on  the  basis  of  uni-
 versal,  free  and  compulsory
 seven-year  and  now  ten-year,
 general  schooling,  and  easily  ac-
 cousible  higher  education.

 MAY  ५  उश०  Remanergtion  Sit

 siderably  expanded,
 with  the  pre-war  period”.

 Then,  she  says  that  by  individual
 apprenticeship,  this  facility  for  the
 women  workers  to  gain  more  skill  has
 been  increased.

 And  she  says:

 “Our  legislation  protects  the
 rights  of  apprentices  and  requires
 that  they  be  given  normal  condi-
 ditions  for  training.”.

 .

 Then  she  gives  the  very  interesting
 example  of  a  textile  mill  in  Moscow
 where  most  of  the  5,000  workers  are
 women,  and  the  personnel  is  trained
 as  follows:

 “Different  courses  are  simulta-
 neously  attended  by  470  people;
 the  school  for  young  workers,
 which  offers  a  secondary  educa-
 tion,  has  an  enrolment  of  300;  a
 secondary  specialized  school  5
 training  100,  whule  an  engineer-
 ing  institute  is  teaching  60  more
 of  the  plan’t  people.  A  special
 trade  school  is  also  training  skil-
 Jed  workers  for  this  enterprise.”.

 Therefore,  we  find  in  all  these  places
 women  are  able  to  acquire  a  higher
 skill  and  thereby  fompete  and  be
 able  to  get  promotions  and  gain
 greater  efficiency.

 We  feel  that  it  is  time  that  an  en-
 actment  of  this  kind  is  brought  here.
 Public  opinion  has  to  be

 delegate  who  insisted  that  the  ques-
 tion  of  equal  remuneration  for  men
 and  women  workers  for  work  of  equal
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 the  recommendation,  which,  of  course,
 means  that  we  accept  many  of  the
 erguments  put  forward  by  the.capi-
 talists.  However,  under  the  Chapter
 “Analysis  of  the  Replies”  the  IO
 Report  says  as  following  regarding
 the  Polish:  Government's  reply:

 “This  question  has  been  settled
 in  this  way  under  the  most
 difficult  economie  conditions  by
 countries  which  have  abolished
 the  capitalist  system  and  founded
 their  social  and  economic  regime
 on  socialist  principles.  Full
 equality.  of  remuneration  for
 women,  far  from  increasing  the
 difficulties  of  these  countries,  has
 stimulated  economic  progress  by
 w~isssing,  “Se.  ~eautsext  wat:
 siasm  and  raising  the  level  of
 output  and  of  industrial  pro-
 duction.”.
 As  long  as  women  workers  remain

 8  source  of  cheap  labour  pdwer,  the
 increase  in  wages  and  better  condi-
 tions  of  work  for  the  general  work-
 ing  class  is  seriously  threatened.  We
 have  seen  that  in  many  industries,
 the  employers,  in  order  to  get  cheaper
 labour,  break  up  the  units  and  give
 work  to  the  women  dispersed  in  the
 villages  as  in  the  case  of  the  bidi  and
 some  other  industries  as  they  find  it
 a  cheaper  source  of  labour  power.
 Therefore,  we  say  this  is  something
 that  ig  very  important  for  the  entire
 working  class.  It  is  something  that
 has  to  be  implemented  with  the  help
 of  the  Government  from  the  point  of

 “That  the  Bill  to  introduce  equal
 pey  for  equal  work  for  women
 workers  be  circulated  for  the
 purpose  of  eliciting  opinion  there-
 on  by  the  30th  September,  ‘1980.".

 Shri  Panigrahi  (छपाई):  I  rise*to

 VAISAKHA  3I,  eas  (SAKA)  Remuneration  Billr4600.

 In  the  rice  mills  in  Orissa,  the
 woman  labourer  gets  only  12  to  १$
 pnnas  daily  wherees  a  man  doing  the
 yame  job  gets  more  than  Rs.  i-6-0.

 Similarly,  in  the  mining  areas  in
 Orissa,  2  woman  labourer,  perform-
 ing  the  same  task  as  a  man  does,  gets
 32  to  4  annas  per  day  wherees  a
 male  labourer  gets  more  than  Re.  a
 and  sometimes  Rs.  ह न्ी-0,

 So,  it  is  ceally  necessary  that  Gov-
 ernment  should  come  forward  and
 take  some  measures  30  as  to  imple-

 -ment  the  basic  principles  which  under-
 ‘lie  our  Constitution,  and  should  guar-
 antee  equal  wages  for  equal  work.

 I_was_  gging,  the_  Indian._
 Labour  Year  Book,  ‘1955-56,  and  I
 quote  the  wages  which  are  being  paid
 in  the  paper  industry.  In  this  indus-
 try  the  wages  vary  in  the  different
 States.  In  Bombay  the  minimum
 basic  wage  per  month  for  a  male
 worker  is  Rs.  26  and  for  a  female
 worker  it  is  Rs.  ‘19-8-0.  In  Andhra  it
 is  Rs.  33  minimum  basic  wage  per
 month  for  male  workers  and  for
 females  it  is  Rs.  8-2-0.  पा  Hydera-
 bad  it  is  Rs.  30  for  male  labourers
 and  Rs.  १7-2-0  for  women.  In  Orissa,
 it  ig  Rs.  24-6-0  for  a  male  worker
 and  Rs.  19-8-0  for  a  female  worker.

 These  discrepancies  exist  today  in
 many  of  the  factories.  The  women
 labourers  in  my  State  are  mostly
 tribal  people.  I  know  the  hon.  Deputy
 Minister,  Shri  Abid  Ali,  has  visited
 many  times  the  mining  area  in  Barabil.
 He  has  also  heard  such  grievances
 from  the  women  labourers  there  who
 are  mostly  .Adivasis.  They  are  being
 very  much  exploited.

 I  do  not  say  there  is  exploitation
 because  the  authorities  are
 callous,  but  Government  have  not
 given  proper  thought  to  this  problem
 because  there  were  other  very  intri-
 cate  problems  before  them  which
 demanded  their  attention.  However,
 the  time  has  come  when  the  atten-
 tion  of  the  Government  should  be
 focused  on  this  section  of  labour  also,
 namely  the  women  labourers.
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 It  is  because  they  are  most  neglect-

 ed  and  belong  to  the  most  backward
 section  of  the  community  that  the
 tribal  people  in  the  runing  areas  are
 very  much  exploited.  Not  only  that.
 I  apprehend  that  if  a  Bill  Ike  this  is
 going  to  be  enacted  and  there  is  no
 safeguarding  clause  in  it,  there  is  every
 poasibility  thet  hundreds  and  thou-
 sands  of  women  labourers  will  be  dis-
 charged  from  the  rice  mills  and  in  the
 mining  areas

 So,  I  once  again  request  the  hon.
 “‘Mimster  that  he  must  move  the  Gov-
 ernment  and  come  forward  with  a  Bill
 ensuring  equal  wages  for  men  and
 women  performing  equal  tasks  in  the
 factones  and  industries

 कीमती  जला  नेहरू  (सीतापुर)
 श्रीमान्‌  जी,  श्रीमती  रेणु  चक्रवर्ती  ने  जो  बिल
 पेश  किया  है,  मै!  उसको  पूरी  तरह  से  सपोर्ट

 करती हू  a  मे  समझती  हू  कि  यहा  इस  हाउस
 भर  में  कोई  एसा  न  होगा,  जो  इस  बिल  से
 सहमत न  होगा,  लेकिन  यह  ज़रूर  है  कि

 हालाकि  सहमत  सब  होगे  और  उसके  प्रिंसि-

 पल्या  से  तो  हम  एग्री  करत  हैँ,  उसको भमल  में
 साने  में  हमें  दिककतें मालूम  होती  है  ।  इस

 बिल  के  बारे में  मेरा  कहना  यह  हैँ  कि  बिस  तो

 बहुत  छोटी  सी  चीज़  है,  लेकिन  इससे  मुझे
 हमारे  यहा  की  सामाजिक  स्थिति  का  सारा
 नक्शा  दिखाई  दे  रहा  है,  यहा  पर  कितना  भी

 हम  लोग  कहें,  कितना  भी  सोशल  रिफाम
 लायें,  लेकिन  उसमें  स्त्री  की  जो  स्थिति  होनी
 चाहिये  थी,  समाज  में  जो  उसकी  पोजीशन

 होनी  चाहिए  थी,  वह  भी  तक  नही  है  शौर

 उसी  के  कारण  हम  चारो  तरफ  देखते  है  कि
 अगर  स्त्री  वही  काम  करती  है,  जो  कि  पुरुष
 करता  हूँ,  तो  भी  उस  को  ये  वेजिद्ध  नहीं  मिलते

 है,  जो  कि  पुरुष  को  भिलते  हैँ  ौर  यही  प्रश्न

 हमारे  सामने  है  ।  भ्रगर  हम  भारन में  शौर
 निया भर  में  में  देखें,  तो  हम  पाते  हैं  कि  पुरुष

 झौरस्त्रीमेंजो  ईग्वालिटीहोनी  चाहिए,  बह

 हमको  दिखाइ  नही  देती है  ।  हां,  पश्चिम  के

 कुछ  देझो  ने  स्त्री  की  तरभ से  झपना  रवैय  के

 बदला है  भौर  उन्होंने  सती  को  झागे  बढ़ाया
 है।  जो  मुल्क  स्त्री  को  भागे  बढ़ाता  है  भौर  उत्को
 बिल्कुल  उसी  लैबल  पर  रखता  है,  जो  कि

 पुरुष  को  हासिल  है,  उस  मुल्क  में  प्रासपैरिंटी

 होती है  t  परिचम में  ऐसा  किया  गया है  और

 हां  प्रासपैरिटी बढ़ी  है  |  हमारे  सामने  यह
 एक  बड़ा  प्रदन है  1  हमारे  लेबर  के  मिनिस्टर
 साहब  यहा  बैठे  हुए  हूँ  भ्रौर  बह  सब  बातों  का
 जवाब भी  देंगे  ।  लकिन  इसमें कोई  सन्देह
 नहीं  है  कि  जब  हम  कारखानों  में  जाकर
 देखते  है  या  मिलों  में  जाकर  देखते  है  भौर
 यहां  पर  झौरतो  की  स्थिति  को  देखते  है
 तो  यह.  देख  कर  जमे  तकलीफ,  जली, है, 2.  कि.
 उनको  बहुत  ही  रही  सा  काम  दे  दिया  जाता"

 है  ।  टैक्सटाइल  मिल्‍्श  में  हम  चारो  तरफ
 जहा पर  औरतें  बेठ  कर  काम  करती  है  देखते

 हैँ  कि  उनको  सूत  सुलझाने  का  काम  दे  दिया
 जाता  हूँ  भौर बैठ  कर  वे  उस  काम  को  करती

 रहती है  ।  जो  चीज़ें  उलझन  जाती  है,  पुरुषो
 द्वारा  उनको  सुलझाया  नहीं  जा  सकता  है,
 व्‌  स्त्रियों को  सुलझाने  के  लिये

 >
 दी  जाती  हैँ

 सुलझाने  का  काम  उनका  होता  है  ।  इतना

 होने  पर  भी  स्त्रियों  को  कम  बेजिज़  मिलती  है
 जब  स्त्रिया  मर्दों  के बराबर  मेहनत  करती  है
 मर्दों  क ेबराबर  काम  करती हैं  तो  कोई  वजह
 नही  है  कि  उनको  उतना  ही  वेज  न  मिले,

 उतनी  ही  तनख्याह न  मिले  जितनी कि  मर्द
 को  मिलती है  ।

 में  यहा  पर  पालियामेंट  में  देखती  हूं  कि

 यहा  यहा  पर  मुट्ठी  भर  स्त्रिया  मी  नही  है  ।

 यहा  पर  पुरुषों  को  और  स्त्रियों  को  बराधर

 २१  रुपये  रोड  मिलत  हैँ  ।  जब  स्त्रियों  के
 साथ  डिफ्रेंट  सलूक  होना  होता  है  तो  वहा  पर

 ि,  स्त्रियों  को  कम  पैसे  क्‍यों  नहीं  दिप  जाते

 हैं  भौर  उनके  लिए  अलग  कानूस  क्यों  नहीं
 बनाया  जाता  |  स्त्रियों  के  भत्ते  को  तो  कम
 करना  चाहिये  |  लेकि  इनको  बराबर  पैसे
 मिलत  हैं  1  झाज  यह  हम  स्त्रियों  के  बस  में
 मात  मालूम  नहीं  होती  है  कि  कहां  तक  किस
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 wry  को  हुमयें  लागू  करता  है
 -  हम  हर

 जगह  पर  देख  रही  हैं  कि  एजुकेशन  इंस्टीट्शंस
 में  स्कालर  शिप्स  के  मामले  में,  प्रस्पतालों  में,
 मैडिकल  इंस्टीट्यूांत  में,  प्रसपिशिप  भार

 भिफरें  मदों  को  दी  जाती  है,  औरतों  को  नहीं

 दी  जाती है  t  इस  वास्ते मुझे  बहन  तु  चक्रवती
 से  यह  कहना  है  कि  यहां  जो  हम  झपील  कर

 रही  हँइ वह भी पुरुषों भी  पुरुषों  से  ही  कर  रही  है,
 बही  हमारे  चारों  तरफ  है  1  यह  काम  इस

 तरह  से  नहीं  हो  सकता  है  ।  हम  स्त्रियों को
 निल  कर  काम  करना  होगा  fay  से
 और  मिन्नत  से  यह  काम  होने  वाला  नहीं  है  t

 में  पुदकों  के  खिलाफ  नहों  हूँ  ।  लेकिन  पुरुषों
 की  हकूमत  से  में  खूब  वाकिफ  हूं,  चाहे  थे  कांग्रेस
 के  हों,  चाहे  सोशलिस्टों  &  हों  भौर  थाहे
 कम्युनिस्टों के  हों।  सब  पुरुष  एक  ही  होते
 है,  पुरुषो ंमें  मेंद  नहीं  होता  है  ।  हमारे  कम्यु-
 निस्ट  यापतोशलिस्ट  भाई  चाहे  कुछ  भी  कहें भौर
 बेशक  कहें  कि  &  इस  चीज़  को  मानत  नहीं  हूँ
 चूकि  उन्होंन  ऐसा  झपना  झादर्श  नहीं  बनाया
 है,  लकिन  दरअसल  में  औरतों  के  ईक्वेलिटी
 की  बात  उनके  दिल  में  भी  घर  नहीं  कर  पाई
 हैँ  ।  यह  हालत  म॑  भाज  देख  रही  हूं  ।

 इस  बाते  में  समझता  हूं  कि  जब  तक
 स्त्रियों  में  ही  स्ट्रैय  नहीं  झाएगी,  मजबूती
 नही  झायगी,  भ्रपनी  बात  मनवाने  की  ताकत

 नही  झाएगी,  भाग  बढ़ने  को  शक्ति  नहीं  भाएगी
 दे  भाग  नही  बढ़  पावेगी  जितना  उनको  बढ़ना
 चाहिये  था,  जब  तक  भपने  हकूक  के  लिये  खुद
 नहीं  खड़ेंगी,  तब  तक  उनके  लिए  बहुत  मुश्किल
 है  किसी  चीड़  को  पा  सकता  ।  चाह  यहां  कहा
 जाए  या  बाहर  यह  ठीक  है  कि  ये  पुरुषों  को  दया
 पर  भज  निर्भर  हैं।  लेकिन  हमें  भिक्षा  नहीं
 मांबनी  हूँ  i  मैं  उसमें  के  नहीं  हूं  जो  भिक्षौ
 मांगती  हूँ  में  समझता  हूं  कि  जो  मेरा  हक
 हैं  वह  मुझे  मिलना  हो  चाहिये  ।  भगर  वह
 सीधी  तरह  से  मिलता  है  तब  तो  यह  खुश-
 किल्मती  को  बात  है,  लेकिन  भर  बैसे  भही
 मिलता  है,  सो  उसे  जड़  कर  हमे  लेगा  है,  उसके

 लिए  हमको  लड़ना  है  ।  मैं  नहीं  चाहती  कि
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 इस  तरह  की  नौबत  झाए  भौर  झगर  यह  नौबत
 आाई  तो  यह  बड़ा  बदकिस्मत  दिन  होगा  जब

 स्त्री  भर  पुरुष  में  झगड़े  होने  लगेगे  |

 इस  वास्ते  में  अपने  लेबर  मिनिस्टर

 साहब  से  कहना  चाहती  हूं  भौर  मुमकिन हे  वह
 इन  सब  बातों के  बारे में  कहे ंकि  ध्रम्ली  दिक्कतें
 हैं  भौर  यह  दिककत  पेश  श्राएगी  भौर  वह '
 दिक्कत  पेश  आएगी,  कि  वह  इन  दिक्कतों  को
 हेव  करने  के  साथ  साथ  यह  तसलीम  करें  झाज
 हंस  हाउस  में  कि  यहां  यह  बेइंसाफी  झौरतों  के
 साथ  जरूर  हो  रही  है,  कारखानों  इत्यादि  में
 शर  दूमरा  जगहें  पर  भा  ।

 ये  बेइंसाफिया  यहां  ही  हमने  नहीं  देखी

 हैं  जहां  भौरतें  है।  लेकिन  धपनी  कांस्टीट्यूशन
 ें  भी  मैने  देखा  है.  .मुझे  मालूम  नहीं  कि
 कि  वह  सही  है  या  नहीं  है  या  मैने  सही  देखा  है

 है  झल्दर  से  सब  चीजें  दिशाई  पड़ती  हैं  झो  कि
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 [भौमती  उमा  नहेरू]
 झौरतों  के खिलाफ जाती  है  L  इस  बास्ते  ज्यादा
 ने  कह कर  मैं  माननीय  मंत्री  महोदय  से  इतना
 जरूर  कहूंगी  कि  भाप  इस  पर  गौर  करें  झौर

 चूंकि  मै  कानून  नहीं  जानती  हूं  इस  वास्ते

 कानूसी  बात  में  में  कोई  नहीं  कह  सकती  हूं
 लेकिन  झगर  कोई  कानूनी  रुकावट  न  हो,  तो

 इस  बिल  को  सर्क्युलेशन  के  लिये  पाप
 wee‘

 भेज  दें  ।

 Shri  Shree  Narayan  Das  (Dar-
 Dhanga):  I  am  glad  the  hon.  lady
 Member  has  brought  forward  in  the
 House  a  measure  which  is  of  very
 great  importance.  We  have  accepted
 the  principle  that  there  will  be  no
 difference  made  between  man  and
 ‘woman  es  regards  the  services  and
 other  things.  It  has  been  accepted  in
 the  Constitution  that  there  should  be
 no  differentiation.  So  far  as  democra~
 tic  India  is  concerned,  from  the  very
 beginning  we  have  given  equal  politi-
 cal  rights  to  women,  although  these
 rights  were  not  accepted  in  several
 other  countries  long  long  ago.  It  was
 after  many  years  of  the  functioning
 of  democracy  that  equal  franchise
 was  given  to  women.  Therefore,  we
 afe  not  backward  in  respect  of  this
 idea.  Hence  I  support  the  idea  em-
 bodied  in  the  Bill  as  it  has  been  ac-
 cepted  in  the  Constitution.

 The  measure  that  has  been  brought
 forward  is,  I  think,  very  desirable.  It
 may  be  necessary  also.  But  in  the
 present  circumstances,  J  think  it  is  not
 feasible.  One  point  in  support  of  what
 I  say  is  that  if  this  measure  is  enacted
 just  now  and  made  applicable  to  all
 industries,  agriculture  and  so  on,  the
 employers  may  not  just  like  to  em-
 loy  a  number  of  women  in  their  es-
 tablishments.  I  know  there  are
 several  establishments  and  factories—
 mines  and  other  establishments  that
 the  hon.  lady  Member  referred  to—
 where  women  do  equal  work  with
 men.  But  physically  constituted  as
 they  are,  in  every  establishment
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 women  cannot  do  as  much  work  as
 men  can.  There  can  be  no  objection
 to  equal  pay  if  equal  work  is  render-
 ed,  as  the  Bill  has  suggested.  No
 reasonable  person  will  object  ta  it
 But  in  the  present  circumstances
 when  a  large  number  of  men  and  a
 large  number  of  women  in  the  coun-
 try  are  unemployed,  if  we  enact  this
 measure,  there  will  be  a  setback  to
 the  employment  of  women  itself,
 because  naturally  the  employers  work
 with  the  idea  of  profit;  they  employ
 women  because  they  think  that  they
 have  to  pay  less  for  women;  they  also
 think  that  as  at  present  women  are
 not  in  a  position  to  render  as  much
 work  as  is  expected  on  an  equal  basis
 from  them.  Therefore,  there  would  be
 a  setback.

 The  purpose  of  the  Bill  is  to  give
 equal  pay  for  equal  work  for  women.
 But  in  practice,  this  Bill  will  be  taken
 advantage  of.  So  long  as  there  are  a
 number  of  unemployed  men  in  the
 country,  employers  will  ask—‘What
 ig  the  necessity  of  employing  women?
 Let  us  employ  men.’  That  will  be
 very  hard  on  women  and  to  society,
 as  it  is  constituted.  I  do  not  have
 statistics  before  me  about  the  number
 of  women  working  in  agriculture  and
 in  various  industrial  establishments
 in  the  private  and  public  sectors.

 But,  I  think  the  number  will  not  be
 very  large.  By  force  of  circumstan-
 ces  our  womenfolk  are  compelled
 to  work  in  such  of  the  establish-
 ments  where  the  conditions  af  work
 are  not  quite  satisfactory.  Due  to
 the  social  and  economic  conditions  in
 which  they  live,  they  have  to  support
 themselves;  therefore,  they  go  and
 whbrk  in  such  establishments,  though
 they  get  less.  They  do  not  fight  for
 equal  wages  even  if  they  do  equal
 work  because,  if  they  do  so,  the  em-
 ployer  will  find  some  means  to  drive
 them  away.  ढ

 There  is  no  doubt  that  it  is  a  fun-
 damental  right—egual  pay  for  equal
 work.  But  the  application  of  that
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 fundamental  right  by  some  such
 measure  as  this  would  give  a  very
 bad  set-back  to  the  employment  posi-
 tion  in  the  country  regarding  women.

 for  circulation.  It  may  create  some
 congenial  conditions,  during  the
 period  it  is  circulated,  among  the
 various  bodies  and  individuals.  They
 will  forward  their  opinions  and  we

 necessary  that  there  should  be  no
 differentiation  when  women  perform
 equal  work  with  men.  On  economic
 grounds  also  this  has  to  be  supported.

 Suppose  a  woman  produces  as  much
 @s  a  man,  why  should  there  be  any
 difference?  With  all  these  things  to
 support  this  measure,  I  think,  the
 climate  in  the  country  or  the  employ-
 ment  position  in  the  country  does  not
 warrant  that  such  a  measure,  if  en-
 acted,  would  be  for  the  benefit  of
 women.

 I  would  not  take  much  time  of  the
 House.  I  am  quite  in  agreement  with
 the  idea.  I  think  there  is  no  Mem-
 ber  in  this  House  who  would  oppose
 the  principle.  But  regarding  the
 practicability  of  this  measure,  I  think,
 the  climate  of  the  country  is  not  ripe.
 If  this  measure  comes  after  some
 years  of  public  education  or,  as  has
 been  said  by  my  neighbour  Shrimati
 Uma  Nehru,  when  women  could  exert
 their  influence,  a  climate  can  be
 created  in  the  country  not  to  ignore
 the  fundamental  right  of  the  women
 in  our  social  structure.  ;

 I  would  not  support  at  present
 the  measure  that  has  been  brought
 forward.  But,  as  it  has  been  proposed
 that  it  should  be  sent  for  circulation,
 I  think,  there  would  be  no  harm  if
 the  Government  accept  this  motion.
 The  opinions  which  may  be  invited
 may  be  considered  by  the  Govern-
 ment  and  the  House  and,  if  it  is  fea-
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 sible  a  measure  may  be  brought
 forward  before  the  House.

 With  these  words,  I
 motion  for  circulation.

 support  the

 Shri  Balkrishen  Wasnik  (Bhan-
 dara—Reserved—Sch.  Castes):  Mr.
 Chairman,  this  is  a  very  important
 Bill  which  seeks  to  bring  equality  in
 economic  life  between  men  and
 women  and  I  think  there  is  no
 reason  why  Government  should
 oppose  it.

 Shri  V.  है  Nayar  (Quilon):  You
 may  know  the  reason.  Why  was  your
 Bill  opposed?

 Shri  Balkrishna  Waanik:  In  all
 spheres  of  life  women  are  enjoying
 equality.  We  find  that  in  every  walk
 of  life  women  are  there;  in  many  posts
 we  find  them.  They  are  ambassaddts;
 they  are  Govenors.  They  are  also  in
 Government  service  and  as  Members
 of  Parliament.  They  have  become
 Judges  of  the  High  Court  and  so  on
 and  so  forth.  If  a  woman  is  a  Judge
 of  the  High  Court,  we  do  not  find  that
 she  gets  less  wages  than  man.  If  the
 woman  is  an  ambasador,  she  does  not
 get  less  salary  than  the  men-ambassa-
 dors.  We  have  a  cottage  industry
 called  the  didi  industry  and  there  are
 about  two  lakhs  of  workers  in  Vid-
 harbe  itself.  In  that  industry  we  find
 that  a  large  number  of  women  sare
 employed  but  the  wages  that  are
 given  to  women  are  in  no  way,  less
 than  the  wages  given  to  the  male
 workers.  In  the  same  way,  in  any  in-
 dustry  or  any  work,  in  which  women
 put  in  the  same  skill  and  labour,  there
 igs  no  reason  to  give  them  less  wages.
 In  this  light,  I  support  this  motion  end
 I  request  the  Government  that  it
 should  not  oppose  circulation  of  the
 Bill  for  eliciting  public  opinion.

 wo  conte  सिह  (रोहतक)  :  सभापति

 महोदय,  मह  विधेयक  एक  बहुत  सादा  सा
 विधेयक  है  और  इस  को  स्कुलेदन  में  भेजने
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 [xto  रणबीर  सिह
 से  कोई  फायदा  होगा  था  नहीं,  इसमें  मुझे
 कुछ  थोड़ी  सी  शिक्षक  मालूम  होती  हैं।  कौन

 ऐसा  झादमी है  जो  कि  इसके  झम्दर  जो  ध्येय

 क्सा  गया  है  उस  के  गिरडद्ध  हो  ?  लेकिन  उसके
 साथ  ही  साथ  एक  दूसरी बात  भी  सही है  कि

 हमारा  देश  एक  बहुत  बड़ा  देश  है  भौर  सरकार
 की  बातें  तो  जासे  दीजिए,  सरकार  कोई
 मेदमाव  जो  नहीं  रखती  है,  कारलानेदार  या
 जो  दूसरे  एम्प्लायर  हैं,  उन  को  भौ  जाने
 दीजिये,  आज  जो  हमारे  धरों  के  अन्दर  का
 कदा  है  उसको  देखिये  t  बहुत  सारी  मातायें

 जो  झाज  है  उनकी  देश  के  झम्दर  कंसी  हासत
 है  उसको  देखिये  ।  किसी  के  घर  में  जब  बच्चा

 बैबा  होता  है,  शगर  वह  लडका  होता  हू  तो  किस
 किस्म  की  खुशियां  मवाई  जाती  हैं,  हमारी
 बहनें  झौर  मातायें  मनाती  हैं,  भौर  झगर

 लड़की बदा  हो  जाय तो  बजाय  खुशी  के  भफ-
 सोशल  मनाती  हैं  ।  इसमें  कोई  एम्प्लायर
 नही  बाता,  एम्प्लायी  नहीं  धाता,  उसी  के

 घर  की  बात है  |  में  समझता  हूं  कि  इसमें  उसके
 पिता के  लिये  तो  कोई  भ्रफसोस की  बात  नही
 होती  कि  उसके  धर  में  लड़की  हो  गई  या  लडका
 हो  गया  t  लड़की  की  माता  ज्यादा  भ्रफतोस

 करती  है।  मैं  इस  बात  को  मानता  हूं  कि  हमारी
 कुछ  बहनें  बहुत  अच्छा काम  कर  रही  हैं,
 लेकिन  इस  वक्‍त  एम्पलायर  घौर  एम्प्सायी  के
 झगड़े में  ज्यादा  जाने  की  भावश्यकता नही  हूँ
 हमें  अपने  समाज  यो  सुधारना  है  ।  यही  नहीं
 ह 2  बच्के  की  परवरिश  का  समय  होता  है

 तब  देखिये कि  बच्चे  की  माता  लड़के  को
 कितना  मक्खन  देती हैँ,  कितना दूब  देती  हू

 या  दूसरी  चीजे  देती  हे  शार  लड़को  को
 कितना  देती  हूँ  बह  इसमें  बच्चे  के
 बाप  की  राय  नहीं  परूथती  ।  माता  जो  हूं  वह

 अपनी  सड़की  के  लिसाफ  शुद  काम  करती  है,
 इसमें  पिता  का  था  इस  देश  के  प्रादमियों  का

 कोई  क्र  नहीं  है
 ।

 आऔजती  उना  मेहक  :  सभापति  महोदय,
 मूक  इस  में  प्रक्त  भाग्जेक्शन हूँ,  जब  हमारे
 भाई  कहते  है ंकि

 माता
 जो  है  कह  लड़की को
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 की  दही  लिलाती  है  !  दुगिया
 माता  तहीं  है  जो  सिर्फ  अपने  बच्चे  को  ही
 खिसाली  हो  ।  वह  पराये  को  भी
 खिलाती  है  t

 एक  माननीय  सदस्य  :  लड़कों  को  ज्यादा
 देती  है  t

 सो०  रणथौर  सिह  :  सभापति  महोदम,
 इसमें  मुझे  कोई  झापत्ति  नहीं  है।  जैसा  मैंने  शुरू
 में  कहा,  में  तो  यह  चाहता  हूं  कि  बहनें  धौर
 और  मातायें  लड़कियों  को  ज्यादा  मकखम;

 दूध  धौर  थी  दें,  ताकि  हमारी  बहनें  मजबूत
 हों  क्योंकि  तभी  हमारे  भाई  भी  मजबूत  हो
 सकते  |  लेकित  एक  बात  सही  है  ।

 ची  थें०  To  मायर  :  सही  तहीं  है  1

 को ०  रणबीर  सिंह  :  झगर  कोई  भाई  इस

 को  गलत  कहता  है  तो  उस  ने  झपने  हलके  के

 यो  झादमी  हैं  उन  को  भच्छी  तरह  से  देखा

 नहीं  है।  झब  उसके  लिए  जो  भाहें  कह  सकेते  है

 मुझे  उस  में  कोई  ऐतराज  नहीं  है  मैं  खुद

 चाहता  हूं  कि  देश  के  भन्दर  ऐसे  हालात  पैदा  हों
 जिसमें  कि  हमारी  बहिनों  के  साथ  भी  उसी

 तरह  का  सलूक  हो  जैसा  कि  भाइयों  के  साथ

 होता  है  1  खेर,  इस  बात  को  तो  जाने  दीजिये

 यह  तो  मैंने  भ्रापको  देशकी  मौजूदा  हालत

 बतलाई  1  इसको  कहने  से  मेरी  मंशा  यह  है  कि

 श्रमी  हमें  हर  एक  भर  में  सुधार  करना  है  शौर

 हर  एक  प्रपनी  माता  भर  बहिन  में  सुघार
 लाना  है  q  मेरे  खयाल  में  जो  झ्ादमी  हैं  वा

 उनके  पिता  है  उनमें  तो  सुधार  हो  भी  गया  है
 लेकिन  भाताथों  के  बीच  में  इस  सिलसिले  में

 सुभार  करना  है।  माताभों  का  इस  खिलसिले  में

 ज्यादा  सुधार  करना  है!  मैं  यह  जानता  हूं  कि

 बहनों  भौर  माताओं  को  जो  बात  मैंने  कही  हूं
 उस  में  झामद  ऐतराज  हो  क्योंकि  सच्ची  बात

 किसी  भी  आदमी  के  खिलाफ़  बदी  जाय  तो

 बहु््ची  बात  भी  उसको  बुरी  ही  क्क्  है*

 बच्चों
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 4  मानता  हूं  भौर  जैसे  कि  श्री  श्रीनारायण
 दास  मे  कहा  कि  कुछ  हालात  ऐसे  हो  सकते  हैं
 भौर  देश  के  झल्दर  जैसी  भ्राथिक  हालत  है
 उसमें  हम  हर  एक  व्यक्ति  को  काम  तहीं  दे
 सकते  जौर  इस  में  सरकारी  कर्मचारी  भी
 झागये,  कारखानेदार  भी  आागयें  शौर  दूसरे
 वेक  में  काम  करने  वाले  भी  झागये  ।

 जहां  तक  देहातो  में  स्त्री  भौर  पुरुषों  द्वारा

 मजदूरी  पर  काम  करने  का  ताल्लुक है.  उसमें
 स्‍त्री  शौर  पुरुष  के  बीच  में  कोई  भेदमाव
 होते  नही  देखा  ।  देहातो  में  मैंने  तो  ऐसा  नहीं
 देखा  कि  एक  पुरुष  मज़दूर  को  खेत  पर  काम
 करने  के  लिए  ज्यादा  मज़दूरी  मिलती  हो  और
 खेत  में  काम  करने  वाली  स्त्री  को  उसके  मुकाबले
 कम  मज़दूरी  मिलती  हो  ।

 भीमती  णु  चकऋषबरतीं  :  झाप  क्‍या  बात

 कहते  है  ?  स्त्री  भौर  पुरुष  की  मजदूरी  में

 हर  जगह  फर्क है ।

 wo  corte  सिह  कम  से  कम  देहातो
 में  तो  ऐसा  नहीं  है  भव  मूश्किल  यह  है  कि
 मैं  प्रपनी  बहिन  रेणु  जी  को  इसका  कसे  यकीन
 दिलाऊ  1  हमारी  बहिन  ने  झायद  कभी  देहातो
 में  कटाई  कंसे  होती  है,  इसको  नहीं  देखा  होगा
 बरना  वह  यह  न  कहती  l  भ्ब  वहा  पर  तो
 कटाई  ओ  भी  करे  पुरुष  या  स्त्री,  जितनी  कटाई
 की  जायगी  उसके  हिसाब  से  पुरुष  या  स्त्री  को

 मजदूरी  दी  जाती  है  भौर  मजदूरी  देने  मे  स्त्री

 पुरुष  का  कोई  फर्क  नहीं  किया  जाता  है  ।

 कटाई  के  हिलाब  से  उनको  पैसे  मिलते  हैं  ।
 भगर  हमारी  बहिन  को  पता  न  हो  तो  मेँ
 उनको  बतला  दू  कि  देहातों  में  जो  कोई  जितने

 परखे  काटता  है  उसका  दसवा  हिस्सा  उसको
 मिलता  है  ।  ह. ह  प्रगर  किसी  पुरुष  से  ६०  पूछे
 काटे  हैं  तो उसको  द्सवा  हिस्सा  मिल  जायेगा

 पर्वात्‌  £  मिल  जायेगा  भौर  झगर  किसी  स्त्री  ने

 ०  पूछे  काटे  है  तो  उस  को  उस्तका  दसवा

 हिस्सा  भ्र्थात्‌  १०  मिल  जायेगा  ।  मैं  जानता

 हूं  कि  हमारी  बहुत  सी  बहिनें  मर्दों  की  अपेक्षा
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 ज्यादा  कटाई  करती  है  भौर  वह  पुरुष  मजदूरों
 की  झपेल्षा  ज्यादा  मजदूरी  भी  पाती  हैं।

 अब  जहा  तक  इस  बिल  को  पयलिक
 झोपीनियन  एलिसिट  करने  के  लिए  सकुंलेट
 करने  का  सवाल  है  में  समझता  हू  कि  उसकी
 कोई  ज़रूरत  नहीं  है  क्योकि  जहा  तक  इस
 बिल  के  सिद्धान्तो  का  सम्बन्ध  है  में  समझता

 है  कि  इस  सदल  के  किसी  सदस्य  को  उस  पर
 ऐतराज़  नहीं  होगा  और  उन  उसूलो  को  हम
 सब  मानते  है  औ्लौर  इसलिए  मै  तो  इसे  सकुंलेट
 करने  को  कोई  झावश्यकता  नहीं  महसूस
 करता  हा  अब  इसको  सकुंलेट  करने  में
 सरकार  का  और  इस  देश  का  पंसा  लगेगा,

 चिट्टियो  भौर  डाक  आदि  ढ्वारा  शौर  खर्च  होगा
 मैं  मानता हू  कि सरकार  की  ग्रामदनी  बढ़ेगी
 और  झगर  इसको  सकुलेट  करने  में  मेरी  बहिन
 का  यह  मशा  है  कि  इससे  सरकार  को  ज्यादा
 से  ज्यादा  आमदनी  हो  तो  मुझे  तो  उसमें  कोई
 ऐतराज़  नहीं  क्‍योंकि  मैं  तो  हमेशा  से  यह
 चाहता  ह  कि  हमारी  सरकार  की  झाय  बढे  भौर
 झगर  हमारी  बहिन  का  भी  इस  में  यही  इरादा
 है  कि  सरकार  की  आय  बढ़ें  तो  इसे  बड़े  शौक
 से  सकुंहझेशन  के  लिए  भेज  दिया  जाय,  मुझे
 उसमें  कोई  ऐतराज़  नहीं  होगा  ।  लेकिन

 यह  मे  स्पष्ट  कर  देना  चाहता  ह्  कि  झाज  के

 हालात  में  हस  बिल  को  सकुलेदान  मैं  भेजने
 से  कोई  खास  फायदा  होता  नज्जर  नहों  झाता
 क्योकि  मैं  नहीं  समझता  कि  सदन  का  एक  सी
 माननीय  सदस्य  ऐसा  होगा  जो  कि  यह  कहेगा
 और  यह  मानेगा  कि  ह्त्ी  भर  पुरुषों  में  बेतन
 के  सम्बन्ध  में  कोई  भेदभाव  बना  जाना  चाहिमे  ।
 सभी  लोग  स्त्री  भौर  पुरुष  मे  समानता  लाने
 के  पक्षपाती  है  ।

 जहा तक  इस  बिल  के  उद्देषयो  का  सम्बन्ध  है
 मैं  उसके  खिलाफ़  नही  हू  भौर  भगर  यह  विधेयक
 सरकार  द्वारा  मजूर  कर  लिया  जाय  तो  मुझे
 उसमें  कोई  ऐतराज़  नही  है।  भ्गर  कुछ  थोडे

 सोच  विचार  की  बात  हो  तो  इसे  सेलेक्ट  कमेटी
 के  सुपुर्द  कर  दिया  जाय  लेकिन  उसको  सदुखेशन
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 [sto  रणबीर  सिंह]
 में  बाहर  भेजने  की  क्या  श्रावदयकता  है?  ह ल
 जैसे  मैंने  पहले  बतामा  बहू  तो  धर  घर  की

 हालत  है  हस  देश  के  झृन्दर  करीब  ३६  करोड़
 की  भाबादी  है  भौर  ७  करोड़  के  करीब  घर  हैं
 झौर  उन  धरों  का  नक़शा  मैंने  भ्रापके  सामने
 खींच  दिया  ।  इस  देश  के  ध्न्दर  मुश्किल  से
 कोई  Yo  लाख  धर  ऐसे  होंगे  कि  जहां  बहिनों
 झौर  भाइयों  के  बीच  में  उनकी  माताएं  कोई
 भेदभाव  न  रखती  हों  वरना  साढ़े  ६  करोड़
 घरों  में  बहित  भौर  भाइयों  के  बीच  में  उनको
 माताप्रों  द्वारा  ही  भेदभाव  बर्ता  जाता  है  भले  हो
 इसको  कोई  मानना  ग्याहे  या  न.  मानना  चाहे,
 झलबत्ता  अगर  किसी  दूसरे  को  गाली  देने  में
 झानन्द  आाता  हो  तो  बहू  तो  दूसरी  बात  है

 इसलिए  में  शौर  अधिक  न  कह  कर
 केवल  यही  निवेदन  करूगा  कि  इसको  या  तो
 सेलेक्ट  कमेटी  के  सुपुर्द  कर  दिया  जाय  लेकिन
 झगर  इसको  ऐसे  ही  मजूर  करना  है  तो  भी
 इसको  मंजूर  कर  लिया  जाय  पर  इसको

 सकुंलेशन  म  भेजने  से  कोई  खास  फायदा

 नही  है

 भी  जगदोश  झबस्थी  (बिल्होर)  :
 सभापति  महोदय,  श्रीमती  रेणु  चत्रवर्ती  ने
 सदन  के  समक्ष  जो  विधेयक  श्रस्तुत  किया  है
 कि  स्त्रियों  को  समान  काम  के  लिए  समान
 बेतन  मिले,  मै  उसका  समर्थन  करता  हू  t

 जहां  तक  इस  विधेयक  के  उद्देश्यों  का
 सम्बन्ध  है  सदन  में  लगभग  सभी  सदस्यों  ने
 उनका  समर्थन  किया  &  |  यह  सत्य  ही  बात  है
 कि  श्राज  हमारे  देश  के  सामाजिक  और
 झ्राथिक  क्षेत्र  में  स्त्रियों  के  साथ  बड़ी  ही  अ्समा-
 मता  का  अ्यवहार  किया  जाता  है  |  इस
 विधेयक  में  उनकी  सामाजिक  स्थिति  के
 सम्बन्ध  में  कोई  बात  नही  कही  गई  है  ।  केवल

 अही  कहा  गया  है  कि  ग्राथिक  क्षेत्र  में  कल,
 कारखशानों  में  जहां  कि  हमारी  माताएं  और

 अहिनें  काम  करती है  पौर  पुरुष  भी  काम  करते

 है,  उनका  जो  वेतन  कम  है  उसमें  बड़ी  ही
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 विषमता  पाई  जाती  है  t  भ्रभी  हमारे  भाई
 श्री  पाणिप्रही  ने  विभिन्न  राज्यों  के  मज़दूरों
 की  वेतन  तालिकाएं  प्रस्तुत  की  भौर  उन

 तालिकाओों,को  देखने  से  यह  स्पष्ट  हो  जाता  है
 कि  उनमें  बहुत  कुछ  विषमता  है  भौर  संविधान
 के  प्रन्तर्गत  हमने  जो  इस  बात  की  प्रतिज्ञा  की  है
 कि  समान  काम  के  लिए  समान  बेतन  मिलेगा
 तो  हमें  यह  देखना  जाहिये  कि  झाज  उसके

 अनुरूप  परमल  हो  लेकिन  मुझे  दुःख  के  साथ

 कहना  पड़ता  है  कि  आज  उसको  व्यवहार  में
 नही  लाया  जा  रहा  है  भौर  भ्रसमानता  जारी  है।
 में  समझता  हूं  कि  इस  में  सरकार  को  भी  कोई
 मतभेद  झौर  झापत्ति  नहीं  होनी  चाहिए  क्योकि
 इस  विधेयक  मे  हमने  यही  कहा  है  कि
 विभिन्न  राज्यों  की  राय  जानने  के  लिए  भौर
 जनता  की  राय  जानने  के  लिए  इस  विधेयक
 को  सकुंलेशन  में  भेज  दिया  जार  1

 श्राज  हमारे  देश  में  लगभग  १७  करोड़
 मतदाता  है  जिनमें  से  म ैसमझता  हू  कि  करीब
 झाषे  अयत्‌  कोई  ga  करोड़  मतदाता
 स्त्रियां  है  तो  भी  हम  देखते  है  कि  हर  एक
 क्षेत्र  में  स्त्रियों  को उनका  उचित  हिस्सा  नही
 मिलता  है  झौर  दूर  न  जाकर  हसो  सदन  में
 स्त्रियों  को उनकी  सख्या  के  भनुसार  प्रतिनिधित्व
 प्राप्त  नही  है  भौर  इसके  लिए  सदन  में  जितनी  भी
 पाटिया  है  वे  सब  समान  रूप  से  इसके  लिए
 दोषी  है  1  झाज  यह  तथ्य  है  कि  उनकी  संख्या
 के  अनुसार  उनको  सीटें  शौर  स्थान  नहीं
 दिये  जात ेहै  भौर  हर  एक  क्षेत्र  में  यही  हालत  है
 कही-कही  हमारे  देखने  में  झाया  है  कि  पुरुषों  की
 अपेक्षा  स्त्रियों  ने मतदान  में  भ्रधिक  दिलचस्पी

 “दिखलाई  और  प्रधिक  बोट  डाले  लेकिन  जब
 उनको  प्रतिनिधित्व  देने  का  सवाल  झ्राता  है
 तो  उनको  उजित  प्रतिनिधित्व  जितना  कि
 उनकी  संख्या  के  अमुसार  उनको  मिलना  चाहिए
 बहू  नहीं  मिलता  है

 जहां  तक  शारीरिक  श्रम  का  सम्यन्ध  है
 उसमें  भी  हमारी  बहिनें  पुरुषों  के  मुकाबले
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 कम  श्रम  नहीं  करती  हैं  भ्ौर  भापने  सड़कों  पर

 पुरुषों  के  साथ  स्त्रियों  को  सिर  पर  ईंटें  उठाते
 झौर  खूस  पसीना  एक  करते  देखा  होगा  धौर
 गरमी,  जाड़े  और  बरसात  की  पर्वाह  न  करते

 हुए  वे  भ्रपते  सिरों  पर  इतना  बोल  धारण  करती

 है  कि  देखने  बालों  को  उन  पर  दया  झा
 जाती  है  लेकिन  इस  पर  भी  जो  उनको  वेतन
 मिलता  है  मज़दूरी  मिलती  है  वह  पुरुषों  को
 मिलने  वाली  मजदूरी के  मुकाबले  कम  होती है  t

 हमारे  देश  के  भ्रन्दर  ऐसी-ऐसी  जगह  है  जहां
 पर  कि  पुरुषों  से  अधिक  स्त्रियां  शारीरिक  श्रम
 में  आगे  बढ़  गयी  है  फिर  मी  मै  नही  समझता
 कि  उनकी  पुरुषों  के  बराबर  वेतन  क्यों  नहीं
 दिया  जाता  ।  जब  पैक  हर  प्रकार  से  शारीरिक
 श्रम  की  दृष्टि  से  वे  पुरुषों  से  भ्रधिक

 है  तो  फिर  उनको  पारिश्रमिक  इतना  कम  क्‍यों
 दिया  जाता  &  में  समझता  हू  कि  यह  देश  और
 समाज  का  कसेंब्य  है  कि  स्त्रियों  को  पुरुषों  के
 समान  अधिकार  दिये  जाये  और  एक  से  काम
 के  लिए  पुरुष  भौर  स्त्रियों  के  वेतनों  में  कोई
 फर्क  न  रबखा  जाये  |  अरब  जब  किसी  को

 इसमें  भ्रापत्ति  नहीं  है  कि  स्त्रियों  के  साथ
 भेदभाव  न  वर्ता  जाय  तो  मैं  नही  समझता
 कि  झगर  इसके  लिए  कोई  विधि  द्वारा  ऐसे
 नियम  बनाने  झावश्यक  जान  पड़ें  जिनसे  कि

 हम  इस  सिद्धान्त  को  कार्य  रूप  में  परिणत  कर

 सकें,  तो  उस  में  किसी  को  क्‍या  ऐतराज़  हो
 सकता  है।  मुझे  इस  विषय  में  भौर  भषिक  नहीं
 कहना  है  ।  इस  पर  सदन  के  कई  माननीय
 सदस्यों  ने  काफ़ी  विचार  प्रकट  कर  दिये  है
 और  इसके  सम्बन्ध में  कोई  मतमेद  नहीं  है  t
 में  समझता  हूं  कि  विधेयक  झति  स्पष्ट  है
 झौर  उसके  द्वारा  यही  चाहा  गया  है  कि  समान
 काम  के  लिए  हर  एक  को  समान  वेतन  मिलना
 चाहिए  i  साथ  ही  हर  एक  इसमें  भी  सहमत
 है  कि  स्त्रियों  को  सामाजिक  क्षेत्र  में  भौर  हैर
 एक  क्षेत्र  में  पुदषों  के  बराबर  लाया  जाये  झौर

 इसु  विभेयक  को  जनमत  जानने  के  लिए  बाहर

 सर्कुलेट कर  दिया  जाये  ।  इन  शब्दों  के  साथ  मैं

 इस  दिख  का  समर्थन  करता हूं

 VAISAKHA  11,  38827  (SAKA)  Remuneration  Billy46:6

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  Mr.  Chairman,  so
 far  as  the  principle  underlying  the
 Bill  is  concerned,  there  can  be  no  two
 opinions,  particularly  so  far  as  the
 Congress  is  concerned.  It  is  well-
 known  that  it  is  because  of  the  Con-
 gress  leadership  that  the  respect
 which  Indian  women  have  deserved
 has  been  secured  for  them.  The  Con-
 gress  Government  has  placed  them  in
 high  positions.  So  far  as  this  parti-
 cular  motion  is  concerned,  there  is
 no  difference  of  opinion.

 My  respected  sister  from  U.P.  was
 feeling  727  there  was  any  legal  diffi-
 culty  to  achieve  the  objective;  I  may
 assure  her  that  all  that  has  been
 done  by  Government  is  in  its  favour
 and  nothing  against  :t.  Even  the  ILO
 Convention  which  has  been  quoted
 by  the  Mover  has  been  accepted  by
 the  Government.  The  House  will  be
 interested  to  know  that  out  of  80
 member-States  of  the  ILO,  24  have
 ratified  this  convention  and  India  is
 one  of  those  countries.  The  other
 countries  have  not  ratified  this  con-
 vention.

 The  Directive  principle  contained  in
 article  39(d)  of  our  Constitution  en-
 joing  that  there  should  be  equal  pay
 for  equal  work  for  both  men  and
 women.  All  our  awards  do  not  make
 any  difference  so  far  as  the  sex  is
 concerned  for  remuneration.  The
 same  thing  applies  to  enactments,  par-
 ticularly  the  Minimum  Wages  Act.
 There  also  an  attempt  has  been  made
 to  regulate  minimum  wages  in  cer-
 tain  industries  and  it  permits  fixa-
 tion  of  different  rates  of  minimum
 wages  only  in  respect  of  adults,  ado-
 lescents,  children  and  gpprentices;  it
 does  not  provide  for  any  distinction
 based  on  sex.  The  Central  Minimum
 Wages  Advisory  Board,  the  statutory
 tripartite  body,  considered  the  matter
 and  the  difficulties  in  this  respect  of
 enforcing  the  provisions  of  the  Mini-
 mum  Wages  Act  in  the  agricultural
 sector,  where  progress  has  necessarily

 Wages  Act  or  the  decision  of  the  Ad-
 visory  Comunittee  does  not  make  any
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 difference.  Adding  another  Act  to
 the  statute-book  will  not  improve
 matters.

 The  hon.  Mover  also  mentioned
 that  there  is  opposition  from  the  em-
 ployers  and  pointed  out  the  objections
 which  are  hkely  to  be  put  forth  by
 them  But  we  are  not  influenced  by
 them  or  their  arguments.  Whatever
 is  necessary  for  establishing  the
 creches  and  to  secure  due  facilities  and
 payment  for  women  work®rs  under
 the  Maternity  Benefit  Act,  the  en-
 actment  is  there  and  we  have  already
 decided  to  amend  the  Act  so  that
 women  workers  should  be  entitled  to
 more  hberal  payment  Of  course,  this
 argument  is  there—on  the  one  hand,
 equal  remuneration  and,  on  the  other
 hand,  additional  facilities  for  women
 workers  But  we  want  to  gradually
 create  an  atmosphere  by  which  this
 tendency  of  reducing  the  employment
 opportunities  for  women  ३35  checked
 We  can  pass  any  Act  But,  according
 to  our  Constitution  and  the  democra-
 fic  set-up,  ait  is  not  possible  to
 compel  the  employer  to  employ  women
 only  If  they  employ  women,  then  the
 facilities  which  have  been  provided  in
 the  enactments  should  be  given  to
 them.  That  will  be  compulsory  under
 the  law.  But  it  will  be  for  them  to
 employ  men  or  women,  according  to
 their  requirements  and  convenience.
 So,  this  particular  factor  should  be
 taken  into  consideration  while  dis-
 cussing  these  matters

 The  lady  Member  from  Bengal
 Quoted  extensively  from  the  decisions
 of  the  labour  appellate  tmbuna]  I
 was  happy  that  at  least  this  particu-
 Jar  aspect  was  appreciated—the
 appointment  of  such  tribunals  has  re-
 sulted  in  such  good  decisions.  When
 the  Majumdar  Trnbuna]  made  diffe-
 rentiation  between  male  and  female
 workers,  we  ourselves  were  not
 happy.  Then  we  appointed  the
 appellate  tribunal.  There  this  princi-
 ple  was  accepted.  I  am  glad  that  all
 that  has  been  appreciated  by  the  hon.
 Member.

 MAY  1  989  '  Remuneration  Bill  १4678

 Many  wage  committees  and  tribu-
 nals  have  been  appointed.  So  far  as
 textile  industry  in  Bombay  is  con-
 cerned,  there  3३  equality;  both  men
 and  women  get  the  same  wages  The
 difficulty  arises  when  the  work  is  of
 different  kinds.  Reference  was  made
 to  plantations.  There  3(  is  mostly
 Plece-rated  work.  As  my  friend  from
 Punjab  has  stated,  there  the  remu-
 nération  is  on  the  basis  of  the  work.
 So,  there  is  no  differentiation

 In  the  plantations  women  are
 mostly  engaged  7  piece-rated  work,
 as  distinct  from  time-rated  work.
 Then,  our  intention  ३38  to  see  that
 there  is  no  difference  m  pay  Ip
 Quarries  also  there  ३8  different  kind
 of  work  for  them  In  that  connec-
 tion,  some  figures  were  also  quoted
 from  the  wage  committee  report  It
 Is  true  that  in  some  places  the  diffe-
 rence  is  there.  But  whenever  this
 argument  has  been  put  forth  before
 the  committee,  the  counter-argument,
 even  from  the  workers’  side,  has  been
 “Please  do  not  equalise  wages  um-
 mediately,  because  the  risk  38  there
 that  large  number  of  women  will  be
 rendered  unemployed”.  Even  the
 workers’  representatives  have  been
 Giving  this  argument  The  committee
 also  finds  itself  in  a  difficult  position
 to  say  that  “women  should  get  less
 and  men  should  get  more”.  It  38
 likely  that  the  work  323  of  a  different
 Nature  Therefore,  wages  may  be  for
 different  quantums  of  work.

 My  hon.  friend  from  Nagpur  has
 Just  now  told  the  House  that  a  very
 large  number  of  women  workers  em-
 ployed  in  the  bids  industry  are  en-
 titled  to  equal  femuneration,  that  i8
 to  say,  the  same  wage  as  the  mules
 get  So,  by  and  large,  if  this  analy- Sis  28  made  of  the  workers  in  various
 industries,  everyone  will  be  convin-
 ced  that  in  many  industries,  particu-
 larly  ॥  the  piece-rate  work,  there  is
 not  much  difference;  otherwise  also,
 there  is  not  much  to  complain.
 ग7  brs,
 *

 On  the  other  hand,  if  you  go  to  the
 Hindustan  Telephone  Industries  in
 Bangalore,  you  will  find—she  was
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 telling  us  that  they  should  not  remain
 unskilled  workers  and  should  be  en-
 couraged  to  do  semi-skilled  and  skil-
 led  jobs,  if  she  tries  to  recollect  she
 will  be  very  happy  if  she  visited  the
 factory  at  Bangalore.....,

 An.  Hon.  Member:  It  is  five  o'clock.
 Shrimati  Renu  Chakravartty:  Let  us

 conclude  it.

 VAISAKHA  i,  86  (SAKA)  Remuneration  है:..1/ अ  462  _
 t

 Mr.  Chairman:  The  hon.  Minister
 will  continue  next  time.

 1701  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  the
 4th  May,  959/Vaieakha  4,  88i
 (Saka).



 t462t  DAILY  DIGEST

 (Friday,  May  7५  3959/Vaisakha  Wy  7882  (Scha)}

 ORAL  ANSWERS
 UESTIONS

 S.Q.  Subject
 No

 2756  Interim  Plan  for  Delhi
 2757  Research  Laboratory,

 Hyderabad
 258  Manufacture  of  tele-

 printers
 2359  Sugar  production  .
 2160  International  Civil

 Airport  at  Delhi
 3267  Workers  in  Hirakud

 Dam  Project
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 Research,  Dehra
 Dun  .
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 and
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 2375  Chembai  bridge.
 2376  Diesel  rail  cars  .
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 tc
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 Power  Plant

 ‘2181  Ad  hoc  Railway
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 3806  Air  accidents
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